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LEG ISLATIVE ASSEMBLY. 
-

Plumda!l, 24t4 FeIJl'1uJI'!I. 1921. 

'fhe ~ embly met in th.e Assembly Cha.mber at Eleven of the Clnuk. 
The Honourable the President was in the Chair. 

QUESTIONS AND ANSWERS. 

INcOME-TAX ASSESSEES. 
, 

2940. Mr. Iarayandas Girdhardas: (a) III the Government of India. 
11 aware that in the Ma.dl'llJl PrcFidency Guzerati and MarwaCJi 

A.It. assessees to Income-tax who have been customarily maintaining 
their accounts in the~r own languages are l'equired to furnish an English 
translation of their accounts and statements in addition to their accounts and 
statements furnished in their own langWLges to the Income-tax authorities? 

(6) Does a similar practice obtain in any other Province where large 
numberll of assessees maintain their accounts in a. language which is not 
a. vernacular of that Province'? 

(c) Do the Governme'nt,intend to consider the desirability of dispensing 
with this requirement wherever it may obtain and of directing the Local 
Governments concerned to employ a. sufficient number of accountants con-
versant with the language in which such accounts are kept and thereby 
obviate the necessity fo~ an English translation ? 

The Honourable Xr. W. I. Hailey: (a) As ,stated in my reply to 
a question in the Legislative Conncil on the 11th September 192", the order 
of the Madras Government is not that the translation of acconnts must be in 
English, but that it must be either in English or in one of the five specified 
vernaculars of the Presidency. . . 

(6) I am 'not aware of any similar practice in other provinces. 
",." "'~ (c) T?e Madras rule itself shows that the ~ff ~ich at. present deals 
•... WIth the lDcome-tax work cannot do the work WIthout the asSIstance of the. 

translations which the rule requires. The Madras Government, like all other 
Local Governments, are at present considering propo~ for a. la1'ge increase in 
the special staff employed for Income-tax 8.8sessmentH, and the G4wernment of 
India. will recommend to the Madras Goyernment, tha.t in formulating their 
proposa.ls, they should aim at doing 1I.way with the necessity for auy such 
rule. . .. 

CURRENCY' 'OFFICE IN MADRAS. 

295. Ir. Narayandas Girdbardas: (a) Will the Government be 
pleased to sta.te what pI'ogress lias heei} made with the propofial to el'6(:t a new 
Currency Offioe in Madras outfiide the limits of the F'ort St. George? 

(6) III the o errime~t awat'e that the Indian and European Commercial 
communities of Madras have protested againlit the IKquisition of the building 

........ (355) l 
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,together with the site known as the I Revu Bazaar' or the' Bankshal1s' 
in the city of Madl'lLs for this purpose and that there is 801110 strong oppo ~tion 
to the, proposed acquisition from the Corporation of Madras, the Madras 
Port Trust and the Indian and European Chambers of Commerce in the 
City? 

. (c) Do o c~nment propO!.e to call for a report from the Local o ern~ 
ment before finally making It. decision in respect of the site? 

• The Honourable lIr. W. lI. Hailey: (a) The Local Government have 
been askl'ti to acquire a site and it is understood that acquisition proceedings 
have heen instituted. 

(0) The Government of India have received a protest from the Madra." 
Chamber of Commerce agairu.t acquiring the proposed site for the Currency 
Office. 

\c} Th~ Government of India are at present in correspondence with the 
Local Government and will be largely guided.by their advice. 

RICE TJl.Al'PIC or TlIJ!: TANJORE DELTA. 

296. lIr. NaraT.,:ndas irdh~rda8  (a) Will t~e Government be pleased 
to st&te whether It IS a f8o('t that In pursua.nce of.an agreement made between 
the Sonth Indian Railway Company, Limited, and the British India. 
Steam Na.vigation Company, J .. imited, steamships of the latter Company 
do not touch at the lIubordinate POlts of the Tanjore District in order to enable 
the South Indian Railway Company, to etlorry all the rice traffic of the Tanjore 
Delta. by rail exclusively by theIt' route ? 

(6) Is it true that in return for this conceRsion to the South Indian 
Railway, the British India Steam Navigation Company ehjoy the exclusive 
monopoly of the carriage of hideR and skinll and certa.{n other articlell by 
their boats at the Madras Port, the South Indian Railway Company for 
theil' p&lt undertaking not to touch this traffic in any of their stations in: 
Madras? ' 

(el If the answer to the above he in the affirmative, will the o ernme~ 
be pleased to lay on tho table a copy of the said agreement? 

Colonel W. D. Wagborn: There is an agreement which has existed 
since 1902 between the South India.n Railwar Company and the BritiHh India 
Steam Navigation Company. Under it British India steamHhips do not carry 
rice to Ceylon from min.or Coromandel CO&lit portH unlcM there is a surplus 
whi(!h tho South Indian Railway cannot carry. The Railway ra.tes are fi ~ 
at the legal minimum. Under the agl'cement the South Indian Railway 
Compa.ny,'a.j?reed not to divert traffic in hides and skinll originating within 35 
miles of Madras to any other port than MadraR. 

, As the agreement in cjuehtion is a private one between two Companies, 
" Government ca.nnot I,lo.ce a copy of it 011 t1le table !ithout the conl<ent of the 

contracting parties. This has been uked for and .. reply ill awaited. The 
Honou1'&ble Member wiR be advised in due course o.s to the result of tbia 
reference.' ... , 
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• STERLING D RAPTS. 

297. Xr. Narayandas Girdhardas: Will the Gover,ament be pleased 
to furnish the following information ;-

(a) the amount of sterling dl"a.fts sold weekly from the date of the 
pUblication of the report of the Currency Committee presided 
ovm' by Mr. Bahington Smith, 

(6) the ra.te at which the sales were made every week, . , 
(r) the amount of the loss or gain to the Indian Exchequer by these: 

sales from the time of their commencement up to the date of 
their discontinuance? 

The Honourable Ir. W .•. Hailey: (a) aud (6). I referth~ Honourable 
"llember to the statement' which I have already laid on the table in reply to .. 
similar question by Mr. Ranga.cbariar on the 17th instant. 
, (c) For this pa.rt of the question I ma.y refer the Honourable Member to 
the replies which I recently gave to questions asked by Mr. Ra.nga.charia.rand 
Mr., Ga.rn on the 17th instant. 

MINISTRY 01' HEALTH. 

. 298. Rai Sahib Lakshmi Narayan Lal: (a) Hall the attention of the 
Government heen drawn to the Reuter s telegram, as published in th'e Ealter", 
Mail of 6th Fehruary 1921, a.bout the l'epOlt of the Minimy of Health, 
London, fUl'niHhing a grave warning with regard to a world-wide possibility 
()f further epidemics similar to those in HHS and 1919 ? 

(6) If so, what stepH, if any, is the Government going to take in the matter? 
lb. R. Sharp: The Government of India h,ave seen the telegram referred. 

to. A .,1a.tement showing wha.t action has been taken or is contemplated 1.1 
the Government of India iJlla.id on the table. 

Statfm£ent. 

It is ~nderHtood that the warning of the Ministry of Hea.lth refers to the 
possibility of future outbreaks not only of influenza. but also of other epidemio 
~ ea8e8 such as typhus fever, which is now devastating Central Europe and 
tlte N ea.r East. As rega.rds influenza, the Government of India ha.ve taken 
.a&ion as follows;- , .' , 

(~) A memorandum"prepa.red' by the Sanitary Commissioner with the 
Governmerlt of India and dea.ling in detail with oertain preventive measures 
considered IlllCful in ~e of an epidemic of influenza. wB.s sent to Local Govern-
ments in HUIJ for widespread distrihution. ' 

(6) Regulations under the Indian Ports Act have been framed, under whioh 
the da.nger of the illtroduction of infection by sea-going ves!leiA will be 
lesIOened. 
: (e) Expert officers ha.ve been placed on spe<·ial duty under the India.n 

Rellea.l'ch FUlld ARAocia.tion to study the cause of the disease, the methods by 
which infection is spread and the prote(1iive vallIe of .bacteria.l vaccines. 

(c/.) La.rge (Inahilities of bacterial vaccines have been prepared for issue in 
ease of need. ,.,. 

'(IJ) A Conference of medical experts was held in 1919. Owing to the 
fina.ncia.l iltringency it has not been possible 80S yet to carry out the recommend-
ation/! in full; but preliminary steps have heen taken to ensure the early 

, ~  
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application of some of the principal recommendations when financial condi-
tions permit, The Government of India. a.re. however, advised that any steps 
that they can take in coping with epidemics are handicapped by the general in-
sanitary condition of towns and villages. which reRu1ts in the annual deaths of' 
large ';umbers from plague, cholera. and small-pox and renders the inha.bitants 
liable to sutter severely from other epidemic diseases. Improvement in the-
8&uitary condition pf towns and villages depends on the work of municipal 
councils, distJict local boards, etc., and is largely a question of money raised-
locally, It must also be remembered tbat medi('8l administration and public 
health and sanitation are now provincial and transferred subjectAl. 

Turning to the poRsibility of the' occurrence of other epidemic diseases 
which are not now endemic in India, ,such as typhus fever and yellow fever,-, 
the Government of India have taken the following steps:- , 

(i) Typbus fev.er is included in the list of dill8&8es against which action can 
be taken fot' the prevention of' the introduction of infection at the principal_ 
ports. 

lii) A committee was appointed in lQ20 to s'IlenogeRt steps necessary to safe-
guard the country from the introduction of yellow fever. Their re(.'Ommenda.-
tiona are being considered in consultation with maritime Governments. 

(iii) India is a member of the League of Nations and will benefit by th6 
information relating to the course of epidemicli throughout the world which 
will be circulated by the health organisation to be established in connection 
with the League. a.nd through any action taken by tbis organisation to stamp 
out infection in areas which threaten the safety of the world. 

(iv) Arrangements are being made for the interchange of information 
relating to the incislence of epidemic diseases with cel'ta.in neighbou.ring 
countries. . 

NANKANA SAHIB TRAGEDY. 
The Honourable the Preiident: Notice has been reeeived under 

Standing Order 21 from Ra.i Bahadur Ba.kahi Sohan Lal of his desire to move 
the adjournment of the ordinary businesll of the Assembly for the pl1rp08e-
of discussing a matter of llrgent public importance, na.mely, the recent 
Nankana Salu'b Tragedy. Has the Honourable Member the leave of t . ~ 
Hoo~  • 
, Several Members indicated assent. 

The Honourable the President : There is no objection. The motion is lI8t 
down for 4 P.K. this day. :1. • 

RESOLUTION BE FEMALE EDTJCA'rION. 
Sarelar Gulab Singh: Honourable Mr. Pre!1ident a.nd Honourable Membel'j! :-

The ResOlution that stands in my i.~e on to-day's Agenda reads thu!1 : 
• This A.lemhl, recommends to the Govel'nor General in Councll : 

(4) that at least one Model High School fOl' gid, with a Buitable boarding houae be 
>, .tarted in each p1'Ovinoe ; 

(1I) that a definite portion of the edullation budget (lay i) be allotted and spent on the· 
education of girls; and ' > -

(e) that" lpecial Imperial Government grant·in-aid be I8lWtioDed for the object.' 
- ' . 
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Before I proceed to discuss my Resolution, I may exJtla.in, that in the 
Resolution Ca) I mean that a Government Model High S'chool for Indian 
girls be stArted. / 

The spit'it of my Resolution is to devise and adopt means to spread educa-
tion, specially IIf'Condal'y education, a.mongst the ,girls. I need hardly say even 
a word in support of my Re~ll1tion in this House. ' The importance of female 
education in India can not be ovenated. Education makes the man, and it 
is as true of woman IIoR of man ; with the advent of the British Raj we have 
come in contact with a civilization quite different from our own and its 
influence is irresi&tible. It has given new ideas and, aspirations and surely 
our boys who receive the present education are most influenced by them. 
While, on the other hand, the girls have very little chance of imbibing those 

"ideals, nay I may sa.y any ideals, without good education. The old sYhtems 
have been or are being swept away a.nd our girls are being deprived of the 
higher influence of both the old and the 'new world, for the former is dying 
and the latter has not been achieved by them. Let me not be understood to 
m('.a.n for a single moment, that I wish the girls of India to renounce their good 
old Indian ideals. I, on the other hand, adore them in women, but what I want to 
impress is, that at present our girls are mir;sing the old ideals and they are im bib-
ing wehiel'1l ideals in a very impeded' form often imitating its wrong side. 
Our girls are bound to be influenced by the western civilization and that being 
the case, we should make all efforts to give them proper sort of edotation wj.th a 
view that they may be a.ble to rotain what is best in Our OWll civilization imbib-
ing the best of the west as well. At present, there is great disf!l'rity in the 
culture of the two sexes ancfthis is a. grave danger to the sOci8J life. In this, 
state of thingll it is but absolutely neces!l&ry, that we should, devote our best 
attention to the problem of female education. Our young men are having the 
idep.s of freedom and Swaraj, OUI' dear kind Emperor has' also given us the 
hope of full Self-government in the n~r future. This is, therefore, just the 
time when the Government should look to the best interests of the female sex. 
as well. 'Can man be free, if woman be a slave', was very aptly said by tbat 
great poet of England, Percy Shelly. Surely, if our young men are to breathe 
the free a.ir of Swaraj, our girl!! sbould also be given the light of higher eduC&-
cation in order to be able to breathe the same. I may say, that this is a 
preliminary condition to be fulfilled before we can have 01' deserve to have Swaraj. 
jf the guardian angel of the health is not to get and give real Home Rule, the 
other Home Rule can be of absolutely no avail to us. Weare undergoing 80 
sort of Social and Political Reformation, and I make no apology for quoting 
Mr. Natrangan when he says, 'In education I would give the first {'lace to the 
etiUcs.tiOD of girls. 'I'he edul~atioD of a single girl means the uplifting of a. 
whole family in ala.l'ger sense than the education of a single man'. The remarks 
have also been endorsed ip the Calcutta University Commission report. Surely 
too much stress cannot be laid on the necessity of female education. 'With a 
view to promote the setondary edu(~ation among the gil'ls, I have suggested to 
llave at least one Model High School, chiefly for Indian gil'll!, in each province. 
By this, I do l10t mean for a moment that this is at all suffioient, but 'f!1y object 
is to ha.ve at least one High School for Indian girls which may be a Model 
,Sohool in its real and pl~oper senile run by the Government. Looking at the 
figUl'es, I find a deplorable neglect of the secondary education of OU1', girls 
by us. There a1'e a.ltogether 247 High Schools for males managed. 
by the Government and 99 by' local bodies, while only 21 High 
Schools for females are managed by the GovernJnent throughout. 
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[Sardar Gulah Singh.] 
the whole of India: while the number of High Schools for European 
boys and girls is nearly equal. The figures speak for themselves of 
the injustice .done by us to the daughtet'R of the land. I need make 
no comment over it. At this stage I would crave the indulgence. or 
the House and lIubmit, that it is the secondary, education of the girls 
ihat can do real good, and not only there can be- no companionship between the 

. busbands and wives without that, but the old provel'bs-that ' little learning is a 
dangerou8 thing J and %ink deep or taste not the Pierian spring' -still hold good. 
The Greeks had represented· their Goddess of Learning as clad in very 
charming drellses and giver of all boons, but the outer border of her 
raiments is studded with venomous snakes whereby they meant that leal'll-
ing is the bestower of all Loons, but shallo1\' learning ill nothing hut venomous .... 
Primary course is no guarantee against a l'elapse into illiten.cy and an 
increase in the number of second_ry schoolll ill a great necessity. It is 
the absolute duty of every Uovemment to provide good education for the 
boys and gitls of the State and to give proper guidance to private enterprises. 
There does exist a great demand for secondary schools everywhere as is 
shown by the overflowing number of scholars in the secondary schools 

. run by the private bodiell or individ:ualll who have done excelle.t work in 
this line in their own way though remark!! have been made tllat some schools are 
chal'acterilied by lack of interest and intelligence. Some schools are .badly 
bow;(!d alld in others physical tl'8.ining ill 11nknown. But it ill the first duty of 
the Government to set a good example and at once open a Model High School 
chiefly meant for Indian girls ill each province. .There ill a great necessity 
of drawing up a scheme of ,,'iudies which may really prove uHeful for the 
girls in their domestic life. They ,,1;and in great need of being trained 
in houaellold duties. Milton, the great ancient poet of England, says: 

• Nothing lovelier can be found (t.,/ ~ In wmnlm/. than to study houlICbold good ! And gOol work. in lIer bUlband to promote,' 
Surely there is a great necessity for evolving a satiJactory Fcheme for the-
purpose and putting it in pr&<.otice and this is the time that the Government 
should arise up to this demand. The education of tbe girls has been neglected 
up till now and it should 110t he 80 neglected in future. 

In the second part of my Resolution, I have submitted that a certain pGr."-' 
tion, say lth, of the educatiobal budget be spent on the eClucation of the girll 
and. in my third part, I have made a request to make an Im:perial grant f01" 
that purpose. In the past there bas been a great inequality in spending' 
money over the education of the two sexes, for example, in the year 1918:'19,. 
Re. 3,14,53,748 were spent on the education of the males while Rs.47,18,160 
on that of girls who thus get tth the share o.nly, although they are almost 
equal' ill number. My demand of a quarter share is ve1"y modest, because, &8 

.. a matter of fact, if the education of their brethren has been usurping a large 
portion of their sistel's in the past, the si"tprll have a right to claim much more 
than I Sh&1'e now. 'l'he l-equlrements in thill Ll'am,h are very great, we want 
many niore seconda.ry F.chools, more liberal grants to private enterprises. 
Training schools fOl' female teachers are a pressing necessity and the ~dncation 
J?epartment have felt great difficulty in tbe way of getting good female-

• teachers. 
1 may remind the House, Sir, that the Qovernment of India in theu 

elaborate" Resol,utioD of the lst October 1919, concluded a8 follows: 
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'In lOme of the opinions received by the Government of India, it is contended that the 
progress of female education is not primarily a matter ~f money but of locial development. 
and it i. Ul-ged that in many calel 8('hool. have been opened but have failed to ,ttnct 
.eholara. By many others it ia held that, the elpan.ion of girls' education i. mam.ly a 
mattel' of finance and that, if only more money CBn be spent on sello0l8 Bnd on the training of 
teachers, the numoor of 8chollrs will l'lI\lidly advance. There are doubtless partH of the 
countrJ in which the former of theae views is a con'ect representation.Df facts. There are 
tl'acta, however, where substantial 8ums of money can be apent useflllly in starting new 
schools, in sb'eng1hening the inspectorate, in esperimenting with widows' hOlnes, secondary 
schools of the types described" n,bove and the like. "hM'e anything can be dono by the 
npl'nditure of money, in auch caBeN it is hoped that Local Governments and locpl bodie. will 
be libolul in doing what their resources permit. At its prelent IItage the education of girl. 
net'dll more tinancial fostering than that of boys; primary education mUlt mainly bl' free; 
ICholarships and studenbhips must be given more lavishly; granh-in-aid, mUlt be CIIlc:ula· 
ted mOl'e generou8ly; and the greate1' e:spcnsiveneRR of I('condary education has to be pl'8Cti. 

~ oally reeogniHed. ~'or pa.1't of the elpenditul'e involved, it is hoped, that private endowments 
111&1 be forthcoming, and 80 ful' as public money is required the l'elponllibility I'ests priJOal'i1y 
with the pl'Ovinoial Govcl'nmel\b Bud the loeal bodies conllC1'ned. The Government of India 
have of late years given considerable grants to help in v8l'ioUR educational Activities. more' 
eapecially in primary rducation and the training or teachen, and the utilisation of thele 
granh is by no means confined to the education of bOyll. But, since thl' impending changes 
in the l·elation. between Imperial and PI'Ovincial finance will in all p1'obability involve the 
complete disRociation of the former from educational expenditure in the provillce8. the 
pl'ovincial and local agencies will become not ml'l'ely primarily but exclusively relponlible 
for the future deVl'lopment of the education of girls.' 

Therefore, a lot of money. Sir, is needed and, I am sure; that neither the 
Government nor the :Members of this House will grudge these allotmentl~ for 
the education of the daughters of the la.nd. One great custom of Indian" 
has been that the demand of a sister or a daughter is not to be refused and, I 
m sure, this House will follow this grand old tradition when the Budget comes 

before them. . 
I, therefore, move this Resolution and hope, that there will be not 80 single 

voice against it. 
Dr. Nand Lal: Sir, I am in favour of feina.Ie education. In fact, 

I am one of the advocates for female education. But, I 80m sorry, I ha.ve got 
to differ from my friend. What sort of education does he want to impart' to 
our girls? I have not followed him. If he wants to impart a western type of 
education to 0111' girls, I oppose it. The present cry in this <.'ountry is, that 
education should be on national lines. And, if my f1'iend means to laY, that 
I.,e wants national education to be imparted to the girls, then, I may tell him, 
that I am with him, hut we have already got a sufficiently large number of 
AChools. Thel'i:fol'e. 80 far as clause (a) is concerned, I ditter from him ana 
I oppose this olause. As to the Hecond' clause, I t.hink, I need not quarrel 
with it if my mbmisI'ion with regard to my opposition to clause (a) is not 
accepted. As to elause (r) also, there iA not much to differ from it, if my 
submission in regard to clause (a), h~ch is directly in oppoRition to clQ,uAe (a), 
is not accepted.- Therefol'e, on all these pointH, I Imbmit, that the proposal, 
whicb haH been moved by my learned friend. has not got much good in it and 
it will prejudicially affell1i the educational interests of the girls in this country. 

Mr. B. Venkatapatiraju: Sir, I regret to bear any diAc()l'dant 
note from one of the Members of this Assembly regarding the proposa.l 
made by the Honourahle Sardar Gulab Singh about this Resolution. It is 
true, uuder the Refol'ms Scheme, the whole of educa.tion is a transferred 
abject and hllB to be dealt with by the provincial Governments, but, to 
avoid it being academ~cal,. he has very wisely put ill a clause in (c), tbat 

I a special Imperial Government grant-in-aid be sanctioned, for the object • 

• • 
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But, Sir, the whole discussion would be of no use, unless a.n Imperial 
bri-ant is made for the purpose because, education being a tJ-ansferred 
toubject, it is entirely in thp hands of Ministers who are everywhere 
InWans, 80 that' we can Safely leave it' in, their hands and we do not 
'WBont the Central Government to interfere with them in the matter of the 
administration of education in the provin('-eR. But I notice from various state-
ments made by the Finance Ministers of flCveral provinces, that everywhere the 
complaint goes that they have not funds enough in orderto improve education, 
and the present education of boys itself is clearly unsatisfa.ct,ory, but to go to girls 
it is deplorable. I do not think any civilised Government would tolel'llote, that 
mily one in every ~nndred fema.les should be li~erate and it is the bound~~ 
dnty of the State, a.s It was acknowledged even m the year 1854, that It 
should provide education for the whole population, all.d sa.tisfy the educational 
needs of gids as well as Loys. It is true, the pl"Oposal made here is a very 
modest one. lIe wants only one model high school for girls evideQt1y 
maintained by Government. We have several secondary' schools throughout 
India to the extent· of about 700 odd, a.nd about 16 colleges besides. And, 
I may lltate, that though it may be regarded that for some purposes the 
lrIadra.s Presidency is benighted, I can safely claim that it has always been 
well to the fore in the matter of education, now as well as for & long time 
past. It spends a larger in(.'Ome than any other province on education; 
the largeh1i amount that has been spent on education from provincial revenues 
bas been in .Madras. 

Now, one point raised was whether the education, which i~ now imparted, is 
satisfactory. As was pointed out by another Member outside the Assembly, that 
is not the present qUl'Stion. The present qUf'Jltion is, that we should provide 
means for impartinK-education. What sort of education is to be imparted and 
"hether t ~ present curriculum should he changed, are questions that will 
have to be settled afterwards, and, therefore, the Honourable Dr. Nand'La.l 
need not be a.nxious whether we should adopt one sort of education or 
another-either national or western education. Whichever view we ac(.'Cpt, 
it does not affect the present question. But there are several difficulties in 
the way of spreading education. One is early marriage, &s was noticed by 
all. There is also tbe purda" system which hinders to a large extent. ~d, 
moreover, the Government themselves complain, that there is not a.a, 
adequate demand for starting such HChools. But you are arguing in 8/ vicious 
circle when you say there is no demand £01' female educa.tior(, becauRe if you 
open such flChools and colleges where there is a large number of the popula-
tion, you will naturally get enough pupils. If you wait tm you have a 
demand, before starting sellools. it ma.y take long. 

There is one other point whioh I Want to bring to th~ notice of the 
Assemhly. If the Local Government cannot afford to spend larger sums from 
provin<:ia) sources, the question will go no fu\·ther, and, therefore, I think, Sardar 
Gulab Singb is perfectly right in asking the Imperial. Government to help. 
But we find the finances of our Central Government, which was a going 
concern before the war, iM a gone concern after the war. We are as much 
in d.i.fficulties in our financia.l position 'to carry out our own objects as a 
Central 'Government as to provide additional grants to the Provincial Gov-
etnmonts. But, all the same, the best method is'for us to economil!e expenc1i., 
ture ,in other' respe<:ts a.nd spare every pie we can get in order to contribute 
to the cause of female educa:tion a.nd help Government to start additional 
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schools and additional colleges where- they are needed, anel, therefore, I have 
great pleasure in supporting the proposition of Sardar Gula.b Singh. 

Dr. H. S. Gour: Mr. President, I should not have thought that any 
Member would strike a discordant note on the subject of this Res.olution. 
The subject of female education is dear to every nationalist and Member of 
this Assembly, and I do not think that the subject should be viewed in the 
manner, one of the 'Members here has d~lt with it by referring to the system 
or the method of education, apart from its principle. I take it, Sir, that the 
fact that education is now a 'tranderred J subject, does not inteliere with 
the rights of this Assembly to discus!! this Resolution, and I take it also, Sir, 
that the :fa.ct that you have not disallowed this ResolutiQn brings it within 

.the region of possibility that this Assembly have the'power to ot~ a . sufficient 
iittm of money for the purpose of giving effect to the Resolution, if it is adopt-
ed by this Assembly. On that assumption I feel u~tified in acoording to 
the Resolution my hea.rtielit support. I suggest that the question of fem~le 
education should no longer be treated, such as it has been treated by one of 
the .peaken; before you, SiT, all a question as to what sort of education we 
must give to ol1r fema.lell before we di!ICuss the qUf!stion of education at all. 
I submit, it is the duty of this Allllembly to lay down the princi~le that the 
nation shall eduop.te its fllmaJe population, and that with that obJect, start at 
the ct>ntre of each Government, at the capital of each province, a model 
female high school. W e h~ e been told that the purdalt. system inflelieres 
with the dissemination of fema.le education. We have been told that early 
marriages stand in the way of female education. and female- adva.ncement. 
Let me assure you, Sir, that if such a. school, as the proposer of this Reslllution 
intends, ill esta.blillhed in each province, it will give the necessary stimulus to 
female education a.nd sweep a.way the timehonoured institutions which releglLte 
the ~t memher of human society behind a. pUl'flalt. and cause them to be cal'ried 
about in a packing-ca.se. I feel, Sir, that the question of ea.rly marriages 
will become a. thing of the past. I, therefore, stronglv support the Res01ution 
whica has been moved, and :I beg tha.t speakers should not obscure the Reso- • 
lution with what are their personal predilections as regards the details of 
education. Tha.t is a question for everybody to consider. Tha.t is a question 
for which-there will be time enough for us to consider. Let us now, once and 
for ever, settle tha.t the subject of female education in this country shall be of 
,national concern, and tha.t this Assembly, meeting here as'it does tinder the 
Reforms Act, recognises the principle of universal female education. I submit, 
'Sir, that this ReRolution should receive the unanimous assent of this House. 

Jlr. H. Sharp: Sir, in the first place, I would crave your indnl en~ 
and that of the Assembly- for a very few moments while I make some short 
remarks upon the positIOn regarding this Resolution and one 01' two other 
Resolutions of "Which I see notices have been given, and which may come up for 
discussion. Technically it was open to the Department of Education to ask 
the Governor General to exercise his power of disallowing this Resolution 
aQ dealing with a subject which is not p!'imarily the concern of the Governor 
General in Council. For, all Mr. Venkatapatiraju pointed out just now, 
edtwation is a provincia.l transferred subject. It is quite true, that there are 
certain portions of India. to which the' Reforms do not apply, and in which the 
rigid distinotion between central and pl'ovincial subjects is not maintained. 
But even before the RafOl'ms, in aJl parts of India, for all practical purposes, 
education wall a provincial conoern, IIllbject, of course, to.the general control 
of the . Government of India and the II&.nction 'Of legislative measures and 

• 



364. LEGISLATIV", ASSBKBLY, [ 24TH FEB, 1921. , 
[Mr. H. Sharp.] , 

of Buch schemes as are beyond the financial pOWel'8 of the Local Govern· 
mentH. Now, of course, it is infinitely more a provincial subject than it 
was in those days, The exclusion of some parts of India could not, therefore, 
be re~l-ded as constituting 0. subject of this nature as one which is 
primarily the concern of the Governor General in Council. 

The Department of Education did not ask the Governor General to 
exercise his power of dilllLllowance in the case of this Resolution. The 
Depa.ltment did not wish at this early stage in the life of this Assembly, and 
possibly hefore the scope of its deliberations Lad been fully realised by all,. 
to strangle at its birth an inno('ent and even engaging Resolution of this 
uature, It is a Resolution with the general spirit of which the o ernmen~ ~ 
of India. are in hearty sympathy. Personally, I welcome the opportunity. flY 
making clear the attitude of Government towards the education of 'gift •• 
But I should like ablO to use this Resolution as an occasion for making 
c1ear why it can be dili8011owed, why it has not been disallowed, and why the 
Department of Education cannot guat'80ntee to maintain, in regard to all 
Resolutions of this na.ture, the benevolent a.ttitude which tbey !lave shown in 
this case. 

N o~, Sir, I proceed to a rapid discussion of the three poiats in the Resolu· 
tion. First, as regards Higb Schools. It is quite out of the question for 
the Govel'lunent o-f India to order the Local Governments to start High 
Bchooll1. It would indeed be improper for them even to urge the Local 
Governments into such action. Nor do I think that the present condition of 
affairs is quite so dismal all we may have been led to believe. Thet'e are in 
India 108 High Bchools for Indian girls with over 17,000 pupils. Those 
schools are schools for Indian girls. I am excl\J.ding European 9cbools which 
have a certain number of Indian girls in them. I am excluding also a 
number of girls who read in Higb Sphools for boys. Well, then, there are 
103 High Schools for 9 major provinces and certain IImaUer provinces and 
administrations, and these schools are fairly well distributed over tIle major 
provinces at least. 

But the Resolution speakll of Model High Schooll1, and it speaks of 
boarding hOUf46I1. Bya Model School, a.tI the Honourable Mover h .. pointed 
out, is generally meant a Government School. It is alBo generally considerec! 
to he one which ill so equipped and so staffed as to serve as an example 'iQ,f 
other IIchools. Well, I am not going to weezy this Aflsembly with giving 
the details of the va,Tious schools in India, which may be regarded as Model 
Schoolll, but, perha.ps, it would IIIIotisfy Members generally if I were just to 
mention a few examples of inKtitutionll which have heen mentioned promi-
nently in recent Reports, or which are situa.ted in places with which I happen 
to be acquainted. 

In Madras, there is a secondary Anglo-Vernacular Gids' School at 
Triplicane with a hOI.1;cl and a traiuing institution attached. It would al,so vot 
be out !Jf place in the case of MadrM to mention that very fine institution, the 
Queen Mal'ls C()ll~ e, with ala.rge hostel, with, I see from the last Reports, 
95 gil'Is in it, Bombay bas n()t a Government High School at Poona. In 
B~ a.l, thllrc is a High School attached to the Bethune College in Calcutta, 
and there is an e cell~nt GOYemment Girls' High . Sllhoo} called the Eden 
Girls' School in Dacca. with a hostel attached and also a training institution. 
The United Provinces was, until the .other day, peculiar in not having 'a 
Government High School. 'But not very long ago the Local Government of the 
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U ~ittid Province. sent up a scheme. Sir Harcourt 'Butler showed the: greatest 
enthl1Siasm for the establishment of a first class Girls' School at Lucknow with 
a hostel. The Secretary of State has san<..-tioned the scheme, and the neoessary 
steps are now being taken to 'assemble the staff, etc. In the Punjab, ther~ are 
two excellent High Schools in Lahore. In Dihar and Orissa, thel'e is a Govern-
ment High School for Girls in Patna, and there is another at Cuttack which, I 
heal', is a particularly good (~hool and, I think, has a hosfitll. In the Central 
Provinces, therc is a Government High Scbool fOl' Girls at Amraoti with a 
hostel attached to it. ' 

Well" I mention these just as instances of what is being done. I do not, 
for a moment, pretend that the recital of them ill exhaustive. 
. The second part of the Rellolution has 'reference totbe earmarking of a 

~"'Plrtion of money for the purpose of education of girls, Sm'ely, in tranllferred 
sultjects, t~ aUooation of the available funds is properly the work of that part 
of the LoclLl Govemment hi(~h is coneerned with those tl'&I1sferrOO subjects; 
andH take it, tha.t, as regal'df; the allocation of funds which are available for 
any particular transferred suhject, such as edul'ation, it is primarily the work 
of the Minister in charge to allocate those funds again among the different 
heads of his subject, Tbe matter is at least' certainly' one 011 which the 
Government of India could not possibly issue any orders, To do so, if it were 
possible, would emphatically &mount to an undue i&terference with the 
MinisterS in the Pl'ovinces and an impropel' curtailment of their freedom of 
action, and as such, the action which I gather is sUbrgested would strike at the 
vel'y roots of the Reforms. 

The third part of the Resolution deals with the possibility of giving an 
Imperial grant. To give such. a grant in I)1'esent circumstances would be 
entirely in contradiction of the spirit of the financial arrangements under the 
Refol'ms. I do not know whether MI'. Neogy is going to try to entrap me 
again with a refet'ence to l'ule 14 under Ilection 4!J·A of,the Government of 
India At-t, but if he does, I shall again decline to walk into the snare; and, I 
hope, I shall be able to leave my friend, the Honourable Mr, Hailey, to deal 
with him. 

So much for the three parts of this Resolution. Looking at the Resolu-
tion IL8 proJlOsed, I think it is clear that I must, on behalf of Government, 
oppose it; a.nd it is obvious from the speeches that have been made that it has 

__ n~t 'the universal 'mpport of all Members in this Assembly j so at least I 
iIiothel'. I can only assume that the meaning of this Resolution is as 
tollows. If this Assembly passes this Re(;oIution, it is a recommendation to 
the Governor General in Council. The Governor GenCl'8.1 in Council cannot 
ta~e that merely 'as a re('ommendation and continue to do nothing. He 
would have to send down some sort of recommendation to the Local Govern-
ments; and that, in the present l'ircuDlstancCIl, would constitute an undnc 
interference with the work of l\1inisterH, 'rhe mo(;t that could be done, 
if this Assembly endol'ses this Re .. olution, would be to fOl'ward copies 
of the RelOolution and of the proceedings to the Local Governments 
without comment, as embodying the vie,,,s of this AIO~embl'y, I am not quite· 
lime that even such action is not perhps going a little too far in the direction 
of interference, Nevertheless, 1 t,hink it is possihle. Yeste\'day J waM li~tel1 ' 
ing to a debate in the Council of State J'ega\'ding Universities, and I heard the 
Honourable Sardar Jogindl'& ~ill h suggelit that the best policy fol' that 
House was to leave tIle Local Govel'nments and the Miniliters to manage their 
own aft'airs in these mattei'll, I would ,suggest that that is a good piece of 
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advice. When I sec a Resolution of this kind, I somehow feel tha.t the 
shadow of the departed Imperial Legislative Council is still haunting this 
1'00111. During the lo.st ten years, I have heard many Resolutions of this na.ture 
brought before that Council-ReRolution!! which dealt with subjects which, if 
not· so definitely expressed as they are now, were even in tholle days really 
provinciaillubjects. 'V ell, if the Resolutiolls were accepted, sometimes we 
used to bWltle up and we used to collect statistics, and, possibly, issue a. Reso-
lution, and, if we had the money, give an Imperial grant i and sometimes we 
used not to do these things. But I suggest tha.t, a.lthough, as I ha.ve stated, 
this opportllnify of expl'essing the policy of Government is welcome, it would 
be well to depart fl'om this tl-adition and, if I ma.y say so, mind our own businelff.. . 
and leave the Ministers to mimi theil"ll. ,,:' . .,. 

At the same time, while I must for these rea.'1ons oppose this . Re!loluti~n, 
I repeat, that Government are fully in sympathy with the general spirit which 
underlies it a.nd, as such, it is hea.ltily weleoDle. Nor has the sympathy of 
Government remained in this ma.tter merely an expresRion of pious hopes. At 
the time. when the Government of India. were in a position to give assistance 
to Local Govetllments from Imperial grants for these purposes, in addition to 
certain non-recurring grantH, a. recurring annual grant of 10 la.khs was ma.de 
from Imperial revenues for the purpose of the educa.tion of girls; and other 
money given fOl' education, though not specifi(:&llv for the education of girls, 
was capable of being used pa.rtially to that end. Furthermore, as the Honour-
able l\lover has reminded us, in 1919 the Government of India issued a. 
Resolution, a. very detailed Resolution, regarding the education o~ girls. In 
that Resolution they went a good deal further than they had dona in the pre-
vious ones of 19040 and 1913, and that Resolution further laid great empha.sis 
upon the secondary education Of girls as capable of having wide influence upon 
the future of India.; I could have wished that the Honourable Mover had 
cou(~hed his Resolution in slightly wider terms, I see that there is an amend-
ment which is couched in slightly wider termR. There are impediments some-

-time!! to girls continuing their studies to the High School, and the Resolution, 
to which I have just alluded, la~d particula.r empha.sis on the vital importance 
of Anglo-V ernacula.r Middle Schools, which, I am glad to see, are specially 
mentioned in the amendment. I think it will be obvious to all here that such 
c~oolH al'e very vital and vel'Y llec~ ary as a l'ecruitin~ ground tor pupiha;~-, 

High Schools. I could also ha.ve Wished that the Resolution had satd somethmg 
about the training of teachers. Thel'e is no branch of the education of girls 
which is so important as the .training of Indian women as efficient teachel'M in 
girls' school. and colleges. I am very glad to say, that there has been solid 
improvement in this ma.tter in the last few years and that the numbers of 
those undet'going training ha.ve conHiderably increased. -

To sum up, while 1 have to oppose this ResolutioJl a.s going beyond. the proper 
functioJls we are here to perform, nevertheless I again emphatica.lly repea.t that 
it is·welbome. I do not.know whether the Honourable Mover would cal'e, 
when I'have said this, to withdraw the Resolution. But I do suggest that 
to press a Resolution of this nature to the vote might be found rather embar-
'r8.ssing-I do not mean embarrassing to Government, I mean l'8.ther embar· 
rassirig to this Assembly; be<.-auHe I think that Honourable Members·will feel 
that to v2,te against IlO weU.intentioned, and at bott;pin excellent, a ReRolution 
as tbis would· be churlish. At the same time, to vote for it would Ibe tan.· 
,mount to an. inftingement of the constitution from which this Assembly· 
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derives its exist.ence, and it certainly might be interpreted all an attempt to, 
curtail the power and freedom of action of the Ministers in the Provinces. 

The Honourable Jlr. W. It. Hailey: May I, with your permission, Sil", 
enforce one aRpect of the case as put by my HonoUl'able friend Mr. Sharp. I 
do 110, 'I assure you, not with any demre to oppose the spirit of thill Resolution, 
but to afford information to- t.he HaUKe On an aKpect of the quehtion which may 
a.ftect its decision on this oC('8.lIion D,nd possibly allio its attitude on other Reso-
lutions. 'l'be RClmlution, all all Resolutionll mm.i be, is couched in the form of 
a. recommendation to the Governor General in Council. Now, Sir, my lawyer 
friendK in the HOlllle will agree, that it is eJways an unwise proceeding for a 
eourt to issue a warrant in an area in which that '!Farrant does not run. Bup-· 

. ~ e tllat'the Governor General in Council were to accept, word for word, this 
lIellOlution, then J say, that in attempting to <''8.uy out,the Resolution, it would 
be issuing a warrant which it could not execute. Section 45 of the Govern .. 
ment of India Acl says: 

• Subject to the provisions of thia Act and of the rules made thereundel' flverv Local 
Government shall obey the ol-ders of the Governor General in Counoil '. • 

Tha.t ill the general provision of law which regulates the powers of;, the 
Governor General in l'espect of Local Governments. Now for the rule • ...;. The 
rule is rule 49. It tays: • 

, The powel'lI of luperintendenoe, direction and control over the Local Governmetlt of a 
Governor'. province vested in the Govel'nor General ill Oounoil undel' the Act shall, in l'ela-
tion to traDsferrtld subjects, be exeroised only for the following purposos, namely: 

(1) to safeguard the administration of central Bubjeob (and education is not one) ; 
(2) to decide questions ariBing between two provinces in eases where the provinces, 

concernod fail to an'ive at an aIJl'eement (and this is not Buch a ease) ; and 
(3) to safeguard tho due exercise and due performance of any powel'S and duties· 

pOBB8sBed by. or imposed on. the Governor Genel'lLI in Council. etc.' 
(and the provision of schools in provinces is not one of the duties impolled on the: 
Governor General in Council.) , .. 

I think, Sir, it would be well if the exact state of the law, and the ~ exact 
restrictions on our powers in this respect, were recognised by the Assembly, 
for it might ,perhaps avoid discussions, interesting and valuable in themselves 
but disc1l8sions which at the same tUne can yield no fruitful results, because ~ 

.,hould have no power to carry into effect a Resolutionpal!sed by the Assembly 
~'the subject. 

As regards the third part of the Resolution, that ill a subject wbich con-
cerns me more nanowly. Let the Houlle recollect this, that, if we give an 
Imperial gl"ant, we cannot nOW earmark it for any particular purpose. It 
would simply go to swell the balances of the province, tl1at is to say, the pro-
vince, if it cared, could spend €hat Dloney 01\ a reserved subject or on & 
transfelTed subject, on a Uuiversit.y, on girls' education, 01' on its C. I. D. 
Now, Sil', I would not advise this House to make a grant over which 
it has no control. There a1"0 certain SUDlS which have to be handed 
Qver to the Local Governments for expenditure 011 central subjects, such as the 
execution of ~ublic work'lI for Ollr central de )alt~nt . But, in that caRe, 
they act as our agentsf and .we exol'Cise I!UperVI1lJOll over the expenditure> 
of tholJe SWDS, to this extent, that our audit department would advise 1111 
if those· Bums were not beillgspent for the purpo~  for which they were 

, granted. But a. grant, Sl1(~h as that advocated by the HonoUl"Rble Member, 
would not be of this class; we should halve no control ovel' its e peDditure~ 
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Apart, thert;fore, fl"?m a.ny o~en~e against the Bpiri~ of o.Dr Reformed finan. 

12 C'Jal relatIOns, I thlUk It would be unbu8IResllhke on the part of 
NOON, this House. if it were to recommend grants from central rellOurcee 

to Local Governments for any object in which it Il\&Y be interested, knowing, 
at the S:l.me time. that we could not secure their expttnditure within the scope of 
the purpose for which they were intended, and that the object aimed at might, 
therefore, 'be frustrated. _ 

Xr, N .•. Joshi: Sir, I ha.ve the fullest lIympathy with the principle 
. expressed in the Uesolution. I ha.ve no fear of Western education. When 
given to boyR, Western education lias produced good reRultR j it ba.. aroused 
national self-consciousness j and when givtln to girls, I a.m quite sure, it will q,.. .. -
produce any ~ il effects:· . 

, 
1 frankly ad~it, that this subject i8 more suitable for disculIl1ion in' the 

Loeal Counci18 than iu this Allllcmblr' The reason, therefore, I l1ent in my 
amendment* tp thi8 Resolution was thl8 : The Resolution, as it stood, in my 
'Opinion, did not expre88 our full demand for educational facilities for girlll, 'It 
-oply asked for oue Model High School for each province. It has heen made 
clear in this Assembly now, that in each Presidency there ill not one, bllt several, 
High Schools. Therefore, to ask at this stage for one "odel High S(!hool for 
each Pl'8sidency or province is, I think, not to give full expression to the 
demand for women's education. Moreover, the Resolution did not say any-
thing about the need for higher education and facilitiell for it in the caMe of 
girls. There are a.lready several oolleges in Borne places for girl8, 
but there are other places in whi<!h thel'e are no colleges for gh'ls, 
a.nd it is, therefore, necellsary,. that if we are to give expl'8Ssion 
to our demand for women'K education, we muRt say clea.1'ly that 
we want a.t leallt one college for girls in each Presidency. Even 
Bombay, which iN conllidered to be very weU advanced in women's education, haa 
no college for women. In the case of 1I igh ~chool , I feel that one for each 
Pretridency will not he sufficient at all. A province or a Prellidency extend. 
'lver thol1Ra.nds and thousands of Mquare miles, and it is not pollsible for girla 
from any palt of tbe province to go to the capital of that provin(.'8 for their 
education ,there. I have, therefore, Pl'Oposed in my amendment that thereshouJd 
be at le&Nt one nigh Scbool for each district. .All stated by the Honoura.~ 
Member in charge of Education, I have also suggested in my amendment that 
there Mhould be a \II iddle School for each taluq odal",il, 110 tha.t the local needs 
for ~n li h education may be met and district II igh Mchools properly fed with 
students. -

Sir. all regardM the se(lond part of the ReRolution a.sking the Local Govern-
ment to set a.pa.rt one-fouith of their eclucati~lla.l expenditure for the education 
.of girlH, my . amendment suggeRts tha.t the WOIUII ' say i J should be 
dropped tor tillS reason, that we (lannot aMk Local Governments to set apa.rt a.ny 
'definite lIum for women's education. .. If they al'e not' able to I1pend the money,' 

• • That for clau,", (a) the following be ~ub.tituted! . 
(a) • that a.t lea.t one model college ill each proviDC'tI, OliO model high Bchool in each di.tr'iot' 

-a.nd one model middle IOhool in ea.ch taliq or tah,i1 be "l'ted for girl. with luitabli boarding 
'JaOUIlllB for ,all.' 

The bl' C~etted word. ' .. y t' in elaul8 (II) M dele~.' 
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then the money grantA will lapse. Sir, lIB rega.rdS the Imperial grant, the 
difficulties of giving such gra.nts have been explained, but if, by any mean II, the 
,Imperial Government can give,a grant to the Local Governments for educa-
tion, I sha.ll be indeed very glad. 

Sir., if the Honourable Mover of the Resolution, for rea80ns explained here, 
thinkR fit to withdraw the Resolution, I shall have no objection myself to 
withdraw my amendment. • r---- education of girls j and 

(I") that a Bpeciallmperial Government grant-in-aid be sanotioned for the objeot.' 
The motion WaH negatiyed. ' 

....,~, Dr. H. S. Gour: I claim a division, Sir. 
Kr. Eardley Norton: May I rise to a point of order, Sir? Is it obli-

-gatory for every Member to vote, or i& it left to us to remain in the Hou8e 
-- "'."ut.-'" "ardar Gulab 8iD.gn. --,-' _1 \,_ .. IiDe vote of the House on lUCie" 

-a subjel!t. and if the rues are so clear that this Resolution cannot be taken, then 
the Resolution should not have been admitted. But 1 say that special grants 
for such purposes as Model High Schools and training colleges have been 
made already by the Imperial Government and, &IIsuming tha.t side of the 
<luestion, I put the Resolution. 

Xr. S. C. Shah ani : Mr. President, I rille to SUpp01't the a.mendment of 
Mr. JOllhi. It h&ll been pointed out that it will be impl'oper, and perhaps illegal, 
to propGfle a Resolution lIuch a& has been proposed here to-day. In my opinion, 
questionR appertaining to education ought not to be excluded and, if 1 hen.rd the 
text of the rule 'goveming the c&IIe rightly, in m;y opinion, it will be safeguard-
.ing the due exercise of the powers that a.re vested in the Governor in Council. 
My idea. ill, tha.t this question should Le voted UpOIl in this A ~mLly. The 

. female education required for India has not been properly looked afier, and my 
.idea is, that a college for each province should be insisted on by this Assembly, 
and that where collegeN ha.ve not been started, the necesility for lIuch (:olleges 
in diftel'ent provinceN, as well a.s the necellSity for a Secondary High SellOol in 
different dilitrictR and the let~e Hity fQr Middle S{'ho(,ls in difterent tah"i1s-aJl 
this should be dea1'ly recognised by the Assembly -and this re('ognition be 

~ .yed to the Pl'ovincial, Gov81'nments. I do not see how this can interfel'e 
with their work. We want to 11elp them by expressing our views on this 
im portant question. . 

It ha.'l been said tha.t the edncation that is intended to be impal·ted 
to girls will be of a Westem type. I ha.ve boen engaged in the work of 
education for a long time, a.nd I have yet to reu.lise that educati()n ca.n be 
of diRtinctly differeut typcs 80 far a.., its eSSence goes, Our girls .have to be 
edu(llLted, and we ha.ve only to introduce religious education in our eurrioulum. 
We have to ensUI'e the adoption of different vernaculars in the clll'J'iculum, 
'and we have got to see that our edm!atioh ill impa.l1;ed in the vernacular 'to_ a. 
. certain extent. If we do that, I do Qot think there will be any ra.dical 
differel1~~e between the education wbidl will be IIpoken of as nati()oal and the 

. -education which will he spOken of as Western. 
With thelle l'tlrilll.1·kll, I beg to support the amendment. 

Dr. ,.S. Gour: I move, Sir,' that the (luefJtion be now put. 
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[Munshi Iawar Saran.] 
important, as regards all the courts tba.t are subordiQ.ate to all these various 
High Courts throughout India. including Bombay and Calcutta there is not 
the slightest distinction between the functions that are discha.rged by vakils 
and by barristers. Take, Sir, any subordinate court in a.Dl province, b-ubordinate 
,either to the Bombay High Court or to the Calcutta HJgh Court or to the 
Madras High Court i there you will find vakils and barristers performing 
the same functions. The only difference that very prominently comes before 
you is, that a barrister has always the right of pre-audience over a vakil. A 
barrister need not file a I' aialatnanaa,-which may be called lit Power-of-
Attorney...-s.nd a vakil must. Then, there are other distinctions as far as 
appointments are concemed. I shall only refer to one of them in order to 
make my meaning clear. Take, for instance, the Government of ,India. ~ -.
According to that A(:t, a barrister, after five years' practice, is entitled-tO 
become a High Court Judge, while a vakil has to practise for ten yean 
before he acquires the right of being raised to the Bench. 

So, Sir, this House, II venture to hope, will agree with me that in spite 
-of the fact that the hulk of the work that is done in the law courts is done 
both by barristers and vakils without any distinction, there are distinctions 
observed between barristers and vakils as regards pre-audience, the necessity of 
a l' aialae'lflffI(J and the appearance in the Original aide. 

But, Sir, what is far more important than the points I have stated is, that 
there is no bodJ exclusively of lawyers in India. which provides for legal 
education or which exercises any disciplinary control over the members of the 
profession Or looks after those mattel'l!l which relate to the r.rofession. The 
only legislation that.you have on the subject is the Legal Practitioners' Act, IoDd 
it is the High Court which, in cases of misconduct, has got the right to 
punish the erring member of the profession. I submit,' Sir, with great 
respect. that I shall have the sympathy of most Members of this Honourable 
HOI18e when I say that it is necell&lLry in the interests of the Bar &8 a whole 
that we should have a constituted and recognised body which should provide 
for legal education and should be able to exercise disciplinary control.over 
the members of the Bar. If we have that, we really have an independent Bar. 

N ow, if you cast a glance at the system obtaining in England, you will 
find tha.t the system is similar to the one I have ventured to submit for the 
(.'onsideration of this House. As we know, there are four Inns of Court, and 
they are-the Lincoln's Inn, the Gray's Inn, the Inner Temple a.nd the Middfe'" 
Temple. These societies, as this Honourable House is aware, are outside the 
jurisdiction of the Courts and their members are the students, the barristers 
and the bencherfl.Now, the-benchers call to the Bar and exercise disciplinary 
jurillClkiion over the members of theprofeflsion. Then, they have a Council of 
Legal Education on which are electe(l..five members by each of those foul' societies. 
It is'the duty of this Council of Legal Education to provide for the in~ruction 
a.nd examination of students of all the four societies I have just now named. 
Their decisions are outside the jurisdiction of the ordinary courts and are sub-
ject to appeal to the Lord Chancellor and the Judges of the High Court of 
Justice sitting as lit domestic tribunal. Then, Sir, they have a General Council 
of the Bar. It 'Was in 1904 that this General Council of the Bar took the 
place of the Bar Committee as a consultative and advisory body. This CouDcil 
IS the. accredited repre ~nt tiye of the Bar and its duty ~ to deal with matters / 
affecting the legal profesSJon and to tAke such action on them &8 seem 
.expedient. ' 
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So, the proposals which I have ventured to place before this H01l8e, I 
respectfully submit, are not without a precedent and, &8 a matter of fact, 
such bodies as I have suggested do exist in England, imd thatt all those bodies 
do exist. I, therefore, submit with confidence that there is no difficulty in the 
way of my Resolution being accepted. Establish by an Act of the Indian 
Legislature an Indian Bar and, at the same time, constitute a Bar Council and 
a Council of Legal Education. I am prepared to concede that there might be 
some who might hold that each High Court or each Province should have a 
Bar of its own. But that is a question which we might consider later on. I 
am anxiOUA at this moment that the principle underlying my Resolution should 
-be accepted. All these various matters as to whether there houl~ be one, or 
,two, or three Bars, or whether each province should have a Bar of Its own, are 
·questions of detail which might well be considered at some future date. At the 
present moment I am most anxious to enlist the sympathy of this House in 
favour of the basic principle of my Resolution. Sir, I submit that I was right 
when I sta.tedat the outset of my speeoh that it was necessary, having regard 
to the vast political developments that were taking place in India and to the 
'Vaster developments that were bound to take place in this country iu the 
immediate future, that we should have a_self-contained independent Indian 
Bar. In support· of my contention, I shall ask this House to consider the 
case of the Dominious. . 

We find in the Self-governing Dominions that AcIf of the local legislatures 
have establisbed Bars in each pl'Ovinoe. I shall give the names of only one or 
two. In the province of Quebec the admission of advocates is in the hands 
of a Gene1-al Council of the Bar of the province and no special privileges are 
given to barristers or solicitors of the United KingdoJ,ll. III Antario, the 
Law Society admits the students who have conformed to the rules of those 
sooieties as to examinations, etc. Barristers of EnglR.nd are taken in,-I shan 
beg the House to mark these words-after passing certain examinations 
prescribed there. In Manitoba also there is a Law Society which l'Iigulates 
the admission to the Bar. Barristers from the United Kingdom are also 
admitted. Then, there are also Law Societies in Plince Edward Island and 
British Columbia; and Barristers' Societiell in Alberta, Now Brunswick allq 
N ova. Scotia. . 
. Sir, I submit that I have tried-whether I have succeeded 01' not it ill not 

'10'1' me to sa1--to show that the pretlent system is full of anomalies, that it 
is cawing dIssatisfaction and that the reforms, I have ventured to submit, 0.1'& 
in tlonfOl'mity with the system which is prevalent in England to-<1ay. If we 
get all Act paRRed cOllRtitnting an Indian Bal', it will not be the first of its kind 
because, ail I have said hefore, we find that such Bal's ill Self- o ~rnin  
DominionR have been established by the Acts of local legislatures. 

I wish, before I sit down, to anticipate one little ohjectioll that, I think, 
might be advanced, It might be urged-and I am inclined 1;0 think it will 
be Ul'ged-that English educa.tiolll'eceived by Indian youths for the purpos. 
of • • . • 

The Honourable the President: If I had not thought that tbe Honour-
able Member was about to close his arguments, I would have given him his 
allotted period, but he Is embarking now upon a comp1trison between English 
and Indian education which might carry him a very long distance, and I have 
already allowed him a m!nute over his period. 
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Babu S. C • .Ghosh: Sir, I beg to move the amendment which stands in 
my name, namely: I 

• That fol' the words from 'the Gtlvernment' to the end of the Resolution. the following 
be sublltituted: 

•• before undortaking legislation to create an Indian Bar Government IIhould takll the 
ojliDions of the Local Gtlv81'nments. the High Courts and other legal authol'itiel, as alao of 
the different branches of the jIl'OfeRSioD, i.e., of the Bal'1'iater8, Vakils and SolicitOI'S, and of 
tho) l'!lblic, a8 to the desirability of l'emoving all distinctions enforced by atatute 01' by 
practice. between balTiaten and vakils • .' 

• In doing 110, I hope. I will not be understood M adopting a hOhtile attitude 
to the Resolution. But, as vakil of the High Court, I cannot see why there 
should be any difference in statUH between a vakil and a oal'l'iHter. 'fheHigb 
Courts have power to frame rules for enrolling vakiIs as advocates, and I ma.y 
mention, tha.t a,lmol'1t all the High COUlts in India, excepting the Calcutbf--
High Court, have framed l'ules, a.nd admitted a certaiu number of \'akils as 
advocates. 

Hilt, I am sort·y to !W.y, notwithstanding the foci that tlw High Court of 
C.wcutta have power, after several representatiollR 1y the \'akih;, to enrol them 
al!! advocates, 110 at.-tion ha..c;; yet been taken upon their representationf'!. The 
time haR come when there should not exist any diffel'ence between the two 
cla.Sscs of the profesHion. The vakil!!, generally R}lCaking, arc equally educated 
with the. barristel'R, 'fher are gl'aduateR in Arts or Science II.M also graduates 
in Law of an Indian Umversit'y, In cOIIl'idering, Sir, how the status of 
vakilH waR originally created, it will be interesting to r,,£cr to Rome Regulations 
and Acts that were and are still in force. 

Sir, I may say at once, that in Muha.mmadan countries, there were pro-
fessiona.l la.wyers who were ('alled vakilR,-thev wel'e agents of tlwh' principals 
but not necessarily their law agents. Subsequently, these persons UliOO to 
appear ill the Company's Courts, . Afterwards, it was considered that the 
valdIs should have a legal statUiI in the CourtR and RO, by Regula.tion VII of 
1793, a pl'ofession of law waH (~rtmted. 'I'his Regulation authorised t,he Sudder 
DewlLuy Adalat to enrol pleaders for all Company'l!! Courtl'l. It fixed the 
retaining fee for pleaders at 4 annas and alHO fixed a fee according to a. 
scale mentioned therein, 'fhe most extraordinary palt of tha.t Regulation 
'WlLiI, that only Muhammadans and Hindus could he enrolled aN pleaders and 
one of the punishments provided by tile Regulation WaH to the effect tha.t a 
pleader who encouraged litigation waH liable to suspenliion or dif'mislID.l and th.,. ... 
were other penal clauseH. The second Regulation was Regulation XXVII of 
1814, Although that Regulation repealed the pl'eviollH Regulation, it was in fact 
very much the same except that more stringent provisions were brought in. 
One of the provision" was, that if a pleader abused the pleader on the opposite 
side in court, he was liable to (',ensure or dismill88l. Then, the next Regulation 
was XII of 1833, whioh abolished the religious test as regards the Sudder Court ' 
80 that any person who was otherwise qualified could be emolled &If a plell.del· 
of tha.t Court. The next enactment was Act I of 18406 which made three 
ilDpo~~~ innovations, The first was tha.t people of an.! nationa.lity or l:eligion 
were eligible to be pleaders. The second was that barnsters, enrolled "In' aRY 
of. the supreme courts were as 8uoh entitled to prll.(..tise in the Budder Courts, 
and, by the third, pl;ders were entitled, to enter into agreements with tb~t  
clients for feeB for profeuional servicell. 

Sir, you will see that by.this ~t for .t1!~ fif8t; ti~e in 1846, b&rriBterJ 
were allowed to practise in the ~lli 1er ('oud. Th, ~e t h~lpo.nt Act ... 
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Act xx of 1853. By this Act, the a.ttol'neys were allowed to practise in the 
.sudder Court. The next important step WaR the passing of Act XX of 
186tJ which authorised the High Court in Bengal to make rules l'egal'Cling 
the qualification of pleaders and muktears. This Act did not apply to. the 
.advocates of the High Court. The next Act on the subject was ALi XVIII 
of 1879, which is Rtill in force. It embodies a.nd codifies the law on the 
Hubjeti, and ~llable8 all barristers, vakils and attorneys of the High Court 
to pratiit;e in any of the courts subordinate to any High Court in India. 
Sl.lction (4) of that Act disqnalifiell a vakil from appearing ill the 
Original Hide of the High Court in Bengal. This A.ct, by whidl vakilH in 
t.he Ili~h (\mrt wer(J e:.:dude<l f!'Om praetising in the Original Ride, ill im-
portant. In 1774, whl.lll thl.l Supreme Court was 6lltablillhed in Caleutt.a, 

"9al"l"isterM and I~ttorlley  only were permitted to appeal' in that Court to 
candllct cases. 

Thp SnprtlllW Cnurt. WaR ealled the King't; Court in coub'adistinetioll til 
the Company's Courts, whel'a Indiaus were permitted to practise. At nrRt, 
the number of bal'riHtm's pl'lwtisiug in that Court waN ver'y KJIlall and 
so was the uurobel' of attorneYK, At that timtl, the barristers and thtl 
atto\'UtlyK were all l~ul'() ea.n , Lut there waM probably ouly one Bengali 
"MNRttliese "t ~lia d't t1 mtliIlUF r;niI!; .ue ! 1tt.1l'r,.IS~ mlt~ ~ ~S;~1111i. •• ~.ff!, ~.1l.i t .. 
Resolution. So fa1' as the other elementR are concerned, the ResolutIOn Itself 
has got the appearance of wea.kneflfl, Now, is thiH the IItrength of the R.et'lQ-. 
lllbion which haM heen put forward by my lea1'lloo friend.· IIa.!; he exammed 
thiM allpcct? My lea1'lled friend hall admitted that there ill a celiaill lIyRtem, 
Ol' a. (~ertain criterion,ol' a ccrtain standing, whi(!h enahlell the ~a illl to make 
application to the High Conrt for ~le '8.tioll to the IltatU8 of a? ~ocate. 
Then even the force of hill ResolutlOu Iwems to be very mllch muumJl:ed by "'taugnt tntl }II'lIlClplell or ~n ll ll law ann proeeUlU'e. L uo not 1100 any 1'cason 

why there should now exist a.ny diKtinction hetween vakils and barristers. 
At allY ra.te, 1 would ask the Assembly to (~ontlider the matter ill thtl light 
of the foregoing factR and to take action with a. ,iew to fl'Bming rule!! for 
the enrolment. of adv()(}atell f\'Om a.m"ong vakilK of eminence at the Bal'. It is 
Had, tlutt a barrister of one yeal"l1 standing only should have the right of pi'e-
.auditlfwe over a vakil of long Ktauding. SOUltl yeaI'll ago, the question of 
pre-audience ,fas raiMed hy n. junior harri!.1ier who daimed the right over II. 
senior vakil of the High Court who wat; 1'ailoled t,o the Bench very IlholtI:r 

'''IIittlrwards. 'l'he point was decided in favour of the barrister. Sir Barnes 
Peacock at that time offered to el1l'ola few vakilR of the High Court as advo-
cates: They, however, did not accept that oHer. I should Ray, that the time 
h80ll now eome when the vakils should he allowed to pra.ctiRe on both sides oi. the 
High Court, the Original all also the Appellate. But, Sir, I Rhould be sorry 
~if, after an Indian Bar liaR been created in tbis country, young men should be 
deterred fl'om going to England and acquhing those accomplishments which 
,the traditioll!! of the English Bar a.lone can impart, It cannot be denied, 
that education in" England gives a wider outlook wbich ill essential for tl,le 
independence of the Rar. The barristers and the att.orneYR, who have been 
practising for years in the Original side of the High Court, as also the public 
ar~ certairuy very much interested in the l~ i lation. Th~refore, I say, that 
thiS House should not accept the ~et!Olutlon propoRed liy the Honourable 
Mover without first collecting opinions. '" 

With these remarks, Sir, I beg to place my a.mendment before the House 
.or acceptance. 
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The Honourable the President : The original question 'I'l\8 : 

.. This ASBtlmbly recommends to the Governor General in Council that the GovOl'Dment 
do undertake legislation with a view to Ol'eate an Indian Bar 80 al to 1'llJl\ove aU distinction!) 
enforced by statute or by practice between harristel'l and vakils," 

sinee which an amendment has been moved: 

.. , That for the word. from' the Govel'Dment' to the end of the Re~olutioll' the following 
be substituted: 

beforo undertaking legislation to Cl'oote an I udian Bar Govllrnment ~hot1ld tll.kl' the 
opinions of the Local GovCI'IlmCllt&, the High Courts and other Jefl,'lll authoritie~, as al800£ 
the diffet'cnt bl'anchea of the profession, i .. tI, of the bal1'isters, vakils and 8olicitol'~, Dnd of 
the public, aM to the deshubility of removing all distinctions enfOl'ced by 8tatute 01' bv 
practice, between barristers and vakils.' '..--

The question is, that the amendment be accepted. 
IIr. Harchandrai VishiDdas : Sir, I rise to a point of order, Will tht: 

Chair kindly give a ruling as to what the 'procedure is to be, when an amendment 
ill moved, 18 the discusRion on the original Reso1.ution to be fin,i exhausted and 
then the diS<llssion on the amendment begun, or are bot}l to 1'Jln coneurrently? 
CllIoIIlrelnn- tiDe plUl~n, J.Ue' ~a UIl, generally speaKlncFllreeqtmTIy"-OOTRJIIte(l 
with the barristel's, 'They are graduates in Arts or S~ience as al ~ O'}'ad113otell 
in Law of an Indian University, In conlliderinO' Sir how the :tatus of 
vakilll was originally created, it Will be interesting ;;; r lfe~ to !lome Regulations 
and Acts that were and are Rtill in force, 

~ir, I may say at Ol1ce, that in ~tlhammadan countrie!', there Were 111'0-
fesRlonal la yer~ who ,,:ol'e called vakils,-they were agents of their principals 
but not neeessarilv theIr law 8J!'ent&. .. SulwAouAntl" HIIWO Dornon" .. ,w .. l_""", 

Dr. Nand La}: Sir, when I read the Resolution, I fail t.o understand' 
what my leamed friend wants to achieve by moving it, I llelieve, we have 
already got an Indian Bar, aud my learned friend, t~e, Mover, is one of its 
memhers, An Indian Bar means a body of legal practItIOners, whether hot-
rifltel'R, vakils or pleaders, working as such, We have already got an Indian 
Bar, So, at the very· outset, my learned friend has failed to IiIOO thi!' point, 

Tbe el~ond point, which my learned friend perhaps could not IIpal'e time-
to think about ill, that the legal education for the creation of an indepenqcIlt 
legal Bar com~nder the head 'Educatioll,' wbich is a tranf;fcncd Huhje(!fr," ...... 1 

and it haH already been J'Uled that tram.fel'1"ed subject!!, ",hidl the l.oca1 
GovernmentM are fully tompE'tE'nt to ~eal with, !lbould not. be interfered with, 

The third point, whicli my learned friend, perbapR on account of lack of 
time failed to see, is that we have got admittedly vakils of the Hi!;h Court 
of C~cutta, vakilR of the High Court. of Madl'aH, vakil!! of the HIgh COU1't 
of Allahahad, and vakilM of the other High Courts, DoeR he mean to 
say Reriou!lly t.ha:t he want!!, t.o ereate an Indian Dar whoMe m~mhel'R may be 
considered superIOr to valnlH? 'Woe have alreaJy got an IndIan Bar, as I 
have alreadv ubmitt~d, But if that argument ill not accept.a.h1e to my learued 
fl~end theIi' we have already got rakils, That is a Bar, an in"titution, conllitlt-
iug of gentlemen ()f great experienee, leaming, and academic qllalifi(!ations. 
Does he want an institution superior to that? If he wants that., hILS he con-
sulted them all? If he har; not, I think, they will not thank him for this 
Resolution, So, 011 this score also, this Resolution bal! got an inherent 
weakne88. 
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The fourth .. point which is dead against this Resolution is the ('onflict 
which this Resolution ill sure to ('reate. As a matter of fact, this 
Resolution amounts to this, that barristers and valdIs are at an 
issue. This question of difference is troubling some of my vakil friends, and< 
therefore, they have to-day tried, their level best to Ilee that distinction removed., 
I shall oome to that point also an<lshall discuss it to the !!&tisfaction of my 
learned fl·iend. But, all a m&tter of fact, there is no di!;tinctioll. My leamed 
friend himself haH admitted that 110 fal' as the Madras High Court ill con-
cerned, there is not much dilltillction. Thus, one element of the ReRolutioll 
drops according to my leamed friend himself. Then, lIe comes ~o A11a.habad. 
So far as Allahabad iR cOllcemed, he made out 110 CaRe, for he Rald t.here was 
no dilltinctioll so far aR the IJl'actice 011 the' different sides was cOllcemed, 

"\,ooal1se, pl"aetico.lly there waR no Original Ride at all, So, whatever the reason 
may he, the fact remains that there ill no di"tiuf'tion in the High Courts 
alluded to above, He haH aillo admitted that there iN no case, 110 far as the 
Patna High Court and the othpl' High Courtf:! are concerned,' He hall got a 
complaint againRt t,wo High Courts only, t'iz., the Bombay and the Calcutta. 
High COUliR, My learned friend'R complaint is thill, that becall ~ barristers 
arc allowed to p 'a(~ti8e on the Original "ide amI vakilH are not allowed to do 
80 in these two High Courtfol, therefol'e, there is 'justification fo1' moving this 
Resolution. So fal' as the other elements are concerned, the Resolution itllelf 
has got the appearance of weaknCllS, Now, is this the h1:rellgth of the Resa-
lutnon which ,hall been put forward by my learned mend,· Has be examined' 
thiH aspect? My learned friend has admitted that there is 11 celtaill system, 
01' a certa.i~ criterion, ,or a ('ertain standing, whidl enables the ~a ill  to make 
application to the High Court for elevation to the status of an advocate. 
Then, eycn the force of hill Resolution !!ecms to be verv much minimi~ed by 
his this very admiRsion, 'What doef:! my friend mean"? I think, pel'hapR, 
he says that the question of standing "hould he l'emoved, that is, thetim6-
limit, wbich is fixed, ,should he dropped, It is 1I0t urged before the Houfle 
that there is no chance for the vakilll to he enrolled 01' admitted 31:1 an 
advocate, AdmisFlioll could \)e made, enrolment l'OuId be made, but only 
after certain periodR, Then, it comes to this, that my leamed friends' ~om
plaint is confined to the time-limit, I may in reply Fmhmit befol'e this 
learued Assembly, that the. time-limit has been fixed after deep ClonRideration, 
"~ the lo~ er the standin,g, the Lettel' it ~Il' I thin~, it is in the interests <>,f 
ae profestlwn, that a vakil may be conSidered qualified to make an a.ppll-
cation for his clevation to the ",tatlll; of an advocate after pmctiRing fOl' It 

- "pecific period. Te my mind, it goes to add to the dignity of that Pl'O-
fession, Therefore, this factor of the ReRofution also haR got no for(~e, 

My lea.1'lled friend put forward a uumllel' of ellmplaint.~. The fil,lIt complaint 
ill thiR, tha.t an Illdilm wh() gum; to Bn l~t ld fOl' qualifying himself as a memher 
of the .Bal' haR not got facilities for his training ill the cham her. My friend 
couId not cite any il1!oltance, I am II> banister myself. I may be supposed' to 
know enuugh, Can my learned friend cite any instAnce where all Indian tried to 
get tl'ainin~ in the chambe\' and his endeavour failed? Rathel', the opinioll 
in EnglaM is (!Ontl'Sl)-' to it. The fact is this, that many Indian bal'l'istel'tl 
would like to retul'll at once to their homes instead of getting a propel' 
chamber tra.ining ill England. This iF! the cl'iticlRnt against Indian barristers 
that they would like to Hll theil' pockets sooner than they ought to, do; and 
that instead of working 01' 'devilliug' there ill En~la.d and uud~ I' ta.ndill  t~e -
procedl1re and the excellent methods, they would tl'Y to go home BOOneI', 
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Of And, with what objet1? Simply to Rtalt practice, namely, to launch into -it, 
~ make money soon. So far as this complaint is concerned, I may _y tha.t 
my learned friend's information is not correct. 

Then, my learned friend goes on to .w.y, that hel'a iu India. law is 
hlou h~ and in England a diffet'ent HOrt of law is tILught, and that, therefore, it 
would be bettel' that an Indian Bal' should be created hel'e. There also my. 
learned friend has Leen labouring un del' a great misapprehension. We, the 
members of the English Bar, I mC'tLll to say, the li.1.l'1'isters who are Indians 
and who are qualified as ban'isters, do not ignol'e tha.t aspect of the question. 
Ullfore we launch into pl'actice we try t.o gilt oUl'selYcH nequainted with tho 
procedul'e and Indian law. 80, hC1~e tOil, my leamed friend's ILl'gument has no 
force, though I admit that thel'e ill 110 regulal' an<ll'ecognized training, 110 far," 
WI Indian law is (~O ll~el'ned, and Indian ProcedUl'c is not taught there, in other 
words, it is not olle of 1.hc te t~boo  there, The Inc1i:m Penal Code iM 
Il()t· one of the subjet1s, batTing a few examina.t.ions such aA the I. C. S. 
But it is not neecssary that a tl'aining in cfwh and U\'el'y depaltment 
of law should he consiuered indispeIlMahly neCeFlSal'~-, The Membe1'll. 
of the English Hal', who have come to India, havc I'IllOwn their LI'il1iancy, 
ability and met'it, and they. have ol'llamented the Hench ill thc various 
'High Courts, They IUL\·e done justiee to the duty whieh was entrusted 
to them, and it has I,cen proVl'<l t.o the hilt that bal'l'ist.e1's are capable 
of IUloIldling any good and propel' thing and are able to hold any res-
ptrnsihle office, So far as that critieillm is eoncel'l1eci, ] am IIOI'IOY to say 
that my learned friend has Jlot examined this aApe<!t very carefully. 

'fhen, my learned fl'iend says, I am going to suggest. a principle only, 
the details will Le Meen hereaftel'. I~ this utopian ide:L is to be 
appl'eciated, then the question 1l:,tlll'aUy ariseM, where do YOll want this Indian 
Bar to be ereated, where will its Heat he, ill Calcutta, 01' Bombay? If 
you will I~cate it in Calcutta, then it will be no wonder, if after two 
'years, the Bombav people (!ome fOl'wlLl'd with the Hl.Lme l!otnlllu.int, and 
~  that the I ndiail Bat' should be located at Bmnbay, We ha.ve got 80 
many High Courts at difterent pm.les. So the creation of a.n Indian nar, 
aceoniing to my OWll way (,f looking at it, ill unnecelllUtry and at the 
Harne time impl'8.(.iicable. 'ro my mind, the Indian Hal' iM already in 
exiRtence here, but· in the L'ase of any new type of Indian Bar, whie." 
my learned friend wisheM to ereate, the que"tinn naturally arilles where 
it will be lO(''8.ted and why it should l,e located there, i, t!, why in 
Calcutta, and not in Bombay. Thel'e al'e Hil many High Courts, different 
customs, ditterent mannel's of people who al'e to be helped and assihted by 
lawyers, that natul'ally diiferent quel'ltioDI'I al'ise, a.nd that iR, therefol'e, one of 
the difficulties in the way of the succeSR of the Itesolution, which my learned 
friend has moved hefore tbill House. Therefore, while disflu8sing the Rellolu-
tion, we ought to see whether it is a pl'Bctioo.ble olle ot· not. My learned frien~ 
asks you to pass it all a principle, and !layA, that the details will l,e disculIsed· 
herea.fb!r, 1'10 we shall waste time, and subRequently it may Le proved that the 
IICheme, which has been suggested and approved ofl is imprac.,iicable. It 

-comes to thill, that the time which we will 'pend now m passing the 
Be801utio)~ will be wasted. Therefore, it is incumbent upon us to examine the 

. detAil. as well. I ha"e made a. reference to one 'of those details, and there are 
, othen too.· ~ut  I think, I must pay greater regard to the va.lne of the time 
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-of this Assembly. However, I sha.ll have to make a. reference to one other 
point also. , 

The Honourable ~e President: The Honourable Member has only one 
minute mOI·e. 

Dr. If and Lal: lIy submission before the House is this, that this Resolu-
tion, the inherent wcakneRHtlS of which I have tried to bring out, does Dot Reem 
to be compatiblc with the present idea of pl'omoting unity and uniformity. 
'fhill pl'atotically folpeaks of difolunion, confii(:t and difrercncetl. I am sorry to see, 
that this Resolution has been moved at this Rtage when we are singing the 
praises of unity, uniformity and no difference. 

On these gl'Ollnds, I oppose thiR neHolution empha.tica.lly, and I hope that 
, ,tlliH House will agree with me in oppoRing it. 

. IIr, J" F, Bryant: Sil', not heing myself a member of the legal 
l)J'ofeHHion, having no axe to grind, heing a<.iW\ted by no ulterior motives in 
taking part in this dehate, I think it can be claimed that I act from 
the llUl'eRt and highcst of moti,rcs in 11lacing my submisRioIlfol before the 
ASfolembly. 

It m~y'he l~r lled that the members of the Bar are ablo to Hpeak for 
themselveR, 'fhat, however, it; not the eaRe. Bi'jefed as they are by members 
of the ollposit.e pl'ofeHsion, they l:tboul' under a peculiar diHllobility in lllacing 
theil' vicwH before the House ill thu marmOl' in whicJl they IIhould be plac.'ed. 

Sir, 1. rcgrtlt t.hat ill one- paltieulal' 1'espe<lt, I have not followed the 
tradition:! of this t(loullo. I have not boubled !to ask the Government for 
Stati ti(~  of the l'lllative numbers of vakilH and ha1'l'iRters in thiR HouRe but 
"ou ma.y takl! it from me, tha.t the disparity ill very g'reat indeed, 1'he 
bal'l'illters al't!,hopelej;Hly out.-numhel'ed. 'fbat ,a.ltl'uiHtic inRtinct which invariably 
induces UII to prot.ed the weak at the ex penile of the strong' will induce us to 
go to thll help of the barristel'J; on thili occasion and resl'UC them from the 
dilemma in which they tind themselvell. 

Sir, attention has heen called to the "tatllR of barristerR. W 0 find 
metinulouN dihtiJl(:tions refcl'1'ed to in Madras, Allahahad and Bombay, but 
oilt! great fact has been left out, By Htatute, by the Government of India 
Act, by the Lettel'lI Patent of thll Val'iOllll High Con tiN, one-third of the 
membal'll of those High Comt!l shall he memhel's of' the Bar, That ill an 

"ilripol'tant particula\' to which m~ Honourable friend, the M ovcr,d id not allude. 
Now, 8ir, obHervo the far reaching nature of thiN ReHolution. BalTisters and 
vakilll al'e to be placl·d on precisely the same foot.ing, and the .Bar will lose 
the privilege which it enjoys of filling one-third of the vac.!ltncies that arise in 
the High Court. 'l'hat, Sir, ill a blow at the very root of, the British COIl-
net..tion with India on the judicial side. 

Sir, there is a certain amount of reticence on the palt of the Mover of the 
Resolution. All far as I call make out, he wishes that the ,jurisdiction at 
present vellted in the High Courts by the Legal P1'actitioners' Act should be 
taken away from them and vest,ed in a council chosen by members of the 
legal pro~e ion themselves. 

. It is a. principle in law, Sir, that a Judge is not to give a decision. in a. 
'aYe in which he is personally interested. r think that wise principle should. be 
borne in mind ... nd should induce us to vote upon this Resolution as it ahouJ,d 
,be voted upon, in other words, to thrQw it out. Gentlemen, ' 

~ 
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The Honourable the President: The Honourable Member must address 
tile Chair. 

Ir. J. F. Bryant: Sir, I would call attention to the numerou,s. 
omissions on the part of the Honourable Mover of this Resolution. He has 
not given us a single one of the details on which he bases his arguments, 
N ow you should draw a. most unfavourable inference from that fact. Further, 
he wishes to keep in the background. He does not blillg in a Bill himself ;. 
he asks the Govenlment to IJl'ing it in. That is his position. Why is be· 
ashamed to come out into the open? Why does he not place the whole af his 
cards upon the table? 1 mUst, therefore, ask the House to draw a very adverse-
inference from these facts. 

I will not take up the time of this Houl'e much longer, I merel,\" ask ... 
that Govel'llment be not mode a stalking horse on this occasion, that too 
Honourable Mover of this Resolution do not shield himself behind them and 
that the House treat this Resolution in the IIpirit in which it should· he treated . 

• unshi Iahadeo Praaad: Sir, the RellOlution which has heen moved 
by my friend, Munshi Illwar Saran, has my fun IlUPPOlt. 

I am not going to take up the time of the Assembly in the discus!lion of 
. the history or the details of the question, I would submit, that thill distinction 
- based originally on racial grounds at the time when the East India Company 

came to these parts and when in 1861 the High Courts were cO!llftituted under 
the Charter, cannot be lent colour to in these daYII of the Reform Scheme. 
I would submit for the consideration of this House, that whfm the vakilll can 
snpply men 'Who can adol'n the benches of the diffel'ent High Courts all Judges, 
when that class of pet'iIOnll can lIupply men who can adorn the Law Memherllhip 
of the Govel'nment of India, ca.n tbill' distinction remain on the Statute 
Book even for a moment? You will find, Sir, that there are still posts which 
are reserved only for banisters. This is not a time when these distinctions 
ahould remain on the Indian Statute Book, I would submit for the consideTa-' 
tion of thiH Ho~e tha.t the motion moved 1Iy the Mover should be accepted. 

Khan Bahadur Sarfara.· H11IIain Khan: .Sir, unfortunately, not being 
a member either of the English Bar or of the Indian Bal', I cannot 'claim to 

. have any expert knowledge on t.he question. But, coming from the zemindar 
class, I may be permittecl to say, tha.t I ha.ve ample knowledge and ba"e had .. 
ample opportunities of judging of the difference between barristers and vakil'll( . 
I speak from personal experience. I have engaged both harristers and vakils 
ma.ny times, and I hope I ,n11 be IJ8.rdoned when. I say, that in point of 

. intellectual ability and mora.l calibl'e, there iH' generally Hpeaking' a vast deal 
of difference between the two and I do not wiRh that the existing difference 
should be removed. Consequently, what I say is, that a pmctice which has 
continued for such a length of time should not be discontinued all. of a 
sudden and without conlmlt.ing the'High Court'"' the barril.1;ers and an the 
~tber profe~ ion  interested in the matter, 

I, tlierefore, strongly oppolle this Resolution, 
Ir. D. K. Kitter: Sir, I beg to support the a.meudment moved by IJlY 

friend, Mr. Satish Cha.ndra Ghosh and, in doing 80, I will May at once, that 1 
have every sympathy with the original Resolution moved by my friend, 
Munsbi lewaT Saran, and I fully ap~reoiate the spirit and the sentiments 

"which have prompted him to move this J;t1!1I01ution before this Assembly, No. 
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·doubt the Vakil Bar (onFitts of men of emimt'nt learning and they are 
ornaments to our l~ountry, and its l'ecruits for the most'part are the best men 
(If our UniVel'llitiell whom poverty or caste scruples prevent fl'om going abl'oad, 
so that the fact that these men should be debaned from rising to the highest 
positions and proc1ising in all the spheres, in all the IJl'8.nches of the High 
·Courts of thcir country is to be regretted. It is a legitimate aspimtiori 
of capable young men to have facilities provided for such legal education in 
this counb'y as will qualify them to practise in the highest courts of the land. 
'They ma.y legitimately object to have to travel more th,an eight thousand 
miles and live in a 'foreign counhy for three years. The rnles are more 
stringent now and the High Courts,-some of the High Courts at least,-
jnsist on one year's WO!' k in the cbambers of ~ practising barrister and,. unless 

;·theyare graduates of a.n English University, one year in addition. So, prac-
tically, it comes to a Htay of fOllr years and this tells very heavily on the 
purse of the average Indian parents who are ordinarily not rich. At the same 
time, I say, there are obJections to the wording of the original Resolution, 
&8 I beg to submit. First of all, the Resolution wants to do aWay with all 
l'estrictioDs between the two classes of pmetitioners. Of course, I suppoee my 
Honourable friend does uot want to ,abolish tIle privileges which the barristers 
-enjoy. Ultimately they are subject to the/discipline of the Inns of Court. Th~ 
do not have to file r dalatnama.-this point has also been touched on by the' 
Honourable Mover-they have extensive powers of l'epI'esenting their clients and 
they are not liable to actions for negligence to their clients. But these are 
privileges which, I think, the Indian Legislature is not competent to do away with. 
At the same time, they have disabilities which I doubt whether the members of 
the Vakil Bar wouln care to accept. The ordinary rule ill, that balTisters 
cannot have direct consultation or relation with their clients, and I doubt if the 
vakils would like to submit to such restri<.otions. At the HlLme time we, cannot 
prevent English barristers fl'O~ comin~ out·to this country, nor would it be 
desirable to attempt any such thmg; I thlDk, the p1'e~ence of English barristers 
.and the friendly rivalry between English and Indian lawyers have a salutary 
-e!ect in keeping up the tone of the Bar. As regal-ds legal education, you will 
not find in this country anything like what you find in England. I may cla.im 
that I have experience of both the systems, and I have no hesitation in saying 
that the education imparted in the Inns of Court and the University in Lond()~ 
is, infinitely superior to ~at !s available here. I do not mean to disparage, or 
..,ay anything by way of disparagement, of the gentlemen who are employed' •. ' 
in legal teaching in this country; b~t the fact is this: In England, there is 
(lonsi<ieI'8.ble specialiilation of legallea.rmng. There are men who teach such 
subjects as ConRtitutional History, Roman Law, ~i p~uftence, Equity who are 
mastel'S of their partiCUlal' bl'anches. It would be lllVldlOUS to name individ-
uals, but at the same time it is known to all who have anything to do with 
the Inns of Courts that,these men are most of them-I may say, all of them 
.are men who h,we made a life-long study of their special subjects and ar; 
mastel'S in ~heir particular ~ranche . It docs one oo~ to study COJU.'titutional 
Law or JUl'lsprudence a.nd 10 the free atmosphere of Eng'land at the, feet of 
men who have ~e oted their whole lives to the subject. In India, on the other 
hand, evc1'Y lawyer is expected to know e~ery branch of law, and the class 
-of men available for teaching law 18 not on a pat' with the class 
,of men available in Engla.ud. I would repudiate in this cOllnection the 
statemellt madll by my HOllourable fl'iendthat India.n students do not get any 
.sympathy from their teachers in the Inns of Court, That is what I under-
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. stood him to MY, "\\' ell~ I have personal experience of the Inllil of COllrtll 
and I repudia.te the statement with all the emphasis I can (..'Ommalld and I Ha.y 
there is no foundation fOl' it ill faLi, 

Then, oollides this, Sir, the ICb.,.,1 profcs",ion in I~n lll.lld h&ll a tl'lmition 
which extends to lIavernl centuries blu'kwal-d, and it does young men fnlm this 
country good to come in contact with men who are mastel'H of thoi\' 8uhje(.'tll, 
to attenc1l'Oulis and ohllerve the decormll and procedure that are oLsel'v("od in 
tha.t (~ountry  It would be hi hl~' deplorable if anything done to raise the 
",tahtll of vakilll in thiR (..'Ountry were to have t.he effett of litopping 01' p\'e\'ent.-
ing to" any i'Ollliidernble ext.t'nt the going of young mell fol' legal "tudy abl'OOO, 
The Houlic will no doubt pereeive t.he difficulties of the (Illestion, and l80Rt but not 
the leallt, iii the fact that thi", iii a ~ub ect which ill within the province of thE":... 
High Cou~. I \l'Ould rellpe<..otfully ask the Hou~e to COil Rider what the eifect . 
of the Il.{'ceptan<.>e of a RellOlution like thili would ht~, both on the public outside 
and on the Government, The Gove\'nor Geneml would have to take action 011 
lIueh an unreasonable l"eqUest at once without l!onsnlting' tilt" High Court. 
JudgeR and should fl'8.me la ~, I do not think thc Go,'ernol' Gcneral could 
rt!&ll6nably he asked to take action in the matter without ('Olls.ulting that learned 
body-I mean the .Judgell of t.he different High CourtH who are pl'irnarih-
intereRted in the preserva.tion of t.he rules for admil'sion for pl'lu~ti(le in theIr 
oourtli, This House, I take it, colIsi"tN of HOme 145 M"emLt'I'N, It includes no 
doubt some eminent men of law, but the bulk of them are laymen j and to 
aflk a. Honlle like this to pasl'l an opinion offhand on a highly technical matter, 
would he to 8.!!k the H01l8e to bring itself into dillrepu~, Considering all .. theMe 
fatis, I hope the· House will hesitate before ltassing t.he original ReHOlution, 
and I would ask it to accept the amendment Ilt"fol'e it, 

Sir Frank Carter: Sir, I move that the question be now put. 

The Honourable the President: Order, order, '['Ite motion 110 doubt 
is in order, llut it "'ould exelude a number of speechciol, including the rcply from 
the Government and, therefore, I ("'8.nllot accept it at this I'tage, 

Th~ AIiAembly then adjourned for LU1lC~ till 2·a5 P,~I, 
The AlIscmbly re-atlllCmbled after I."unch at Twentt-five Minutes to Thre...: 

of the Clock, The Honourable the PreRident in the Chail', 

The Honourable Dr. T. B. Sapru: Sir, if I may be llermitted to say so, 
my Honoura.ble frielld, Mr, Iswal' Sal'H.n, h&ll put hiM calle with that model'a.tion 
which it Wa.tc nccCtlflary to exercil'e in moving ""a Resolution of this character. 
He refen'oo to the importance of the question and Maid, that the legal Ill'ofcfu1Cion 
in India bad played It gl'(..'8.t and honourable part in the developmeu"t of the 
public life of this countl'Y. I hope I may be allowed to associate myself with 
that sentiment in spite of,the fact that I happen to belong to that profetlllion 
myHelf, .·B\tt, 1 am lime, my Hono1l1'&1Jle fl'iend, M,',Iswlit' Saran, will undet'. 
"tand the diffi<mlty of the'llOllition of the Government., and IoMiJll'el'elv hope 
and trul¢, that in what I am going to Ray later on ill the ('om'se of my 8~ech he 
will not feel himMelf at all diMppointed, The RCllo)utioll all it; hllofl heendl'80fted 
by MI', IlIwsr Sal'lloJl, alikll definitely fOl,two thing!!, 111 the firllt place, he ask" 
for the creation of an I ndia11 Bar, and, ill the next place, he asks that lIuch 
diffel'encclI I\tl there exilit at the prellCnt moment hetween the two branches.· 
of the. pl'OfeSFlioll should he l'emoved,·· What. t.hof!le diitel'ell~e  at'e have been 
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described wa certain extent'hy Illy HonoUl'8.ble friend, Mr. lawai' Saran. I 
shall venture to quote to the Hom.;e the opinion of a leader of the proflHlflion 
who in his day enjoyed the highest I'cputation fOl' his advocacy and also fol' 
hill sOlmdllcsM aM a lawyer, I am referl'ing: to the late Sir Sunde I' IJal, whose I 

lea.clershil' it was my privilege and honour, aH much 0.8 it was the honour and ~ 
priv;Iege of Ml', Iswar Sal'an, to rCl:oO'lIiHe. fOl' many yea,rH. In 11.- document 
befOl'C me I find that Sir Sunder LlLl descl'ihed the differell(~e  wit}) his usua.l 
Incidit,r and tel'HeneHS in' this manner: 

, The Indiall ban'ister nlt(·d not bavll aUf uni\'crsitr education at all either in India 01' in 
En~ll nd, 110 may 111"'0 boo" plllckt.od 11101'0 than om,e at the tl1liVe,'sit'· 1Ratriculafon esami. 
nahon or at the subnrdinate pleadet'shil' euminations, If he has put in the required number 
of terms by flating t.lIE' nllCllstinl'Y nllmbel' of dinners at hiM hili and JlILIIBed thll'p!:usl:'ribed 

\ esaDlinlLtiotl, which is in comlil\rtUlenh 11IId, thlll'l.flll'e 11\01'1' easy to pallS, he ill called to the 
.{:IIlI' and ill enHtlt>d to he 10111'0 led a8 an IIdvooate of .IY IIf the High Court.s ill India; he 
bec'OInes fully qualified to pl'll(,ti&e in the HilCh CUUl't ill the 22nd year of his life, He has 
a rifl;ht of pro-BU(licIIN,' uf \'akils, TIIIW(W('!" 11 ble, E'xpeJ'illltcoo ILnd accoDlplisJlffl I\R 18\\'01'8 the 
vakil", lIIay be.' 
That., I believe, i", really the IoIting of the whole situa.tion ; and it ilol not difficult 
to imagine that a bmnch ofthl' 1ll'ofeHsioll-whidl, in the past, has had leaders of 
the t,ype of BaRhiam Iyengar and Kl'iHhna.swami Iyer in Madl'aR, Dwarkanath 

. Mittel' a.nd RomeMh Chlllldel' Mittel' in Bengal, Koshina.th TrimLak 'l'ela.ng 
and Mandlik in Bomhay, Sunder Lal and Ajudhia Nath ill.Allahahad,-should 
feel resentmlmt at this stigml:'- of inferiority. It iii possible for even tholle who 
are not members of that lll'lllll'h of the profesllion to genuiuely sympathise 
with t.hat feeling. At the I-I8ome time, I think it would be unfair fOl' anyone 
in this HO\Ule 01' outlolide thiR House to forget the g)'eat serviceR whil'b have· 
Leen rendered to the (latUie of t.hiR (JOlmtry and ill no sphere more than in the· 
('aUHe of freedom by the membcl'1oI of the English Hal', 

. Long befo,r(! the vakils ('a!ne iilto promineJwe and long before RllCh ('on~i
tutlOllal queRtJonM a.s have arIsen to-day cropped up, the battle of IndIa's 
freedom was fought liy Ellgliijh barriste\1l in Calcutta, and other High Courts 
in India., 'riley have hrought with them,-and I am willing to confess tha.t 
I look upon that with feelingH of gl'ea.t admiration,-the traditions of the 
English Bar going lJa<·k to centm'ies, a.nd for dut,v to their dients, for inde-
pendence, for the ma.intenanee of high standards of professional conduct and 
morality, I II&V t.ha.t, the membel'!l of the Englillh Ba.r in India have alway!! 
~en an exa.mple to the profession at large, I will beg the House to approach 

this question In the Rpi)'it ill which it KhouId he approached, 'Whatever mav 
be the decision of this House, I think it would be extremely unfortunate if' 
ally one voted uJlon this llticstioll ill the spirit of a.n inva.sion upon the 
rightM of the members of the :Ellglish lb.," If I may be permitted 
to refer to m,): OWII personal feelingR, 1 would Ray that whatever may be the 
l'efol'ms which you may deem tit to inti'oduee in the future in respect of the 
legal profession ill India, I should eOllsider it a misfOltulIe if the result of' 
those refol'mR wa.s till' c dn~iol  of the 'nembers of the English Bar from 
the Indian COurtH. T do not pl"opose to take up the time of the AsRembly an," 
further so far as this question of vakilI! IIe1'IIt1S barristers is (!oneemed, but I will 
only venture to I)oint out one OJ' two othcr !'llatterR whieh ate l'elevant tothill 
questioll, 

'!'he legal profession in India. a.t the present moment, as the Assembly is 
no.doubt aWIU'e, iHpart.ly govel:n?d by the Lette~  Paten~ of the ~i ~ Courts 
and paltly by the Legal l'ractltloners' Aet. !tIS no use my gomg luto the 
history of the ancient l'egulatiol1(ol, but I would Ilsk the HOnOlll'8.hle Memberll 
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-of this A88Crribly to confine themselves to the situation Boll it is at present. 
In India. at the pl'eMent time tbe High COU1·tiM have the l'ight of em'Olling 

-advocates and barristers, and I will beg the House to remember that while 
they do emol, they do not give 4 calls J to a.ny one. U udel' the Letters Patent, 
they alMO have the right of exercilling (''ertain disciplinary jul'is<ij(.-tion 

-over both barrihtel'lI and vakil!;. 'fhat jurisdiction iM u1so conferred on 
them by section 14 of the Legal Practitioners' Act. The outlltanding 
feature, howevel', of the vakilII' bl'&llch of the profef;!oUon is, that while there 

·.has been considerable progress and improvement in legal "iudy in 
India,--and I am quite sure it is a fact which will not be denied by 
~ en the strongest critics of the vakilll,-there is no corporate organization 
-of that branch of the profession, there is nobody to which· they ca. l.~ 
.look up for guidance in l'egard to professional matteI'S, thel'e is nob~y 
which can lay down for them rules of professional etiquette 01' a code of 
professional morality as the Bar Council in. England does for the memberM of 
the English Bar. Apa.rt from that, while the disciplinal'y jurisd:ctiQn in 
England, so fa.r as the members of the English Bar are (~oncerned, vests i~ the 
Inns of Court or their committee, the Bal' Council, so far as India is concerned, 

-that jurisdiction vests not in any profeliMional body but in the High Court.. 
I can, therefore, very well understand that Mr. Illwar Saran and those who 
think with him should be anxious to bling into existence a IltatUtory body 
'Which will have the power and the right to create barristers or advocates, 
or whatever you like to call them, to regulate their coudu(.-t and to hold them 
·responsible for any professional. millConduct. As to how far that is workable 
under the present law, lIB to how far it will involve legisla.ti.ve changes, is a. ~ 
different question. Personally speaking, I feel that in order to give elect to 
Mr. Iswar Saran's Resolution, it will be very necessary to overhaul our ~ntire 

·legal machinery. As to whether that is possible, and how far it is pOlilsible, 
·are questions which I do not propose to diACUH8 at this moment. Probably, 
:tbey will have to be taken up by a smaller body of experts tban this House. 
On the other hand, there are certain difficultit.'M which too in fairness should 

-be put before the House before the Honourable Members of this Assembly are 
invited to express their filial opinion on this matter. Everyone knows that. 
op.e of the most difficult problems which we have got to face is the problem of 
tpe Indian student in England, and if the ~Ioll e will permit me to say IlO.t a .. 
year and a half ago, when I W&ll lU England, I devoted sJ>ecJali' 
attention to this question, and I had occasion to form my own opUlions 
with regard to this matter. Young boys at the age of 1 7 or 18 
are sent to a foreign country, 6,000 miles a~ay, where they have 
no domestic infl\1ences over them, where they are masters of their own 
time. If Home of them go wrong, well, their conduct casts a reflection upon 
the whole country. At the R80me time, it is quite obvious. that it would be 
a misfortune if by anything that you said 01' did in thill HOUfle the English 
. door WdoS shut against these men, becauRe while I am not prepared to concede 
that so· fa.l· all legal education is concerned it can only he had in England, 
while I do maintain that good legal education is perfectly pOHsible in India, 
I do also maintain, that the advantages of l·esidenc.oe in a foreign country for 
a. short period are such that they cannot possibly be denied. Therefore, 
wha.tever may be the decision on this Resolution, you ha.ve to be careful to see 
that it has not the effect of shutting the English door to Indian studentB,. 
,just &8 I told you in the beginning of my speech that we have to ~ that the 
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Indian courts are not shut a.ga.inst the English members of the English Bar. 
It bas been .id by lOme gentlemen who have given thought to this matter 

,. that one obvious objection to the creation of a Bar in India is that if we 
allow at the II80me time Indiana to go to England it will not prevent the 
inefficient men from going to England and the main reason which lies at the 
roof; of this demand win have dill8oppea.red. The answer to it is obvious. The 
inefficient man always comes to his own level, and this profe88ion is one in 
which the inefficient men have not much chanoe, whether they have been 
brought up in England or in India. • 

Then, I would point out to the House One or two other difficulties in regard 
to this rna.tter. Mr. Iawar 8amn baa not pointed out what. is to be the consti-
tution of thi~ body which he ~ in view. It is a matter hic~ r~uire  very 

~l eful oonsldera.tlon, more pa.rticula.rly when we remember the lDtnoa.te legal 
mkhinery that we have in India. It is a matter which will proba.bly bave 
to be investigated by a commitW of experts. Again, there is one important 
fBo<:t which will have, to my mind, an important bea.ring on this ue ti~n. 
According to the English practice, a barrister is not supposed to deal directly 
with his clients. 80 far as that practice is concerned, while it is observed in 
Calcutta.,--if 180m wrong Mr. Eardley Norton will oorrect me,-it ia also 
observed on the Original side of the Bombay High Court,but I am not so 
sure whethel' it is al~y  observed in Madras. 

IIr. Eardley Norton: No, not in Madras. 
The Honourable Dr. T. B. &apru: Let me also. however, p.Jint out 

that in Alla.habad barristers deal directly with clients and it was a vakil. the 
late Pandit Ajudhia Nath, who raised this point in the Allahabad High Court, 
but the Allahabad High Court-I believe it was a full Bench decision-ruled, 
that although the English members of the English Bar were supposed to 
bring t.heir traditions from England, yet, baving regW to the peculiar 
«lircumata.nces of the province they were not to be sllPposed to go against those 
traditions if they dealt directly with .clients. I believe it is exactly the 
.sa.me in Lahore. In. Patna, barristers receive instrllction from vakils, a.nd 
I have known, I have had experience of barristers in Bihar, who have also 
directly dealt with their clients. But these are matters which have to be 
seriously taken inw consideration. Will you have along with an Indian Bar 

.. JIo! ~~ of solici.tors and. will ~Oll provide that these members of th~ Indian 
'Bt.r WIll deal directly With clients or that they must deal through the Interven-
tion of solicitors, and if you mllst have solicitors everywhere, how will the 
.country receive this proposa.l? Will it add to the expensiveness of litigation? 
You have to examine the present feeling with regard to this dual system. 
Even in England, with regard to this matter there is a considerable difference 
of opinion; thet'e is a. growing body of opinion there that solicitors' intervention 
between client and counsel should not be nec_ry. At the same time it is, 
fair to point out, too, that there is an equally large body,--perhaps a larger 
body-of opinion that it is very necessary that solicitors should oontinlle to 
.. sist if the purity of the higher branch of the legal profession is also to be 
UlILinta.ined. I am only pointing out these difficulties with a· view, to show 
that it would be too much for Mr. Iswar Saran or any other Honourable 
Member of the House to expect the Government to give any definite answer to 
a question such &8 has been put this morning. Therefore, I am willing to 
atate on behalf of the Government that we are prepared to be guided by the 
-expression of definite constructive public opinion in regard to this matter, and 

o 
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that CO)Jlmon courtesy requires that befol'e the G.overnme!lt do take any step'" 
in this ~atte~, they JJlUst con~ult the duly. con titu~ H~h Courtll and other 
oouTts in India, because thev are a~ much mterested III thIS matter BII we are. 
lt is therefol'e, proposed to approach the Local o ernm~ntR, the High 
ConrlR, and other legal bodie~ such as Bar Libraries, Vakils' Associationll and 
SolicitorR' ASllOciations or Societies, all over India, to invite their opinions and 
then to analyse and see what is the general trend of opinion HI) obtained. 
'W hen we have obtained this opinion and examined it carefully, we shall be 
in a better Position to see for ourselves ,,:hat a<;tion it is necettSary to take in 
this matter. I hope, therefore, thl\t WIth thlH aMllurance on the part of the 
Government, Mr. Iswar Saran will, for the pt'estmt, feel satisfied and raaliB'l that 
the Government are willing to investigate and explore this matter aM care~ '. 
as it is p088ihle for them to do. .' 

Well, the lIum and substance, therefore, i.that we are prepared. to make, at. 
a an earlv da.te, a reference to the Local GovemmentB, High Court. 

P.lI. and loCal bodie8 in India on this question. 
You will, therefore, see that 80 fBtl" &8 the attitude of the Government ill 

concerned, it is much more in adva.nce of the amendment which has Leen 
IUggested by another Honourable Member of this House. 

I have nothing more to say on this point. 

Ir. Eardley Norton: Sir, I have nothing to say alter the acceptance-
by the Government of the spirit of the Resolution which haH been 
moved here to-day. But I should have been very sorry indeed if this Ho1l8e' 
had departed without, at any rate, having the a.B8urance of its only English 
batTillter 81! to what are his views and feelings on this topic. 011 this 
particular ocC8.llion he reprefllents only, himself. 

I do not profess to speak-for I have no authority so to speak-on behalf 
of the English barristers elsewhere in India. I ca.n ouly commit mvself to the 
observation which I shan address thiR House. • 

Although I have. bad, Sir,-a.nd it is a privilege which I still enjoy-th& 
pleBll8.nt privilege of practising in two High Courts, that of Bengal and Madt'all 
I feel that it is a rrivilege which is not unattended with several and serioU; 
dangers, fOl' I fee myself sandwiched between two very acute luminarie .-. ~ 
front of me stands my Hononrable and honoured learned friend, Mr. GhoS1i#'-
himself the Hon of 8. very distinguished High Court J u'dge in Bengal. who 
more than once has had. the pleasure of dismissing my appeals. Behind me and 
~tin , I believe, thi,rlt-ting for my blo~, is at l~ t on6 vakil of my own original 
HIgh Court of Madl'&R. You ma~ ea.sdy conceive, th6t'efore, that my position 
ill one" of unusual delicacy. And 10 what I am going to say I am afraid I may 
give offence to that portion of my profession which is represented by . the 
Indian a,lI distinguished from the English barrister. But, after a.ll, the highest 
duty tha.t any Englishman OWeR to this country is the right t.o speak tilo truth' 
and we are'of little value here, educationally or morally, if we attempt to e ~ 
that solemn obligation. I am almost at the end of my pra(.iice, all thf)' more 
heavily do I feel upon me the reRponsibility of telling lIuch of .my len.med 
and Honourable friends in 'this II Ollse, who may he disposed to differ from me th& 
conclusions instilled into me by close upon 44 years of practice in this country. 
I agree that the distinctions betWeen the barrister and the vakil should cease. 
J am Dot the le&st afraid of the l"ef;ult, because I think that even herein rndi~ &8 
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a rule the best horse will win. I am pelofecily prepared to remedy wha.t I 
conceive is really your only legitimate grievance, and by your grievance I 
mean the grievance of honourable vakils, that the youngest barrister should 
lead the oldest vakil. I agree that that is not lioii it should be. It seems to 
me rather childish to suggest that the barrister of two years Rtanding should 
have a right to lead, for instance, Sir Ruh Behary Ghosh. I am prepared, 
therefore, to pla.ce myself, if I can, upon a level with Sir Ruh Behary Ghosh, 
not myself, but my SUccessors. J am quite prepared to commit them in 
future to· the fact that senio'rity shall count lioii from the date of call, respectively 
between barrister and vakil and not, 808 it stands now, upon the exclusive riglit 
of a barrister qua barrister to take precedence of a vakil, po matter what his 

. .tanding at the Bar ma.y be. That, I think, will meet the request for equality . 

........ rsonally I' have never yet been led by a vakil and I am afraid that my 

. Ht)J1ourable and learned brethren in this House will find it very difficult i~deea 
to get hold of the vakil who, by right of age and seniority, has the right to 
lead me. I am, therefore, only committing posterity and not myself. But I 
would like my Honourable and leamed friendM in this House to understand 
that I should feel not the faintest sense of 'shame in being led by a vakil who 
is lIenior to me-and possibly at times to be misled by him. 

I have no national feeling, racn;.l or prof~ona ., or p~ udice upon that point. 
I olaim no rights as a barrister with which I would not invest my learned bl'ethrea 
of the vakil world. I think the rest of the vakil grieva.nces urged here are 
,mere' pin pricks'. Something baa been said in this Auembly about vakils 
. baving to sign a va/ealat and a ~ter not.' :Sir, I am... pre~red to sign 
anything-if by that I can get rid of that mggested grievance. What 
ot&er grievances have been voiced? As a ~atter fact, you ha\'e swept away 
the barristers who for 80 long have debarred the a i~ ,from profeu{onal 
advlo?cement. On my right, I sit next to my fr~end, Silt'Siv&§wamy Aiyer, 
who IS one of the representatives of the Madras Hlgh Court vafils, who llave 
now permanently annexed the poRition of Advocate-General in Madras to the 
future exclusion of every Englitih barrister. We do not grumble because we al'eo 
not afraid of the Advocate-General.· And similarly elsewhere. I am old enough 
to l'emember how, when the first reform was made--a.nd all reforms are always 
opposed ana all ,reforms eventwilly justify themselves, I am old enougJI to re-
m.ember tIle opposition. that was raised a.ga.inst the aPPo.intment of Sir Muthuasa.mi 

. ..)\i.}w &8 the first Indum member of the Madras High Court Bench. Event I' 
have justified him .and he stands. now-not merely so far lioii Madras is con~ 
'C!erned-a.· judicial lUIll~nary who WIIoII well worthy of the position to be held, 
whose judgments are still quoted throughout India as being judgments worthy 
of consideration and obedience. I have lived to see in Madras a long succession 
of Indian High Court Judges and I think I may say-a.lthough there is one in 
th!s House-lie sits behind me, and I shall not be able to see his bhiaheR-I 
thmk I may say of the long lIuccession of High Court Judges, that they have 
m~re t~n justified themselves and that we may regard them as being the 
fiQ,lllhed pupils of our own tea.c4ing. We may, therefore, l'egardwith pardon-
able'pride the suCOONS, the llOnesty, and the courage with which they have 
met and fulf~led their respective and very QlIerous ~utie8. With Bombay I 
am not acqua.mted, Born Lay being olle of those l'ecalcl1jrallt Courts that. refURes 
to recei.ve foreign harriste1'll. 'But, at any rate, ill Calcutta, ,we ma.s turn i~h 
pro~e Slonal pleasu1'e and national pride to the long sucoession there a~o of 
In~ High CoUrt Judges who, fr~m th~.time o~ ~'t tiRtioe D,,:arkanath 
},lItter up to the p"esent day, have guaranteed the lIberties of the ~ub eCt, both 

of 
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-civil and criminal, and have made themselves resplendent orbs in the judicial 
firmament. Thert! is no lawyer in India who can to-day better the eminence of 
my distinguished friend, Sir Asutosh Mukherji. If I know little of Bombay, I 
know less of Allahabad. My vakil friends have reason to congratulate themselves 
that in their various steps to emancipation from the fetters which kept back 
their professional preferment, the Englh;h Bar has never l'aised opposition. 
We have been glad of the fact that time has brought you slowly to a level and 
possibly more than a level with ourselves. I do wish, however, to say one 
wOM to meet the suggestion that haN been made from more than one quarter to 
the effect that the time has come when you can dispense with the education which 
must necessarily precede the call to the English Bar. I do not wish for one 
second to dispara.gtl the learning or the courage of my vakil friends. But I cItl-. 
claim this-and the claim will perhaps give them unintended offence-that the 
germ of independence, the germ of fearlessness, the germ of professional honesty 
which has so found its way into the habits of the vakil world, wall planted in India. 
by the English Bar. With us, or with some of us, because even with us, as in all 
~la. e , even with us there are tum-coats and renegades. But with the great 
majority of the pr&l.1ising barristers, I a.m proud to be able to say in public, that 
we attorn not merely with lip IOJ.alty to the traditions and maxims which we 
have acquired at Home but that zMny of us do incorporate them into our everyday 
profeSflional advocacy, and endeavour to approximate ourlra<-iice to t.be rules 
and spirit of the high standard maintained in England believe, the time will 
come when that torch will be handed down to my vakil friends. I think, the time 
has not yet come, and I think you will deplore the time if it 'should ever arrive 
when you debar the English barrister from pta<-iising in your courts, if you 
decline to follow the precepts he obeys, if you reduce him to the level from 
which he has emancipated himself only after centuries and the loyal practical 
acceptance of.whicli has raised Our profession to a level second to none. 

Something was said a.t an early stage of this debate-and I think very 
unjustly-that there was a difficulty in the Indian barrister aecuring rooms in 
which to read with an English barrister. That certainly is not my experience. 
Speaking for myself again here, because I have DO commission to apeak for 
anybody else, speaking for myself here, I have the proud satisfaction of feeling 
tha.t I have floOded the Southern Presidency in the course of 27 years with a 
large number of intelle~~ a~il ; I ~m proud to t~in  that a.mon~~ ~~ 
although not the least Vigilant, IS my fnend and pupil, Mr. Seshagirl AiyYei·· 
hilD8elf until lately a very distinguIshed judge of the High Court. I have, 
trained more barristers than anybod;r else in Bengal and Madras, and I repu-
diate the statement that if any India.n barrister desires to get the training 
which he can acquire under an English barrister, lie finds the doors are shut in 
his face. That ill not true. What you cannot acquire here, and what vakils 
can acquire only in England is that atmosphere of independence and that. 
practica.l application of the traditions of our Bar to t.heir daily work. I say it 
here in solemn public life that you (,,annot acquire that here by an education 
in this country. To acquire that, to believe in it, and to act upon it, you must 
go Home. You must a!l8OCiate yourself with luminarie!1 of the English Bar. 
You must watch these men perform their duties in the High Courts at Hom.e, 
and you will then perhaps insensibly incorporate into yourself those maxims 
which have raised the Bar, both English and Indian, in this country to the 
proud position in which it stands here to-day. Let us for one instant look 
back through the yean and see what evidence I can get in support of this. 
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Reference WIIo8 made to-day that amongst the debts which they owe to us, I am 
apeaking professionally, that amongst the debts which they owe to ua-I 
would ask you to bear in mind the work which the English barrister has done in 
this country-is the fact that as early as 1840 it was an Englishman in Madras 
who fought and won the great battle of secular education, who pre-vented the 
Government from bringing religion into the schools, and who in consequence 
of that, for years WIIo8 looked upon more or less as a barrier. 

It was an Englishman in Madl'&9-I will not mention names-who 
was responsible for the foundation of that education which in Madras 
is to be found within the a.!~  of tlJ-e Pa.chaippa'a College. And else-
where, turning my mind to Bengal, 1 ca.n reca.ll tbe names of men like 

ro.?lf. C. Bonnerjea, Manomohan Ghose and other Indians, with whjch I desire 
~couple the names of those Englishmen from whom they imbibed their 
practical studies, the·names of Graham, Sir Charles Paul and other Advocates-
~,enera.l. In Bombay, I can recal the names of ScobIe, Latham, McPherson 
and to-da.y of Inverarity. I turn to these as being proud examples of what 
British barristers can do. But if you want 110 create an Indian Bar and set 
up a standard for youfBelf, I do not _y that you are at fault. But I say that 
you will have to labour through long years before you acqui!e that capacity to 
act daily upon those theories which have beoome the daily routine of every 
barrister at home. 

I have nothing more to _y as the Government has accepted this Resolu-
tion. But what I do ask you to underatand and believe is, that speaking 
personally for myself . . . . 

The Honourable Dr. T. B. S.pru: Sir, I rise to a point .of order. The 
Government has not accepted that Resolution. 

Xr. Eardley Norton: They have accepted not the Reaolu£ion, but the 
.pirit of the Resolution; I am content. I want you to believe that I personally 
am at heart with you in your desire to have an Indian Bar in a sense. I agree 
with Dr. Nandlal that you have already got an Indian Bar. The true object 
of this Resolution is not to create an Indian Bar, already in existence. 
What you really want is this. You want to have the training and education 
of the legal profeaaion as a whole to be earried out under your own 
~e  in India. You want to have disciplinary powers to survey and 
Ngnlate the procedure of the membera of that Bar, you want your own 
control over it in India, and you want to abolish all distinctions between mem-
bers of that Bar, distinctions which at· present exist between barristen who 
come from Home and vakils who are born and trained in India. In all that, if 
it be worth accepting, you have my persona.! &IIsurance that I am at one with 
you. 

Details are really not worth fighting here. These' will come after the 
inquiries . which the Government will institute. I only fear that you 
will probably stir up many homeats' neBbI. That is no reason why you should 
not act, but I advise you to put gloves upon your hands. .The stings will come 
not merely from my branch of the profeRSion. They will come as well from 
among members of your own al;ld you will find in many quarters divergence of 
nen &s to the advisability of depriving us of the position which we at present 
enjoy. But that is not my-view. H I am here when the inquinea are 
cOlII;pleted, and the subject taken up afresh, I shall be very happy to use my 
vote for the eventual Bill which may be brought for the purpose of placing all 

• • 
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of UIl, vakils and barrulters, upon one common footing of equality and good 
fellowship. 

The Honourable the Presidint: Do I understand that thE! Honour-
able Mover of the Resolution has accepted the undertaking given by the 
Government or not? 

Jlunshi IBwar Saran: I have. I wish to make a few remarka, if I 
may Sir, with your permission. 

The Honourable the President: Is it tthe Honourable Member's 
intention ~ take the Resolution to a division or withdraw it ? 

Jlunshi IBwar Saran: In that case I accept the amendment whic,h-. 
has been moved, because it comes practically, if I am not Tery much mit-
taken, to the same thing as the undertaking given. 

Tbe Honourable the President: U the Honourable Member asks far 
leave to withdraw his Resolution, . the Resolution and the amendment wiD. 
be withdrawn together, because the amendment stands by the ResolutioD. 
Does he wish to accept the amendment? 

Jlunshi Iawar Baran: Yes. 
The motion W&S' adopted. 
The Honourable the President: The question i., that. the amended 

Resolution, which runs &8 follows, be accepted: . 
'Thl Assembly: recommends to the:Governor:General in. Council that 6fJore 

1''4ikrtaking legialation to create an I ",dian Bar Government aAofddtHe 
opinw,,, of tAe Local Government8, tAe HigA Courtdand otAer legal autAoriti" 
II' IIl,o IIf tAe diffew,t/:ancAe, of tie pro/e8Mon, i.e., of tie 6a,r;"te", r dil', a'4d &licitorl, a'4 of tAe pu6lic, a, to t/J,e ae,irafJilit" of remo"'.' 
all di8'tinctio"8 enforced 6, Btatute or 6, practice, 6etw88n BarriBt,,, 11114 
P( ~il . . 

The motionl was adopted. 
The Honourable the President: The question ill, that the amendment, 

which runs as follows, be accepted. . 
• That for tlle worela from' the Government' to the end of the Reiolution the follo .... h1. iJi'-

.ubstitut.ed : 
• Before undertaking legislation to Ill'eate an Indian Bar Government should take the 

()}linion. of the Local Govenlmentll. the High Courts and other legal authoritiea •• a also of 
the diffeJ'8nt ~nehe  of the profe.sion. i.e .• of the Bani.terl. Vakils and Solicitors. and of 
the public. '- to the delirabilit.r of l .. moving .all distinctions enforced by atatQte or by 
practice. between Barrister. and Vakils.' -----

IRESOLUTION BE REPORTS OF COMMISSIONS AND 
COMMITTEES, 

.' . IIr. 'B. S. Xamat: Sir, the Resolution which I wish to mo ~ is 88 
'follows : . 

• !hi8 A8118JI1bly rooommend~ to the Governo)' Genel'al in Council that he do repre.enl to 
.the !Secl'etary of State for rnd.a that rules may be fram~ to en8W'll that no.action. adminis-
trative or legislative. be taken on Report. of Commi8.ionH or Committee. ap~inted by the 
Secretary of State for India or the Government of India ul1til an opportul1ity ,hall have,been 
given by Government to the Indian Legislature to express ita opinion thereon.' 

• 
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~e purpose of this Resolution, Sir, is to ask the Secretary of State for 
India to frame rules so as to give the Indian Legisla.ture an opportunity to express 
theil' opinion on reports of imp011ant CommiRSioDs or Committees, whether 
appointed by the Government of India or by the Secretary of State, The 
prellent practice, or the general rule at any rate, atlresent in such matters is 
tlurt the Secretary of State or the Government 0 India. appoints Committees 
for the invel'ltigation of certain questiollll or subjects, in most <asCII in com-
lliiance with public demands. These' ComuUttees make theil' reportH 01' 
recommendations, but, I believe, it l'a.l·ely happens that Government, before 
taking any action 011 such )'ecommendatiolls or taking any decision thereon, 
COJllmlt the Indian Legislative Council. I belie ~, the time has now come 
when the present pJ'al1;ice ought to cease. There is Ileed to change this 

~~.raetice for one or two Tea.sons. In the tirst place, I believe, we have ill this 
A'Ssembly a more reprellentative body than we had in the old Imperial Council. 
ThiN Assembly represents by the direct vote of the territorial units of voters 
pra.<,-tically every shade of opinion. This Assembly is an eyitome, if I might 
say so, of the country all a whole so fa.r as its legal iaJ.ent,' so far as men of' 
public experience, 80 far all men of administrative experience, are concerned. 
It is high time, therefOl'c, that the Government, whenever there is any 
occasion for taking mch an A8Membly into its confidence, shoWd do 80. 'rhere 
is one more reason also why I think the time has now come when the old. 
practice ought to cease and a new pra.etice ought to grow up, that reason being 
that we have commenced work in a spirit of mutual trust. I believe, it would 
be in consonance Wl)h that new spirit if Government make it a point in these 

.day&- alwa.ys to contmlt tbe Indian Legislature .in connection with reports or 
with recommendations of important Commissions or Committees. 

" Havu.g shown the ueed and the reasons why this old prac.,-tice should cease, 
I believe, it will be necessary to show the advantages whioh I expect from the 
new practice. The advantages to my mind would be" in the first place, 
Government would get the berm6t of the public experience, of men who come 
here with a large experience behind them, They will also be getting on 
various matte1'8 the opinion and advice of some legal gentlemen who have 
been eminent in theu profession, in their various caree)'s. We have, for 
instance, in this Atl8emb~ men of legal talent who have just been desctibed by 
mJ fri~nd, MI'. Eardley Norton, a.lso men of the type of the administrative 

~ perience of Sir Sivaswamy Aiyel', It would be to the advantage of Govern-
ment if, before taking any decision on public policies 01' the recommendations 
of various Committees or Commissions, they consulted this Assembly which 
iDclud6H sllch Members. But, over and above thill, a greater advantage which 
would, to my mind, follow from a consultation like this with this Assembly 
would be that generally it would give an opportunity to the Indian Legislature 
.and would act as a sort of safety valve to the country 80' fal' ail vital questions' 
a.re Iloncerned. 

We ha.ve, for instance, important recommenda.tiolls made by certain 
Committees. 'ro take a l'ecent instance, the Esher Committee's recommenda.-
tionll, I believe tha.t until a. Member of this Assembly moved that Govern-
ment should give us an opportunity to have our own say on the Esher 
Committee's Report, the public mind was considei'a.bly 'exercised regarding 
what attitude the Government had taken up with regard to those 
recommendations. It would have eased the public mind if Government 
Ilad at the very outset prouUsedto consult this Assembly or if 
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tbere were any rules fra.med by tbe Secretary of State making it 
obligatory on Government to consult the Indian Leg'lslature before any action 
is taken. Take another instance,-the Hunter Committee's Report,- and 1 
wish to refer to that Report only by way of illustrating my particular point 
and not with the idea of ra.king up old sores; if Government, I say, had oon-
sulted the Legislative Assembly and the Council of State upon the action they 
wanted to take regarding the recommendatioJls of the Hunter Committee,. 
I believe, they would have done an immense amount of good both to the-
country and also to themselves. Such, 1 think, are the various advantages 
that would accrne from the procedure which I venture to suggest in my 
Resolution. 

I I!hall now come to some objections which, I anticipate, will ber'-
raised by Government. It will be said, that in the case of certain important. 
Commipsions- for instance, the Public Services Commission and the U niver-
sitiell Commission-the recommendations are so comprehensive and, in some 
<!alles, 80 technical that it would be pra.t.1;ically imJ>OII8l'ble to table such big 
Reports for the purposes of a debate or di8CU8810n in a House like this. It 
may also be said perhaps on the aide of Government that in certain cases-
prompt atwtion on the part of Government is 80 vitally necessary that it would 
be almost impossible to consult the Indian Legislature before taking that.. 
prompt action. My answer to theBe objections would be this. I suggest 
that the rules which the Secretary of State may be asked to frame m~ 
provide for these difticulti.. To take the first difficulty, for instance. H 
the Tepol'bl of certain Commissions are very comprehensive or voluminous,.."nd 
if a general debate on snch reports is of very little practical value, I believe,. 
the rul., which I suggest, may be made to allow a certain amount of latitude 
to the Governor General in Council to pick out certain chapten of importance,_ 
or questions of policy, to be laid before this House for discussion. I do not intend! 
that each and every recommendation,-every technical recommendation, I 
mean,-should be discussed by this House; but what I do want is that without 
an opportunity being given to UR to discuss it, no action should be taken on any 
Report. Weare all aware that under the new Constitution we have not got. 
any responsibility here. We stm continue to remain mere critics of Govern-
ment. But what I contend i. this. If we are to remain critics of GovemJl1ent, 
let us at least be critit'S undel" certain rules and not critics by sujferance at the optiOn ~ 
of Government. Sometim. Government choose to place a certain Report befon;-
WI for deliberation; sometimes they do not. I want to make it certain and I 
believe, it is a legitimate desire-that under the new era rnles ought to provide-
that before any important action is taken, this House ought to be able to give· 
its views. One great advantage which would accrue would be that the Secretary 
of State would he able _to have not only the views ~f the Government of India. 
but also of the non-official view of this Assembly before he takes action in CaRM· 
of anr. importance. Regarding the other objection which I mentioned, na.mely, 
that If my proposal were accepted, prompt action ill several important matters 
would be impoSllible for Government, I would IlUggest that the "tICR which I 
propose may be so framed as to allow a certain discretion to the Governor 
General in Council to obtain the views of Memben ofthis House by circulating 
the Reports, by sending them round and obtaining their views. In a.ny case.,. 
1 believe, that it is most n8C8l1sary in these days to obtain the views of the 
representatives of the JM:ople who are here as voicing their feelings and 
upirations. I do not thmk anything more is necessary for me to add to make-
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this Resolution acceptable to the non-official side of the House, and I trust it 
will also be accepted by Government. 

Xr. S. P. O'DODDell: Sir, the Resolution, which Mr. Kamat has moved, 
asks that not only shall no action be taken on any: report of a Committee or 
Commi88ion appointed by the. Secretary of State or the Government of India 
until the Indian Legil1lature has had an opportunity of expreBBing its opinion. 
thereon, but also that the Secretary of State shall frame rules which will 
se<.'Ure that object. Now, I think, it will be reaclily realised by the Assembly 
that it is quite impossible that the discretion of the Govemment should be 
fettered by any legal or statutory rules. The control of the civil and military 
government of the country is vested by the Government of India. Act in the 
Governor Genera.! in Council; there are no provisions of that Act under 

4/· .... ·"'hich any such rules could be framed, and even if it were possible to frame 
such rules it would be quite wrong tba.t the hands of the Government should 
be tied in this manner. So fa'!' as I am aware-I do not think the point is 
open to any doubt-there is no Government whose handa are tied in this 
manner by formal regulations. The Government cannot really, consistently 
with its responsibility, diveHt itself, nor should it be divested by any superior 
authority, of its right to decide in what cases action on the report of a Com-
mission or Committee should not be taken until the Legislature has had an 
opportunity of expreuing its views. 

I think it will be realised also that there are certain Committees or Com-
mi88ions in regard to whose reports the undertaking asked for cannot for 
practical reasons be given. There are, for example; occasionally reports of· 
Committees on which immediate action is necessary, imperatively nece_".; 
as an example, I would mention the report of the CommiBBion on the Medical 
Arrangements in Mesopotamia. I think that every one acquainte-i with the 
facts will agree that that was a report upon which immediate action, action 
without the least avoidable delay, was absolutely essential, was required in 
fact in the interests of humanity. 

Then, there may sometimetl be reports not of 80 urgent a character, but 
neverthele88 reports on which very early action is very necessary. Suoh 
reports maI be reoeived at a time when the Indian Legislature is not in 
MlllliOD, and they may be of such a character 8.11 would hardly justify the 
extreme step of summoning a special seBBion of the Indian Legislature. I 

..AIHttk that Mr. Kamat's lIuggestioD was that in such cases the report might be 
circulated for opinion. I hope that on further consideration be will realise 
that that is a course which might lead to very considerable and unde irabl~ 
delay. Then, there may be reports, in all probability there will be-there are such 
certainly in other countrietl-Of Commissions or Committees which are not intend-
ed for publication .• which are intended for the information of Government only, 
reports dealing with such mattel'll as military or na.val IItrategy. Obviously 
.such reports could not be discussed in the Indian LegislatU1'e. Their di8CWl8ion 
in public would be directly opposed to the public interest. Then, there may 
also be reports of Committees or Commissions dealing with matters which are 
expressly excluded from the lurview of the Indian Legislature, that is, 
matters affecting the relations 0 His Majesty's Government or the Govern-
ment of India with foreign states or with Indian states. Obviously, such 
reports, again, could not be disCU88ed in the Indian Legislature. 

Lastly, there may be, and indeed there are, occasionally reports of quite a minor 
character, reports on whioh it would be absurd for Government to defer action 
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until the views of the Legialatu1'e have been obtained. I do not claim that thi. 
is an exhaustive statement Qt aJl the kinds of reports in regard to whioh 
Government c6uld not give the undertaking asked fO!'. In a matter of thiS 
kind, precise definitions are really not pbS8ible. Committees 01' Commi ... iona 
may be appointed on every conceivable sort of Ilubject, and it is impossible to 
clasRify such Committees 01' Commisaions under rigid categorieR. Subjeet, 
however, to the limitations which I have attempted \"ery broadly to indicate, 
the Government is anxious to go as fa.r as possible in the direction of meeting 
the Resolution moved by the Honourable Mr. Kamat. The Government 
cannot give an unqualified and unlimited guarantee, but they accept the 
principle that f!Q f!.lor as possible, wherever practicable, action shall not be taken _ 
on reports of Committees until the Indian Legislature haa had an opportunity{ 
of e pI~in  it~ view!!. I have a.ttempted to indicate in very general terms 
the kinds of reports in regard to which the undertaking would not apply. 
B ut I hope it will not be inferred that these reports will necest!&rily be 
n ume~,!lB. On the contrary, I believe that in practice they will be found 
to be the exoeption rather than the rule. 

The Honourable Mr. Kamat, I think, Mid that in the past the Govern-
ment had very rarely, if ever, given the Indian Legilllature an opportunity of 
expressing ita views. I think, that perhaps is a.n over-statement, but in any 
ClUe what we are concerned with at present ia not what action Government 
had taken in the past, but what should be the policy of the Government 
in the future. It is a principle of the· new Constitution that the influence of 
this Legislature shall extend to every sphere of the administration, and it il 
the desire and intention of Government to give the fullest possible effect to 
that feature of the reform. 

Sir P. S. Sivaswamy Ai.yer: Sir, having given notice of two 
Resolutions mora or lells 011 the same lines as the Resolution just moved 
by the Honoura.ble Mr. Kamat, I should just like to say a few words 
upon this Resolution. Weare grateful to the Government for acoepting 
what we may call the IIpirit of the Resolution. We quite recognise 
that there are certain subjects whioh are beyond the pale of discussion by this 
House, a.nd they a.re referred to in the Rules of Business, Subject to those 
limitations, a.nd I hopd tha.t tholle limita.tionli will be construed rat~ 
narrowly, we desir, that the reports of Committee!! a.nd Commissions which 
may be appointed by the Government here or by the Secretary of State will 
be laid before this Legisla.ture and an opportunity given to us to express our 
opinions. I om not sure whether the Honourable :Mr. O'Donnell was not a 
little wide of the ma.rk ill saying that military or na.val matters were altogether 
excluded from discllssion in this Legisla.ture. We ha.ve, of course, no right to 
vote upon the btldget rela.ting to military 01' na.va.l mattel'S • • • • 

IIr. 'So P. O'Donnell: :May I point out., Sir; that I did not say that 
naval or milita1'y m~tter  were altogether excluded froll~ discWlsion. What 
I said was, if there were Committees 011 military or naval strategy, it would be 
entirely impossible that such reports should be discussed publicly. 

Sir P. S. Siv&awamy Aiyer: We quite llllde1'8tand that there may be 
~lI1;ion  of strategy, defenoe a.nd varioWi ma.ttttrs with rega.rd to which it 
will be impossible f?r the Government to di cl ~ the re~omm~ndation8 
made to the Committees on such matterl'l. 1 t 18 not our mtentlon tha.t 
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the recommendations of Commissions or Committees dealing with su(..11 con-
fidential ma.tters should be placed before 118. But whet'over it is open to UI to 
initiate a discu.saion in this Legislature, we desit-e that the reports of these Com-
missions and Committees should be laid before us. Two such instances have 
arisen recently where this principle has been depLrted from, and I may refer 
to them here. One was the caRe of the Report.of the Hunter Committee,-J 
merely refer to it in passing, I do not wish to dwell upon it,-1Lnd the other, I 
believe;·wa.s the Report of the Currency and Exchange Committee, which was 
not published before I),(,-tion waR decided upon by the Secretary of State. We 
hor that in the new era which has now come into existence the policy that 
wil be followed by the Government will be generally one of taking the 
Assembly into its full confidence and eliciting its opinion on matters upon 

\which u.ction is intended to be taken. 

The Honourable the President: Dr. Nand Lal. }'or the convenience of 
the Honourable Member I may point out that if he contiuues this debate, he 
may exclude his own Resolution. 

Dr. Nand Lal: Sil', the Resolution, wbi('h has been very ably moved, 
ilpea.ks for itBelf, and to my mind, if this Resolution i,s passed by this august 
Assembly and accepted by the Government, it will pa! the Government. The 
G9vernment will gain much and will lose nothing. The spirit of the Resolu-
tion, if I have rightly followed it, is that affairs and matters directlya.nd 
indirectly concerning India sbould be placed before the Legislature. We Bore 
not c011(~nuld with affairs relating to Mesopotamia. or to other parts of the 
world, but we are concerned with matters which direl:tly or indir8(..-tlyrelate to 
India.. When I say that the Government will gain much and will lose nothing, 
I have got sufficient reasOJlS in support of that argument i and what are those 
re&llons f They are a.afollows : That the Government, in the first place, will 
have the co-operation of the country and the country will thell have no justifica- • 
tion to criticise it. Is this not a. good gain? That there will be no criticism, 
no cry, no &tir, and no misconstru(..-tion of the orders passed by the Government. 
I may submit that politically thill would have gr.ea.t weight. The second gain 
which I can understand is tbis, 'that not only co-operation, but at the same time 
Government's hands wi11 be ~ren thened and every order, passed by the 
Government after the consultation as proposed by the ReRolution, will, probably, o'!re. acc~p~, to a very large extent, by the country. '.1'herefore, without 
reiterating tb~ reasons that ha.ve already been advanced by the Honourable 
Mover, 1 support this Resolution which commends itl;elf, and 1 submit to this 
learned ARsembly that they should paSR it unanimoUfolly. 

Dr. H. S. Gour: I move, Sir, that the ue ti()I1.~ now put. . ' 

The Honourable Ittr. W. Itt. Hailey: Sir, if 1 0ppoRe the motion that 
the Resolution be now Imt, 1 feel that I am doing so in the interests of the 
House, for there are two or three matters which I Rhould like to mention on 
behalf of Government, and I ask the permission of the Housc to put tbem 
forward. I sball occupy but a very fn\' minuteR in doing so. 

Some of my Honoura.ble friendH, ill discussing this Resolution, and 
discussing it, if I may My so, in a most admirable IIpitit, ha.ve mentioned the 
aIolIe of the Esber Committee'll Report. I think it would be wrong if I did not 
inform them from our side that we had o~ time ago come to a decillion not 
1;0 carry out any measure recommen~ed by the Esber Committee's Report, and 

• • 
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to ask the Secretary of State not to carry out any meaaure recommended by 
the Esher Committee until we had heard the views of this Assembly on the 
subject. 

Now, I think, this Assembly will recognise that it is not a1wars the easiest 
course-to discuss complicated and technical matters-of which there are 
many in a Report of this kind-across the floor of the House. I think-. it will 
be found that in all Assemblies there is sometimes a disposition to take a strong 
view on a particular aspect of the case before it has obtained the fullest inform-
ation on it. Sometimes Honourable Members-and it is common perhaps to all 
of us-commit themselves to points of view lfhich, I think, they would have 
modified if their information had been fuller or they had known in advance 
the explanation which Government was prepared to give. Now, I think, it i. 
particularly the case with fluch a report as the Esher Committee's Report·, and 
I wish, Sir, with your permiasion, to inform the House that we have decided. 
that'in the case of the Esher Committee's Report, it would be well if we could 
provide an opportunity of allowing Members of this House to discUBB it with 
us, in circumstances in which they could put their difficulties before UtI, lillten 
to our explanation of them and then form their on opinions. I desire to say, 
that His Excellency the Commander-in-Chief will be very glad to meet inform-
ally all the non-official Members of this House with a view to entering on an 
informal diacuBBion of this nature. I make this explanation on his behalf, 
because, I think, it will show the House that we ar~ prepared to do all we can 
to meet Honourable Members in a matter of thia nature. 

Sir Godfrey FeU: Sir, may I rise merely to correct, if I maT do so, 
.. very sma.ll mistake on the' part of the Honourable Mr. Hailey 10 lI&ying 
that no action had been taken on the Esher Committee's Report, because,. 
in replr tA> questions, I have twice 8XJllained in this Assembly on what recom .. 
mendationB action bas already been taken. I think that the Honourable 
Finance Member meant that it was only in respect of the larger controversial. 
iBSUeB that Government had undertaken to defer action until the Assembly 
had had an opportunity of stating ita views. 

The Honourable J(r. W ••. Hailey: That is 80, Sir, but I ".. 
referring to Parts 1 and 2 of the Report. • .... 

The Honourable Sir William ViDcent : Does the Honourable Member 
wish to press his Resolution to a .diviaion, in view of the assurance given by 
Mr. O'DoDnell ? ' 

Kr. B. S. Xamat : I am glad of the assurance given by Mr. O'Donnell. 
If the Assembly will allow me to read out the amendment, which I have 
prepared, I think it will be accepted. I believe I can accept the amendment 
of my Resolution. 

My Resolution, as amended, runs thUII : 

• That this Assembly recommends to the Govel'nor General in Council that, u 
far al practicable, .tap" .bonld be taken that no administrative or legislative action be takeD 
on Repwtl of CommlisioDa Or Committee. until an opportunit,. .hall have been given by 
Qoverament to the Indian Legislature to elpree8 ita opinion thel'80n.· 

I am prepared to accept thia am.ended form and I trust it will be acoeptable 
to Government as well. 
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.r. 8. P. O'Donnell: The Government a.oaept that amended form:-
The Honourable the Preaident : The original question was : 

• Thi. Alaembly recommenda to the Governor General in Council that he do I"Ipr8HDt 
to the Secretary of State for India that rulel may be framed to enaure that no aatioD • 
• dmini.trative or legi.lative, be taken on Report. of Commi.lionl or Committee. appninted 
by the Secretary of State for India or the Government of India until an opportunity .hall 
Jaa"e been given by Government to the Indian Legialature to espre. ita opiDion thereOn.' 

The question asa.mended is: 
• That thi8 A.lembly recommend. to the Governor General in CoIlDCiI that, ... far ... 

practicable, atepa be taken to enlure that no action, admini.trative Or legialative, be taken on 
Report. of CommilllionB or Committee. appoin~ b"y the Secretary of State for India OJ' the 
iQonrnment of India until an o:pportunity ,hall have been given by Government to the 

, Indian Legislature to exprell ita opinion thereon.' 

The question is, that the lsolution, as amended, be accepted. 
The motion was adopted. " 

~ .r 
RESOLUTION BE RAIDS IN THE NORTH-WEST FRONTIER 

PROVINCE. 

Dr. Nand Lal: The Honourable President and Members of this Hono1l1'-
able Assembly: 

The HODOurabie the President : ''Order, oluer. The rules provide that 
Honourable Members shall address the Chair, not the Members of the HoWIe. 

Dr. Nand Lal: Sir,· the Resolution, which I propose to move .. t this time, 
1'01lS &8 follows: 

• That thi. AlsemblYl"eClOmmendl to the Governor General in Council that a Committee 
oonliatiug of elected Members of the Lelfialative A.sembIy be appointed to inquire into the 
internal aDd.sternal caURI of the raid. In the North-Weat Frontier Provinee and to .uggeat 
.. to what eDitable and practical measures may be adopteclto put an end to the raids.' 

The topic· before us now is a tale of rapine and outrageous conduct of the 
ra.iders in the North-West Frontier Province. There are a number of tribes 
Alld clans who have taken to this raiding. The most notorious of them are 

¥' Waziris, Mahsuds, Mahmands, Khostwalas, Zadrans, TanDis and Gurbaz. I 
may point out, that the N orth-West Frontier Provin<re, as now constituted 
may, for all practical purposes, be described as the country of the Patha.ns. ' 

It is just possible that some Honourable Members may like to ask ae to 
what stock t~e e P tba.~  belo~, ~m he!~ the.>: came, how some of 
them settled 1D the plains and. ~t 1~ the politi~l lilstory of ~he province 
under debate. The answer to ~hi  mqwry to ~y. ml~d hae no direct bearing 
on the theme of our Resolution. However, It IS difficult to deny that a brief 
historical sketch will be of so.me a.ssistance to ns in following our subject. 
An exhaustive treatment not hemg necea ary~ I propose to give a bare outline 
only which is this, that the true Pathan IS al!,parently of Indian extraction. 
But around this nuelens have collected .many tnbes of foreign origin though 
the whole have now become blended· m one nation by long association and 
inter-marriage. Even the invaders, who happened to settle in the invaded 
territory, adopted the Pa,Ato language. 



400 [ 240TH FEB. 1921. 

-Pandit Badha Kiahan, D .. : I rise to a point of order, Sir. All this 
is not releV&nt to the discussion of the Ret;olution. 

The Honourable the Prtaident : I did not quite (!atch the point of 
order. W otdd the Honourable Member mind repeating it ? 

Pandili Radha Kiahan D&I8: What my Honourable friend is now dis .. o 

cussing is not relevant to the question under discussion -the history of the 
Pathans, who they were, how they settled, and where they settled, all this is 
not relevant to the dillcussion of the Resolution. 

The Honourable the President: I think th~ Honourable Member' .. 
lpeech is reasonably relevant to the Resolution. ,,-. 

Dr. Nand La!: Thank you, Sir. 
For centuries they maintained a" position of practical independence in th& 

rugged hilla which flanged the king.lom of AfghanilltAn. In the fifteenth 
century, they began to descend from their mountain faatneRR to the plam.. 
The sixteenth century saw the Fathan tribeR established in their present 
homes. Here they came into collision with the Mughal Empire. In th& 
aeventeenth century, they wreRted from Aurangzeb terms which left them 
almost as independent as their brothers in the hills. The eighteenth century 
witnessed the invasion of Nadir Shah and stands as a land mark -in the history 
of India. From the death of Nwifr Shah to the rise of Ranjit Singh,. 
the frontier districts l'emained an appandage of the Dnrani Empire. The 
former part of the nineteenth century narrates the Sikh invasions and their 
victory over the Afghans. , The rule of the Durani Sarda.rs came to an end 
when the famous General Hari Singh took posse8sion of Pe8hawar Fort. In 
1849, the Frontier Districts were annexed hy the British Government, and 
became a part of the Punjab. In 1901, the territories now administered' by 

the Chief Commissioner were separa.ted from the Punjab under 
40 P.II. the present name, that is the N orth-West Frontier Province. 
After giving this hi ~ricalllUmma.ry, I. may. take you at once to~ lIome of 

the tragic and heart-rendang accounts whlcb WIll go to show the dark side 
of • • • • .., 

The HODeurable theP1'8Iident: Order, ordet·. Undet· Standing Order 
No. 28, the time has oome for the motion for adjournment. 

NAN KANA SAHIB "rRAGEDY. 

Rai Bahadur Babhi Bohan Lal : Sir, without pl'ofetilling to have any 
personal knowledge about th" CaUlltlll of certain unfortunate atfra.ys in the P1J.Jljah 
which have occurred in different paTts of the Punja.b and the North-West 
Frontier Province during the last six months in connection with the manage--
ment of Sikh gllr14itlDal'a., some of which have rellUlted in more or lesH & 
Dumber of· ca.sua.ltiell of killed and Ollnd~. J am \'ery much horrified 
by the last affl'&Y which too ,p~e on the morn.ing of Sunday last, 'the 20th 
Febnmry. 'l'he PI'CSS Commumque of the PUDJah Government .giVCIl ceriain 
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facts about the incident. The first Communi u~ is given at page Ii of the 
Tri6'Hfle, dated the 22nd February 1921, and is as follow8 : ., I 

• THE NANKANA SAJUB TRAGEDY. 

IIE.t.YY C.t.8V.t.LTIBI RBPORTED. 

The following Preas Communique' has been issued : 
At about 7·80 1..11. on Sunday morning a ver.r 8erious affray took place in the Janam 

Asthan Gurdwara at Nankana Sabib. The Deputy Commissioner of Sheikhupul'a (Mr. 
Currie) who was on tour in the neighbow'hood, went to Nankana a8 loon 88 he heal'd tho 
.newl, and a,n'ived at about 12·30 P.M. He ascertained that there had been many c&sualtieH 
and that the corpses of the victims, who were apparently Sikhs, were being bUI'Dt. He 
thought there was serious dangel' of critical developments and wired to Lahol'8 for troops. 
As lOOn as his wire wal J'OOtlivlld, Al'l'angements were made to isolate Nankana, by running . .u trains through without stopping, and to sond out a small force of 100 British and 100 
lndian Infantry. The 8pecial train oontaining the uoopa. who were accompanied by the 
Commillioner of Lahore 'Ith. C. M. King) and the D. I. G. of Police, Central1lanp, 
(lb. Mercen), arrived at Nankana at abOut 8·80 1'.11. and wu met by Mr. Cume, 
who reported that all wal quiet at that tiDle, but that the air, wal hll of rumoUl'll 
and it 11'&8 thought that a large), \locly of Sikh. would attack Nankana toa ... 8Dp 
~m el e8 fOI' the death of their co·religionists. The police force at Mr. Currie's 
Ililpo8alwal not enough to enable him to al'l'e8t any IUSpected perIODS, till .the troop train 
amved. As BOOn, however, u the troopa bad been ~ ted to guard the shrine, tlle Mahant, 
Narain Du, two of hi. chelWi and about 26 Pathan cihallkidal's were arfeBteci. Tbese men 
were sent by special train to Lahore the same night whare they were placed in the Central 
Jail. ' 

A deputation of six Sikhs, among wboln were Sarelal' Mehtab liilJgJa, M.L.C., Publie 
Pmeeoutor, the Secretary of the Sikh League, and the Editol' of tb,e Lo,al Gal"', went 
to Nanltana in the troop train to assiat in the inquiry, 

The Dietrict Magi.trate of Sheikhupura hal attached tbe sbrine of J anam A~than undel' 
the Jlrovilions of section 1M, C. P. C., and tbe police are now in pOlsession. A 
pubbc inquiry ha. been opened and ie,being conducted vigorously. Beaidel, the Distriot 
Magistrate (Mr, Currio) two othol' Magi.trates haVtI been sent to Nankina, and the D. I. Go. 
of Police, Superinten4ent of ~lice of Sheikhupw'a District aad 'special pblice officers from 
the C. I. D., Punjab, al'8 taking Dart in the investigation.' , ,_.:I .. I.~ u ~ __ "'~ ___ .• _: .... J: ~~ 41. _____ n. _________ L _! __ .. : .. JI. ", .• , 

• Sariol1s tight itaR taken place at N ankana in Shoikbupura district between Mahant'l 
pal·ty and Sikb ref01,ner8. Large number believl'Cl wounded, One COI'p8e reporttld burnt. 
Deputy Commissioner has c:tJled for military assistance. 100 Britisli and 100 Indian 
troop. leavo Lahol'C this afternoon accompanied by Commissioner.' 

The 'wire I sent ra.n as follows: 
;r" • In view of statement in Trib.n6 that ·130 personl and according to one account 

lOt) per80ns been .killed and of privato telegram a which have reached the Government of 
India in which it is aUegtld that t1le dead 'and d,ying WOl'O burnt with petroleum Govern· 

,4ffl:+ fia Tmli,' .. 1in I ", ' m.r-~t' Iir ir~lli,hru clm lorU1 11.mp rL !f fa()t8A~ t~ 
of Atali, S. Sunder Singh, Ramga.·hia, and othet· Sikh gentlemen, and finally agreed 
to giVe the charge of the shrine to a committee of which S. H arbans Singh 'is to bl.' the 
Preaidant, and S, Sunder Singh Ramgarhia Yioe·Pt'88id,ent. 

This oommittee agreed to be reB}lonaible that no attack would DO made by Sikhs on 
other -persons at Nankana Sahib, The)" wel'e aS8ul'8d on the other hand that adequate steps 
would be taken to pl'8vent them fl'OIn being attacked, 

,As lOOn as this decision was reaeh~, the Comf!lialionel' en~ to the ahriD8, aeoentpanied 
by the members of the newly appomted oommlttee, and some other Sikh,gentlemen. He 
thel'8 saw the bodiel of foul' SIkh viotims and the place. whel" numel'OUR other bodiell 
were burnt. It oannot yet be stated with oertainty how many were killed, but the numbel' 
i. Dot leu than 67. f 

The Commil.ioner theu.gavetbl.' keys of the .hrine to S, Harbans Singh of Atal·i. IIRd all 
.illial'Y ~nd ~olice ruarcil were withdrawn preparatory flo leamg Nmbna. Thelpeeial 
u'OOp tram With all thetroopa l..tumed to JWtore at 8·46 .t..~. on the Wnd" ' , , 
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[Rai Babadur Bakshi Soh ~n L&l.] 
Tht' relponlibility for the maintenance of Order now largely reats with the Gurdwva 

Committee. The Police left at Nankana will be kept to the ._gth of a large Poll. 
Statiou. There are alIO lOme extra police who are working at the investigation. 

Government reali ... that a lavage crime hal been committed, ana it is determined to do 
all it can to bring the criminal. to justice. It fully 11.mpathiaeB with the feeling. of grief 
-at the loti. of their brethren whioh mu.~ 01'p1~81 the SIkh peo~e, and it u~ •. them to keep 
-.1m at thll lid moment and thUR help It tn It. tuk of detecting IUId punlihlDg the persona 
who have done thil act.' 

BanIar Amar Singh, Editor, Loyal ae~tte, who is one of the Sikhs includ-
ed in the Deputation which have gone,to Nankana S.hib to assist in the inquiry, 
wires from Nankana. on the morning of the 21st at 7-55 A.H. 

• Horrible mulllUlre. Number. varioualy eetimated. Number. of half·burnt bodie. ant-
ClOJlII8 •• tilllying. No Sikh found W&II IpKed anywhere. Burning continued from 7·30 £.11. 
till.fr.80 in the eftning .. Malaant Narain Du, hiB two &I.iltants IUId 26 Pathan8 10 far 
arrelted and taken to lahore by lpecial train. Nanlrana Sahib Sikh8 eltimate victims (at) 
lW,. .bother tift wounded (are) in hO'llital. Magistrate (hal) taken ponenion of (th.e) 
.Taum .A.th.... A wideapread conlptraey of ••••••••• is alleged. All going well. 
Autboritie •. up to now .ympathetic. Matter very &eriou.. I.lue Bulletin. _ Troop. guard-
ing the .hrllUl '. 

The above Communiques and the wire do not give the approximate number 
of persons collected at Nanbna Shrine a.t such an early hour of the day and the 
cause of the presence of such a large number of persons of whom hundreds are 
aaid to have been killed and wounded. Th~ incident is not the tint of its kind. 
Similar drays of more or le8s seriousness have already taken place during the 
laat few months' time in different parts of the Punjab. ~ . 
'. It is abaolately necessary to make a sifting inquiry into the real cause of 
these drays, and I move the following Resolution : 

The wording of the Resolution is : • 
• That a Committee of Oftioiall and nOI1·oftlcial. ' • • . • 

40 ", .. ,; vu,.,.. vv"'.u ...... vu.,. "ca" mll'lIorar.eQ rrom the .l'unjab under 
UI. the present namel that is the N orth-West Frontier Province. 

After giving this historical summary, I may take vou at once to· Rome of 
the tragic and heart-rending accounts wbich will go"to show the dark Ride 
of • . • • 

The Honourable the President: Order, nrder. Und~r Sta.nding OIU';··'-
No. 23, the time has come for tbe motion for adjournment. 

e Honourable Sir William Vincent : ~ir  at tJ;ae out&eti I desire to 
'fh thO Auembly of the very grave concern Wlth which the Government 

a ~ af ~be e really terrible events and I. h~uld like to assure the rela.-
~~e  ot the unf~rtunate people who lost thell lives, of our deep sympathy 
with them in thelr loss. 

We are well aware too how deeply Sikh feeling bas been moved by 
this occurrence. . . 

At the same time, if 1 ~y say SO, Sll, 1. regard. the pre.ent. motion 
. h siderable apprehen810n from the POlDt of Vlew of creating an 

WIt 'dnprecedent -The administration of law and justice in the Provinces 
~~ the ne~ scsheme of reforms, primarily a. p!ovincial.matter. Tbe 
lI~~.ect under diacuuion is really a matter for the local Police, the local 
~ . 
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Magistrates, and the Local Government. There is a full and adequate ma.chi-
ner]' in the Pun a~ ~ deal with t~e u~tio l., There i,s a Governor in Counc~ 
-and he has ministers to asHlst him III certam depaltments of h18 
Govel·nment. There is 110 large l'epl'eKentati"ve Legislative Coullcil before whom 
the whole of this question can, and, I submit to this Assembly, Rhould have _ 
·been brought, We cannot in the Government of India. accept direct rea-
ponsibility for the adminiRtration of law and justice in the pl'ovinces by Local 
Governments; and I hope this Assembly will not aRk us to assume a responsi-
bility of that kind; it is quite beyond OU1' capacity. If the Home Member ill 
to be called upon to explain why thel'e has heen a. l~ot at Tuticorin one day, 
np at PeRhawa.r next day, 0)' on another ocCllollion in Bombay, or at Muzafta.r-
'pur, the position of Govel'nment would be an impo8Rible one. I think the 

. tAssembly will realise this. . 
, At the Il&me time I am very glad to give the Assembly all the informa.tion 

!tlutt we have of this occnrrence. The first news I actnlloUy received of this 10RS 
of life WIioS fl'om a non-oiticia.lllOlll·OO and I canllot gua.rantee whether- it is 
'(loneet or not. I give it for what it is wOIih, I reoeived a. telegram saying 
,tha.t a lIerious l·jot had occurred at, N ankana, that a large number of Sikh 
pilgl'ims had been murdered by gunfire and the l1 .. <;e of chavis and that the 
Mahant and hiR assista.nts wel'e responsible for these deaths. I was further 
infOl'med that tho dea.l{ and dying wel'e being burnt with petroleum. 

I immediately had a telegram drafted for despatch to the Local Govern-
ment of the Punja.b to enquire into the m3.tter. My main rea.son for 
doing 110 being the knowledge that disorder in one part of India of a. FleriollS 
chal'aCtor often real!tls on another pa.rt a.nd the faot tha.t all events of such 
importa.nce have to he cabled to the Secretary of Sta.te. This is the telegram 
that we sent, But before it wa.s despatched and indeed about the Il&me time 
that I got tjle private wire, if my memory sel'Ves me cor~ectly, I received a 
short telegram from the Punjab Governmeut on the subject which ran as 
follows :.. 

'Serious ngllt has taken place lot N .. nkana in Sheikhupura district between Mahant', 
pal'ty and Sikh l'efOITllers. Lal'ge numbel' believed wounded. One COl'Pse ropol'ted hurnt. 
Deputy Comminionor h&ll c~led for military a.!IIiatancc, 100 British and 100 Indian 
troops lea.ve Lahore this afternoon accompanied by Commissioner.' 

The wire I sent ran &II follows: 
,.. .,' • In view of statement in Trib."e that ,130 persons and accol'ding to one aooount 

195 persons been killed and of private telegrams which have reached. the Government of 
India in which it is alleged that the dead 'and dying were burnt with petroleum Govern-
ment of India. would be glad to rcCt'ive immedia.tely bv tclel-\'ram full ropOlt of fauta &II far 
as Iolccrtained and they tl'U&t the Pllnjab Govel'nmellt wIll lot OJlce iSlue fullest communi u~ 
p0l8ible.' 

The reply which I received from the Punjab o ernme~t l'an a~ 
follows: 

'Your'No.477·Police, His Excellc.'Ilcy with Member, and Ministers proceeded to-dal 
to the spot, All infonnatioll available publillhed in communiqutfs to Preu-v;rie to-day.' 
and to-mon'Ow'" i.llues of the Cil,il a"d Military GMetttl, Deputy Commissioner n.l~o Bent 
.pecial infonnation fOl' pUblication in diah'icta, Iuvcetigation on the spot proceeding with 
.... U pOllllible VigoUl'. .I<'urthel' illfonnation will follow.' 

Three cornmulliques have been issued, two of which the Honoura.ble 
Member read, I will read the third to the ARllembly : 

, • His ExlltJUency SiI' Edward Maclagan. ACCompanied by Honoul'able 'Membera of Council, 
Sir .John Maynard, nnd SILI'dal' SundlLl' Singh Majitbia and the Ministel'S, tho Honoul'able 
: / ---"D' 

• • 
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[Sir William Vincent.] . 
lb. Ful·i·HUHain and the Honourable lIr. Hark!,hen La!, !8Dt to NanbDa 8ahl~ on the· 
afternoon of February 22 to .how hil 8ympathy with the "",tlml of tho out... wlnoh ... 
eommitted OD the 20th. and to lee for himaelf that proper meuu1'III were being taken to 
bring the olfenden.to jutioe. The new C~mi~ioner of Lahore, Mr. La'.'lley. and Mr. 
King. Joint Chief Secretary. allO ~panled HII E; ~lleDoy. who w .. 1'eOI!Ived. by ~r 
Sahib Kehtah Singh, SardAr Sundar Smgh Ramgarhla, Sardar Harban. 8iaah Attanwala 
and other member. of the Glll'dwara CClInnlittt'4!. Hi. Eloel1ency walktd throu"h raoka 
of Sikh. who reet~ him with oril..'8 of • 8.,t Sri Akal • and prOO8l!cled into' the IhrlnJ enolo-
sure. whioh was .till in the lame oondition a8 when tho Deputy Commilllioner. Mr. Currie, 
arrived on the ~h. 

There was' a large crowd of Sikh. gathered in thi. encloeure who. although greati, 
Ilcited. were obedient to their leader. ~d under their cootrullO that. altbough .there. we,. 
DO polk'll present. His Elcelleney an~ hll party were able to, move allover. the IbrlDO I~ai 
difficulty. Hil Elcellency talked With maoy of the people. nprelled 1.'1 lympathl with 
them and promised that no efforts would be .. pared to discover and puDilh tlie p«petrai' 
of the crime. He gave order •• befol'tl leaving. for more JloJice to be 880t to Nukma to h 
in the inve,tigation, includiDgtwo tlikh police o8Ioen who are lpecially "truted by the Sik . 
oommunitf. Sir Edward. Mlclagau theu walked baok to the lpecial b:aiD which ,'8tW'lled. 
to Lahore. 

1 think that this is all the official information from the Local Government 
which the Government of India ha.ve on this matter. But it is (Illite lIutlicient 
to show that the Local Government are fully aware of the serioull naturc of this 
occurrence and that everything possible has been done. His Excellency the 
Governor bas proceeded there himself with the Members of his Council, troops 
were seut immediately to restore ordel', order has been relitored, alld the troops 
have now been withdl'awn ; the police force. has been strengthent.'<i and the 
shrine placed in the handH of a. committle the names of whoNe D1eDlbers the 
Honourable Member himself read out. I submit to this Alisembly that there 
is nothing more which the Local Government can do in this ma.tter, a.nd that it 
w:ould btl impropcr for us to attempt ally interference. Further, 1 venture to 
express the hope that nothing will be said in this Assembly which call pO!lHiMy 
prejudice the trial of those unfortunate men who may rightly or wrongly .. hortlv 
be put on trial for their livcs in connection with this OCCUl'rence. Let 1Iot thf" 
Assembly in any sense prejudge this affair. Let it simply if it conceives this to 
be part. of its duty-which I do not--let it rest assured that every Htep has 
been taken to l'estol'e and maintain the peace and to iJl .. "eb'tibrate the offences said 
to hBove been committed and to ena;Ul'e that tholie who are charged and who al'e 
belie\'cd to be guilty arc bronght befol'e courts of justice. With tha.t 1 t1'Ulit 
every Member of this Assembly will be satisfied . 

. 1 do not ~n  if Honourable :Mem.bel'fl wish me to say anything about ~hi~ " 
shrme. POSSIbly some who ma.y be mterested may wish to· hear sometiuDg 
about it. My information ill Ilot official j it ill merely what I have been able to 
glean. Herc again the position is thill, that thf administration of charita-
ble t.>ndowmentll is not 110 matter for the Government of India i it i~ a ma.tter 
for the Lex.-al Governm!nts ~nd they attach the greatest importance to being 
allowed II; free ha.nd In thIS llranch of the ooministration particularly in 
:Mfl.drall j 10 faLi the Go,"emment of India have r~cei ed frequent applications 
from Local Governments that they should be allowed to do what they liked 
in this matter. 

This partit'Ula.r shl·ine. however, ill a largo shrine which WI10ll I believe 
or in~lly situated 011 land of comparatively little al~e. Latterly, owing·t: 
e .~1lSIon of the .canal ,,>,stem in the Ioeality, the value of the landH lying 
~lacent to the shrme hu IDcreased very largely. 'l'his is not official inform a-
tioJL, and H.onourable Member. will take it for wha.t it is worth. If I IIoDl 
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· wro11g, I hope someboclJr will co1·rect me. Ilut I am tolcl tl1at owing to 
�rrigation fuci

:lit�es the lu.nds u.p1?ertaining to the shrine has i_ncreasc<l..very greatly 
1n val11e; the1e 1s also no,v a fairly la1·ge to,vn 11ea1· tl1e sh1·1nc the site of which 
is vc1·y ln,1·gel! helcl b.v the i1aLa11t as pa1i of the endowment of the shrine. 
The average 1nco11:� of the shri11e is now, I believe, almost five lacs of 1·t1pecs; so 
that the �Iahant 1s � pe1·son of conside1·ab1e power and autho1·ity. Now, there 
has been fo�· sometime pa�t a go')d deal of feeling in the Pt1njab in 1·egard 
to these sh1·1nes. Ma11y Sikhs seem to think that they are mismanaged 
and that the. endowments a1·e not prope1·ly appliecl and they have, the1·efore, 
taken 11po11 �hemselves,. it is 11ot for n1e to criticise tliei1· conduct, to attempt , 
to take forcible possession of some of these sh1·ines. I think th�t this may 
probably hav� bee11 the cause, I do not know, bt1t I think that it may have 
bee11 the cause of this particular affair , • . • 11 

. M1·. Ha1·chand1·ai Vishindas : I rise to a point of orde1·, Si1·.• Consider ... 
ing_ the f�ct that the n1atter is pencli11g before a J t1dicial Co111i, I .think it will 
be m the 1nte1·ests of jt1stice that Si1· William Vincent should hot· proceed with 
any fu1iher statements. : . , . -

- The Honourable the P1·esident : Orcl�r, order. It has never been 

• 

b1·ought to my 11otice that this matter is beforc·the Cou1·ts. 
The Honourable Si1· William Vincent : I have no wish to make any 

furthe1· state1nents, but I thought that this Assembly 1nigbt like to have some 
info1·mation as to the possible c,a11ses of this occ111·re11ce. Well, whe11 I was in 
Laho1·e recently I heard of this moven1e11t a11c.l I was app1·ehensivc that sooner 
or later some i1ahants wot1ld 1·esist a11y atte1npt at eviction, some in due co11rse 
of law, a11d I felt that this might lead to bloodshed. I spoke about it then to 
v�1·ious autbo1·ities, althol1gh I say it was 11ot clirectly my business, and on my 
retu1·n I immediately m·ote to the Gover11ment to ask what policy they were 
adopting in this matte1·. I have not bad an a11swer to that lette1·, but I have 
had a 1·epo1t which 1·efe1·s to this Akali Dal movement as it is called. The 
1·eport 1·uns as follows : · , 

'Tho Alcali Dal "movement to obtain possession of all Si1tl1 Gurdwara� .is gai11ing i� 
force and several G11rdwn.rn.s l1ave been tai1{en over by tl1e new pal'ty. Tl1e ,·1sit 0£ an f kal, 
Dal to Ta.rn Taran on tl1e 26llt J anua1·y 1·esulted i11 � serious 1·iot. between t\10 .Akali Dal 

party n.nd t11e Pujn.ris of tl1c ie'mple. Several persons on boll1 s1�es we1:e wounded and two 
members. of tltc Akal£ Dal llave succumbed t.o i.11eir injuries. Tl11s a:ffn.tr has fo1111ed �ho 
st1bject of a Press Communique. The movemen� is being exploited. �y the non-co-operation 

party ............ It is pro1)osed to hold n, preliminary conference consisting of not more tha� 4.0 
l'epresentatives each of the Neo-Sil�hs (that is t]1e J ethadn.rs) and the l\ia11ants a11d PuJ�r1s 

w h? are i11 possession of the1 shri 11es, to settle upon tn.e points at i_sst1e between the pa1ti�s. 
This conference will �e presided over by n.n Inclin.n .Governmen� official. U nlcss . the part�es 
come to ni compromise, a committee will be appointed to go into the caise, and, 1£ necessary, 
suggest legislation'. 
\. As to. the specific question asked by the Honourable Mover, I have no 
1nfo1·matiou whatevei· as to the number of pilgrims who. had collected there, 
01· as to the 1·easons which led them to assemble at that time, but I have heard 
that a la1·ge 11umbe1· of people had collected there. I am told that an 
a1·ticle appearecl in the papers saying that a meeting had heen an·anged for 
three days. 

I have now given the Assembly all the information that I have� and I 
· trust th�y will not at. present express any opinion either 3:s t-6 the action . of 
the pa1i1es 011 one side or the other or as to the action of the PunJab 
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[Sir William Vincent.] 
Government on thill matter. It would be eminently unfair to do 80 on the 
infonnation before us. 

Bhai Ka.,. Singh: Inl the first place, Sir, on a point of order I want 
to kilOW whether the discussion on this affair has been opened or it is only .. 
motion to open the discll88ion. U we are to discw;K the question and suggesi 
~l!'~in ! __ ~~~~ of course I may go o_n with the deta118 • • • • 

There W&8'a largo crowd IIf Sikhs gathered in this enolosure who, although greatly 
excited, were obedient to their leadct's and under their control so that, although tht're Wt'I'8 
DO police pl-esent, HiB Excellency and hi. party were able to move allover the .hrine without 
difficulty, Hil Excellency talked with many of the people,' expressod I.i. sympathy with 
them and promised that no efforts would be spat'ed to discover and punish the perpetrator, .... 
~f the ~rime" I~e ~ e OT~eI'8, befOl ~ leavin_g, fol' mort) poliCtl to be sent to Nankana to h,ebl 
lD the m e.tl~bon, including two t;lkh polule officers who &1'8 specially "trusted, by tho Sikh 
community. Sir Edward Maclagan then wa.lked back to the special train which l'e1urUed 
to Lahore.' 

1 think that this is all the official information ft'om the Local Government 
which the Government of India have on this matter. But it is quite sufficient 
to show that the Local Government are fully awal'e of the serious nature of thill 
occurrence and that everything possible has been done, His Excellency the 
Governor bas pl'oceeded there himself with the Members of his Council, troops 
were sent immediately to relltOl'e order, order has been l'elitored, and the trool)1I 
have now been withdrawn ; the police force, has been strengthened ~nd the 
IIhrine placed in the hands of a ( ommit~e the names of whose members the 
Honourdoble Member bimself read out, I submit to this AJ,;sembly that there 

. is nothing mOl'e w.hich the Local Government can do in this matter, and that it 
would be improper for us to a.ttempt &11Y: interfel'ence, Further, I venture to 
e p e ~ the hop~ that nothing will be said in this Assembly which can possibly 
r~e~~~l~e ~h~ ,tr;.a~  ~!~~o~~ Inf~ltun!l te ~.ell who may r ~ht1Y <;Ir !roll£r1 y ~hortl  

Bhai llan 8iDgh: At tl1is stage, Sir, I ~ould like to say as little on 
the facts of the case as possible, Technically spea.king, I would say the case 
is not Bub j"dice, because no case bas actually been ta~ted yet and th,e matter, 

.is not before any judicial couli. At the Mme time, I would not hke to sai 
anything that would injure the oh ~ct of justice being done to any P!llty. 
would like to say one 01' two thmgs about what my HOBOurable frIena, the 
Home Member, has said."t-
, As far as I know, forcible posl'lession was n~ er taken o! the GuraU1rJra.. by 

these people, At some places what they did, loci~cd lIke th,e u.se of force, 
because they went to these Gurawal'aB and began thelr work of smgmg hymns, 
but n~here did they use any violence whatsoever, ' 

The Honourable Sir William Vincent: Ma.y I rise to explain on,e point, 
Sir? I,tried to explain to the Assembly the fact, that only part of the mforma-
tion, I read out, was ofti(.oial information, The reRt of the. 1.atem~nt  ,I gave for 
what they were 'Worth and if I am wrong on any pomt I am qwte open to 
correction. 

Bhai .au Singh: As the Honourable ~embe! ~a  ju.s:t Raid that he is 
not particular about the point, I need not dll!CURS It m detail. What 1 !ihould 
like to My ill that the Taran tragedy was no doul,t a deplorable one, but the 
ra rts which we bad about that 10 the Press clearly ~ho  that the so:ca.!led Arali Jutha. men did not use violence and they llUiIered Without e~en l-etaliatmg. 
I do not want to say anything in detail about the Nankana Sahib ,tmgedy at 
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this ata.ge, as we have not got any detailed information or even a connected 
story of the 0001lrrence there. The occurrence, no doubt, ill &. deplorable one 
and every Sikh feels it most keenly, nobody in this House perb,.ps more than 
I do. I would urge upon the Government to take as strong steps in the 
matter as pouible and not to lICl'Uple in bringing to juatice anybody, whoever he 
may be, directly or indirectly, connected with the affair. I make bold to say 
that the Sikhs as a community do SWlpect many other persons behind the 
scene. I would not like to name anybody because I should be the last person to 
blame any individual without getting full information. I mean to go to Lahore 
in a day or two to collect such information on this point as I may be able 
to gather ft'om my brethren in the Plmjab. What I wa.nt to say at present 
is, that my poeple do object to encouragement given by certain officers of 

.~ ~he Government to the Mahant and certain others of his party. I cannot 
lay at present that anybody is directly concerned with the tragedy. but the 
inaillCretion of certain officers is objel.-ted to by the Sikhs who thtnk that it 
has been, sO to say, in the way of encoUl'llogement to the perpetrators of this 
horrible (~rime. From certain l'eports, that have been read by my Honourable 
fdend, I gather, that the Government did fear that lIome disturbance was 
about to occur, but I really wonder that the Government took no precautions 
to prevent this. Of course I know as 0. Sikh, and I cannot believe that certain 
Government officers did not know through reports of certain agencies at their 
command tha.t the Mahant was collecting fire-arms and I cannot fOl' Il. minute 
understand why the Government officers did not there and then try to check 
him and get hold of the arms. 

If it 'be lIaid tha.t the Mahant feared that some' people would go 
to the (}uraw{/,I'a and take forcible pOllllellllion from him, surely the 
Government could provide some means of defence for him; police prote<.-tioll 
could have heen provided on a.pplication being made by him. If certain 
officers really knew that he WBoII ready to make an open fight of this sort, 
I do not Hee any justification for those OffiCC1'S not having taken the necessary 
precautions. 

A meeting was arranged on or abont the 3rd or 4th of March to conRider 
the questnlD of the better management of the Gurdwara of Nankana Sa.hib~ 
and on the 20th February, these people could not be expected to have gone 
there with any intention of taking forcible possession. 

~ The Honourable Sir William Vincent: Are we to understand that 
they intended to take forcible action on the ard or 4th of March? 

Bhai Man Singh: Not for a. minute, Sir. 
This party could not have gone with the. intention of using any force. 

This position rs' also fortified by the fact tha.t about 200 Sikhs have been 
murdered and the report from Na.nkana Sa.hib does not show at all that any 
one from the Mahant'll party has been killed. It ill also not clea.r who these 
Sikhs were. I cannot say if these men were of the so-called Alali JaNus 
or some other pilgrims as they are described in the reports received. 

AJJ a matter of fact, I know personally that one man, who was called there 
J atheda.r or leader, named Bhai Teja Singh, was nf,lt amongst them. Anyhow, 
the party that went there does not seim to have taken auy -agg*sive part 
ami I ca.nnot believe that if this party had uled violeooe even in 
aelf-defence, that 200 Sikh • .could have been killed without there killing at 
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[Bhai Man Singh.] 
least 8.6 large. number of the opposite aide. Taking all these facts into 
consideration, I submit that it was a horrible incident and I would requst the 
Government to take very strong steps to bring the guilty partieR to justice. 
I say that thOlle people who were killed should be avenged, and if any attempt 
is made to hush up the matter on account of the Mahant or his party's 
influence, it would be very dangerous for the peace and order of the country. 
I would, therefore, request my Honourable friend and the Government to take 
very strong and, serious steps to bring the guilty to justice. 

I need not mention at this stage the doubts and suspicions held by 
many members of my community agaiDl,i certain personalities because I have 
not been to the place. < 40 

"' .. 
With these remarks, I would submit that we are not in a position jU8t at 

present to diSCUS8 tbe matWr in detail. 
IIr. Muhammad Yamin' Khan: Mal I point out, I Sir, that the 

Honourable Metnber is repeating the same thmg over and over again? 
The Honourable the President: Order, order. I 
Bhai Ian Singh: I was submitting here, Sir, that we bave not got all 

the facts and we canllot discuss t~e question in any more detail at thiR stage 
here. It was for this reason that I did not want the matter to be discussed 
by this House now. So far ILA the teclmical sort of objection raised by the 
Honourable the Home Member is concerned, namtlly, that we are not in a 
position to discuss the matter here becauatl the Local Government is l'esponsible 
for peace and order, I beg to differ. I think the question of peace and order 
are questions that the Central Government cannot dord to neglect and cannot 
afford not to take any interest in th em. Perhaps I may have to move the 
'Juestion some other time later on when I am in possession of more facts but 
Just a.t present I would not wish tbat the discussion should go on any further. 

The Honourable Mr. W. I. Hailey: Sir, I feel obliged at this point 
to rise, to protest at the course this discussion is taking. I rise not in 
the interest of Government but I rise ill the interest of the good name of this 
1I0use ; all a Member of this ASKembly, I value its reputation. What, Sir, 
is happening? The Honourable Member who moved the motion was informed 
by you, Sir, that, if the motion for adjournment wtlre carried, it would be a ..... · 
vote of CCnh'llre on i Government, following the usual English Parliamentary 
practicc. Thereforc, by persillting in pressing his motion, he is if, the House, 
agrees, in a. position formally to condemn the action of Government. 'l'ha.t 
position, Sil', I ca.n cleal'Iy undentand when there is a definite charge of any 
kind against the Government. It is a. reaKonable a.nd pl'oper line for the 
House to take if it finds it has any reason to find fault with Government .on 
any ascertained fad on account of a.ny failure of policy. The Honourable 
Member who introduced the motion imputed no blame to Government. But 
the Honourable Member who has just spoken, w1!ile he hILA not himself 
openly suggested th~t o ernmen~either .the Punjab GovCl'n!"ent or the 
Government of India-has been JD any wa.v at fault on thiS case h&8, 

. on the other hand, made a considqable number of veiled insinua.tions 
against some officers, whom he won't name; he h&8 suggested certain 
improper sympathies on the part of certain high. officials, wbom lle 

'l'efuses'to mention. He disclaims accurate knowledge, and deprecate, dis-
cU8sion, but insinuates charges; and, while he himself is un' 1ll~~,  that be 
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I I 
The Honourable lItr. W. •. Hailey: I do Dot desire that this 

-discussion should take a heated tum, but I think it is essential that when 
we have brought up before us a. question of adjournment on a matter 

~ ~f public interest we should be perfdctly clea.r tha.t it is some matter in 
which Government is concerned, in which the action of the Governmeat can be 
impugned, that enough of the facts are known to allow this 'House to 
pronounce its opinion 011 the &!:tion of Government. 

The Honourable lItr. Shaft: It should be a matter in which the 
·Government of India ill com:erned. 

The Honourable JIr. W. 1f. Hailey: As my Honourable friend reminds 
me, it is mainly a question for us whether the Government of India is concerned. 
I do not think it is fair that an Honourable Member should in this House 
disllltss the attitude of a Local Government and cast doubts on the attitude 
'of its officials before any of the facts are known to anybody herEl and in 
-conditions in which the Local Government itself and the officials can give no 
reply at all. 
~ .; I have only one thing to say in conclusion. and it is this. I think it is 
the duty of the Honourable Mover of this motion to tell the House at once 
whether he wishes to press it or not. 

Rai Bahadur Bakshi Sohan Lal: I do not wish to press the question. 
My object was to bring the matter to the notice of the Assembly. 

The Honourable lir. W. l'4. Hailey: If the Honoura.ble Member 
-does not wish to prel'lll it, I would suggest that the discussion be now closed, 
beca.uRe, if it continues in this strain, if the names of persons are brought in 
about whose actions we at present know nothing for cCltain, but whose condm:t 

..r, may be subsequently called into question, I sa.y that the House will find itself 
in an error which it is likely to regret. 

Mr. l'4ahmood S'Ohamud: Sir, I beg to submit that there is nothing 
in this motion which this Assembly cln do. It is a matter purely for the 
,executive to deal with. Therefore, I think that the discussion may now be 
.<:)Olled. 

Rai J. N. Majumdar Bahadur: Sir, already we have had sufficient 
-discussion on the matter. The Local Government and. the Gover'l.ment of 
India have done their best on the ma.tter under di (~u ion. We know what 
the exact position is. The Government of India. could not do better; neither 
the Local Government ca.n do anything better. Certain pel'80nS are being 
tried. 'fhe Punjab Government has taken steps to see that no further out-
rages _ take place.. I think that the matter might be safely left to tho Govern-
ment of the Punjab and that the discussion might now be stopped. I request 
the Honourable the President to take such steps as may be necessary to close 
the di c~on. . 
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least &8 large.. number of the opposite side. Taking all these facts into 
consideration, I submit that it was a horrible incident and I would requst the 
Government to take very strong stepA to bring the guilty parties to justice. 
I say that those people who were killed should be avenged, and if any attempt 
is made to hush up the matter on account of the Mahant or his partis 
influence, it would be" very dangerous for the peace and order of the country. 
I would, tberef~re, !equest my ~o~ou~ble fr.~end a':ld ~e Government to take 

The Honourable the President: 'l'his House stands adjourned till Man·h· 
the 1st, at 11 A.V. .. 

IIr. J am Dadaa Dwarkadaa: May I, Sir, rise to a point of order ... 
There ill a meeting on the 26th for the election of the Standing Finance'-
Committee. 

The Honourable the President: Order, order. 'l'hel'e is a meeting in' 
this Chamber, but not of this Assembly for the election of membel'll to two 
Committees. I may point out for the information of the House, that the-
Statute provides for the elec.otion by non-official Membel'll of thiH AASemblyof 
members to the Public Accowlts Committee. ~berefore, 8Uy meeting for that 
purpose cannot be a meetillg of the AHsemhly. Although there is no Statu.· 
tory provision for the election of the Finance Committee. as the Assemblv is 
a"are, I have decided to apply the election procedure of the PI-blic AccoUnts. 
Committee to it also. 

The Assembly then adjourned till Tuesday, the 1st March 1921. 
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List of applicants for Reverse Councils to whom allotments have been 
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N lUDe of applieenlll. Amount 
allotted. Name of applieSDtl. Amount. 

al1ol;'.ed. 

---------___ 1---- -----------------.' CALCUTTA. 

lDtnDal.ionlll Buking Corpora. 
tlon. 

King Hamilton'" Co. 
Col[ '" Co.; • 
Balli Broth.,. 
Macneill '" 00.. • • 
G!llandH' ArbuthllOi '" Co. • 
Grace Brothen (India) 
Tat. IndD.trlal Baat • 
Ktreant.iJe Dank of India 
Central Bank of India. 
Balmer Lllwrie '" Co. • 
Y okollama Spocie Bank • • 
Hongkong lind Hhangbai Banking 

Corporation. 
Seada ~arnet '" Co. 
Eallern lI11nk • • 
NethC!l'landl Trading Society of 

RaDfOOn. 
National Ifank of luella • 
JrlaekitlDon :Mackenzie'" Co •• 

D_I".,.·il •• 
Chartered B .. n~ of Jndil, AUltralla 

4: Chlrla. 
.,rAncho .. Yal\' 4: Co. • • • 

B. 8. Ne"ling, C·AJliance Bank 
of Simla. 

Alliance HaDk of Simla • 

27,000 

10,000 
80,000 
16,000 
10,000 
10,000 
10,000 
16,000 

106,000 
118,OUO 
10,000 
80.000 

100,000 

10,000 
27,000 
10,000 

80,000 
19,000 

BOllBA Y-oOfittl. 

, 
r 

W. &; A. Graham &; Co. • ! 
Cal &: Co. • .. 
Eaatem Bank •. • 1 
F.. Spinner'" Co. • • • , 
Mercantile Blllk of India. • r 

International Ba .. king Corporation. : 
E. D. lSaMCKIU &. Co.. • '1' 
Forbel, .'orb .. Campbell &; Co. • 
C. Hoggiallo &; Co. • ' 
lIallk of TahVlD •• • I 
Tala Indu.trial BaIlk • • '1 

L. Purkll'Y. • 
T,rabally Ebhramjl. • 
Dadlbd Merwanji Dalal 
J. Keellall • 
Owen &. Okell • 
Sltalda. i'lrathdu 
It. n. Hemden. • 
J. J. Sonlter • • 
Italian Alotdr Car Co •• 
W. c.:rowder '" Co. 

106,000 Kin" King &; Cn.--
Sumitomo Hank. • 

10,000 National Bank of Inella 
10,000 Tbolllt,' Cook c!r. Sou. • 

Comptolr Natiollal d'Elcompte do 
68,000 Pllri •. 

10,()(J() 
lIO,OOO 
79,000 
10,000 
10,000 
W,OOO 
98,000 
10,000 
10,000 
98,000· 
211,000 
10,000 
10,000 
10,000 
10,()()(} 
10,000 
10,000 
10,000 
10,000 
1U,OOO 
10,000. 

10,000 
10,000 
26,000 
10,000 
211,000 

---- Impari.l Balik of Per.ia • • 
• 869,000 Bombay, Burma TI'ldin, Corporation. Total 

60,000 
10,000 
10,000 
10,()()() 
10,000 
10,000 
10,000-
10,()()() 
10,000 
10,000. 
10,000 
10,000 

BOMBAY. 

Chartered Bank of India, •• 
Xing, King'" Co. • • 
Central Hank of India 
III'. Nl'.!m I. Bekhor • 
lfatlonal Bank of India • • 
H01Ig Kong '" 8b&Dahai Hankin, 

Corporation. 
!rhom .. Cook &; Son • 
Yokohama Specie Bank 

----- Wana"e &. Co.. • • • 

60,000 
10,000 
98,000 
16,000 
26,000 
74,000 

10,000 
60;000 

Bombay Co., Md. • 
S ... oon J. David &; Co. 
OriDI1111Y '" Co. • 
I •• ogby '" Co. • • 
Ewart Latham.li: Co. • 
Cowuji nill.haw '" Broa. 
KilIlck Nixon &. Cu· 
Kbanhedji Limjfo. • 
Bombay C",cle &. Motor Apncy 

Co., Ltd. 
CI ubwalla &; Co. • 10,000 

Total .1 1,101,000 
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List of applicants for ltenrse Councils to whom allotments have bee n made 
at the .. Ie held on the Uth February 1920. 

Name of appU_ta. 

JIADBAS. 

(:harterea Bank or India, Autralia 
andChlnl. 

XlllCanLile Bank of India • 

Amount 
allotted. 

(,000 

8,000 

Naine of applicallta. 

CALCUTTA_IIIII". 

Bank of Benpl. • • • 
Grindlay &I Co.. • • • 
B4lcker, Gra,. .t Co. • • '. 
King, Hamiltou &. Co. • • • 
Bow8lOll Brae., Ltd.. • • 

17,000 J. C. DuffDl &; Co. • • • 
- - - PetroooohirlO Brotbera. • • 

Total • 89,000 Mr. GuUingridge of MeIIl'I. Nor· 

CALCUTTA. 

MeIIl'I. Burn &. Co. • • 

1-----1 man Brotbera. 
G. B. Deekin, FAC}. • 
Alliance Bank of Simla 
Chartered Dault of ] nelia, Au".trB1i~ 

and China. 
National Bank of' India •. 
Gillanden, Arbuthnot 4: lCo. 

Amount 
allotted. 

e 

-
10,000 -10,000 
10,000 
10,000 
10,000 
10,000 
10,000 
10,000 

10,000 
109,000 
10,000 

11.,000 
10,000 

.. King, Hamilton 4: Co. 
" 8ewporilid Garodea • 
.. J. F. Madan. • 
" Ralli Brotberl 

10,000 
10,000 
10,000 
)0,000 ' 
65,000 
10,000 
10,000 
10,000 

Total • 8,4072,000 

E. R. nantle,., Eaq.. ~ 
Meara. Pigott Chapmau & Co. 
G. H. Davia, Eeq. • 
IIeaIri. Cox &: Co. • • • 

• Taylor, Chamria "Soul • 
RalJl}lurt..p Chamaria • 
Doorg_pru..a Chamaria • • 
Meel!'ll. Alhworth, Taylor &. Co. 
Ta&ta Induetrial Bank .' 
Meelrl. GnnCldu HUMutroy" Co. 

" HUMuw!'y Chamaria &. Co. 
A. Mair, Rlq. • . • • • 
Pa&tblldro1 Churiwala • • • 
~uternat.ional Bankinr. Corporation 
Harold W. Newby, Dq. • 
Ealtern Bank • • • • 
Grace Dro.. (IDdla). • • 
Morc.utile Bank of India • 
SOlilram .reetmal. • • • 
nalmer, I.awrie &; Co.. • • 
A. H. Stuart, EIICJ.. /. • • 
Chartered Bank ot India, AUltralia 

alld China. 
B. E. Moon, EIICJ.. • 
G. S. ApoaT, Baa. • 
ShawWallaoo .£ Co.. • • 
Yokobama Specie Bank • • 
lIongkong od Shanghai Banking 

_ Col'poratlon. 
Britilh Iudia Steam Naviration Co., 

Ltd.,. . 
E. Meyer &: Co.. , • • 
National Bant of India • • 

.as,ooo 
10,000 
10,000 
10,000 
10,000 
11,000 
10,000 
10,000 
10,000 
10,000 

544,000 
10,000 

6U,000 
22.000 
82,000 
10,000 
10,000 
10,000 

827,000 

16,000 
108,000 
108,000 

66,000 
64-1.,000 

16,000 

80,000 
U2,ooO 

BOMBAY. I 

Chartered BalIk of India, etc. • 
Hongkong and Shanghai Bankin,. 

Corporation. 
Int.ernational Banking Corporation 
I IUllerial Bank of Pel'lia • • 
Eastern Dank •• 
y okobama Specie Bank • 
Mercantile Baak of In<lia • • 
National Bank of Inelia • • 
Contral Bank of India • 
Mr. Da,liha Merwanji Dalal. • 
" Rdalji Munerwanji • • 
" HormlUl~i Framji • • 
" RnltomJi Navroji • • • 
" M. A.. Dubaah • , • 

Menr •. Owen &. OkeJl. • • 
Dank of Taiwan . •• 
Mr. Bbagwandal Hiralal • 
.. Vi.bnu Janardbaa • 

140111". M. D. Gandhi &. Co. • 
" Cox & Co. • 
" ThOi. Cook &. Bon • 
" King, King &; Co. , 
" E. D. Sau(IOn 4: Co. • 
" G. Tattertlall &. Co. 
" Turnllr, MoniloD" Co. • 
" K. Bpinnlll' '" Co. • 
" Kilhek, Nixon" Co •• 
" W. A. Graham &. Co. 

79,000 
261,000 

62,000 
81,000 
46,000 
62,000 
10,000 
20,000 "-., 
26,000 
10,000 
10,000 
10,000 
10,000 
10,000 
10.00e 

819,000 
10,000 
10,000 
10,000 
16,000 
]0,000 
10,000 
10,000 
10,000 
10,000 
10,000 
10,000 
12,000 
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LiBt of applicants for Reverse COUDeila to whom allotments have been made 
at the -.Ie held on the 12th February 1920-coattl. . 

Name of appUoantl. 

BOMBA. Y _ont". 

]II'. Ni.lm )I~y • · · '(.' Abdulla Blujamin · · \ .. 'H. N. Rau. • · · .. Nil.im I. Bekhor. · · .. Iuao BardOOll · · MClII'I. Ram Broth8l'll · . 
" Dinahaw Bbikaji Kban '" Co. 

j'orbell, Forbel, Campbell .. 
&:.Co. 

lIr. Sitaldaa Tiratbdal · · Mr. Muloband 'firatbdaa · · 'Tat. Imluatrial Bank • · · _lIr. S. n. Domanjl · · ,. K. H. Doctor · " K. K. Aahuburnor " · " J alllll&dal Matbradaa , 

N ationa! Bank of India • • 
Qlmptoir National D'ElClOmpte do 

Pari I. 
.Sumitomo Bank. • • 
Moul'll. BallOOn Jo David'" Co. • 

Amount I allotted. 

10,000 
10,000 
10,000 
10,000 
10,000 
52,000 
10,000 
31,000 

Name of applicantl. 

MtlIIIl'II. ThOl. Cook '" ScIn·. • 
II Killick, Nimn '" Co. • • 
II Bombay Co., Ltd. • • 
" W allaoe Co., Ltd. . • • 

Fazalbboy .Mill.. • • • 
Metln. Cnrrimbhoy Milli. • 

.. Ewart, Latham 4; Co. • 
South Dritiab In.uranoe Company • 
Sir Robert Aitkev, Kt. • • 
Metll'll. Gripcllay.'" Co. • • 

Amount 
allotted, 

10,000 
'- 10,000 

20,000 
10,000 
10,000 
10,000 
10,000 
10,000 
10,000 
10,000 

10,000 
10,000 Total 0 1,4072,000 
10,000 
10,000 .MADRAS. 
10,000 
10,000 
10,000 

lUl. 

10,000 
17,000 Bank of M,draa • • I Dejf"',h. 

National Bank of India 
26,000 
~O,OOO Total 

11,000 
406,000 

56,000 

List of applicants for Reverse Councils to whom allotments have been made at 
the sale held on the 19th February ,1920. . • 

..... 

Name of applioantl. Amount Name of applloantl. Amount 
allotted. ~ allottod. 

£ 
CALCUTTA. CALCUTTA-colltd. ! 

1m_dial, •• 1I11I11,dicJt,.-coutd. 

Howelon Brol. . 0 · 37,000 Mitlul Dnuan Kailha,"Ld. 7,000 
MeY.ond &:. Co. . · · 9,000 U. M. Ch"udbnri'k Co; · 87,000 
E. D. 8a1lOOn &; Co. · 87,000 Central Bauk of India 38,000 
Soorajmull NagarmuU' · 6,000 HOillfkonlf &; Sbangbai Banking 38,000 
WilBon Hodgkin.on &; Co. · 87,000 Olrporation. 
Dental SUlly &; Co., Ltd. · · 140,000 Union Inlurance Soeioty of Canton 87,000 
Chartered ank of India · · 88,000 Shaw, Wallace &; Co. • · · 87,000 
ThOl. Seth Apcar &; Co. · 0 87,000 National Bank of India 0 88,000 .col: &; Co.. • • · · 38,000 Hunlutroy Chamaria · · Il1,OOO 
Meroantilo Bank of India · 0 .88,000 Ralli Brother. . · • 8'1,000 
Dwarkadl&l Kedar BUI: • · 111,000 E. Meyer &; Co. 0 . · U,ooo 
D. Euton &;0' . . · · 87,000 E. Meyer, EIq • 0 0 · · 0,000 

,-
• • 

... 



ArPElI'DIX. 

List of applicants for Revenre Councils to whom allotments have been made at 
the _ held on the 19th February 1920-c".td. 

Na_ of. appliaallta. 

..... -
CALC"C'l'TA-oOtllll. 

I ... .,/Ii/II"-CIODtd. 

B. B. Norton, EIq. • • • 
The DeYelopment Corporation of 

Jndia. 
Hopei, Ltd. '. , 
Premier Oil Co. of Iudla • 
AUia_ Bank of Simla • • 
luterDatioDal BankinB' C0rpora-

tion. 
a- Brotherl • 
Ta,lor, Chamria &nl, Ltd. • 
Tata Induatrial Sank • • 
Yokohama Specie Baut • 

Tot.l 

• D'J,,.,.,d,. 
Bank of. Bengal • • 
PetrocochiDO Brothen 

Total 

BOMBAY. 

· 

· 

Cbltrtered Bank of India, AUJtra.lia 
and China. ' 

J. W. ThOlDlon, EIq. · , · J. Koena.n, FAIl. • · · A. ~ Ott, FAl). • · · Ealteru Bank, Ltd. · .. a/o Caloutta BrlUlillh 
National Bank of India · 
.International Bankin! Corporation 
Comptoir N a.tiooal d IrMompte de 

Pari •. 
Imperial Bank of Pmia 
HonB'tong and Shanghai Banking 

Cog:oratiOD. 
Mr. illiDi I. Bekbor • · Menrl. Cox &. Co. · · , .. Ram Brothm · · IIlIJ'IOantUe Balik of luella · · Tata Ind.ltrial Bank • · · Central Bank of India · X.I,.. JehanB'lr Xlll'Sban &. Co. · Mr. lIfotilal Kauji • • • 
llr. Dh1Dljibhoy Dotabhoy, Pro-

l.rletor, ComlllllrCial 8taticmery 
IU't. • -

Amount 
allotted. 

I-

87,000 
87,000 

87,000 
87,000 
88;000 
88,000 

11,000 
87,000 
88,000 
2tI,OOO 

1----1 
1191,000 

Name of appuClllltJ. 

. 
BO MBA Y -oofttll. 

J ..... 'lliat' __ td. 

Mr. S. N. PODObkhaftawaUa • 
The Honourable Mr. PhiroH C. 

Sethna. _ 
Lt.·Col. Leonard Hinch, LJl.8. • 

Mellrl. Forbel, Forbel, Campbell.t. 
Co. • • • • ... 

Blmt of Taiwan • • • 
-Melin. X. Byramji &. Co.. • 

.. »IlIIIIaw Bhikaji Xhau &. 
Co. 

Total 

DIj,,.,.,Il, • 

81lmltomo Dank • • 
0,000 Bombay Co., Ltd. • 
6,000 IIr. Dadlba Merwauji Dalal 

u,ooo 
1----1 

88,000 

19,000 
111,000 
111,000 
88,000 
88,000 
87,000 
87,000 
87,000 

8T,000 
38,000 

10,000 
19,000 
14.,000 
7,000 

88,000 
87,000 
87.000 

·3'1,000 
3'1,000 

Total 

, 
MADRAS. 

The Tata Indultrial Bank, Ltd., 
Mad,.... 

Chartered Bank of India, Autralia 
and China, Ltd., lIadr .... 

MfUlI. Walker & Co., Mad,... • 
Bank of Madr .. OD behalf of the 
Hongkang and Shalllhai Dankinl 

Corporation. 

DIj.,.,.,tl,. -

National Bank of. India, 
Madraa. 

M_n. Belt.t Co.,lfadru • 
Men,.. Gordon, Woodrofle .t 

Madraa. 

Total 

Ld., 

. 
Co., 

-\ 

Amount 
allotted. 

I,: 

8'1,000-
87~ 

6,(01)-
87,000 

87,000-
19,000 
87,000 

8lt,000 

87,000-
19,000 
6,000 

62,000 

;' 

37,000 

19,000 

9,000 
7,000. 

71,000 

87JK» 

6,000 
6,()()(). 

49,000 



• 
A.PPENDIX. y 

List of applicants for Reverse Councils to whom allotments .have been made 
a.t the sale held on the 26th February Ig20. 

Name of applicant.. 

CALCUTTA. 

National Bank of India • 
•• _ ~liance Bank of Simla • 

<Cox &; Co. • • • 
R D. Sauoon & Co. • 
J(ereantile Bank of India • 

.chartered Bauk of India • 
'International Bank,ing Corporabion 
Ealtern Bank • • • 
.shaw, all~ &. Co.. • • 
.Hongkong &. Shanghai Dankinr 

C0rp01'lltion. . 
<.rata {ndultrial Bank • • 
Yokohama Specie Bank • 
Ralli Bl"Otberl •• 
Bank of Bengal • . •• 
Sir Percy NeWlOn of Jardine, 

Amount 
allotted. 

68,000 
63,000 
63,000 
63,000 
63,000 
68,000 
68,800 
63,000 
'63,000 
63,000 

63,000 
~,OOO 
27000 
18;000 
18,000 

Skinner &. Co. 
Mitsui BUlian Kailha • • • 11,000 
Britilh Indi .. Sb!am Navigation Co. 6,000 
Imperial Tobacco Co... 11,000 
.King H&milton &. Co.. 6,000 
McLeod &. Co. .' • • 6,000 
110&1'0, Miller & Co. ., 6,000 
. .Grace Brotherl .,. ~,OOO 
JamtlI Scott &; SoUl. • • 10,000 

.Britilh American Corporation • 63,000 
<Centr:al Hank •• ~. 63,000 

Total 

D,,,,.,.,4,. 
,.,.Xing, Hamilton &. Co. • 

Becker Gray &; Co. • • • 
Bank of Bengal .. /e Cawnpore 

W oo11en Milla Co. . 
International Hanking Corporation 

a/e Melll'l, Oowie k Co. 
. Blnjraj Zoraw .. rmull Datia & Co. • 

-----
871,000 

6,000 
6,000 

53,000 

8,000 

27,000 -----

N arne of applicants. 

BOMBA \' _.til. 

l_,dilll,,--oontd. 

Comptoir National D'Eacompte de 
Pari •. 

Ml!llrI. Cox &; Co. . • 
.. Eo D. 8&11Cion &; Co. • 
.. Ralli Brotoorl • 

Eaatern Bank • • • 
Imperial Ban!t of Perlia • 
Meurl. W. &, A Graham k Co. • 
Central Bank of India 
Tata Induatrlal Bank 
Hank of TaiWf&n •. 
Maur.. Forbel, Forbe., ·.Campbell 

kCo. . 
Yokohama Specie Bank • • 
Mitsui Bua.an Kai*ha . • • 
M8IIr •. Tata ·Sona, Ltd. • • 
PUI'liaU Gulf Steam a l a~n Co. 

De/,,.,,d .. 
Swnitomo Bank 
Bombay Co., LM. 

MADRAS. 

Total 

Total 

Tata Industrial Bank, Ltd.. • 
Chartered Bank of India, AUJtraUa 

and China, Madras. 
MerrontileBank of India, Ltd., 

Madru. 
Met.rI. Walker & Co., Madras 
Meem. M. Jamal Moi(leeu Sahib 

&'Co • 

Amount 
Iillotted. 

63,000 

53,000 
68,000 
68,000 

6,000 
8,000 
8,000 

58,000 
68,000 
5S,000 
68,000 

18,000 
JO,OOO 
l!6,000 

6,000 

726,000 
r-------=---

5,000 
-6,000 

10,000 

58,000 
68,000 

63,000 

26,000 
l!6,ooO 

Total 99,000 Total • 211,000 

BOMBAY. 

Im.,di,"". 
Chartered Bank of India, An.tralla 

and China. 
. Hongkong &. Shanghlli Banking 

Corporation. 
International Banking CorpOl'&ti.on • 
National Bank of India • • 

68,000 
National Bank of India, Ltd. 

53,000 Measrs. Qorddn Woodroll'e &, Co . 
Meaarl. ]jOlt &. Co. • • 

G8,OOO 
63,000 Total 

63,000 
16,000 
14,000 

83,000 

---...",, -----~.'~- ... -~~-----~-~------!---



vi Al'l'IlI'DIX. 

Lisf; of applicants for Reverse Councils to whom allotments have been made at 
the &ale held on the 8rd Maroh 1910. 

Name of applicant., Amount 
allotted, Name of applirantl. Amount 

allot"" 

----------------------I------ ~ ---------------------

CALCUtTA. 

lI_ntile Bank of Inc1la. • 
Chartered Bank of laella, .. • 
Central Banlt of India • • 
•• tam Hank, • .• • 
lDternatio1Ull BankiDg Corporatloa 
1'ata Indulltrial Bank • • 
Alllanae Bank of Slmla 
Bongkong & Shanghai B~D iDi 

Corporation. 
NatioD&l Bank of IDdia 
Yokohama Specie Bank 
Balli Broth8l'l. • 
Shaw, WaUaae '" Co. • 
lIit.ui _n Kaiaha 
Grace Broth8l'l. • 
CO:l & Co .• ' • • 
Bank of Bengal • • 
Palmer, Lawrie &; Co, • 
King, Hamilton '" Co. 
lmpcnial 'l'obacro Co. • • 
BirPercy NtlWlOD c/o Jardine, 

Skinner" Co, 
J amel Scott '" Sons. • • 
Brltilh India ~ Navigation Co. 

DeJerrld •• 

King, Hamilton &; Co. 
Graham '" Co. • 
lSeeker, Ii ray'" Co. 
B. b. Norton • 

HOlilBAY. 
• 

Total 

Mellr •• W. &; A. Graham &; Co. • 
.. Ralli Brotherl , • 

Bonglwng &; i'hanghai Banking 
Corporation. 

International Banking Corporation 
E .. tern Bank • . • 
Comptoir National D'E8campto de 

• Paris. 
'lata Industrial Bank , 
National &nk of India 
hank of Taiwan , 

11',000 
11',000 
~.ooo 
66,000 
66,000 
&&,000 
M,OOO 
86,000 

86,000 
68,000 
82,000 
8:l,OOO 
19,000 
16,000 
16,000 
10,000 
10,000 
6,000 
6,000 

16,000 

13,000 
14,000 

6,000 
lu,OOO 
8,000 
tI,ooo 

tt'fl,OOO 

IU,OOO 
64.,000 
64,000 

1U,oOO 
64,000 
66,000 

6f,OOO 
f 66,000 
'64,000 

BOMBAY -Clortttl. 

l ... diot,~OODtd. 

Chartered Bank 01 Indla, AutraIir. 
"'China. 

CODtral Bank of lDdia • • 
l1.re. For... Forbel, Campbell 

.Co. 
M ..... E. D. Suaoon 4: Co. 
Inwerlal Hank of P8l'Ila • • 
JlIian. Cox '" Co.. • • • 
IIr. Sillim I. Hekhor • • • 
lIerC&tltile Bank of Jndia. • 
(;rown I:Ipinning '" lIfg. Co. • 
Melils. 'lhOl. Cook & tIon·. • 
The Hou'ble Mr. Phirole C. 8ethna 
~  .. 'I'ata SoD, I.td. • • 
lIr. 1:1. B. tlomauji • • • 

'MUlui nUlllUi Kailba, Ltd. • • 
Mellr.. Dilllhaw Hhibji Khan 

.tCo. 

Sumitomo Bauk , , • • 
bombay Co., Ltd. • • , 
Bomba)"ilurma Trading Corpora-

tion. 
Bank of Ilaroda. • 
Ro)'al InlurMlC8 Co. _ 
bank of India. • 

13,(01)-
.. ,000. 
118,000. 
16,000· 
11,000· 
10,000 
6,000 
6,000-

82,000 
16,000 
11,000 
10,000; 

82,01)() 
88,000 
la,OOO 

10,000 
6,000 

111,090 

Total • l,05ll,OOO 

lU.DBAS: 

I.flNd_, •• 

oChartered Dank of India, j,utraUa 
& China. 

IJank of lfadras, Madra. • 
Mohamed Khabel Shirazi'" 80na • 
M. Jamal lrfoideen I:;ahib &. ~o., 

MWal. 

IJBj',,.,.,d,. 
N !Ltioual Bank of Iudia, Ltd., 

.t4adl'al. -

Total 

, .. ' , ..... 

82,000· 

311,000 
13,000 
9,000. 

16,000' 

108,000 



APPENDIX. 

Lilt of a.p~lica.nt  for Reverse Councils to whom allotments have been made at 
. the sale held on the 11th March 1920. 

Name of appUaant .. A1IIOIUlt 
allotted. Name of applloantl. Amount 

allotted. 

--.--.. ---.---- ---11----1-------------1-----
CALCUTTA. 

National Bank of India • 
)I....,. Co~  Co. • • 
Butern Bank • • • 

-llercantile Bank • • • 
BougkODg 4; 8bugbai BallkiDg 

Corpol'lotioD. 
Intematioual BallkiDg Corporation 
Alliance Balik of Simla • • 
Central Bank of India • • • 
Allababad Bank, Ltd. • • 
Grindlay "Co.: ~ • . • . 
j::bartored Bank of ~DClia, ADltrrJia . 
land CbiDa. 

Tata Iudnatrial Bank. • • 
Shaw, Wallace & Co.. • • 
Grace Bro~bera. .• • ~ 
Yokoh&m& Spoclo Dank • • 
Turner, MorrilOD &. Co. • • 
International Banking CorporatiOD 

a/c m ... ,lwar H&rgobind. 
Rulli Brotherl. • • • 
McI.eocl &. Co.. • • • 
Ashworth. TlIylor 4; Co. • • 
Port Commi8llioner~ Calcutt.. '. 
Hir Percy NeWlOn % JardilUl, 

Skinner &. Co. 
E. D. 8&1Booll &. ('.0. • 
King, Hamilton & Co •• 
Kerr, Tarrnok &. Co. • 
Mlhui Blllaan Kai.ba. 
Macneill &. Co. 
Briti.h India Steam NaviptiOD 

Company. 
Balml'r, Lawrie &. Co •• 

-'If'Otabam &. Ctl. • 
E. Meyer &, Co., Ltd. • 
BirIa Brotbera. • 
J ameR Scott &. Sonl • 
Gratulllge, Moir &. Co •• 
Bird &. Co. • • 
B&Dk of Bengal • • 
TbOUillI Dd &. Co. • 
JOIaop &, Co. • • 
M. M. Jallabani k 8001 
Hukum Chand Milll • 
E. Moyer, Eeq.. • 

• 
D4I,,.,.,d,. 

Pol_hino Bro'UJer. • 
U. B. Norton (Captain) 

815,000 
86,000 
86,000 
86,000 
86,000 

86,000 
86,000 
815,000 
86,000 
86,000 
86,000 

85,000 
86,000 
86,000 
82,000 
19,000 
18,000 

18,000 
18,000 
17,000 
18,000 
18,000 

12,000 
ll,tJQO 
10,000 
10,000 
9,000 
9,000 

9,000 
9,000 
9,000 
9,000 
9,000 
9000"-
9:000 
9,000 
9,000 
7,000 
7,000 
7,000 

06,000 

7,000 
6,000 

CALCUTTA-Clolltd. 

D4I".,.,lil---'-ooutd. 

Andrew, Yule .t Co. " • • • 
Becker, Gray.t Co • • • 
Pigott, CbaPIllAD.t Co. a/o Cowie 

& Co. . .. 
6,000' 
5,OQO 
6,000 

Total • 884,000 

BOMBAY. 

MOI.rI. W. 4; A. Gnham .t Co. • 
HODgkong .t Shughai Bauking 

Corporation. . 
International BlUlking Corporation. 
MOIlre. Ralli Brothera • • 
Me •• rl. ~ 4; Co. • • • 
Mercantile Bank of IIIdia. • 
MOIarl. E. D. SallOOn .t Co.. • 
i'am Indultrial Bank. • • 
H. H. the Agha Khan • • 
Comptoir National d'Eleompte de 

Paril. 
E.ltern Bauk • • 
Tat. 80nl, Ltd.. • 
Centr&l Bank of India • • 
Imllorisl Bank of Perlia • 
National Bank of India • • 
Mr. 1<'. E. Din.haw • • • 
Bank of Taiwan • • • 
Chartered B&uk of India, Australia 

audCbina. . 
Yokohama 8pocie Dank • • 
N &tional }'inanoing & Commisllion 

COl'}lOl'Iotion. 
BombllY Elcotrio Supply &. Tram-

way Co. 
Mr. NiBlil1l I. Hekhor. • 
Me.,rl. M. B. Ghandi &. Co •• 
Mitsui Bu.,.n Kailha • • 
MllIlr •• }'orbes, }'orbes, Campbell 4; 

Co. • 
M('BBri. Din.haw BhLkaji Khan & 

Co. 
Mourl. Cowa.ji Dinlhaw and 

Brothcl'l • 
Mealra. Leonard Roaenthan .t 

Frerea. 
Captain R. E. SaIIOOD • 
Hon. Mr. Phlroze C. 8ethna • 
Menrl. Merwanjee & Bona • 

1---

815,000-
86.000 

8&,000' 
815,000 
86,000 
85,000 
86,000 
815,000 
85,000· 
86,000. 

86,000 
85,000 
86,000 
86,000. 
36,000· 
86,000· 
86,000. 
86,000-

27000 
In;OOO 
21,000 

18,000 
18,000 
12,000 
9,000 

9,000 

9,000 

9,000 

9,000 
9,000 
8,000 



"Viii .4rI'ENDIX. 

List. of a.pplicants for Revel'lle Councils to whom allotments have been made at 
the sa.le held on the 11th M.a.rch 19!O-eollttl.' 

N rome of appliaantl. 

BOMBAY -uatll. 

I~~ ~td. 

:5 aiioDal Bank of India, Delbi • ___ • Premcband Tribhowan.\ 
Co. 

.Cnnm Splnnhl' '" JluulflCturllll 
~Ltd.  

1Iauk of Bombay, Bomba1 • 
Bombay Co., Ltd. . • • 
lIl_n. Currimbhoy Ebrahim '" 

Soul. 
Bauk uf Baroda • • • 

. Blnk of llldi.. • • • 
. Samitomo Bank • • • • 
.Bombay-Burma Trading Corpora-j 

Amount 
allotted. 

7,000 
11,000 

11,000 

.,000' 
811,000· 
211,000 

11,000 
11,000 
11,000 
9,000 

.Bamanlal K.-hoolal &. Co.. • 6,000 ~n. I 
Allar Virji .}lilll, Ltd.: • • 11,000 

, --
• \ 965,000 Total 

Namo O'f appllantl. 

l e~ia.I". 

The X_utile Bank of India, Ltd., 
Madr... . . . 

Chartered Bank Of India, AlIItralia. 
and China, Kadral. 

Bank of Ka4l'111 UD behalf of the 
HODl o~ and Shanghai Bank-
'Bng ;o~tion, . Rangoon 

rauoh. 
Bauk O'f Madru . • • • 
lIl_n. Walker & Co., ."raiI . 
Kellin. Mahomed Khalul Shirazi 

'" Saili. 

NatiOllal Bank oUadi&, Ltd. 

Total 

A1II01Int 
allotted. 

e 

85,000 

.86,<10--

85,000 

86,000 
l8,0Q0 
8,000 

85,000 

lIOl,OOO 

List of applicants for Reverse CouncilI' to whom allotments ,have been made a.~ 
the sale held on the 18th Ma.rch 1920. 

Name of appll .. nte. Amount Name of appllantl, AIIlOIRIIiI . allotted • allotted. 
. --_ .. --", .. "--"-----_. c. 

Ok 

CALCUTTA, £ CALCUTTA-1I6atli. e 
1"'~",t, •. Imm,dicatBl-oontd. 

MercantilO' Bank of India , 27,000 Xing, Hamnton '" Co. · , 27,000 
Eaatern Hank, Ltd. . . 27,000 Alloll Broil. k Co. . · , 27,000 
'lntcruational Banking Corpn. • 27,000 Deaoker Grey '" Co. , · , 2'1,000 
Chartered Bank of Indi&, AllItralia 27,000 Shaw, W.Uaoo '" Co. . , 27,000 

.00 China. Melin. ltalli DI'OI. · . 17,000 
Nlitional Bank of India · , 2'1,000 Alhworth, Taylor 1£ Co. " 27,003 
Alliance Hank of Simla · , 27,000 Grace Hrotbore.. " • .1 27,000 
,Tat. Indultrial Bank · · 27,000 Hcgg, Ihmlop &. Co. ••• , 27,000 
Allah.bad Bank, Ltd. • , · ' 7,~ Uniun Insurance !Society of ClIoDton 27,000 
Me.ln. CUI: '" Co. 27, 'furnM", MorrilOn &. CO. , , 16,000 
'Hong'lrotlg & Shanghai Banking 27,000 MoLeod Moir &. Co. .. . 18,000 

t:orporation. GrandlAgl'I, Moir.&'Co. :. · 18,000 
Central Bank of Incija · 27,000 Internlltional Hankin, Corporation 18,000 
Yokohama Specie Bank , , 27,000 a,1l Kotilal HalwallYa. 



Al'l'aNDIX • ix 
• Lilt of applicant. for Revtlrse .Councils to whom allotments have been made 

at the"" held on the 18th March 1920 - OtJ.,tl. 
I ' 
" 

Amount Name of appllllloDti. 

CALCUTTA-eoatd. 

l_cli4t;,-llODtd. 

.J amet sGCJtt & 80111 • 
..... .(feth Sukhlall ChandalllDal • 

.. D. S .. IOOD & Co. • 
Jl\tIul BUMan Kalab • 
B. Meyor &. Co. • 
~ Co. • • 

Kerr, Tarns & Co. • 
H.IIkumchand Milla 
Sir PerGJ NewlOu, xt. . 

, K. M. llpahani &80lIl ' 
Banlr of bengal , • 
Port CommiuiOllerl,Calcuttfo 
Birla BJ'OII. • 
Bird & Co. , 
I'. W. Hei~en &. Co. 
E. Meyer, EIq.. , 
R. Steel & Co.. , 
Burma Oil Co. , 

• i I 
• i 
'1 0: · , 
• J 
'I 
11 

! 
lIItemational Bankilll Corpn. ale , 

C. R. Cowio & Co., RlUlpnI. i 
SelJa 8ukhlall Chandaumall , i 
M. A. 8_n • . , .! 
Binjraj Zorawarmull Batia 
Andrew Yule &. Co. , 
J. C. GalttaUII , 
Petroooohino B1'OI. 

: I 
" 
• i 

allotted. 

111,000 
18,000 
IJ11OO, 
11,000 
It;000 
10,000 
10,000 
10,000 

9,000 
6,000 
6,000 
6,000 
6,000 
6,000 
6,000 
6,000 
6,000 
6,000 

11,000 

18,000 
9,000 
9,000 
5,000 
5,000 
11,000 ,--

Total 'j 888,000 
BOMBAY. ' 

I _"JiGt".. I 
Mr. S. R. Bomanjee. , , ! 
](_ra, W. &. A. Graham &. Co. • 
Bank of Bombay, Bombay , 
Chartered Bank of India, A.lIltraUa 

.!tCbina. 
tI •• rs. COlt ct Co. • , • 
Eaatorn Bank • • • , 
Bank of T.iwan • ' , 
Mealra. Morwanjee &. Sonl. • ' 
Comptolr National d'Eaoompte de ~ 

I'aril. ' 
M_ .... M. B. Gbandhi & Co • 
Mealr •• Tata Sone ct Co. • 
Allianoo Bank of SImla • 
Mellrl. E. D. SaalOOll ct Co.. , 
Captain R. E. 8 .. 1OOll • 'I 

16,000 
ZG,OOO 
27,000 
S7;OOO 

26,000 
27,000 
26,000 
27,000 
27,000 

26,000 
27,000 
'1.7,000 
f!1,fXXJ 
27,000 

Name of applloantl. 

BOMBAY-eottU, 

., I ....... II-OOIItd • 

·KeII .... TaW. 8ontI, Ltd. 
Central Bank of In4ia , • 
Hongkong & Shanghai Banking 

ortto~OB. ' 
Imperial Bank of Penia , 
Mercantile Bauk of India , 
Bank of Baroda • , • 
International Banking Corporation 
H. H. Sultan Mahomed sJiah AJa 

Kh.m. 
Tata IadUitrial Bank. , 
Mr. F. E. Dinahaw, , 
" Nillim I. Bekhor . • 

Yokohama Specie Bank "," , 
Nationall!'iD&naing & Commillion 

Corporation. 
Melt.... J. & F. Graham ct Co., 

&11100II• 
Meall'l. CowAjee Dinlhaw ct B1'OI. 
](0111'1. Ralli BJ'OII. • • • 
The Hon'ble ](1'. Phl_ C. 8ethna 
Mr. R. H. Parker • • • 
)(r. L. D. L. Buckley , , 
X_no Premchabd Trivhvan & Co. 
Mltlui BUllan ala~ Ltd. • 
National Bank of India, Dellii , 
Ralli Bl'08., Karachi. • • 
W.tem India Spg. &. Mfg. Co. 
Bombay Dyaing &. Mfg. Co., Ltd. , 
Meall'l. Dinabaw Bblkaji Khan & 

Co. 
MeIIl'I. Leonard Roaenthal ct Frerea 
](r. A. B. Curaetjee Manobarji • 
Kanji Dharatnloy SOnl &; Co. 
Crown Spg. &. Mfg. C9., Ltd. 
Mr. Dadibai Merwanjee Dalal • 
Meall'l. Thomal Cook.l; SOR 

BOMBAY. 
D_ferNl •. 

AlIIOlUlt 
a110ttecL 

f!1,OOO 
'I!1.ooo 
27,000 

111,000 
27,000 
27,000 
27,000 
27,fXXJ 

27,000 
17,000 
16,000 
16,000 
111,000 

13,000 

18,000 
13,000 
13,000 
18,000 
18,000 
9,000 
8,000 
8,000 
8,fXXJ 
7,000 
7.000 

• 7,000 

7,000 
7,000 
7,000 
7,000 
6,000 
11,000 

Bombay Co., Ltd. J7,fXXJ 
Mcu.... Currimbboy Ebrabim &; 17,000 

Son •• 
Britlah Hurma Petroleum Co. • 18,Oj)O 
Snmltomo Balik. •• 11.fXXJ 
X_n. Dunoan Stratton & Co. • 10,fXXJ 
Bombay·Bu1'IIIIIo Triding Corpn. lO,fXXJ 
Mr. W. Reid • • • • 7,000 
Meprl. Damodar Govlndji & Co. ', __ 6,_000_ 

Total 964,fXXJ 

B" 



API'ENDIX. 

List of applicants for Reverse Councils to whom allotments have been made-
, at the -.Ie held ~ the 18th a~h 1910-0..'11. 

Same of appllG&l1t1. Amoa.t Name ohppltlUltl. Amouat 
allotted. allotted.. 

-----, If, 

IlADRA.tI. U.D A.8-CIOtII~~ • I~""u. I-.liaI,_oontd. 

Cllartend JIuk of 1DClla, Allltralla 171#> . w. A. Beardle1J. .t 00., I 1 ...... 
.ad alDa, 1Iadfta. , .... ru. I 

TIle JI_tile Bank of Iadla, l'T,axJ The Tat. Iudutrl&l Bank, Ltd., . ,11.000: • 
'1I11dru. ....... 1 • I 

Ba1lk of JlIIdru, Kuru • • l'I,axJ K .... Kobalptld 1(haOOl Shlnsl 11;1 5,000-
Buk of ...,.., Jladru, OD behalf l'I,axJ Sonl, Xuraa. 

of the IloDIJam\ uc1 8J1aDrhaI 
Bamal Corpu., upon BI'&1Ich. 

! ' x..r .. Walker .t Co., JlIIdr.. • 18,000 , 
Kr. Jamal Xoideen Sahib a: Co. 18,axJ Dd,,.,.,tl,. , 

I 

Kadru. N atioual Bank of India, Madru .1 'n,OOO 
X_no Gordon Wood1'OOfre 4; Co., 18,000 ·1,,000· Madru. Total 

,,' 

Lii't of al'plk ... nts £01' Iyve1'8e Coullcils to whom allotments have been made 
at the lIIIole held on the 25th MBHh 1920. 

Name of applirallh. 

, 
CALCUTTA. 

• 
l_.diot". 

r okohallla l!Ipecie Balik 
Cox &. Co,. •. • 
N aticl1I&l Balik of India • • 
International Bauktng' Corporatiou , 
Gralld. Moir .t Co.. • ' 
CllDtr&i Bank of Iudia 
Kerr, Tarruek 4; Co. • 
E. lIeyer & Co., Ltd. 
Mf!t'l'antile Bank of India 

:Hukumehalld lIilll, Ltd. 
,Blrla Brother. 
E. V. l"1UIOO1I &: Co. •• 
}\ol'gkollg and ~bau hai Bankillg 

('o'1lOratioll. 
Jia.n k IIi IIl'llgal • • • 
lil&llk of Dl"I/ga1 a/ e ~arullChallll 

HlIkumriumcl. 
Jo: ... tf!l'uHauk 
l cL~ocl &; Co. • 

blitlui }Iuuall Kailba 
J all18 !o!oott &: S01l6 

Amount 
allotted. 

" 
36,000 
36,000 
7:1,000 
18,000 

7,000 
86,000 
10,000 
-11,000 
7:1,000 
10,000 
7,000 

27,000 
7:1,000 

18,000 
13,000 

71,000 
11,000 
17,000 
7,000 

.X ame of ajlplieanh. 

I 

CAI,CUTTA-colltd . 

If/tf/NdilJtll.-oontd. 

JullOJl &; (;0. • • 
Ralli Brother.. • • 
MaekinDOn Mackenzie &; Co. • 
Grace Brothen. • • . 
(;hartered Bank of Iudia, Aultralia 

and China. 
Allianoo Bank of Simll& 
Mit.ul Bllllan Kai.ha 
H urdotroy (;hamria 4; (;0. • 
Tata Indultrial Bank • 

CAJ,Cl!T'J'A. 

Def,,.r,d,. 
BiJljraj Zorawal'mull Hatia & Co, • 
C. R. Cowie & Co, c/o International 

BankiJlg' COrporatiOlI. 

Total 
.... 

Amount 
allotted. 

I; 

~~ 
11,000 
30,000 
72,000 

80,000 
16,000 
9,000 

18,000 

111,000 
7,000 

886,000 



APPINDIX. xi 

List of applicant. for Ben .. COUDCU. to h~ allotPaents have been made 
at the sale held on the 25th March 1920-cDatd. 

Name of app1iClallt •• Nlme of IppUaant •• AlD01Int 
allotted. 

___________ 1 ____ ---·-----------_11-----

. BOMBAY. 

Imperial Bank of Penia 
11-. ,Tata aoo., Ltd. • 
Bank of Tal... . • • 
MeIII"I. W. &. A. Graham &. Co. 
Bombay l>1eing and MIRnfaotur-

llltr CG. . 
Kiaul BUPan XIIi.ha . 
baterDaticmal Banking Corpn. 
Mr. Dadlbai MCl"Wllnjee Da1~ 
Kelln •• enranjee 4; Son. • 
Yokohama Specie Bank • 
.... n. E. D. SaRoon 4; Co. ; 
National Bank of India 
X.ln. Co"'lIIjee Din.hlw and 

Brothers. 
Chartered Bank of India, Au.mUa 

and China. 
BaIIteru Bank • • • • 
National Finanoing and Commi.· 

lion Corporation. 
Bongkoog and Shanghai BaRking 

Corporation. 
Blnk of Bombay, Bombay 
Central Bank of India 
)(_n. Cos &. Co. • • • 
M_r •• Premehand Tribhown &. Co. 
Millin. Thomlll Cook &. Son. • 
Comptoir National d'Elloompte de 

Pari .. 
Melin. Colt & Co •• KarlloOhi . 
Mr. Nillim I. Bekhor • 
H. H. Sir Sultan Mabomed Shah 

Aga Khan. 

88,000 
I0,00O 
71,000 
16,000 

9,000 

71,000 
71,000 

7,000 
ft,OOO 
62,000 
88,000 
?Z,OOO 

. 10,000 

72,000 

7~oOo 
9,000 

18,000 

88.000 
16,000 
18,000 
10,000 

7,000 
66,000 

BOMBAY -Of).''' . 
l ... cUaI'l-«IIItd. 

'hta IDdulfn.l.Bank. • • 
Killin. X. B. Ghancli • Co. • 
Crown Spinning ud. ... uhehrllll Co. _ 
Mercantile BIDk of lDeIia. • 
W 81tern India Spilming &. 11: .... 

faotarllltr Co.· . 

DI/".,.,dI. 

Currimbboy Ebrahim" Son. 
Briti.h·Burma Petroleum Co. 
SumitDUIO Bank • 
Bauk of Baroda • 
Bombay ComJlllny, Ltd. 

Total 

MADBAS. 

1". ... di4l ... 

The Tata Iudulfrial Bank, Ltd., 
Madra •• 

4f,000 
11,000 
e;000 

18;000 
18,,000 

18,000 
ll,OOO 
9.000 
9,000 

JO,OOO 

1,118,000 

13,000 

7,000 Xational Bank of Iudia, Ltd., I ZS:: UI,OOO Madras. 
18,000 

Total .~ooo 
B 2 

, 



xii .APPUDII.. 

Liatof applioante for Revena Counoile to whom allotment. have b6eD made 
at the sale held~OD the Slat Maroh IvtO. . 

NUll of applioaDtl. 

----------------------;------1-------·----------------1------
CALCu'ru. 
1.......,". 

B. D. 8MICIOD II; Co.. • • 
B. )leyer .t Co.. • • • 
Kerr Tarruck II; Co. •• 
x.n-tl1e BaDk of lDClla. • 
B.eterD BaDk • • • • 
Cllart.ered BaDk CllflDdia, A1IItra1Ia 

840,000 
17,000 
liJlOO 

1l6j)OO 
116,000 

-116,000 
.t ChlDa, 

htenatioDal BaUiDI Corpono . 67,000 
ilOll. 

Coa.tCo. • 
Graae BroUIerI 
BirlaBrotherl/; • 
Balli Bl'Otben. • 
Yokohama 8peaie Balik 
Ceatnl BaDk of lDella. • • 
Baactour .t BhaDrhai BaIakiq 

CorporatiDII. 
I1I1ion luuralUll Soaiet, of CaDtcm, 

LtcL 
J-,.tCo.. •• 
A1liaDee Balik of Simla --- - • • 
B1lI'Ilatroy Chamria BaJaac1ar .t Co. 
:N atioaal lJank of Inella • • 
lIltial B .... n Kalaha • • • 

Dej.,..,,j •. 

116,000 
840,000 

-11,000 
408,000 
416,000 
46,000 

116,000 

67,000 

6,000 
88,000 
sa,ooo 
86,000 
61,000 

Internr.tioDal Banklac Corporation 
ato Cowie .t Co. 

BiDjraj Zorawarmml Batla 4: Co. • 
1----1 

17,000 

8,000 

Total 1,200,000 

BOliBAY -001114, 

r..,tJiGlu-«mtd. -
HoD.tour " sbaliahai BnkiDI 

CorporatlOD. 
Bamltomo Bank • • • • 
11..... Premahand Trlbhoraa.t 

Co. 
lI.m. ThomaI Cook '" Son • • 
Bomba, D,.ac '" Muafeaturlnr 

Co., Ltd. 
Weltena IDdi. B~ '" lIou-

faGtarinI Co. 
CrowD Bpinaiac '" lIanafaoturlrw 

Co. 
lIr. NiIII.m I Bekhor • 
x-..r.. Owe '" Ok.u. 
Tate Induatrlal Bauk • 

Dd·,.,..,· 
J(_. 0arrl1llbh07 Ebrahim '" Baal 
Britilh Barma Petro1ealll II; Co. • 
BaDk of BaI'Oda. • • • 

Total 

MADRAS. 

1----1 The Tate Indaltrial BaDk, Ltd., 
lrIadraI. 

BOlrIBAY. 

Chartered Baolt of India, A.uatra1ia 
&ndCbina. 

:IIitiai }JuaaD Kailha • • 
lrI.r.lI. B. Ghandhl '" Co. • 

.. E. D. 8_ .t Co.. • 
Comptolr National d'Bloompte de 

Pari •. 
lI_re. Cow .. jea Dluhaw .t 

Brotherl. -..1'10 00& .... Co. 

llCi,OOO 

116,000 
86,000 
68,000 
4.3,000 

Chartered Bank of India, Auatralla 
& ChlDa, lrIadr ... 

Bank of Jladru, lrI.dru, on behalf 
of the Bonlal '" ShaacW 
Bankiac Corporation, B.anpcm 
Branch. 

Bok of lrIadru, _lrI.dr.. • 

29,000 National Bank of IDrlia, LtcL, 

Total 
IIadI'M. -

'17,000 

...... 

• 
18,000 

1.,000 
1,,000 

U,OOO 

11;000 

10,000 
6,000 

",000 

-"\-. 
16,000 

6,000 

6,000 

6,000 

48,000 

81,000 



.APPBNDIX. xiii 

Liat of applicants for Reverse Councils to whom allotments have been made 
at the sale held 01\ the 8th April 19~O. 

Amount I AlDOIIDt 

___ N_aDl_8_of_a_pp_U_·a&II_tl. ___ I_aUo_ttecl._---+ ___ N_a_DII_of_-IfP_-_" ~ .""- DtI. -. __ . _-_"""_" _l:" __ a ~ 
CALCU'l"l'A. 

Burma ou.Co.. • • . 
Bm ra~ Zorawarmull Datia "Co. • 
Kerr, a1'l'11ok" Co.. • • 
BOIIgkcmg &I Bbaugbal BanklDl 

Corporatiou. 
BaItern Bauk • • · · N atioDal Bank of IDdla 
Mll't!&I1tUe Bank of India · · COl: "Co. . . · Alllauoe Bank of Simla · . 
Chartered BIoDk of India, AutraliM 

"ChiDa. 

Def,rr,d •• 

Georre 1'I811derlOD &I Co. 
AUiaDCO &uk of Simla 

B01IIBAY_OtIU. 

I_.difll • .-oo td. 

D,OOO BaDk of Bombay · 18,000 Raatem BalIk . · · J6,OOO Bank of Taiwan · · 120,000 Ceutralllank of India · . Comptotr NatioDal d'Eloompte de 
198,000 Paril . • · · 80,000 Sumitomo Bauk · · 60,000 lmperial Bank of Perlia · · 80,000 Mr. Ni,lim L Bekhor · . 90,000 NatioDal FiDauoinr &I Commilllon 

60,000 CorporatiOJl. 

; 

D4IdrrdtU. 

M.... Currimbboy Ebrahim &I 
6,000 8ou. 

80,000 Bomba)' Wooll_ Manllfaaturiug Co • 
I----l Yokohama Specie Bank • • 

71,000 
60,000 

1401,000 
a.,ooo 
11,000 
140,000 
86,000 U.ooo 
27,000 

60,000 

9,000 

• 688,000 Bombay Company, Ltd. • • 
1----1 Bank of Baroda • • • . = 140,()()() 

BOMBAY. 

Meut'I. W. &I A. GTaIuun " Co. • 
" E. D. 8aIIOOD & Co. 

Mitlui BUlan Kaleha • 
Il1terDatioual Bankiug Corpu. • 
N ationa1 Bank of India • ' • 

". Hongkong &. Shangbai Banking 
CorJ\Oratlou. 

X_ntile Bank of India 
Chartered Bank of India, Autralia 

&I ChIna. 

Total Ij1SB,OOO 

MADRAS. 

80,000 I...,,ziGe,.. 
11,000 

2401,000 Cbartered Bank of Iudia, AUitraUa 
Illl,OOO &I China • • 

80,000 
140,000 Def,rr,l •• 

110,000 National Bank of India 
U ~ 

Total 

140,000 

60,000 

840,000 



XIV .A.I'I'ENDIX. 

Lilt of applicantN for Revel'Se Councils to whom allotments have Qeen made 
.. at theJl8le held on the 15th April 1920. 

.x ame of .pplioant.. .. 
CALCUTTA. 

I .. ""tliG te,. 

BIU'm& 0:1 Company , 
Eutern Bank • • • • 
A1lianee "Bank of 8imla, Ltd. 
Kerr, Tarruak '" Co. . • • 
E. Meyer 6; Co... • eo .. & Co.. • • • • 
Binjrai Zorawlrmull Bati.,& Co. • 
Ram Brothel'll. • • • 
Chartered Bank of IDClla, Auatralla 

01: China. 
Yokohama 81Jeoie Bank • 
Sr.rupchancl Buknmo)Jand 
Johurmnll Gambhunnull 
Tata lDd1IItrial Bank • • 
Jlct:'gtODg 6; Sbanghai Banking 

Corporation. . 
ar... BrotberI. . 
K8l'SIltlle Bank of India • 
Ceatral Bank of lDdia 
~~oflDdia 

Kitni B .... n Kailba 

Amount 
allotted. 

_._--
£ 

18,000 
86,000 
68.000 
10.000 
18,000 
86,000 
6,000 

26,000 
86.000 

86,000 
6,000 
6,000 
~,OOO 
840,000 

8,000 
86,000 
10.000 

Yame of applicant. • 

-.----. 
HOMDA Y - ""attl. 

I ... tl'oI"-OOIJtd. 

Mr. Dedlba Merwanjee Dalal 
Kitenl Bu .. n Kai.ha • 
Central Bl&nk of Inella • 
Tata~.Lt.d. • • 
M.m, E. D. 8a11OOJ1 &; Co.. • 
Mr. Nil.im I. Bekbor • • 
Iuternatlooal BaD1dnlf Corporatioll. 
Bombay Dyeiq & Mfg. Co., Ltd .• 
X .... W. &: A. Graham '" Co. 
Imperial Bank of Pel'lU •. 
Bank of Bombay • 
Jl8I'O&Dtile Bank of India 
Yo ~hama Specie Bank, 

Total 

BOMBAY. 

18,000 D~f.,.,.'tl .. 
17,000 

Britilb B1l1'IIIa Petroleum Co. 

Amount 
allottAld. 

--
£ 

9.000 
86.000 
31,000 
16,000 
86,000 
19,000 
42,000 
6,000 

113,000 
41,000 
26,000 
4021,000 
42,000 

1,066,000 
1-----

Total • 7116,000 Bombay Co., Ltd. • • 
1----1 M_I'II. Tbomall Cook &: Son • 

)(_1'11. Currimbboy Ebrablm 
8oJII. 

• • 15,000 
• 96.000 

De,f,rrtHl. 

InterDatiODal Banking Corpol'ation 
_/a C. R. Cowie 6; Co. . 

10,000 

---
Total • 10,000 --

BOMBAY. 

Hongkong '" Shalllhai Banlring 68,000 
CorporatiOD. 

10,000 lI.ll'II. Forbel, l!'orbel, Campbell &: 
Co. 

Sumitouio Balik · . . l4o,OOO 
Comptoir National d'EIoompte de 68,000 

Pari •.. 
iI .. l'II. I*remcbaDCl Tribbovan 6; Co. 7,000 
Natioual 'Bank of Inella 84.,000 
Chartered Bank of ladla, A.n;traU~ 86,000 

&: Chi .... 
Butern Bank · · 62,000 
Tat. In4ultrlal Bank • . 68,000 
11_1'1. Cos &: Co. · . · 88,000 
Bank of Taiwan · '1 86,000 

• ·18.000 
&; 10,000 

Total 

MADIU:S. 

I_tlt·at, .. 

Chartered Bank of Iodia, An.tralia 
01: China, lIfadrai. 

Tafa Imlaltrial Bank, Ltd., Kid .... 
Bank of Kldru, MadrIII, 011 behalf 

of tbe HoqkODg &; 8hanrhai 
Banldq Corporation, Rangoon 
Branah 

Bank of Jadru, Madru • 

T~l 

N atlonal Bank of . India, I.td., 
lrfldru. 

W. A. BeardIell &: Co., Ltc!. • 

Total 

--68,000 --
111,000 

10,000 
9,000 

6,000, ---
~,ooo 

21,000 

8,000 

80,000 

/ 
:... 



AffENDIX. X,," 

Lilt of applicants fo1' Reverse Councils to whom a.llotments have been made 
a.t the sale held.Qn the 22nd Ap~il 1920. 

Name of applicanta. 

CALCUTTA. 
I MI1I,llillt". 

Burma Oil Compuy 
National Bank of India 
Yokohama Spooie Bank 
E. D. 8al8Oli &. Co. 
R Mroyl'I' &I ('0 .. 

I 
·1 • ! 
l 

"""tiliud~ e ,\lmr &. Cu. , 
Mensq1le Bank of India • ~ 
Kerr 'lWruck &. Co. • • ,'i 
lIacldDDOD MACkenlie &. Co. , 'I 
·Cbartered But of India, 

AUltTlI1ia .t. Chinn. i 

Flutem Hank .,' 
Ralli Brotber. . .' 
Tata Indultria\ Sallk , I 
BaDk of Beng.l. • i 
Joburmull Gambheermull . I 

, Turner MorrilOll &. Co. . . , 
Hongkong &. Shangbai Banking • I 

Corporation. I 

Union IUlnrllUet! 8ocioty of Canton ! 
HU1"l1atroy Cbllmria &. Co. ; 
Colt &. Co. • • , .; 
COlt &. Co. a/o Binjruj 1..orwarmall! 

Batia. ; 

Amount 
allotted. Name of applicant •• 

BOMBAY-I/o"tif. 
;£ 1 Mm'tUe&te, - eontd. 

20,000 J Dternetional Banldng CllrJlora. 
68,000 tion • 
68,000 -tlr. Dadiba Me. Daial . 
22,000 Sumitomo Bank 
14/'00 Bank of Taiwan ~ 
31·,OOU' Mr. Xi88111l1 I Bekor ., 
68,000 BongkOllg & Shanghai Banldllg 
9,000 C()rporatlo'n. 

10,000 MOIII'I. W. &. A. Graham &. Co. 
68,000 Blllk of India , .' ' • 

Bombay Dyeing .t Mauufacturillg 
68,000 Co. 
27,IJOO T_ IlldUitrial Bank, Ltd. 
840,o;J() Imperial Bank of Pel'li .. 
17,000 Eutern Bank, Ltd. 
111,000 Bank of Bombay • 
10,000 Mercantile Bank of India 
68,000 Yokobalna Specie Bank • , . 

8',000 
7,OO[) 

68,000 
9,000 

Weltei'll India Spillning & Mallu, ! 
facturing Co. 

Total 

International Banking Corporation: 340,000 
Allianoo Bank of Simla • • i 84,000 Moolji H.ridaa Mille, Ltd. 

Defe,.,.ed,. 

Ceutral Bank . ., . . • '[ 20,000 Bombay Company, I.td. 
Jlitaui BOIean Kaiaha • , • 80,uOO Bank of Barilda, • 

• ! 

Total • I 866,000 Briti.h Bunna petroleum Co, • i · : 

Amount 
allotted. 

~ 
S",()OO 

7,000 
IS,OOO 
88,000 
11,000 
41,000 

402,0:10 
26,000 

9,000 

'3,000 
8',OOfl 
68,000 
61,00) 
'2,000 
51,000 

6,000 

919,000 

71JOO 
29,000 
7,000 

14,000 
10,000 

: I Currimbboy Ebrahim &. Sone 

Deferr,d,. 1--1 Tot.l 
11.., .... -::----

.! 67,000 
!nternatioUl\I Blmking Corporation; lO,11OCI MADRA.S, 

a/c C. R. Cowie &. Co. 1 __ . ImM,tliat", 
[._ .. , 

Total . I 10,000 Meroantile BalIk of India, Lui. 1 
BOMBAY. 1____ Madra •• 

Immellillter. 1 Cbarteroo Bank of ludl., Au.t~ia : 
&. Cbina, Madr... : 

National Bank of India .1 34,000 Bank of MadrlUl, Madr ... , on behalf: 
118111'1, E. D. ISaaIoon & Co. '1 69,000 of South India Indnnrial, Ltd. 
_ean. Tata 'ODS, Ltd. 20,000 Bank of MIIlraa, l\(adral, on behalf: 
National Bank of India, Delhi : 1 7,000 df the Bongkong & Shanghai: 
Mlt.ui Bnlean Kailba • , I 111,000 Banking Corporation, Rangoon i 
National IIlnanoe and Commlaalon· 8,000 BI'uoh. 

.. -r 

Corporation. Bank of MIIlr •• , Madril 
Crowa Spl. &. Mfg. Co. . 9,OOt) 
lIeure. }'Ol'beI }'orhoa Campbeli i 8,000 

& Co. i 
'Camptolr National d' FAcompte I 68,O()() 

Total .. 
.1 

68,000 

8',000 

7,000 

7,000 

6,000 

de Parle. 1 

}feura. Colt &. Co • . '1 27,000 National Bank of India, Ltd., Madra.' 27,000 
I CJiarterad Bank of India, Au,tralia 68,000 

.t CblllB. I Total 

, __ _ 
I 27,000 • i 

.... 



xvi 4l'lENDIX. 

List of applicants for Reverse Council8 to h~ allotments have been made 
at the sale held on the 29tli April 1920. 

NIIIDI of applicuk. I AmoUDt i allotted. 
I ---.... _-------_ .. _-'---

• CALCUTTA • 
• 

Allen B", 4:. Co. , , ,j 
NatioDI Bank of luella /. '1 
Barma Oll Co.. . • • 
Chartered Bank of lDdIa, A_raUa , 
. kChiDa. 
]I_tile Bank of IDdia . I 
Cox & Co. • .• 
Cox 4:. Co. on _UDt of "Binjraj i 

Zorawarmul Battia. : 
Yokobama Spee1e Bank , , \ 
MaokinDon Xackende 4:. Co. • 
88J1da Bam. 4:. Co. 
Kerr Tarrue.k 4:. Co. 
E. D. 8uIooD .t Co. 
..... Wallace I; Co. 
Grace Brothen , 
J..ap.tCo. • 
Tata lDcln.tria1 Bank 
McLeod .t Co. 
E ...... Bank, Ltd. 
E. 1Iey • .t Co. • 
Bida Broil. • , 
Bank of Benpl. • 
Tumer 1IomlOD 4:. Co. 
1Iltlui Buuan Kallha • 

" 
'1 
• i 

19,000 
19.000 
11.000 
19,000 

19,000 
19,000 
19,000 

19,000 
7,000 

10,000 
6,000 

11,000 
19,000 
111,000 
8,000 

19,000 
10.00Q 
111,000 

Name of applicantl. I Amount 
I allotted. .+_._ ...... .. . __ . __ ........ __ ._._- .----.. __ . 

BOKBAY--CIOlltd. i 
I_cliat,,-oollici. I 

National Bau.kof India, Bombay • I 
N atiqual Bank of lDdia, Delbi I 
Bank of Taiwan, Ltd. • • i 
Suzaki 4:. Co. • • '. .' 
Internationr.l BanJdug CorporatIon. I 
JlClln.,W. 4:. A. Graham" Co. '11 
M8Im!. D. D ratel 4:. Co. , • 
Central Bank of ladla . • '1' 
National rlaaneiur &; Commi .. ion 

19,000 
6,01» 

111,000.. 
16,000' 
leaD, 
19,000 
19,000 
Ul,ooo 
6,000 

Corporation. I 

Bon, Kon, &; Shanghai Banking! 10.000' 
Corporation. I 

lII_l'I. Tata Sonl, Ltd. • . I 

lIiI_1'I, lIiIel'Waujee k Sonl. '11 
X"I'I. R. P. Shroff &. Sonl • • 
.MClt1'l. lIiI. B. Ghandbi &; CO. 'I 
Imperial Bank of Perlla • 
Tata IndDltrlal Bank. • , 1 

Yokohama Specie Bank • .1 
Ellltern Bank, Ltd. • • '1 
Crown 8K. &; lIIff' Co., J.td. • 
Comptoir Nationa d' ElOOIDpte de 

10,000 
111,000' 
12,000 
14,000 
10,000 
19,000, 
19,000' 
19000' 
111:000 
19,000 

P.ril. . 
M_n. Cox & Co. , tI .1 18,000 
Bank of Baroda • 'I lD,OOO 

D'fe,.,.,d •• 
AlliaDee Bank of Simla 
International Banking Corpn. 
C.tral Ilank of India , . 
Hongkong I; Shanghai Bauldng, 

Corporation. . i 
UDioa blUraDOS 80dety of Canton 
Burdntroy Chamria ol Co. , • : 

7,000 
6,000 

lu,OOO 
10,000 
17,000 
111,000 
10,000 
19,000 
19,000 Cnrrimbb01 Ebrahim & 80111 

Agen", Moolji HaridaB MUll 
19.000 The Bombay Co., Ltd. • 
10,000 Britilb Burma Petroleum Co. 

i 
·1 • i 6,000 
.; 10,000 
./ 7,000 

6,000 

Total 
1-"'--

• I 4017,000 

, . 
De/UI·,tl,. 

]Sil. 

BOMBAY. 

1 ",,,,,ditd,,. 

Bank ol·'Bombay, Bomba, 
1Ir. 11. It 81111OO1l , 
]1 .. 1'1. E. D. SuIoon 4:. Co. • 
)( n~lle Bank of India, Ltd. 
Bank of India • . 
IIttaul BIIMaIl Kallha • , 
Chartered Bank of luella, AUdralia I 

&; China. i 

10,000 
19,000 
19,000 
19,000 
19,000 
19,000 
19,000 

Total .1 ~"1 
MADRAS. i 

I 
I_,tliGt". I 

I 

Cbartered Bank of ladia, AUltralia : 19,000. 
&. China, Madr... . I 

Mercantile Hank of India • I 10,000 
! 

I 

Nu.tlollal Bank of India, Ltd., i 19,000 
Madral. ' 

MNII'I. W. A. Beardiell &: Co., Ltd.,1 6,000 
MadrP. I 

Total 1--
,'j 68.000 

I I 
...... 



.4.PPBWDIX. xvii 

List of applicants for Revel'l8 CO\JDcilll to whom· allotments have been mad& 
. at the aale held on the 6th Ma.y 1920. 

--.---~---... ---.-- -- --- .-." 

('ALCUTTA. 

Allen Brother. "Co. • 0 

Senda Barnet &. Co. . • 0 

Chartered Bank of IDdla, AUltralfa 
& China. 

,.- lirandaae Molr &. Co. '. 
NatlO1I ... 1 Bank of Indi ... 
Tokoham ... Specie BII.Dk 
XmTlm'1lok &. Co. 0 

Beeker Or ... y & Co. • . 
l in~n Mackenzie &. Co. . 

Meroan*.1e Dank of India 
Burma Oil Co.. . . 
Port Commi'lionera, Caloutta ' 
Herr Dunlop .\ CQo • 0 

Bank of Benr ... l • 
Georp HenderlOn &. Co. 
Eaatern B ... nk, Ltd. • • 
E. D. 8 .... 10011 &. Co. • • 0 

Intonl ... tional Banking Corporation. 
Tata IudUltrial Bank. • . 
Cox &, Co., ala Binjraj Zorawannull 

natia & Co. 
Cox &. Co. .•• 0 

Colt " Co. a/a Moh ... medali lI1Iamoojee. 
All ... habad Bank, Ltd. • . 
Union 100ur ... 1110 Society of Canton. 
HOllg KOllg &. Shanghai Hanklnr 

Corporation. 
o~. Meyer &, Co. • 

Central Bank of India 
McLeod &. Co. . . 
Al1ianoo Hank of Simi .. 
Oraoo Brotherl 
Ambalal Mathurad .... 
::io jkjubal1y & Co. 

l"R. J. Periwal It Co. 
Jhuth .. lall Bi ... tl 
Dwarkacl ... Haridaa 
C. M. Karnani 
Sukhlall Chandanmull • 
Kalur ... m Rurajmull • 
8ukhla1l K ... rDani 
Ram Lan Kamani 
Ram D .. yal K8IlODgopal 
Hazarimull 8irdarmull 
Hnrdutroy Chamria A: Co. 
N ation .. l Bag Co. • 
Mit.ui Buuan K ... iaha • 

Dt/,,.,.,d •. 
GeorlO Bendll'lon &. Co. • • 
International Bankinr Corporation 

a/e.Cowle '" Co. 
Total 

.-

allotted. Name of applioant •• AIIlount 
allotted. Amount I 

------_____ .. __ J __ _ 

11,000 
11,000 
lJ,OOO 

11,000 
12,000 
12,000 

6,000 
11,000 

6,000 
12,000 

7,000 
6,000 
6,000 

12,000. 
6,000 

12,000 
10,000 
12,000 
12,000 
12,000 

12,000 
6,000 

12,000 
11,000 
12,000 

7,000 
12,000 

9,000 
12,000 

7,000 
11,000 
11,000 
11,000 
11.000 
11,000 
11,000 
11,000 
11,000 
11,000 
11,000 
11,000 
11,000 

6,000 
6,000 

10,000 

BOMBAY. 

MOIIr •• Tlilloctehand "Shapllrji • 
E.ltern Bank, Ltd. 0 0 • 

Miteui BUllaD Xai.ha • 
Mellri. Tat.. &n., Ltd., Agent., 

T ... ta Iron & Steel Co. 
M0I8r •. Cox dr. Co. 

<1Jank of Taiwan • • • 
Xilng Kong & Shanghai Banking 

Corporation. 
Chartered Balik of India, AUltralia 

& Cbin .... 
Chartered Bank of India, Au.tralia 

& China 011 ala Xarachi otBce. 
Mercantile Bank of India 
International Banking Corpn 
MOIlr •. D. D. Patel &. Co. • 
A. J. Raymond, Elq. 
Ca}>t. E. V. SUlOOn 
tiir Edward SUlOOn, Bart. • 
Meur •• E. D. SauOOD "Co.. , 
M. E. 8a1lOOn, Elq.. • • 
Meser •• Allen Brothen & Co., Ltd. . 
Balik of Bomb&y, Bombay 
Snzabi & Co. . • 
Bank of Indi .... Ltd. 
Ikeda & Co. 
Comptoir National d'E.oompte de 

P .. ril. 
Donlbay Dyeing &. Mannfaoturing 

Co., Ltd. 
Central Bank of Indi ... 
Meurl. W. &. A. Graham & Co. 
M. B. 6handhi " Co. . 
Meurl. 1\. P. I)hrotr &. Sons 
Alfred C'hatterton, Eaq. • 
'Jo" ]oJ. Dial.haw, Elq.. 0 

'1'111; .. Indnetrial Bank, Ltd.. • 
Notional Rank of India (Amrit.ar 

Brllllch). 
National Bauk of lndla~ Bolllbay 
Crown ISl,innlnr 1& Mannfaoturing , 

C.o., Ltd. 
Y okoh ... ma I!lpecie Bank . • 
~ation.l Hank of India (Karachi 

Brallclt). 
National Bank of India (Lahore 

B ..... uch). 
Imperial Bank of Pema 
Men .. l. lIferwanji &. Son8 

6,000 
o 1lI,000 Dif,,.,.,d •. 

.7~,f11O I Currimbhoy IbrahiDI '" SOD. 

• £ 

9,000 
1lI,ooo 
llI,OOO 

6,000 

1lI,000 
llI,OOO 
llI,OOO' 

11,000· 

11,000 

12,01» 
1lI,000 
l1,()OO.· 
11,000 
11,000 
11,000' 
11,000 
11,000 
6,000-

12,()()()-
11,000' 
12,000 
8,000 
8,0()(} 

12,000-

12,000 
12,000 
11,000· 
11,000 
11,000 
11,000 
12,000 

6,000 

11,000· 
12,000 

1lI,000 
11,000· 

11,000-

l!!,OOO 
111,000· 

7,000 



xviii 

List of applicants for Reverse CouncilR to whom allotments hay been made 
,at the sale held on the 6th·May 1920---l'o"tfl. 

, 

Xame of allplloantl. Amouut N Rille of BI'plic.nte: Amount 
allotted. allotted. 

\ -- .. - .. - --
BOMBAY - co';tlll. MADRAS-colltd. 

1J4I,rrld,-CODtd. £ I,"",,,diclttl-oontd. £ 

Bank of Baroda, Ltd. . U,OOO Chartered Bank of India, Anltralia 11,000 
Bombay Co., Lid. . . . 12,000 &. China, Madra •. ., Tho Mercantile· .. B.nk of India, 11,000 

Total ,",000 Ltd., Madras. I 
Mear •• Walkor &. Co., Madr.. • 11,000 

MADRAS. ... Dr/tl'l'tdl. 
I 

, 
I •• ,diclt". M. Jamal Molcleen l!iaib &. Co." 11,000 

Madr .... 
'Baak of Madraa, Madr .. . 11,000 W. A. Bear(liIllll k·Co., MatlruB. 10,000 
NatiODill Bank of Iudi., Ltd., 11,000 I 

Madraa. Total . i 76,000 
I 

List of applicants for Reverse Councils to whom allQtmeuts have been made 
at the sale held on the 18th May 1920. 

• Xarueof allplicant... 
I 
I 

Amount 
allotted. 

---- CALCUTTA. -.---- j----: 

National Bank of India 
Bnrma Oil Company • 
Allnn Brotberl &; Co. 
llereantUe Bank of India 
Benda Bamet '" Co. 
International Banking Corporat;iou 

a/c. R. Cowie'" Co. 
Int;ernatlonal Bankin, Corporation 
E. D. SUIOOn '" Co.. • . 

· Chartered Bank of India, ABltrrJia 
'" China. 

· Tata Iudo.trial Bank 
E. lle78r "Co. . 
Ben Dnnlop '" Co. 
Kerr Tarruck &; Co. 

· Grandage Mdr &; Co. • 
Shaw Wallace. • 
AUatic Petroleum Co. • 
Alliance Sank of Simla 
Calcutta Port Commilli0ll8l" • 
Bank "r Beugal 
Balll Br~b8n. • • 

'~,; lon OD  ~ Shangbai BanJdul 
: :'., Corporation. 
",:Ullion blurlDce Socletlof CaDtOD 

£ 
10,000 
6,000 

10,000 
1.0,000 
10,000 
10,000 

10,000 
8,000 .. 

10,000 

10,000 
10,000 
10,000 

6,000 
10,000 

6,000 
1i,000 

10,000 
6,000 

10,000 
10,000 
10,000 

10,000 

Xame of &Jlplicantl. Amount 
allotted. 

.-..... -.- ----- ~- -I----

UALCUT'l'A-colltd. 

Allahabad Bank I.t,l. 
M&I.,kinnon Mackenzie & Co .• 
Yolrohaml\ Specie Bank 
Cos &: Co.. • • 
Cos. '" Co. a/e. Binjraj Zorawar-

mull Hatia'" Co. 
COll "Co. a/c. OanNhdM Meghraj. 
F.aatem Bank • . . • 
George Hendel'llOJl '" Co. ajc. Barna-

gore .1 ute Io'actory. 
Gearge H811(1crlon &: Co. a/c. Bally 

Jut., Co. 
Gam-IT" Hend8l'1OII '" Co. 
George HendenOll &; Co. a/c. M. 

David '" Co. 
Hllrdutroy Chamria '" Co. 
Central Hank of India. • 
Graco Brotherl. • 
Tunull' MomlOu '" Co •. 
Dlr1", Srothel'" . • 
Mahamedall Ml.mno'ee &: Co. . 
R. B. Setb Sukhlall Kamanl &; 

B. x,./ 
R. H. Seth 8ukblall ChlDmall 
Shaikh 8irajuddiD 

... 

£ 
10,000 

6,OO() 
10,000 
10,000 
10,000 

10,000 .... 
lo,Ooir "'1 

6,000' 

·6,000 

6,000 
6,000 

6,000 
10,000 

6,000 
6,000 
5,000 

10,000 
10,000 

10,000 
10,000 



Arl'ENDIX. xix 

List of applicants for Revene Councils to whom allotments have been made 
at; the -.le held on the 13th May 192Q-colltd. 

Naml of applicant .. 

CALCUTTA-t"ollcrZII. 

N. C. 8ircar ... Son. • • • 
N. C. SircaT ok Son, a/c. Phalaritand 

. ·CaaICo.. Ltd. 
'-~. C. Slnsr.l; Soli. a/o. Economio 

Coal Co. 
li. Co 8lNar 61; SoUl a/o. Barbani 

(Joel CorlClern. 
Hirala11 Nemchalld • 
HaTiballabh D_ &; Co. 
Yational Bar Co. • 
Rarndayal K_e Gopal 
Chaudhari ... Co. . • 
Mitsui -Buuan Kaillha • 

George Hendcl'IIOlI " Co. a/o. 
Barllilgore .Jute lo'&Otory. _ 

George Hendel'llOn & Co. a/c. Bally 
Jute }'aotory. 

George HenderlOn & Co. • 
George Hendll1'llOn &; Co. a/e. M. 

Da"il1 & Co. 

Amount 
allotted. 

;£ 
10,000 
10,000 

10.000 

10.000 

10,000 
10,000 

6,000 
10.000 
10,000 
7,000 

6,000 

6.000 

6.000 
6,000 

,. 
Name of a}lplioallti. 

BOM.BAY-colltd. 

SUlaki & Co. . • 
Tata Illdustrial Balik. • • 
Boruwy Dyeing & lIallufacturiug 
, Co. 

Central Bank of Indi» • 
Cox &. Co •• Karachi 
Cox &. Co., Bombay • • • 
CroW''' ~pinnln  &. M»nufaotnrillg 

Co. 
M_ri. R. P. I:!hroJr & Co. 
Me_r8. JII. B. Ghalldi & Co. 
ComptDir N ... tional D'ElIClOmJlte de 

Paris. 
National lo'inanoing &. Commiuion 

Co. 
Chartered Bank of Iruiia. Anatralia 

& China, Karachi. 
Ch .. rtered Balik of India. Bombay. 
National Bank of India. Bomwy • 
National Bank of IDdia. Lahore • 
National Bank of India, Delhi • 
N .. ~ional Bank of Indi .... Amritear • 

1-----1 National Bank of India, Karachi • 
National &nk of India. Cawnpore. 
Yokohama Speoie Bank 

Total 

BOMBAY. 

Bank of Bomba.y, Bombay 
118II~~. D. SMIOOn &; Co. 
IIaIJl.bf India. • 

-"1iemanti1e Bank of India . ~ I XI'. Dadiba Merwanjee Dalal "l'I. Allen Brothel'll ... Co. • 
11_1". W. & A. Graham & Co. 
International Banking Corpn. 
Tata Iron &. Steel Co .• Ltd.. • 
Me..lr.. .J. F. Graham & Co., 

R ... ngoon. 
IIltsui BUlBan K ... I.ha ; • • 
Hongkong & Shanghai Hanking 

Corporation. . 
Bank of Taill'an , • 
X_rl. D. D. Pa~l & Co. 
Capt. E. V. 8&AOOn 
Mr. A. .J. Raymond 
.... H. W. SalIOOn • 
'Sir Xd·'arei 8&11OOu, Bart. 
111'. II. E. BUllIOn. 
Kr..J, E. RIIofJDOu4 

, . 

'.68,000 

10,000 
10.000 
10.000 
10.000 
10.000 
6.000 

Mr. R. D. Tata • 
Mr. F. E. Dinshaw 
K»st.orn Bank, Ltd. • 
IUlperial Bank of Pema • 
Mellin. Tullookohand &. Shapnrji 
Mr. Nan ... bhai C. Broacha • 
Ikella & Co. 

10.000 The Bombay Co .• Ltd. • 
. 10,000 Balik of Baroda 

6.000 r 
6.000 . 

10,000 
10,000 

10,000 
MADRAS; 

10,000 Itnmetlia,t". 
10,000 

Totllol 

10,000 B ... nk of Madra., Madr.. , • 
10,000 'N .. tional Bank of India. J,td • 
10.000 I lIadra·. . 
10.000 Chartered Bank of India. AuatraUa, 
10.000 I & China. Madru. . 

Amount 
allotted. 

£ 
10.000 
10.000 
7.000 

10.000 
1.000 
8,000 

10,000 

9,000 
9,000 

10,000 

6,000 

10,000 

10,000 
10.000 

11.000 
10.000 

6,000 
10.000 
10,000 
10,000 
10,000 
9.000 

10.000 
10,000 
10.000 
10.000 
10.000 

10.000 
10,000 

4.51.000 

10,000 
10.000 

10,000 



APPENDIX. 

List of applicants for Reverse Councils to whom allotments have been made-
at the .. Ie held on the 18th May 19!O---cotIeld: 

Name of applieaDta. 

r .. ...,...,'_CODtcl. 
Chartered Bank of lJIdia, A1IItraUa 

MIl Chilla on behalf of Colombo 
Apncy. 

The lIenantile Bank of IDClia, Ltd. 
MadTU. ' 

JI ..... B11IPJ "Co., Ltd't IIwul 
JI ..... ~ & Co., lIaaru . I 

AlIIOUDt 
allotted. Name of appllcank. AIIlOIUIf; 

, all«*ed. 

---------_ .. _._._.- --_._- .. -. 
JUDBAS-eottt/l. 

" 10,000 MeIIt'I. JI. Jamal JloIdeen Salb &; 
Co., Madru. 

10,000 .-.n. W. A. Beanllall &: Co., Ltd., 
Madra •. 

10,000 
10,000 Tc*l 

£. 
10,000' 

e"/1llG-" 

86,000 

List of applicants for aeverse Councils to whom allotments have been made 
at the sale held on the 20th May 1920. 

Name of appllcnt.. 

CALCUTTA. 

National Bank of India . : 
Allen BroI:ben " CII. • i 
Orandase Moir ok Co. • '1 J(ercantUe Banlt of India. • 
E. D. I!lIIIIOOIl &. Co. •. 
R. B. Setb 8altblall Chandan mall . 
Rai Babadur Seth 8akbJa111 

Earnani, 0.. , 
Calcutt.. Pmt Commi.lollel'll • i 
Bank of BenpJ • 
Benda Bamet ok Co. • 
Kerr Tarruek "Co. • 
Aliatle Petroleum Co. 
Tr.ta Indu.trial Bank 
Ralli Brothere 

, 
• I 

I 

.; 

Ben DnIlIOJI " Co. • 
Intenlational Banking CorpOra: i 

tioll. 
Internatiooal Banking Corpora· 

tiqn ale C. B. Cowie &; Co. 
E. Meyer 
E. :Meyer & Co.. • . 
Bnrmab Oil Co,. • • 
Allianoe Bank of Simla, Ltd . 
MaoltiDDOn Mackenzie" Co • 
Yokohama Specie Bank 

, . Butern BankL Ltd. • • • • I 
Chartered JSank of India, , 

Autralla &. China, CalO11&; I 
I 

Amount 
alWMd. 

" 9,000 
9,000 
9,000 
9,000 
7,000 
8,000 
8,000 

9,000 
9,000 
9,000 
5,000 
fi,OOO 
9,000 
9,000 
9,000 
9,000 

9,000 

.8,000 
9,000 
8,000 
9,000 
6,000 
9,000 
9,000 
11,000 

Name of applicant.. 

... -.-... _-_._._ ... _.---1 .... 

CALCUTTA. I 
i 
I 
I 

Chartered Bank of India, A Ultra-I 
lia "<-'bina, Cawnpore Bralteb. . 

Chartered Bank of India, Au.tra-I 
lia &: China, a/o Rangoon Bralloh. i 

Allababad Balik, Ltd. • • i 

Hongkollg &; Sbangbai Banking I 
Corporation. 

Cox &. Co. a/o Blnjraj Zorawarmull ! 
Batia & Co. I 

Cox 4; Co. • • • • 
Cox &I Co. a/e Oaneabdal Kabraj 'I 
COX &; Co. a/o BirdibaDd Khimraj • 
N. C. 81rear & 8<111. a/e Imperial \ 

Coal Co. 
X. C. Siroar" Sou. aie POI'IIIcolp 

Coal Co., Ltd. I 
N. C. Sirear &; SOIiI a/o Barabonl 

Coal Co. 
N. C. 8irear &; 80nl a/o Royal 

Coal Co. • 
N. C. Sircar " Scma a/e Bowla 

Coal ('.(). 
N. C. SIm.r &. Sonl ale Raghu. 

natbbutty ('..0.1 (:0. 
N. C. SIt'car 01; Sonl 
Ramperead (''himonlall 
8ril.ll Chamria • 
Harlvallabh DUI " Co. 
Ramcloyal Kill8llgopal 

AmolUlt 
allotfled. 

9,000 
8,000 

.8,000 

1,000-
8~-  
8;ooif 
8,000 

8,000 

B.()()()' 

8,()()(). 

8,000 

8,000 

8,000 
11,000 
11.000 
8.000 
8,000' 



APPENDIX. xxi 

List of applicants for Reverse Councils to whom allotments have been made 
at the sale held on the !Otb May IIJ20-co,dd. 

'----------------~--~~----------------~--
Name of applu.DtI. Amount 

allotted. Name of &ppliauIta. 

------------------- ------- ---I------------------------~---

CA.LCUTTA._ouel. 

I_lliGI,,-oontd. 

Dwal'kadu Handal · ·.1 

Hiralall Nemcbaad · · ""Gr.-Brollhera • 
Rnrdlltro, Chamraia .t Co. 
Shaik 8eraj.nd-din . · Ramlall Kamalli : I - Ceatral Bank of India , 
lIu-edali lIa~ee · :\ N. H. Chandhnri · PannalaU Ramlall . · · Turner HorrilOn 4; Co. · , 
lIitltni B_n X:ai.ba · · 

To&al · 
Def,,.,.'"' 

Georp HenderlOn • Co. a/o 
ltaran&pre ,Tate Factory. 

George HenderlOD & Co. a/o 
B.tl, Jute Co. 

George HenderlOn &.. Co. a/e· H. 
David &. Co. 

Georre Hondel'lOn 4; Co. · · 
TIMI 

BOlli BAY. 

](ereantlle Balik of India 
Clla$red Bank of India, 

...II'I"lt1utraUa &. China. 
lIr. D..diba lIIeMfanjl Dalal 
lIr. Narrottam Morarji • 
Hall'll. Cox &. Co. • • 
Mr, R. D. Tat. • • 
Tata Indllllf;rial Bank • • 
Bombay Dyelllg 4; Mfg. Co. 
Mitsni Bua.an Xaisba • 
Ikeda &. Co. •• 
Balik of Taiwan • • • 
Cbartered Balik of India, eto., 

for Xarauhl Brallch. 
Hongkong 4; Shangbai BanJr.ing 

Corporation. 
iiiI'. F. E. Dlnaba,... • 
HeMfanjes 4; Son.. • 
Sir eowuji Jeballglr. • 
Ta6a Iron 4; Steel Co., Ltd. 
1I_ra. W. 4; A. Grabam Co. 

.. 
• 

8,000 
8,000 
6,000 
0,000 
8,000 
8,000 
9,000 
8,000 
8,000 
8,000 
6,000 
9,000 --

'61,000 

9,000 

9,000 

9,000 

9,000 

86,000 
__ 0-

9,000 
0,000 

9,000 
9,000 
9,000 
9,000 
9,000 
6,000 
9,000 
9,000 
9.000 
9,000 

9,000 

0,000 
0,000 
11,000 
6,000 
9,000 

BOHBAY_fIItl. 

1 ",..dial"-G)ntd. 

Capt. E. V. S&IIIOQII. • • 
)feura. E. D. SaIIOOD 4; Co, • • 
Mr. H. E. BallOOn • • • 
Sir Edward BallOOn. • • 
lIr. A.. J. &,IDOIId. • • 
Mr.H. W. 8a11OOD • • • 
Mr. J. E. Raymond •• 
l'tIeMn. D. D. Pa6el 4; Co.. • 
SulAki 4; Co • • • • 
Buk of India • •• 
Bank of Bombo, . • • • 
Central Bank of India • • 
)(8IIrL Allen Bl'OI. 4; Co. • • 
National Bank of India for Tnti· 

emin BraDOh. 
National Bauk of India, IbDbay 
National ·Ballk of India fat 

Karachi Branch. 
National Balik of India for 

Cochin Braneb. 
National Bank of India fat Cawn· 

pore Brancb. 
Yokohama Specio Bank • • 
Heliri. Tolloclrohaad and Sbaporji. 
International Banking Corporation. 
)(_ra. 11. B. GbaDdbl 4; Co. • 
H • .,. R. P. Shrotr 4; 80lIl • • 
Mr. Nanabboy (''uraetji Broacba • 
Imperial &nk of Peraia • • 
Comptoir Xational d' EIeompte de 

Paril. 
HindllItan 8pg: a!ld Weaving lIllI •• 
Ealtern Bank. • • • 
National Bank of India for Delhi 

Branch. 
Total 

Def,rr,ll .. 
·,;cp 

Bank of Baroda • • • 
Cnrrlmbhoy Ebrahim 4; Son. 
M8II1'1 S&uoon J. David 4; Co. 
Bombay Company, Ltd. • 
Brlti.h Burma Petroleum Co. 

• 

8,000 
8,800 
8,000 
8,000 
8,800 
8,000 
8,000 

.... 8,000 
6,000 

. 9,000 
9,000 
9,000 
9,000 
8,000 

9,000 
8,000 

8000 

8,000 

9,000 
9,000 
6,000 
9,000 
8,000 
9,000 
9,000· 
0,000 

8,000 
9,000 
8,000 
-~ 
8~,000 

9,000 
6.000 
7,000 
9,000 
9,000 

Total .. jO,OOO 
1--

MA.DB.A.S. 

r_"!'MU". 

Balik of Hadral, Madral • wi" 9.000 
National Bank of Iadia, lIadru. 9,000 



xxii ArrENDIX. 

LiBt of applicant. for Rererae Councils to whom allotmentll have been made-
at the eale held on the 20th May 1920-(Hfllld. 

I Amount 
i allotted. 

.AD1U.8-· tiD aU. 

l...uit l,~ IlDIItd. 

..... BaDk of IIIIlia, Ltd., ....... 
ChIteNcI Bao of Wia, .".alla 

aM Chi.., ....... on behalf of I 
ColIIIaho Aplq. . I 

a...tencl BaDk of Iudia. Autrall. i 
aDIlCblDa. : 

...,.. BlaD:r l. Co., • ..tNt: • I 
II..,.. WalkerI. Co., ..... • : 

~ 

9,000 

6,000 

0,000 

t.ooo 
11,000 

Total iB,ooo 

N all1e of app1l ..... 

IUDKAS-tlolICld. 

;IHf,,.,.,4,. 
J(. J .... I Koid_ Stilt I. Co., 

.adr .. . 
W. A.. Befrdiell .t Co., Ltd. • 

T~ 

e 
1,000' 

--------------------------------~------. ----------~----.------
'--

List of applicants for Revel'l\e Councils to whom a.llotments bave been made-
at the .. Ie held on the 26th May 1920. 

Name of applicanb Amount 
allotted. 

---:---------- -----_. 

CALCUTTA.. 

[".mld""". 

NatiOilal Bank of IDdi .. 
. GraDdage Moir I. Co. 
Burmah Oil Co. 
E. D. SUIODD &: Co_ 
Allen B,.,.. I. Co. 
Calcutta Port Commi.iollll1'H 
KeLeod I.' Co.. • 
E. Me:rer & Co. '.' 
Beg, Dunlop &. Co. • 
Mereantile Bank of IDdia 
Tata Iudalltrial Bank, Ltd. 
A,iatie Petroleum Co. 
Jlaekinnon MaekeDzio &\ Co. 

·1 

EutorD Bank • ~ 
Ifaln. Cox 4; Co. •. ; 
Mean. COx 4; Co. ale Binjraj 

Zonrannull Batia 4; Co. . 
Meun. Cox & Co. ale Oanahdal 

JIleghraj. 
Chartered Bank of India, AunraUa 

& China a/o Calcutta Agency. 
Chartered Bank of IDdia, A_raila I 

I. Cbi."a/o Cawnport Agen.. I 
I 

11,000 
6,000 
8,000 
8,000 
6,000 a,ooo 
7,000 

12,000 
11,000 
12,000 
12,000 
6,000 
9,000 

lJ,ooo 
1l!,000 
1%,000 

12,000 

12,000 

12000 

Name of applioantl. 

CAL(,l"TTA- tlonttl. 

H urclu troy Chamri.. • \ 
Intemational Ballking Corpora-

tiOiI. 
Intenlational Banking Corpora-

tiOiI a/" C. R .. Cowi. 4; Co. 
!!haw Wallace & Co. 
YokohaUla 8pel.ic Bank 
Tumer Merrboll & Co. 
Ram Hrothe1'1l 
Mitlni Bill_II i:aiHha 
Allianoo Bank of Simla • • 
Hongkong .\ Shanghai Bankin, 

Corporation. 
Union IUlural)OO fSociety of Callton 
Central Bank Qf ImU.. • • 

Grace Brothers . • 
Caloutta In.luNbial Hank .• 

I 

Total 

11;0001 

12,000' 

I.t-.ooo. 
11,000. 

8,000· 

8,000· 
U,OOO· 
6,000· 
9,000' 

12,000 
9,000· 

12,000· 

1l!,000· 
6,000 
8,000 
8,000 



Al'PJ::XDIX. xxiii 

Lilt of appliCllontB for Reverse' Councils. tq w.hom allotments have been mad& 
at the sale held on the 26th May 1 920-ccmttl. 

N .. 1111 of .pplicanil. 

CALCUTTA- ••• ,~. 

])'If,,.,..". 
Oeprre Hnclel'lon Ii; Co. ../e M. 

Dtwld ok Co. 

Total 

BOMBAY. 

I_,tlid". i 

M .. n. Menranjl &. Sonl .1 
Tat .. Iron'" Steel Co., Ltd. , 
Central Bank of India • • I 
HongJi:ong &; Sbanghai Banking I 

Corporation. , 

Mr. Nanabhoy ~~. Broacha . 
Bank of Bombay. I 
• Sir C •• J., Bart.. • 
Chartered Bank of India, Anstra-,' 

lia &, Cbina~ . 
Mea., •• Tnllookchand &: Sbapurji ., 
Mr. A. J. Raymond. • . 
Mr. H. W. BallOOn • • , 
M8IIn. E. D. 8&11OOn &: Co. 
Capt E. V. 8&11OOD 
Mr. M. E. S&IIOOn 
Mr. It;. 8&11OOn, Uart. • 
)leura. D. D. 'Patel &. Co. 
Bank of' India 
)lr. Dadiba lIIerwanji Dalal 
H~R.E.S llOOn . 
.l[8IIr •• Allen BfOI. &. Co. 

. Healrs. W. &, A. Graham &: Co. . 
MOIlr •• W. &, A. Orabam &. Co. for , 

J. &. }'. Grahan &. Co., Rangoon. I 
Ikeda'" Co. • • • • 
nank of India ' 
Su' .... ki &. Co. 
Com)ltoir National d' };acompte de 

Pari •. 
Meaau. It. P. SlIro!! &: Sona • 1 

)l8IIr •• COlt &: Co. . 1 
CroWIl Spl\'. Mfg. Co., Ltd.. , I 
National Finanting &. CommiHRion I 

Corporation. I 
Yokohama 8\ICcle ,Bank, Ltd. , i 
Bombay Dyeing'" Mfg. ('0. • ' 
Imperial Bank of Peraia.. , : 
Menra, M. H. Gban,li &. Co. . I 
E .. torn Balik •. '1 

i 

A1II01Iot 
allotted. 

12,000 

12,000 
7,000 

12,000 
12,000 

Il!,OOO 
ll!,OOO 
12,000 
12,000 

12,000 
12,000 
12,000 
12,000 
12,000 
12,000 
12,000 
12,000 
12,000 
12,000 
12,000 
6,000 

12,000 
7,000 

12,000 
12.000 
12,000 
12,000 

11,000 
12,000 
12,000 
10,000 

Name of applicant •• 

• BOllBAY - • ..u. 
1 • ..,tlfol,,- CllDtd. 

Mr. NarroII&am.MoraI'jI • 
National Bank of Iudia.· ~ 

Amritaar Branch. 
M1'. F. E. Dlnaha. • 
Tata Indnltrial Bank 
IIr. R. D. Tat. • 
National BalIk of India 
National Bank of India, Karaohi 

Branch. 
National Bank of Inelia, Delhi 

Hral1Clb. 
National Bank of IIl1l1a, Lahore 

Branch. 

Amo1wt 
alloW. 

e 
11,000-
lJ,OOO-

lJ,OOO. 
11,000-
11,000· 
12,000· 
12.000. 

12,000' 

12,000 

Total ~. 606,000 

D'f",,.·d,. 
llea.n. S&IIOOn J. na"id &. Co. • 
Bombay Company, Ltd.. • 
Briti.b 8nnna Nrolenm Company 
Balik of 811.1'01.110. • • • 

Total 

)lADRAS. 

Imm,diAt.II. 

0,000 
12,000· 
llI,OOO 
12,000 

.5,000 

Bank of ~ra., Madrill. • 12,000, 
National nank of India, Ltd.. 12,000' 

Madra •• 
Mercantilo Bank of IDdJa, Ltd. 12,000. 

Madra.. -
Cbartered Bank of India, Australia I 12,000 ' 

&: Cbina, Madra.. I 
Meun. Binny &. Co., Madras , 12,000 . 
MeM,ra. Walker &. Co., Hadr.... • , 12,000 

Total • /----;2,000-
1---

. D./e,:,·ed.. j 

1\IeslrI. 1\1. Jamal Jloideen Saib &. ,I l1l,OOO' 
12,000 Co., Madras. 
11,000 Mf.I8lro. W. A. Beard.ell & CO.,L_6,_000 

12,000 I 
l~,OOO I Matiras, [ 

1:1,000 l'ot'" '1 18,000 

.. '. l·'ull name-Cowuji Jebangir • 



xxiv A.rI'ENDIX. 

LiRt of applicants for Revene Councils to whom allotments have been made 
, at the we beld on the 8rd June 1920. 

CALCUTT.&. 

'Allela B_ ... Co., Ltd. , 
JJIItioDaI Bak of lDcUa 
Ben DuDJop 4: Co. • • 
Grudaae JIolr &; Co •. Ltc1. 
Xillg, ihmiltoD .. Co •• 
Georp BeDdlllOD " Co. • 
(Jeorp HeDd_A Co. a/o X. 

DaYido\Co. . 
a~ Bank of IDCIia, •• , 
. CalCl11"a Aafm,o.,. I t'UrlIered Jlauk of lDdia, •• , 

Cawn)lOft! AgeDr.,. -
~1Iutered Bak of lDd1a, etc., 

Banpza Apac.,. 1 
{:hartered Bank.of Iudla, •. 

Colombo ApDeJ. 
Bank of. Beupl • '/ 
Butera Bank, Ltcl. • I 
lIercan'ilo Bank of IIIdIa,Ltd. • 
Wcatta Port ~ • '/ 
.1'1IIa Oil 00., Ltd.. • ./ 
T ..... Indutrial Bank. • • 
0. .. Co. • ." 
-Cos .. Co. aic G&nellbdal Xegbraj I 
'Cos & Co. ale Bingraj Zora"ar. 

mnll Battia &. Co. . 
XcLeod &. Co. • ., 
1I1Ia", Wan.., &. C.o. . • 
B. :Meyer 'Co., Ltd. I . I 
E. lIeyer. ., .1 
W.lkeT Goward &. Co. • • i 
Yokohama Specie Bank 
·Internat\oDal Bank • 
Interuational Bank a/c C. R. 

.cowie" Co. 
blRtie Peno1eum Co., Ltd. • 
E.D.8_n&Co; • • • 
Mackinnon, Mackenzie" Co. • 
HODgkorlg .. Shanghai Banking 

CoTporation. 
Union Inlnrallco SocitItJ of Canton, 

Ltd .. 
Ralli BrotheT. • 
Alli.nco Balik. • 
Taylor Chamria Sonl, Ltd. • 
Ol'IIco BrotheTI, Ltcl.. • 

Name of applioautl. 

<.'ALCUTTA- .aid. 
I • 

10,000 
10,000 
10,000 
1,000 
6.000 

10000 
10,000 

DI,f.,.,.Ii •• 

Bengal Xalnlllr Ballft., ('0., Ld. 

Total 
. 1 lO~. 
.~~ 

BOlIBAT. 

10,000 

10,000 Mr. Dadiba lferwan;!ee Dalal • 
International Banking CorporatiOD 

10,000 Rongkong & 8hangbal Banking 
CorporatiOll. 

10,000 E. D. 81U1OOD 4: Co. • 

10,000 
10,000 
10,000 
10,000 

7,000 
10,000 
10,000 
10,000 
10,000 

6,(b) 
6,000 

10,000 
6,000 
8,000 

10,000 
10,000 
10,000 

6,000 
8,000 
8,000 

Sir Ed"ard s..oon, Bart. 
Mr. M. E. aa-,n 
Mr. H. W, S.-n 
lIr. R. :!.·S......,n • 
Captain E. Y. SlIIJIOOn • 
Mr. A •• J. RaYlIIond • 
Mr. J. E. Raymond • 
Sir Cowujee Jehangir, Bart. 
W. & A. Graham I; Co. • 
Chartered Bank of India, .. , 

Karachi Branch. 
Chartered Bank of India, &c., Bom· 

bay Brancb. 
Bank of Bombay • • • 
Bombay Dyeing 0\ Manufacturing 

(',,0. 
Mlt.lni Bn_u Kal.ha. 
Bank of India • 
Merwaujee & BollI 
Alleu Brothera .. Co. 
Tata I!'oua, Ltd. , 
Ceutral'Bank of India • 
Tnrller, MorrilOll & Co. 
J. Duxbury &. Co. . 
Meroantile Bank of India 

10,000 MadhavrllO Soindia Mill. 

10,000 

Mr. H. G. M. Ajam 
8,000 Balik of Taiwan. 

i--

10,000 
10,000 
10,000 

10,000 
10,000 
10,000 
10,000 
10,000 
9,000 

10,000 
10,000 
10,000 
10,000 
10,000 

10,000 

10,000 
8,000 

'l,~ .... 
10,uuu .. 
10,000 

7,000 
6,000 

10,000 

Turner ¥orrilOn II. Co., Ltd. 
Calcuttalndultrlal Bank, Ltd. 
Centnl Bank of India, Ltd •• 
lIltllUi BlJIIan K allha, Ltd. • 

Total 

7,000 Suzuki &; Co. • • 
6,000 Yokohama Specie Bank 
8,000 Tullookchand '" Shapur;ji 
6,000 Ikeda.\ Co. • • 
8,000 Tata InduRtrial Balik • 
6,000 Sir D. M. PL>tit, Bart. 

• 10,000 Mr. Nallabhoy C. Broacba. ., 
,---, Eutern Bank . • • • . i 860,000 NatioualJ:o'hlallolug Corporatio~ •. 

9,000 
10,000 
10,000 
10,000 
10,000 
10,000 
10,000 
10,000 
10,000 
10,000 
10,000 
10.000 
10,000 
10000 
6,000 



xxv 

List of applicants for Re'Verse Councils to whom allotmeuts b.ve been made 
at the .le held on the 3rd June 19iO--co.ed . 

Name of appli •• 

BOMBAY-eo",," 

N ... loo.l B.nlr of Indi., X.raGhi 
Br.noh •. 

, ... ioo.l Bank at India, C.wnp0r8 
BNlloh. 

5 ... 100.1 B.nk of India, Bombay 
BNnab.' 

!i"'iooal Bank' of lndl.\ Delhi 
BNlloh. 

National Baok' of India, Lr.h01'8 
Branch. 

NaI;ional &ok of India, Amrlt .. r 
Brauch. 

CTown Spinning &; M.uufaalluring 
Co. ' 

M. B. Gandhi &; Co. 
Mr. Narrottam Morllorji 
Mr. R. D.T.t.... . . . 
ComptDir NatloDilol d'Escompte de 

Pilorril. 
Cox &; Co .. 
Mr. F. E. Din.haw 
R. P. Shroff & Sona 
Imperial Bank of Pllral ... 

.' Bombay Comp ... ny, Ltd. 
8&11OOn J. David & Co. • 
Brltilh Bnrma Petroleum Co. 

J 
vh< 

Amonnt 
allotted. 

10,000 

10,000 

10,000 

10,000 

10,000 

9,000 

10,000 

10,000 
10,000 
10,000 
10,000 

• 

N.me of appliaa. 

BOHBAY-oo..u. 

D'J".",l_contAl. 

Bauk of Baroda • 10,000 

ToW , 87,000 

Bank of Had~ MlMlru. I 
NaI;loDilol Bank of India, .LcL i 

Madral. 
Mercantile B.Iik of Hadrae. M'adru 
Chartered B."k of Indi., Autr&Ua 

&; Chill., Kadru. 
, T.t. Ind1llllrial B.nk, Ltd. , 

Binny &; Co., Mllodral • 

10.000 
10,000 

10,000 
10.000 

Wallrer &; Co., MMdral • 
T. Taylor &; Co., Maciru 

10,000 
10,000 

8,000 
10,000 _ To/ial 

10,000 
10,000 
10,000 

'I l~ 
• 110.000 ---

&09,000 -_.-

10,000 
7,000 

10,000 

I~-
I 

H. Jam.l Koideen Salb &; Co., ! 
Kadra.. . i 

W. A. Beardeel\ &; Co., 'Jladr&. • I 

9,000 

6,000 1--'I 1',000 

List of applicants for Reverse Councils to whom . .uotments have been made 
at the 81101e held on the 10th June 1920 . 

.. _____ ~~~~ aP1Il_iO-,a_IIt._._,, I. ~~ . 
CALCUTTA. ~ 
. . 

N.tionu,l Balik of lndl. 
Klllg HamLlton & ('.0. • 
Allell Brother. & ,Co., Ltd. 
Bul'Dl& Oil Co .. Ltd. • 
E. D. 8a8800n &; Co., • 
Walkor Oowarel & Co. • 

I 
10,000 

B,OOO 
11,000 
8,000 
8,000 
9,000 

Name of applicant.. 

CALCUTTA-co.u. 

llIIlIIeditJt,,-oontd. 

Ben, DnnIotI &: Co. • 
E. Meyl.'lT & 00. Ltd. " 
E. Meyer, EIq. , 
Barak of Bengal • 
Moura Cox &: Co., aic an~h .; 

Xeghraj. 

Amount 
allotted. 

9,oro 
9.000 
7.fJJ)() 

10,000 
U,OOO 

I' 



nvi ,AlrENDJX. 

List of applicants for Revel'8e Councils to wbom allotments bave been made 
at the .le held on the lOtb June 1920 -cotlld. 

e. 

Name of applicanfll. Amount 
allotted. Name of applicants. 

-----~. -------1---- -------____ _ 
BOlli BAY. 

lfllllllJ'll Cos" Co., &/0 Rawalpindi 9,000 AllIanoo Bank of India' • • 
0tI0e. Apnt., Sir Shapurji Broaoha 

lfe.ra Cos '" Co., alo Binjraj Zor- 9,000 Mill .. 
warmull lWIa " Co. Sir eowuji .Tebangir. Bart. • 

lf80lBrl Cos " Co. • • • 10,000 Mercantile Bank of India. • 
Eut.ern Bant. • . . 10,000 If_n :Cos " Co. .. • • • 
(,"barterecl Bank of India, Autralia 9,000 APlite, Tat. Iro~ 8teel Co., Ltd . 

" Chiua, alo Colombo' Apnoy. MIIIIIIJ'II. Tat. SoOl, Ltd. • • 
Chartered Bank of India, A1IItralla 9,000 lIr. ArdeIhar l'eItonjl Sabawala 

" Cbina, a/o Banpu A.pney. Burmab Oil Co., Ltd. • 
Chartered Bault of India, Aultralia 9,000 lI_l'II. J. Duxbury" Co. • 

" China, ale 9awnpore AgeDeJ. Bank of Bombay • . . 
Chartered Bank of India, ADJtraUa 10,000 National Bank of India, Bombay • 

" China, ale Ca~ Agen01. Nalional Bank of India, Cawnpo!O 
George HBndenon " CQ. • • 9,000 Branch. 
Oemje Hendenon" Co., alo M. 0,000 Natiollal Bank of India, Delhi 

David" Co. Branoh. 
Mercantile ~  of India. • 10,000 National Bank of !Ddla, Amrit.ar 
Tat. Indutrial Bank, Ltd.. • 10,000 Branch. 
Calcutta Port Coinml..umer.. • 9,000 N ~Ional Bank of India, Karachi 
JlU'Ilda Trading Co., UcL. • 7,000 ranch. 
InterDatloual Banldlltr Corporation. 10.000 National Bank of India, Lahore 
IDllBmatlonal Butin, Corporation 7,000 Branob. 

_, C. B. Cowie "Co. Mr. Narottam lIorarjl 
nal Beth H urdutroy Cbamrla ~ Central Bank of India • • • 

Bahadur " Co. Central Hank of India, Karaohi 
Yokohama Specie Bank • • 10,000 Brancb. 
MacldDDOD, lIacbusie " Co. • 8,000 Hlndaltan Splnnin, "W.vin, 
Balli Brotbera •• 9,000 lIilla Co. 
Calcutta Indutrlal Bank 10,000 lIIeMI'II. W. "A. Grallam Co. • • 
Hon,konr " Shanlhal BanJdng 10,000 Yokohama Specie' Bank, Ltd. • 

Corporation. Cbartered Rank of India, A1IItralia 
Allab&bAd Bank, Ltd. • • • 10,000 " China, Bombay 
Birla Brothers, Ltd.. • • &,000 Chartered Bank of India, ADltralia 
Grace Brothers, Ltd.. • • 8,000 & China, Karachi Branch. 
Llldlaw lIIan.facta.rlDl~"" • 9.000 Bank of India. • • • 
Tata Sou, Ltd.. • • • 9,000 Mr. Nanabhoy C. Broacha. • 
CeRtral Balik of Indla, Ltd. • • 6,000 HODgkong" Sh~nlbai Banking 
&UI.an)le Bank of Simla, Ltd. • '1.000 Corporation. 

1----1 lIr, J. E. Ra,lDODd . • • 
M_. E. D. 8_n "Co.. • 
Capt. E. V. S&IIOOJI • • • 
Mr. M. E. S&IIOOn • • • 

TaW 8,110,000 

Sir E. S_. • • • 
Mr. A. G. Raymond. • • 
lIr. R. E. S&IIOOD • • • 
Mr. H. W. Suaoon • • • 

D",",tII. National Flna1Mling Corporation • 
Imperial Bank of Per.Ia • • 

Bengal NllrPur Railway Co., L.a.. 8,000 M_n.-lIerwaDjl" Son. • • 
Andrew Yule & Co. • • • 9,000 lI_n. P. Cr11fi&l &. Co. • • 

1---..... Bank of Bombay. for Karwar Dar-
Total 18,000 bar. 

.. 

Amount 
ano.ted. 

11,000 
9,000 

1 
tJ,OOO 

10,000 
10,000 
8,000 
8,000 
9,000 
11,000 
7,000 

10,000 
10,000 
9,000 

9,000 

9,000 

9,000 

9,000 

9,000 
0,000 
9,000 

9,000 

9,000 
9,000 

10,000 

9~  

9,000 
6,000 
7,000 

9,000 
9,000 
9,000 
9,000 
9,000 
9,000 
8,000 
8,000 
8,000 
9,000 
9,000 
7,000 

, 10,000. 



APl'ENDIX. xxvii 

List of applitante for Reverse Councils to whom allotments have been made 
at the sale held 011 the 10th J une 19 0-~td  . 

Name of appllaant.. 

BOMBAY -Ito"'d. 

Comftoir. National d'Eaaomplie 
. de PariL 
.Bank of Baroda • 
Jrank of Taiwan. 
Ikeda and Co. 
Balli B~berI 
Eutern Bank, Ltd. • 
X_no Turner, Morri80n '" Co. 
Suuki.tCo . . • 
Bombay Dyeing'" Mfg. Co., Ltd. 
Sir D1l18haw Knltji Petit, Bart. 
N arandaa. Raj.ram Co. • 
Xelllri. Tul10ckchand Shapurji • 
Ramnarain Hurnalldrai • 
)fro Dadlba )ferwanji Dalal. 
Intematlon.l Banking Corpn 
Mr. F. E. Diliahaw • 
Tata IndUltri&\ Balik • 
)[. B. Gb.ndhl 4; Co. 

Total 

. »t!IfT,d". 

Brltlab Burma Petroleum Co. 
Bombay Co., Ltd. • 
111 ..... S....,n 3. David Co. 

Total 

Amount 
allotted. 

9,000 

9,000 
9,000 
9,000 
7,000 

10,000 
9,000 
9,000 
7,000 
9,000 
9,000 
9,000 
9,000 
9,000 
9,000 
9,000 
9,000 
9,000 

6,fiT,OOO 

Name of appliaanta. . 
JrUDRAS. 

I .. ""d,iot". 
Bank of )[&4raa, lIIadru • 
N aliional Bank of Ilidia, Ltd., 

lIadraa • 
Mercantile Bank of India, lIadraa 
Charliered Bank of Il\dia, AWitralia 

Amounts 
allotted • 

I!. 

9,000 
9,000 

9,000 
~9,OOO 

.t Chill&, Madru. ' 
Mellin. Blnny .t Co. Madra.. • '. 9,000 
M_I'II. Parry .t Co. Xadraa • • 9,000 
Melin. T. A. Taylor .t Co. Madru. 9,000 
Meun. Walker .t Co., Madru • 9,000 
Mobamad Kbaleel Sblrazi '" Son., 8,000 

Madraa. 1----
Total 80,000 

D./IfT,d". 

X_no M. JaDial Xoideen Saib.t 11,000 
Co., Madru. 

M ... TL W. A. 'Beardeell & Co., 7,000 
I----f Madr.... 1----

9,000 
9,000 
9,000 

17,000 

. , 

Total 18,000 



xxyiii APPmfDIX. 

List of ilpplica.nts for Revel'll8 CounCils to whom allotments bave been made 
... at the sale held on ;the lath June 19tO. 

Name of applicant.. 
Amount 
allotlled. _________________________ 1-------

CALCU'lTA. 

.Allen Brotberl &\ Co. 
National Bank of India. Calcutta • 
National Bank of Iudi., Cawnpore 

, Agency. 
Na$iOllU Bank of India. Rangooa 

Apncy. 
BIIItem Balik, Ltd. • 
'1'aIa IndutTlrJ Bank, t.td. 
lIercantile Bank of India • 
Ben, Du"lop &\ Co.. • • 
Burdutro,. Cbamria &\ Co. • " 
ClJarteted Bank of India. A_ralla 

&; China, Ca'lnlpoftl Aseney· 
Charl;ered Bank of India, Colombo 

Agency. 
<'bartered Bank of India, Rangoon 

Ar"l'Y· oChartered Bank of Indla, Calcutta 
.!pney.1 

Yokohama Speole Bank, Ltd. 
'Cox &; Co., Rawal'Plndl O8Iee • 
CoIl &; Co., alc a~ Jlerbrai 
-COs &; Co.. . • . 
oCAIs: &; Co., alc B. Z. Batla &; Co. • 
E. D. sa.oon &; Co. 
oComml.ionen 101" the P01"t of 

Calcutta. 
Walker Goward &; Co. 
Macneill &; Co. 
Ralli Brotberl 
E. Meyer &. Co., Ltd. • 
E. Meyer, Eaq.. . . .-
B/lllk of Bengal, a/c Turner. M01"rI-

IOn &\ Co. -
Bank I)f Bengal, alc Self -
Birla Brotbel'e, Ltd. 
Hong Kong &; Sbanghal Banking 

COrporation. 
Allahabad Bank, Ltd. • 
-The Burma Oil Co., Ltd. 
Mackinnon, lIbctenlie It. Co.I 

'Sbaw, Wall_ &; Co.. • 
Caleuttll In"netrial Banlt, Ltd. 
International Banking Corpn., alo 

C. R. Cowie &. ell. 
In~ational Banking ('-arpn. 
Mcf..eocl &; Co.. • 
.Or_ Brothers, Ltd.. • 
Sarnpcbaml Huknmoband • 
Taba Sonl, I.td.. . . 
Allianee Bank of Himla, Ltd. 

. The Central Bank of India, Ltd. 
'Mlteu\ Bn .. an Kaieba, I.M. • 

Total 

£ 

8,000 
9,000 
8,000 

8,000 
9,000 
0,000 
U,ooo 
8,000 
5,000 
8,000 

8,000 

8,000 

9.000 

9,(.100 
8,000 
8,000 
9,000 
8,000 
6,000 
8,000 

8,000 
6,000 
8,000 
8,000 
8;000 
8,000 

9,000 
6,000 
9,000 

9,000 
6,000 
8,000 
8,000 
0,000 
6,000 

!JOOO 
6:000 
8,000 

,j"OOO 
8,000 
9,000 
6,000 
8,000 

8lU,OOO 

Name of applicant.. 

-------,------,----
CALCUTTA-Clo.u. 

D.,ler,.." 
B. N. Railway • 
George Hendereon .t Co., 

D .. vid.teo. . 
George Ue .. d8l'lOll &; eo. 
Andrew Yule &; Co. 

a/o M. 

Total 

B,)MBAY. 

lIIr. A. P. 8ahaw.la • 
Me...,."tile Bank of Iodia • 
Plrojllhah 1I. Dalal • 
RWItomji Dadiba Dalal 
Dlldiba J4erwll.l,jl Dalal 
Ce"tr .. 1 &lIk of I"dia 
J. Dubury k Co. • • 
81r Cow .. ji J., Bart. • • 
Balik of T .. iwan • • • 
Cent"" Bank of India f01" Karachi 
Ikeda & Co. • 
Salak: &; Co. • • • • 
Tat. Iron k Steel Co., Ltd.. • 
Sir Sh&purji Broacha Mille, Ltd. • 
Balik of Bombay . • • 
81.· Din.haw Manekjl Petit, Bait •. 
Tat. Indultrlal Balok, Ltd. • • 
M_roo. N ..... lId .. Rajaram &\ Co. . 
Mr. F. E. Dilleb&w . • • 
Mr. Na1'Ottam M01"arji • • 
Cbaltered &nk of India, Au_Ua 

k ~hllll~ f01" Karachi Brauob. 
Chartered Bank of llldi., AmrltBar 

Agency. 
Cbartered Bank of India, Delhi 

Apncy. 
Imperi&l Bank of Penia • 
R. P. 8bm. &. Sone. • • 
Cb&rt.ered Bank of India, AuetnUa 

&; Chiua, Bumbay. 
Bombay Dyeing &\ lIanufaohrlng 

Co.,I.td. . 
Turner, Morrieon k Co. • • 
Tullockcb&ud Shapurji • • 
N atiollill Balik of India, Bombay • 
N&tlorlal Bank of India, Karacbi 

Branch. 
N ationa) Bank of India, Amritaar"' 

Branch. 
ll .. tional Bank of india, Delbi 

Brauoh. 
Nation .. 1 Bank of India, Lahore 

Br .. ncb. 

• 

8,000 
8,000 

8,000 
8A11O 

81,000 
1-'--

s,ooo 
8,000 
8,000 s,ooo 
0,000 
9.000 
9,000 
9,000 
8,000 
8,000 
8,000 
8,000 
6,000 
9,000 
8,000 
9,000 
9,000 
8,000 
9,000 
8,000 
8,000 

,8,(100 

S ~ 
0,000 
6,000 
8,000 

8,00() 

7,000 
8,000 
tl,000 
8,000 

8,000 

8,000 

8,000 



APl'ENDIX. 

List of applicants for Reverse Councils to whom allotments have been .made at 
the sale held on the 15th June l\l2'J-cofJ#d. , 

Name of appllaa •. 

BOMBAY -0011111. 

r_.,cfiat,.-oontd. 

eo.: & Co •• 
uK. B. Ghandl & Co. 

Bank of Baroda . 
Butlern Bank, Ltd. 
Hong Kong & Shanghai Banlt!nr 

Corporation. 
Comptoir National d'Eaaompte de 

Pari •• 
Mr. R. D. Tat.. • 
Sllmitomo Bank • • 
Inllernatlonal Banking Corpn. • w. 4: A. Graham Co.. • • 
HlndOOlltan Splunlnr II: Weaving 

Kill., I.td. 
Bank of India • 
~tUl  of Bombay for Karwar 

Onrhar. 
Ralli BrotheN. • • • 
Y okoha.ma Specie Banlt • . 
Nation ... l nank of India for Coohin 

Branch. 
National Bank of South AMoa 
Mr. J. E. RaY1l10nd. • • 
Captain E. V. SulOOn • • • 
Xr. R. W. SUIOOD • • • 
Mr. M. E. S-n •. I 

• Mr. A. J. Raymond • '.1 
Mr. R.E.S_n 
Sir Edward 8A11OOn '1 
E. D. S&IIOOn & Co. . ' 
MeAt'I. P. Cbl')'ltal II; Co.. .\ 
.ut,n Brothere Co. • • • 

., ~tional Bank of India for Tnti- I 
• oorln Branoh. i 

M.ln. Patel Broliherti. 
Centra.l BalIk of India. .1 

Total 

. 

Amonnt 
allotted. 

If, 

8.000 
'8,000 

9,000 
8,000 
11,000 

8,000 

8~000 
8,000 
9,000 
9,000 
8,000 

9,000 
8,000 

9,000 
8,000 
6,000 

0,000 
8,000 
8,000 
8,000 
8,000 
8,000 
8,000 
8,000 
8,000 

Name of applioada. 

BOMBAY-c.tION. 

) f'"'~' 

Ramurain Harnandrli 
M_rl. 8111100D J. Darid II; Co. 
Bomba, Co., Ltd. " • 

Total 

MADRAS. 

BalIk of.Mad ..... Krodr... • . 
N .. tional Bank of India, Ltd., 

Madrlll. 
Chartered Bank of Ilidia, AnltraUa 

& China. Madrlll. 
The Meror.llti1e Banlt of India, 

Ltd., Madrlll. 
The Tat.. IndUltrial Bank, Ltd., 

M&draa. 
M_rl. Binny &; Co., Ltd., Madrlll 
Melin. Parry & Co., Mad!'lll • 
MeIIrII. Walker & Co., MIId!'lll • 
X_No Mohamed Khalnl 8hira~i II; 

Son.. 

Total 

0,000 I Dt/.,.,..cfJ. 
6,000 
8,000,' MMIrI. M. Jamal Moldeen Saib & 

Co., Madr .... 
8,000 Melllr •• W. A. Beardeell & Co., Ltd., 
8,000, Madr .... ---

518,000 Total 

Amount 
allotted. 

'£ 

9,000 
',GOG 
~.OOO 1----on,ooo 

0,000 
8,000 

8,000 

8,000 

8,000 

8,000 
8.GOG 
8,000 
8,000 

78,000 

8,000 

8,000 

----:--
16,000 



xx'S. APl'BNDlX. 

LiRt ofapplicant& for Reverse Councils to whom allotments have been made at 
the sale held on the· 240tb June 1920. 

Name of appliOllllta. 

CALCUTTA.. 

I,."utlitJI,." 
Kiug UamlltDII aDd COIIIpanJ 
)(ereantile Bauk of India 
E D. 8aaJon and Compaoy 
Na IDd1l8trill Bank. Lid. 
EaRent Dault"Ltd. 
E. M cryer'" Co., Ltd. 
Graee Brutberl, Ltd. • 
(lolt AI Co. . • • • 
Colt &: Co., a/e B. Z. BMia '" Co •• 
Colt " Co., a/e kwaipiDdi Othle • 
U aiOll In8urance 8oci.ety of 

Canton, Ltd. 
Hong Kong'" Shanghai Banldug 

Corporation. 
Chartered Bank of India, Aura-

lia and ChiDa, Calcutta Olllce. 
Do. a/e Colombo otIoe • 
Do. a/e Cawnpore 0Ilce • 
Do. a/e aangoon Oftlce. • 

Georp Hendena. & Co., a/e 
Barnagore Jute Factor;r 

.. l"ckiuuoni }lackeD.i. & Co. • 
Natioual Bank of India • 

Do. a,e Raugoon Branch 
Hurdutroy Chamria. &; 00. 
Yokohama Specie Br.nJr: • 
Ram Brothers. " • : I 
Calcutta Indu~rial Bank • 
Nuional Bank of India, a ~ I 

Ca.wnpore Odloe. 
MiNai B..-n Kailba, Ltd. 
Central llank of India • 
Grandage Moir '" Co. • 

ToW 

D"".,.eth~ 

Alliance Bank of Simla 

Total 

BOMBAY. 

lI_n. J. Dubury &; Co. 
Bombay Port TrI1lt • 
lltun. 8anoon J. David Co. 
Mercantile Bank of Iadia 
)leura. W. lA.. Oraham Co. 
Ikeda & Co. • 
Sozuld & Co. • 

Amount 
allottod. 

l4o,OOO 
l4o,OOO 
8,000 

l4o,ooo 
'140,000 
11,000 
11,000 
14,,000 
l4o,OOO 
1',000 
l4o,OOO 

l4o,OOO 

Name of appllcanH. 

BOMBAY-oolllld. 

of 

Total 

India, 

Amount 
allotted." 

~ 

l4o;OOO 
li,OOO 
16,000 
l4t,OQQ 
16,OC)O 
1,,000 

l4t,ooo 
16,000 

16,000 

l4,OOU 

16,000 

1',000 
1.,000 

16,000 
6,000 

16,000 
7,f#)' 
8.000 

U,uOO 
lJ,UOO 
'1~ OO 

14.,000 '-
11,000 

l4t,OOO 
1',000 
1',1100 
1,000 

1',000 
1',000 



........ 

Al'I'ENDlX. xui 

List of applicant. for Reverse Councils to whom allotments ha.ve been made 
at the we held on the 24th June 1920-co,.td. 

Name of appllcsatL i Amount i all~ 
-----------------

BOIIBA Y -co"tll. 

Dd·,.,.,d,. 
Bomba1 ImproveIDegt Trult • 
4U1anoe Bank of Climla. . 
'fIoar KODI &. l:ihanghai Banking 

Corportioo. 
NatlcmaJ. Baak of Sou~h Africa • 
BullarD Bank • • 
JIomba1 Compan1, Ltd. • 

Total 

1',000 
711» 

1,,000 

7,000 
1',"00 
U,OUO 

70,000 

Name of applicant.. 

JUDKA&. 

I ..... ,/lW". 

Chartered Bank Of India, 
AtukaUa &. China, Kadru, 

The i'* lDdutrial Bank, Ltd., 
Kadru, 

The Kercsntile Bank of India, 
Ltd., Kadru 

.National Bank of India, Ltd., 
Kadl'lll. 

ToW 

Amount 
allotted. 

7/X)O 

7,«» 

89,000 

List of applicants for Reverse CouDcils to whom allotments have been made 
at the -.1e held on the 1st July 1920. 

.N ame of applloanfll. I Amount; 
allotted. .Name of applicant.. 

----1-----------\----
CALCUTTA. I 
IfllffUdiat". i 

King Hamilton &. Co. • • ' 
AlIOll Brotben &. Co., Ltd. • , 
Chartered Bank of India, AUltra· 

lie and China, Caloutta 
Agency. ! 

B 
10,000 
10,000 
10,000 

CALCUTTA-oo"td. 

I".".,tliGU,_ntd, 
B. Meyer &. Co., Ltd. 
Yokohama Spooie Bank 
Walker Goward & Co. 
Tat. Indultrial Bank, Ltd. 
Grace Brothen • • • 
George Hendll1'lOn and Co. • 

B 
10,000 
10,000 

9,000 
10,000 
10,000 
10,000 
10,000 

Chartered Bank of India, Aultra· . 
1,. and China, Cawnpol'O Al(eney • 

. - , 'Cbartmlcl Bank of India, , 

9,000 

9,000 
eor~ Helldenon and Co., a/e 

JI. David &I Co. 
10,000 . 

10,000 

A11Itralia and China. Colombo! 
Agency. i 

Chartered Bank of India, A11Itra- I 
Iia And China. Rangoon Agent'1. 

nunna Oil Co • Ltd. • • I 
nallk of Bengal . • • I 

Do. ale Turner, Horriaon : 
&.Co I 

E. D. SlWOOn &. Co. • ./ 
Eutorn Bank, Ltd. • • 
Mercantile Bank of India • 
Calcutta Port Commillilionen ,I 
Hong Kong &. Shanghai Banking 

CorJloratioll. 
Allahablld Bank • • • 
Union InMurauce Society of 

Canton, I.td. • 
E. Meyer, Eeq. 

• 

9,000 

8,000 
10,000 
10,000 

6,000 
10,000 
10,000 
10,000 
10,000 

10,000 
10,000 

10,000 

Georp Henderson alld Co., a/o 
Bamagore Jute l!'actory Co. 

International Banklng Corpo-
ratiion. 

Eastern Bauk , a/e Colombo 
Brabch. 

Ram Brothers • 
Shaw, Wallace &. Co. • 
CalouttA Ind11ltrlal Bank, Ltd. • 
Nlltlonal Bank of India, Ltd. • 
National Bank of India, Ltd., a/c 

Rangoon Branch. 
N atiollill Bank of India, Ltd" aje 

Cawnporo Branch. 
Mio.td Bu •• u Kalaha, Ltd. 
Central Bank of India, Ltd. 

Total 

9,000 

10,000 
10,000 

9,000 
10,000 
8,000 

9,000 

5,000 
10,000 

381,000. 



Al'nlI'DIX • 

.Li.t of -applicants for Rev_ Councila to "hom allotment. have been made 
at the -.le held on the 1st laly 19iO-eOtiea. 

Name of applioutl. Amount 
allOtted. 

-'c ..... ------....... ----1-----. ----------___ .. ___ _ I 80JlBAY-co.,d. 

~ I_,cliaf"-ClODtd. 

10,000 I' Sumltomo Bank • • 
Buk of India • 
J[r •• 1. N. no.. . . 

CALCU'l"l' A-Hall. 

DI/".,.,rl,. 

AmanN Bank of Simla, Ltd. 

• 10,000 ; II ..... D. D. Patel 6; CD. 

BOll BAY. 

U r. DadSba lIanranji Dalal • 
BUlk of Baroda • • 
Bank of Bomba, • • 
T .. Iron " Meel Co. • • 
~ationa1 Rank of In41a for 

Delhi Branch. 
Mr. Pbojaba Jlennnjl Dalal • 
Mr. A. P. Sabawala. • 
Sir OcnnIjl JehaDgir, Bart. 
1I NII'L J. Dillbur)' " Co. • 
~ational ~Ul  of India for 

J.mritlar 0Ilc:e. 
Ag. -lIIual"!! lIom., Electric 

81l]1p11. &: '!"arm_, Co. 
If ereautile Bauk of India • 
Bcmhal Dyug & llauaflchrm. 

Co. 

1----:· lI ..... Ralli Brothen • • 

10,000 
10,000 
10,000 
10,000 
9,0011 

10,000 
10,000 

10,0119 
8,000 

10,000 

II ..... Cox &00.. • • 
CIlarteNd Bank of India, A~  

Ha 6; Chl_ for DellII __ q. 
Chariered Bauk of lDlIla, Auatn. 

lIa 6; ChlDa for Xarachl 
A{reD1l),. 

Chartered Bank of India, Au!;ra· 
lia &: ChiD&, BOJliba,. 

P. Chrl.1 &: Co.. • 
Imperial BUlk of lWIIa. • 
lI_ •. Preplchud Ba,challdaud 
. 8out. \ 
BIDdaltaoD SpbiDlDg & W""D« 

IIllli. 
IIr. F. E. Dluba" • 
M ..... N araadu Bajaram & Co. 
Mr. R. D. Tat. • 
Tata Iudllltrial Bauk • 

7,000 Internatioaal Banklq Corpo-
ratiOD. 

10,000 IIr. A. J. RalDIODd . 
8,0000 Mr. Arthar PaIne 

M ..... E. D. I!uIooD &:CD. 

8,000 
10,000 
71m-

10" -. 
10,000 
8,000 
',000 

10,000 

10,000 

10,000 
10,000 
10,000 

10,000 

10,000 
10,000 
10,000 
10,000 
10,000 

9,000 
6,000 

10,000 
N atUmal Bank of India fer 

Xarachl OIBee, 
Natlonal BUlk of India for 

10,000 

10,000 

10,000 
10,000 
10,000 

·10,000 
10,000 
10,000 
10,000 
10,000 
10,000 

Total • [601,000 

J!amlJal Otiee.· 
)f ....... _ J. DaYld" Co. 
Mr. Ruatomjl DacUba Dalal 
Mr. R. E. Sa_ . 
Mr. H. W. 8aIIOOII. • 
CaptabJ E. V. Suaoon • 
Sir Fd_rd SuIooD, Bart. 
Mr. J. E. Baymond • 
Mr. M. E. SlIIIOOa. • • 
Comptolr National d'E_pte 

de Pm.. 
SuzUl &:Co.. • • • 
Meurl. W. 6; A. Graham 6; Co •• 
M. B. Gh.adl .t Co. • • 
Bank of TlIlwu • . • 
AgeD', Sir Shapurjl Broacha 

MillI. 
Ceutral Bank of India, Bambal • 
Yokohama Specie Bank, Bupoa 

Branch. 
Yolwhama Specie Bank, Bamba, 

Brueb. 

9,000 
10,000 
10,000 

9,000 
10,000 

D~et'I"rl I. 

AlUance Blnk of SImla, Ltd. • 

Bombay Jmprovllll8Jlt Trult • 
Bong Kong and Shlllgui Bank· 

lng Corporation. 
Sir Dinlha" JlaneJrjl Petlt. Bart. 
Bomba, Compally, I.td.. • 
Brltilh Burma Petrolnm Co. 

Total 

MADRAS. 

9,000 I_,tlitJt". 
8,000 

:nanl of Madril, lIadru 
9,000 The Mercantile Bank of 

Ltd., Madra •• 

. 
India, 

• 

7,001 

',000 
10,000 

10,000 
10,000 

7,000 

62,000 

]0,000 
10,000 

-



APPENDIX. 

Lilt of ppli~t  f01' Reverse Councils to wbom allotments han been made 
at the sale held on the 1st July 1920--concld. 

i 

Name of appli_'" Amount Name of appllcant.. Amount 
allotted. allot*ed. 

MADRAS-I/O"'''. MADRAS. 

I_dilll,...-eonte!. . e D'I'''''''''' e 
Nati_l Bank of India, I,te!. • 10,000 II ...... M. Jamal Moldeen Seib 10.000 
TIae T.ta IndUitrial Bank, Ltd. • 10,000 .t Co., .acilU. 

.t Co., 6,000 CMrtered Bank of India, A ua- 10,000 )(_1'11. W. A. Beardlell 
-'-.u. and China, Madru. Ltd. 
Koluaed Khabeb Shirazi &; SOIll, 10,000 -----

Kedru. 
16.000 M_ .... PalT1 .t Co., 1rIadJ. ... 10,000 Total 

..... Walker &; Co., Jladraa . 10,000 
M--. Binny &; Co., Jlad.a. 10,000 

Total 90,000 

List of a.pplicants fol' ReveJ'8e Councils to whom lallotmonts have been made 
at the sale held on the 8th July llf20. 

Name of appUoantL 

CoI.t Co. • • • • 
Col: &. Co., a/o B. Z. B.tia .t Co. 
Col: .t Co., a/o Chandra Shum· 

.hJh Jung of NepaL -«rug Hamilton &. Co. 
E. D. 8u800n &; Co. 

Chartered Oank of India, AUltr .. 
lia and China a/o Calcatta 
Agency. 

Chartered Bank of India, Aaltra-
lia and China aie eawnp0r8 
Agency. 

Chartered Bank of India, Au.-
tralla and Chi~ c Rangoon 
Agenoy. 

Chartered Bank of Iudia, AUI' 
tralia and China ale Madru 
Agency. 

Chartered Bank of India, Aal' 
tralia and China a/a Colombe 
AIC!IIA!Y· 

Kercsntile nank of India. 

AlI!Oant 
allotted. 

16,000 
16,000 

16,000 
9,000 

16,000 

16,000 

16,000 

16,000 

16,000 

16,000 

Name of applioant •• 

C! I.Cm.'TA-colltd. 

Port Commiuion8l'll Caloutta 
Illternlltional Bankiug Corpora-

tion. 
Yokohama Specie Bank, Ltd. 
Ealtern BAlik, I.td.. • 
E. Moyer, Eaq. 
If.alli lirothera • • • 
Hongkollg Anll ShAllghai Banking 

Corporation. 
'Cox &. Co., ale Rawalpindi 

Brane}l. . 
Gillandcra. Arbuthnut &0 Co. 
IntcrlUltionsl Bauking Corpora. 

tion, a/c Cowie &. Co. 
Calcutta Industrial Bank, Ltd. • 
Natlolllll Balik of India, Calcutta 
National Blluk of India, a/o 

Rangoon BrauI'h. 
MIt.ul liu8l&1I Kalaha, Ltd. 
George Henderson &. Co. • 
George Henderson &. Co., a/o 

13arnagoro Jute Faofory. 
Hurdutroy (''hamrla &. Co. 

AmOunt 
allotted. 

16,000 
16,080 

18,000 
16,000 

9,000 
18,000 
16,000' 

16,000' 

12,000 
12.000 

16.000 
16,000 
16,000-

10))00 
8,000 

16.000 

16,000' 



xmv Al'PDDIX. 

List of applioant& for Reverse Councils to whom allotments have been made 
at the fia.le held on the 8th July 1920-t'onetl. 

Wame of appU ...... 

Shaw, waUaoe 4; Co. 
'!'at. IlIda.trial Bank, Ltd. 
E. lIeyer 4; Co., Ltd. 
B. )181M, :s.r. • . 
'Central Bauk of IIldia, Ltd., 

JlaDl8iug A,ent.. 
BritUh india Steam Navigation 

Co., Ltd. 

Amount 
allotted. 

8,000 
16,000 
16,000 

7,000 
8,000 

18,000 

Name of .pplica.t.. 

BOMBAY-clo.u. , -I _,diotu-oolltd. 

Mr. Dadlba )lorwaDji Dalal 
Yokohama Specie Bank, Ltd. 
Sir B. M. Petit, Batt. _ 
Itank of India -• • 
Hiudutan Spinniug 4; W.ving 

Mill., Ltd. . 

Total 

XatioDal Bank of Inaia. • 
International Baulring Corpora-

1-----1 tioll. 
• .7:1,000 M_. RalU"lll'Othol'l, Pomba". 

D~'I't' d,. 

Alliance Bank of Simla, Ltd. 

I-----t M_n. BaW Brotbera, Kuachi • 
Chartered Bank of India, AuUa-

lla and China. 
16,000 --

18,000 
16poQ, 
18,oGO'-
18.000 
15.000 

16,000 
16.000 

15,000 
8,000 

16,000 

16,000 

Total . 16,000 • 12,000 

Chartered Bank of InlUafor 
Amritiar Apney 

Central Bank of India • 

BOllUAY. 

.euuki 4; Co.. • • 
M_rl. E. D. 8eMoon 4; Co. 
SIr FAwa, d SaIooa • 
)lr. 11. E. S-OOn • 
-Captain E. V. s..ooa • 
ApDM Sir Shapllrji P;"cha 

MW •• 
~. W. 4; A. Graham &t Co •• 

)lerllHtile Bank of India • 
lI_rl. Sblw, Wa1laoe 4; Co. • 
Bombay Electric Supply 4; Tram-

way Co. 
M_rI. Cox 4; Co. 
Sumi.tomo Batik 
Tat. Iado.~rial Dank 
Sank of Taiwaa 
Tata Iron 4; Steel Co., Ltd. • 
)feur •• S88IOOU J. -David 4; Co. • 
Agent_, Bombay Dy.". 4: Mauo-

factariDI!' Co., Ltd. 
Meelrl. P. Chryltal 4; Co. • 

16,000 
16,000 

16,000 
16,000 
16,000 
16,000 

lfI,OOO 
16,000 

8,000 
16,000 

8,000 
18,000 
16,000 
16,000 
16,000 
8,000 

1l,000 . 

16,000 

Total 

Secretar" (,'ity Improyemeat; 
Trut . 

Tho Bombay Cowpany, Ltd. 
The E .. torn Bank, Ltd. • 
Allia_ Bank uf lSimla • 

Total 

MADRAS. 

Xl&tional Balik of India, Ltd. • 
Madral. 

Tb. Ker" .. ntile Bank of India. 

----

1'-

~9,OOO 

16,000 

16,000 
18,000 

5,000 

60,000 

' .. 
18,000 

16,000 

82,000 



.. I 
Al'PDDIX. xxxv 

List of a.pplicants for Reverae Councils to "hom allotments liave been made 
at the .Ie held on the 15tbJuly 1920. . 

Name of applicant.. Amount 
allotted. 

---------~,----------~--------I---------------------I--------

CALCUTT". 

S l~ Hamilton &: Co. • • 
Inleniaticmal Banking Corpora. *'011. . 
Walker Goward &: Co. 
Cox&: Co. 
Col &: Co. a/o B. Z. Datia &; 

Co. 
Cox &: Co. a/o Rawalpindi Oftice 
Jilutern Bank, Calcutta. . 
Eutl'l'Jl Bank 'a/o Colombo 

Bruoh. 
Caloutta Port CommiMlonere 
Hongkoug '" Shanghai. Banking 

Corporation. 
Union In8nrance Sooioty of Can. 

ton, J.td. 
E. D. Sall800ll '" Co. • 
Yokohama Spncie Dault • 
Bunrm Oil Co., Ltd • • 
J8IIIIOp &: Co., Ltd. • • 
Chartered Bank of India, Au. 

tralia &: China, Calcutta. 
CharteJotld Bank of India, alc 

Rangoon Oft\oe. 
Chartered Bank of India, ale 

Colombo Oftloe. 
Chartered Bank .f IDdia, alc 

Cawnporl! Oftloe. 
Chartel'tlll Bank of India, ./0 

MIId,·al. 
Mercantilo Bank of India, a/e 

._ ..calcutta. • . 
Mercantile Bank of India, Ran· 

goon Branob. 
Bank of Bengal • . • 
Bank of Hengal alc Gtllandere. 

Arbuthnutt &: Co. 
Bank of Bengal a/o TUrner, 

Mar,'uon &: Co. 
R. B. Hurdutory Chamria & 

Co. 
International Banking Corpora. 

tion RiO Cowie &; Co. 
Central Bank of India 
Tat. Indu8trial Bank 
Grace Brother. 
National Bank of India, 

Calcutta. 
National Bank of India, 8/C 

Rangoon Branch. 
N Rtiunal Bank of India, Cawn. 

Jlur Brancb. 
• 

• 

10,000 
iO,OOO 

9,000 
10,000 
10,000 

10,000 
10,000 
)0,000 

10,000 
10,000 

10,000 

6,000 
10,000 
10,000 
10,000 
10,000 

10,000 

10,000 

10,000 

10,000 

10,000 

10,OOl' 

10,000 
10,000 

10,000 

7,000 

6,000 

7,000 
10,000 

9,000, 
10,000 

10,000 

10,000 

CALCUTTA-flo,,'cI. 

I.IINdiat,,-eontd. 

Shaw, Wallace &; Co.-
E. Keyer, Eaq. • 
E. Meyer, &: Co., Ltd. • 
George HeDderlOll &: Co. • 
George HendOl'lOn &; Co., a/c K. 

David&; Co. 
B. I. s. N. Co., Ltd. • 
Calontta Ind1l8trial Bank • 
Mitlui BOIIan Kailba, Ltd. 
Ralli Brother. • • 
Tat. Sonl, Ltd. • • 

George Hendel'lOll &; Co.. a/o 
Baran.gore J1l1ie Factory Co. 

A.lliance Bank of India 

BOMBAY, 

Sir D. M. Petit, Bart. • • 
Bombay Electric Supply and 

Tramwaf Co. 
SU CoWUjl Jobauttr, Bart., • 
Mr. A. P. Sabhawaia • . • 
A.gentl, Sir 8hapurjl BfOIIOha 

MIlIi. 
Mr. Dadiba Jrlerwanji Dalal • 
MerClllDtile Bank of India for 

Karachi OfBce. 
Mercantile Hank of India for 

Bombay. 
Bank of Baroda 
Melllr •. E. D. SallOOD &: Co. 
Mr. A. J. R/&ymoDd 
Sir Xdward 8R1IOOU 
Mr. J. E. Rnymond 
Capt. n. E. SRIIIOOD 
Capt. M. Jo:. SRllIOOn 
Mr.H.W.8B81OOD • 
Capt. E. V. SUlOOn • 
Balik of Bombay • 
Tat. Induatrial Bank . 
Agout., Bombay D'leing &; 

Manufacturing Co., tel • 

• 
'1,000 

10,000 
10,000 
10,000 

7,000 

7,000 
'10,000 

7,000 
10,000 

6,000 

10,000 

10,000 

4012,000 

10,000 
10,000 

10,000 
10,000 
10,000 

10,000 
7,000 

7,000 

10,000 
9,000 

10.000 
10,000 
9,000 

10,000 
, 10,000 

10,000 
10,000 

·10,000 
10,000 
10,000 



xuvi A!'PENDIX. 

LWt of applicants fOI Revene Councils to whom allotments have been made at 
the aale held On the loth July 1920-cotltd. 

BOllBA.Y- ,,"ttl.-

PraaehaDd RoychaDd 4; Sou . 
Ceatnl Bnk of India for 

KUllchi B_b. 
Buk of 1Ddia, Ltd. • • • 
InterDatioual BankiDg Corpora-

tIoa. . , 
Natioual Bank of IDdia for 

Karaobi 0tIce. 
National Bank of India for Delhi 

0IIee. .. 
National Bank of India for 

Bombay. 
Natioual Bank of India for 

Amrit.r. 
lIitni jlu_a Kaiaba 
Agent •• The Tat. Ircm 4; Steel 

Co. 
Central Bank of Iudia. Bombay. 
11_. N_da Rajanm 4; Co. 
ComptGlr Natioual d'Eacompte 

de Pari .. 
Ralll Brothen. Bomba;, • 
Vakoba_ Specie Balik for 

RangooD 011108. 
Yakobama Specie Bak for 

Bomba;, otIee. 
](-.. R. P. Sbrotr II; Sona • 
11 ... 1. M. B. Ghandi .. Co. 
Imperial Bank of Peril. 

.. 8ulllitomo Bank • 
8eoretariea '" Treuur .... Hindu-

tu Spinnill, .. Wavinl' 
MUl .. 
I~. Sbaw. Wallace 4; Co. • 

Suzuki'" Co. 
Mr. Narottam Merarji • 
]fro '. E. Dbuthaw 
Bank of Taiwan 
Ikeda" Co. 

Amount 
allotted. 

£. 

10,000 
10,000 

10,000 
10,000 

10,000 

10,000 

10,000 

9,000 

10,000 
9,000 

10,000 
10,000 
10,000 

10.000 
5.000 

10.000 

9.000 
10,000 
10.000 

9.000 
10.000 

&.000 
10.000 
10,000 
10.000 
10.000 
10.000 

Name oIappliCUlti. 

BOllBA Y -"".,,111. 
I-.diCIII-C!OIUlld. 

Chartered Banli: 01 India. Au-
tralia 4; China for Kanebl 
Apncy. 

CJiGotered Bank of India. Au-
traUa '" China for Bombay. 

..... W. II; A. Gnbam 4; Co. . 
)I_rl. Colt '" Co.. Bombay 

Brucb. 
lI_rl. Col 4; Co., for Karachi 
Cbartered Bank ofIndla, AUltra-

lla &Del China for Delhi ApDoy. 

D..t,rr,'" 
llOlllbay Improvemeut Trait • 
National Uankof South Africa . 
Eaatern !tank • • • 
BOIDbay Co.. • • . 
Hongli:ong 4; Shangbai Bankillg 

Corporation. 

Total 

MADRAS. 

ljIt",,1I iCIIII. 

The Tata IndUltrial Dank. Ltd .• 
Madra. • • 

National 8ank of India, Ltd., 
Madra. 

The Mercantile Bank 01 India, 
Ltd .• Madraa. 

Oank of lIadral, Madral 

Total 

10,01» 

10,01» 
10,000 

&,000 
9,01» 

e 
10,000 

6,000 
10000 
10:000 
10,000 

1O,()O() 

\ 10,000 

10,000 

10,000 

40.000 



A.PPODIX. xuvii 

LiRt of applic3.nts "fIk Re .. rse Councils to ,..hom aUotments have been made at 
the lIIIole held on the 22Dd July 1920. i 

Name of appliClalltl. 

.--_ ..... _ ... _------

. ~rI. Col &. Co., a/o. Blnjraj 
ZOI"It'armull Oatia &. Co. 

X_rl. Coli &. Co., ale. Rawal· 
pindi OlBce. 

Ba8tern Rank • • 
.. tern lIuk a/c. Colombo 

Branch. 
W.lker Goward &. Co. 
Burma Oil Co., I,tel. 
E. D. Suaoon &. Co •• .. 
National Hank of India • 
Natl01al IIank Of India, a/c. 

CawnlJOre Branch. 
National .&uk of India, a/c. 

Rangoon Branch. 
Port Commiuiouol'll, Calcutta '. 
Balli lirother. . • • 
latemational I'aaldng Corpora-

tion. 
Oeol'ge Hendel'llOD &. Co. • 
Georgo Heuderlon &. Co., a/o. 

M. David & Co. 
Mackinnon If ac:kenlie &. ('0. • 
Shaw Wallace & Co. • • 
Mcrcantilo Hank of India, Ltd. 
')IcreautUe i auk of India, Ltd. 

a/c. Rangoon Branch. 
GI'llCe Brother., Ltd. • • 
Cbarte"ClII Bank of India, Aa.tra-

lia aDd alIina. 
<;W,tternd Dank of India, Au.tra· _na and China a/c. Madru 

,o\gency. 
Chartered Bank of In~ia, a/o. 

Cawnl,ore Agenr.y. 
Chartered Bank of India, a/e. 

Colombo AgontlY. 
Chartored Bank of India, a/c. 

lIan oon~ goDcy. 
Yokohama Specio Bank 
Tnmer Moniton .It Co. 
GUlandera Arbutlmot.lt Co. 
Jellu1' &. Co., Ltd.. • 
IHrudutroy Chamria &. Co .• 
lHongkong and ,-hanghai Bank-

ing Col'poratlon. 
E. Meyer, Eaq. 
E. Meyer &. Co. 
Calcutta Indnstrial Bank .' 
Calcutta lndnatrial Bank tIc. 

RlUDllIwar N athany .It Co. 

Amonnt 
allC*kId. .Name of applioaDt .. 

CALCUTTA.-eoIll4. 

11,000 Tata IDdwrial Bank • . T. IndDltrial Bank 
10,000 R&DgOOD Branob • 

a/e. 

10,000 

IJ..OOO 
10,000 

9,000 
10,000 
7,000 

11,000 
10,000 

10,000 

10,000 
10,000 ' 
11,000 

10,000 
8,000 

7,000 
10,000 
11,000 
10,000 

9,nOO 
11,000 

10,000 

10,000 

10,000 

10,000 

11,000 
10,000 
11,000 
6,000 

10,000 
11,000 

10,000 
10,000 
6,000 
6,000 

DI/,",th. 
Bombay Co., Ltd.. • • 
George Hendenon .It Co., a/e. 

B&l'&IlII(fOre Jute J!'&etory Co. 
Alliance Bank of Simla, Ltd. • 

Total 

BOMBA.Y. 

Bank of India • • • 
Mel'tlantilo Bank of India • 

Do. for Karachi Branch . 
Apnta, the Tata Iron and Steel 

Co. 
Agentl, the Bombay Dyeing and 

Manufacturing Co. 
Sir D. M. Petit, Bart. • • 
Meurl. Shaw Wallaco k Co. . 
Hindnat&n Spinning and.w earing 

Milia. 
Agouti, Sir Shapurji Broaeha 

Aim •• 
(''hairDW1, Bombay Port Trull; • 
Bombay Eldrio Sapply and 

Tramway Co. 
Sir CGwlUlji JehaDgir, Ban. 
Ealtorn Bank. . • 
Tat. lndultrlal Bank 
Mr. J!'. E, Dinahaw. • • 
International Banking Corpora-

tion. 
Tata Indultrial-Bank, Cawnpere 
Air. 1l. D. Tata • • • 
Ikooa & Co. •• 
Suzaki & Co., ..~. • 
Central Bank of India for Lahore 

Arallch. . 
Mltsnl Au_n Kaiaha • • 
Bank of Talwan •• 
ImJlOrial Bank of Pel'llia. • 
Central Bank of India, Bombay • 

Do. Karachi Branch. • 

-'-
11,000 
10,000 

1----
10,000 
10,000 

11,000 

899,000 

10,000 
9,000 
6,000 
6,000 

9,000 

9,000 
6,000 
9,000 

10,000 

10,000 
10,000 

10,000 
7,000 
9,000 

10,000 
10,000 

5,000 
9,000 
9,000 
9,000 
9.000 

9,000 
9,000 
5,000 
9,000 

10,000 



xxxviii APl'.tllDlX. 

List of applicants for Reverse Couacils to whom · ... ll tment..lu~ e been made at 
the BIlle held on the 22nd July IOrO-eo-ntd. , 

NIIDe of appU'-' Amount 
-allotted. Name of'applic.uta. Amouut 

allotlled. 

--·-----'--·-··-------I----i---·----. ------------;----

BOMBAY -coffld. 

r,.,..dW,.- oontd. 

Jf_. Ram B-roUI8I'II, Bombay. 
Do. for Karachi 0IBce • 

lIr. NaroU.m Morarji 
lIr. Dldi. "Kerwanji, Dalal 
Sir E. 8&Il00II, Bart. • 
lI_. E. D. 8U1OO1l .\ Co. 
Xr. A. J. Raymood • .r. H. W. 8U1OO1l • .r. lI. E. 8UIOOIl 
Captain E. V .. 8uIoaa 
..... E. D. 8allOOll .\ Co., 

Jra1'8ehl. 
Ifr. R. E. 811811OO1l. • • 
Xr. J. E. Ra11Dond • • • 
X_ W . .\ A. Graham.\ Co. • 
CoIupttJir NUiDnal d'Bleampte de 

Pari •. 
8u1llitomo Hauk • • 
lI..,... R. P. 8hroff .I; Sou 

Do. K. B. Gandhi .I; Co. • 
Yolr:oha_ 8pec1e But, ~ 

Braneh. 
YOkohama 8peoI.e Rank, Bombay 
Xeun. Premohaud &,cband .I; 

Sou. 
Chartered Bank of India, Au· 

traBa and CIllo, Delhi. 
lfatiaDal Balik of In41a, for 

.1mritI&r OIlce. 
NaMona1 Hank of In4ia, for 

XaNChl. 
National Bank of Iudla, Bombay 

Do. do. Delhi 

Do. do. 
Oftlce. 

Labore 
0IIDe. 

9,000 
7poo 

10,000 
10POO 
10POO 
10,000 
9,000 

·10;000 
1,000 

10,000 
9,000 

10,000 
9,000 

10POO 
10POO 

9,000 
10,000 
10,000 

5POO 

9,000 
0,000 

10,000 

9,000 

10,000 

0,0.10 
9,<») 

BOMBAY-coRtd. 

llll_di.t,,--oontd. 

M ...... Cox .\ Co.. ./ 
Do. Karachi 0tB0e • • 

Chartered Bank of India, Au· 
t1'811&, Chi .. aDd Bombay. 

Chartered Bank of India, Amrlt· 
IBI' 0lIl0i 

'C i~~ Bek of !Ddla, Karaohl, 

De,/,r..,tl •• 

The Blnk of Baroda • • • 
Blnnhay Improvement Trnlt • 
The Bomhay Compeny, Ltd. • 
Hong Kong and Shanghai Bank. 

Ing Corpon,tiOll. ' 
Alllauee 'Bank of Simla • 

Total 

MADRAS. 

lllllll,diot". 

Bank of Kldru, Mldra.. • 
The Tat. IDdutrial Bank, Ltd., 

Mldr ... 
N ationl1 Bank. of IJIdja, Ltd., 

Mldrll. 
:V_no Walker .I; Co., Jrldru • 
:1rI1I1I'I. Parry &; Co., Madril .. 
!'he JlereantUe Bauk of IJIdla, 

Ltd., Jladra •. 

Total 

9,000 
5.()()c) 

lo,G1O 

9,000 

9,000 

5,000 
10,000 
10,000 

5,000 

5POO 

9,000. 

51,000 



Al'I'ENDIX. xxxix 

List of applicanta for Revel'se Councils to whom all9tmenta ha.ve been made 
at the sale held on the 29th July 1920. 

---------~---~-------.--. ----
Name of applloanta. Amoant 

allotted. Name of applicant.. AII101ID~ 
allolited. 

-__,_-----------il------ ~-----~-- --- - -- -- --I---__ 
CALCUTTA. 

Ludlow Jute Co., Ltd. 
Cos & Co. 
Cos ok Co. Rawalpindi OiBce • 

'it!ll8rnatlonal Bauking Corpora-
tion. 

Banna Oil Co., Ltd. 
Ralll Brotht!l'1 • '. 
BYternBank • • • 
Er.eter Baulta/e Colombo Braul.'h. 
National Bad of India,. • 
National Bank of billa, Rangoon 

Branl.h. 
National Bank of India, 

Clwuporl! Branch. 
lfacllnnon lflekenJle 4; Co. 
Yokohama SJloole Bank 
Chartt'rro Bank of· India, 

Aulltralia 4; China. 
Cbartered nank of India, Auatra-

U. k Chlua, Cawnpore Branch. 
Chartered Bank of India, Anstra-

lia & China, Colombo Branch. 
Chartert'd Bank of India, Aulllra· 

11. & China, lIadra. Branch. 
Chartor«l Bank of India, Anltra-

lia & China, Ran~ Branch. 
Bank of BenpI, ale Gillandera 

Arbathuot &. Co. 
Jlercantile Bank of India, 

Calentta. 
lferoantile Bank of India, 

Rangoon Branch. 
lIercantile·'· Bank of bdla, 

Uftbi Branch. 
4'IAa Indalltrial Dank 

I Do. Rlngoon Braneh 
Shaw Wallace & Co. 
J I!IIOp &; Co. Ltd. 
R. B. Hardntroy Chamrla 4; 

Co. 
90x &. Co. alc 8rlnagar Oftloo 
1IitlOi Bailin Xallha, Ltd. 
E. Meyer &: Co. • 

D~e,.,.,d •• 

8,000 
14,000 
)8,000 
1",000 

12,000 
18,000 
14,000 
18,000 
14,000 
18,000 

13,000 

1-1,000 
14,000 
14,000 

18,000 

18,000 

13,000 

18,000 

18,000 

1',000 

18,000 

7,000 

14,,000 
18,000 
18,000 

8,000 
14,000 

8,000 
8,000 

10,000 

Bombay ComplllY, Ltd.. • 11,000 
eo~ e HllIIderlOll Illd Co. I/C 11,000 

Barnpgere Jute Factory Co. 
Alliance Bank of Simla.. 14,000 ---Total 408,000 

-

BOMBA.Y. 

Imm,dia/.e •• 

J(ereaJd;Ue Bank of India, 
Bombay. 

lferoantile Bank of India, 
Karachi OlBee. 

M_a. Shaw Wallace & Co. • 
Internatloual Banking Corpora. 

tion. . 
Chairman, Bombay Port Trust • 
~tional Bank lif India for 

TntillDl'in Branoh.·· 
National Bank: of India for 

Corhin Branch. 
National Bank of India for 

AmMtaar Branch. 
National Bank of India for 

. Lahore B1'IInch. 
National Bank of India for 

Karachi BrauOO. 
National Bank of India for 

Delhi. 
atlOl~al Bank of Itdia for 

Bombay. 
Balik of Taiwan 
Mr. Narotam Morarji 
Mr. R. D. Tat. • • • 
Xeur •• ,Ralli Brothera, Bombay. 
M_ •• Balli Brotbera for Xara-

cbi olBee. 
Mr. F. E. Dllllbaw. • 
Mr. Dadiba Merwau.ji Dalal 
Yokohama ~-poole Bank • 
:M eun. Cox k Co.. • • 
Chartered Bank of India, Austra. 

lia alld China. 
Ikeda & Co. • 
Samltomo Blnk • 
Suzuki &. Co.. • 
}fluui BalllD Xailba • 
Tat. Industrial Dank, Ltd.,. 

Bombay. 
Tat. Indaatrlal Bank Ltd., Cawa-

porI! Branell. 
Meura E. D. S&IIOOn 4; Co •• 
Meura. R. E. Sa8lOGn &; Co. 
Mea"l. E. D. Sa8lOOll &; Co., 

Karachi 0/1108. 
Capt. E. V. 8&11OOn , 
:Mr. A.. J. Raymond. • 
Mr. H. W. SIlIOOII. • 
Mr. M. E. 8aaIoon. _ 
Sir Edward S" 8IOOIl • • • 
IIr. J. E. Raymond • • • 
Comptoir National d'ElClODIpte de 

Pan. .. 

£ 

18,000 

18,000 

7,CXX) 
14,()()() 

U,ooo 
7,000 

7,000 

18,bOO-

18,000, 

18,000 

18,000· 

14,000· 

1'-000 
14,000 
18,000-
18,000 
18,000 

1',000 
14,CXX) 
18,000 
1',000 
14,000 

18,000-
11,000 
11,000 
18,000 . 
18,000 

18,000 

11,000 
18,000 
18,000 

18,000 
11.000 
18,000 
18,000 
1',000 
18,()()() 
18,000 



Al'l'DDIX. 

List of apPlicants for Revene Councils to whom allotments have beeen made 
at the .le held on the 29th July 1V20-,o.ed. 

-i 

Name'" appl1eallk. 
AlD01Int Name of appllcantl. .Amount; 
allotted. allotted • 

• ----
I»QKBAY--cO'fItd. ]UDBA8 

-
I •• Miae.- oontd. I!, I_,lliAl". " JI-.. B. P. Sbroft & 80DI 11,000 The Na Indaatrial Bank, Ltd., U,ooo 

11 ..... K. B. Gandhi& Co. 1',000 Jladru. 
p.,temBulk • • . · 1',000 Natioual Bank of India, Ltd. l~ 

JIMmY. ' 
- DI/,rni.,. The Mert'BntUe Bank fJl IncUe., 

Kid ...... 'a.ooo 
'The BombRl Company, Ltd. · 1',000 
''1'be Bank 0 Baroik. • · 71XXJ Total . ~,OOO 
Amanee Bulk of Simla . · 8.000 

I Total · 6,51,000 

List of applicants in Calcutta for Rev!,rse Counoils to whom allotments have 
been made at the sale held on the 5th August 1920 .. 

ofapp~ 
Amount 
allotted. Xame of applicant.. 

___________ -----.-.-t-----------
CALCUTTA. 

B1II'DIB Oil Co., Ltd. • • 
lnfieruational Banldng Corporation. 

Do. a/e C. B. Cowie & Co. 
Jlercantile Ban k of belia . 
Do. a/e RanROOll Bra,neh • 
Do. a/e Delhi Bnmcb - • 

·Chartered Bank of ludi&, Au-
t.raIia and Chiua. 

Do. Colombo • • 
Do. Rangoon • • 
lJo. CawnpOre • • 

M_l'II. E. h. SWoon & Co. 
National Hank of India 

Do. a/e Ranpn Brancb 
Do. a/e CblttB(!Ong Branoh 
1'0. a/e c.wnpore Brancb 

JI_re.'Walker Goward k Co. • 
Uurdutt Chamna & Co. 
lkmpurtab Cbamna 
Ludlow .J ute Co., Ltd. 
Bonrkong It 8banglJai Bank 
:r.etern Bank. . • 

Do. ale Colombo Branch 
Bank of Benpl • . • 

Do. a/c Turner MorrilOll & Co .. 
Do. a," OUl&ndor. Arbutbnot ( 
& Co. 

10,000 
10,000 
6,000 

10,000 
101XXJ 
10,000 
10,000 

10,000 
10,000 
10,000 

6,000 
10,000 
10,000 
10,000 
10,000 

7,000 
10,000 
10,000 -

6,000 
10,000 
10,000 
11',000 
10,000 
101XXJ 
10,000 

CALCUTTA. 

Shaw Wallace & Co. • 
Cox & Co. • • . 

Do. a/e Rawalpindi Oftlce 
Do. a/c Srinegar 0ftIeu 

Jeoao).' I., Co. • 
Tat. Indaatrial Bank 
Do. a/e Rangoon Brancb 

Port Commlnioner., Calclltta 
CalOlltta Indu.trial Bank • 
Mac'innon Mac .. enlie &; Co. 
Balli Brutben • 
!oJ. Moyor & Co. 

D,J,,.,.,tl,. 
Bombay Co. 

Georgo Henclcraon keo. ale 
Bamagore J ute Factory. 

AlliaiJee Hank of Simla 

'fotal 

.. 

" 10.000 
10,000 
10,000 
9,000 
6,00() 

lQ,OOO 
10,"\ 
10,000 . 

8,000 
7,000 
8,000 

10,000 

10,000 

10,000 

10~ 

871,000 



A.1'1'ENDIX. xli 

Lilt of a.pplicants for ~ erae Councils to whom a.llotments have been made at 
the sale held on the 5th August 19!O-conttl. 

Name of applicant.. Amonnt 
allotted. Name of applicant.. Amount; 

allotted. 

------·-·------I-------t------------I-----
BOMBAY. 

Mr. D&diba lIerwanjee Dalal 
ltank of India. • • 
IIr. M. E. 81I8l00II • 

:Jb-. A. ,J. Raymond • , 
Mr. B. E. S-OOu 
lIenn. E. D. l:IallOOn & Co. 
Mr. H. W. SuIoon • 
Mr. J. Eo Raymond • 
IMr F,dw.rd 8~, :Bart. 
'Capt. E. V. Suioon • • 
Menra. Eo D. S .. 1OO0 4: ·Co. for 

Karlohi Branoh. 
International Banking Corpn. , 
Menn. Saaoon J. David &; 00. • 
Bombay Dyeing'" llanufaotnr-
inl Co. 

MClIn. lIh •• Wallaoe t Co. 
.Sir Cowalji Jehangir, lart. 
lJombBy Eleotrie tinpply 4: 

Tramway Co. 
8llDlitomo Bank 
Blnk of Bombay • • 
Meroantile Bank of IndIa • 
Morcantile Bank of India, for 

Karaohi Office. 
M_. W. & A. Graham 4: Co. 
Cbartered Bank of llIdia, Autra-

liB &; China. . 
Chartereli Bank of India, Amra-

lia &. China for Delhi Branch. 
Ikeda &. Co.. • • 
(I.lIa ShOiben Xailh. 
Suzuki &. e-l i. l\1i BOlon KBi.ha 

k of Taiwan .' 
I. okohRma Specio Bank . 

Tata Induatrial Bank, Bombay 
Tata 11I1\uatrlal Blnk for Cawn-

portl Branch. 
Imperial Dank of Pel'lia. • 
Crown Spinmng '" lIanofacturing 

Co. 
Comptoir National d'ElOOIIIpt), 

de Paris. 
C4lntral nank of India, Bombay • 
Central Bank of India for 

Karachi Branch. 
Ceutral Balik of India for Laban 
Mr. U. D. Tata . , 
Mr. F. E. Din.haw. , • 
Mr. Narrottam Merarji , • 
Mr. Albert Raymond • • 
MMlr •• Ram Brothertl, Bombay , 

.. 

10,000 
10,000 
9,000 
9,000 
9,000 

10,000 
10,000 
10,000 
10,000 
10,000 
10,000 

10,000 
10,000 
10,000 

5,000 
10,000 
10,000 

10,000 
10,000 

7,000 
7,000 

10,000 
10,000 

9,000 

1,000 
10,000 
10,000 
9,000 

10,000 
10,000 
10,000 
9,000 

10,000 
7,000 

10,000 

10,000 
10,000 

9,000 
10.000 
10,000 
10,000 
10,000 
10,000 

BOMBAY -"o.td. 

Ilenn. RaIU Brothen for Kara-
chi O/IIee. . 

11' ...... R. P. Sbroft 4; Sona 
Menn. M. B. Gandhi'" Co. • 
Men,.. Cox '" Co.. • • 
National Bank of IlIdia, Bombay. 
NatiODaI Bank of India for Delhi 

Branch. 
National Bank of India for 

Karachi. 
National Bank of IDdia for 

Lahore Branch. 
N ltional Bank of India for 

Tuticorin. 
National Bank of IIftIi.a for 

Am'ritar. 
IINm1, Premchand Roychand & 

Bona. . 

Dtf~,.,.~d •• 

Bank of Baroda. , 
Bombay Company, Ltd.. . 
Hongkong '" Shangbai Banking 

Corporatillll. 
HOlIgkong I; Shangbai Banking 

Corporation for Rangoon Branch. 
Xuteru Bank • • 
Natioual Bank of South Africa 

Total 

MADRAS. 

The ITata Induatrial Bank, Ltd., 
Madra •• 

N .tional Bank of India, Ltd., 
Madra.. ' 

Chartered Bank ol.India, AU8t..-
liB and Cbina, Main •• 

Bank of Madras, Madru. • 
The Meroantilc Bank of I.Pdia, 

Ltd., Madras. 
Menn. Parry & Co., Mati,.. , 
MCllra, Walker & Co., lIatir .. 

Total 

• 

• 
9,000 

7,000 
8,000 

10,000 
10,000 
10,000 

·10;000 

9,000 

9,000 

6,000 

.10,000 
10,000 
10,000 

5,000 

10,000 
7,000 

568,000 

10,000 

10,000 

10,000 

10,000 
10,000 

10,000 
10,000 

'10,000 

G 



.A1'l'ENDlX. 

List of applicants for Reverse Councils to whom allotments have been madft 
at the sale held on the 12th August 1920. 

NIIDUl of appUeuta. 

CALCUTTA. 

Ludlow Jute Co., Ltd. • • 
Chartered Bank of Iudia, Autra· 

1ia and (,~illft, CalO1ltta. 
Chartered ~n  of lDdia, Cawn· 

pore. , 
ClWtered !lank of India, 

Rangoon. 
Chartered Bank of India, 

Colombo. 
E. D. 8uIoon &. Co. • • 
Internatioual Bankinr CorpD. 
Mercautile Bank of . India, Cal· 

O1ltta. 
Mercantile Bank of Iadia, Ban· 

goon Branch. 
Mercantile Bank of-IDdla, Delhi 

Branob. 
Walker Goward &. Co. • • 
Cox &. Co., Calcutta . • • 
Cox &. Co., Rawalpindi • • 

/Col. &; Co., Srimpr. • • 
Euteru Hank, Calcutta. • 
Ealtern BaDk, Colombo • • 
HOJIKkong.OO Shanghai Balik· i., Corporation. 
Anababad Bank • • • 
U won I f1Jurauce SoeietJ of Canton. 
BUrDla Oil Co. . • • 
Shew Wallaoo &: Co. • • 
George HenderlOll & Co. • 

Do. ./c Barnagore Jute 
Factory Comll&ny. 

Burdutroy Chamria&. Co •• 
Durppruad Cbamria • 
Bampratap ChaDll'ia • 
!lank of Benpl • • • 
Bank of Be,lIgal a/c GUlaDden 

Arbuthnot &\ Co. 
Bank of BengOll a/c Tumer 

lIIorrUou &. Co. 
Bombay Co., Ltd.. • • 
N' .tional Bank of India, Calcatta. 
National Bank of lDdia, JrIanda. 

lay Branch. -
National Bank of lDdia, 'Chitta. 

gong Branch. 
N ~llal Bank of bdla, BaDgoau 

Branch. 
Z( atioDal Bank of lncUa, Cawn. 

,pore Branch._ 
E. Meyer, &\ Co. • • 
Port Commillionen, CalO1ltta • 
Mitaui Bllllan Klilha 
lIackiullOll, ll.cklblie 4: Co 
JelllOp &. Co.,. • • 

• 

Amount 
allotted. Name of appUoanu. 

6,000 Tata Indllltrial Bank 
10,000 Balli Bl'Oth~ • 

9,000 

9,000 

9,000 

6,000 
10,000 
10,000 

9.000 

9,000 

6,000 
10,000 
9,000 
9,000 

10,000 
9,000 

10,000 

10,000 
'9,000 
9,000 
7,000 
9,000 
9,000 

Total 

BOMBAY. 

Meell'II. Balli Brobh ... ; Bomba, • 
Do. do. for Karachi 

OftIce. 
Mr. Dadiba M_anji Dalal \.' 
)(_1'11, R. P. Shnd! and Lou • 
M..,.. sa.ucion IIIld David Co. • 
!Sir Cowalji Jabaup, lJart. 
Meal'll. Shaw Wallace & Co. 
National Bank of In'ia, Bombay 

Do. do. fur 
Karachi OftIce. 

N ational ~lI  of India, for 
Lahore 0810 .. 

National Bank of India, Bombay, 
for Delhi Brauch. 

National Bank of Iodia, • for 
Amritaar Branch. 

Sir Shapurji Broacha Mill, • 
Cel,tral Bank of India, Bombay. 

Do. do. for 
Karachi Braneh. 

Central Bank of India, for Lahore 
Braucb. 

Amount 
allotted. 

~ 

10,000 
0,000 ' 

8,68,000 
-~ 

9,000 
9,000 

9,000 
7~ 
9,000 
9,000 
6,000 
9,000 
9,000 

9,000 

9,000 

9,000 

9,000 
9,000 
9,000 

9,000 

9,000 9,000 
7,000 
7,01.10 
9,000 
9,000 

Mercantile Bank of India, Ltd., 
Bombay. ,If,. 

M81·rantilo BlIIlk 'of India, fDr 
Xaracbi 08108. 

9,000 

9,000 
10,000 
9,000 

9,000 

9,000 

9,000 

9,000 
9,000 
6,000 
8,000 
6,OOU 

Bombay Dyeiog'" MaDUfacturlnl 
Co., Ltd. 

Bombay Electrio Supply 4: Tram· 
way Co. 

Bank of India, Ltd. • • • 
Imperial Bank of Pertia. • 
M.lr •• CoJ: & Co.. • • 
Cawnpore Spilmillg & )(aoaflC-

tunlig Co. 
I uternatioua\ Bauking Corp. • 
MellI1I. Col. .\ Co., Bombay, for 

Xarachi 0ftIce. 
M_r •• W. 4: A. Graham .\ Co. • 
M .. rl. Premchaud, Boychan4 '" 

8011. 
Mr. R. D. Tat. " • • 
Tat. Indu.trial Bank, Bombay • 
Tat. Indutrial BaWc, for Cawn· 

pore Branch. . 

9.000 

9,000 
9,000 
9,000 
6,000 

~ocfo 
U;OOO 

9,000 
7,000 

9,000 
9,000 
9,000 



A.l'l'ENDIX. xliii 

List of a.pplicant. for Reverse Councils to whom 'allotments have been made at 
the sale held on the 12th August 1920-contd. 

Name of applicant •• 

BO BAY~.U. 

I .... 'diclU'-OODtd. 

,." Narrotam Morarji • 
Mr. J. E. Raymond • 
Mr. R. E. Su.oon • 
Mr. M. E. Suloon 
Mr. A. J. Raymond • 
Sir E. SUIOOn, Bart. 
K_re. E. D. 8U1OOn & Co., 

Bombay. 
X_r •. E. D. SuIoon & Co., for 

Karachi 0tBC!8. 
Captain E. V. SIIIIOOIl • 
lIr. H. W. BaIlOOU. • 
Mr. F. E. Din.haw. • 
Bank of Bombay • • • 
Ikeda & Co.. • • • 
Suzuki & Co. " 
oRka SbOlCn Kalaha • • 
Balik of Tiwan •• 
M_r •. M. B. Gandhi • • 
Com),toir Natlonal d'&compte de 

Pal'i.. . 
SomitOlJlO Bailk • • • 
Yokohama Specie Bank, Bambay 

Do. do. fur 
Rangoon Oilloe. 

National Bank of India, Bombay 
for Tuticorln Branch. • 

Chartered Bauk of India. Allltra-
Iia & China. Bombal. 

Chartered f~  of India, for 
Alpritlllor Branoh. 

~red Bank of India, for 
Karachi Brancb. 

Chartered Bank of' India, for 
~lhl Branch. 

• 

Amount 
allotted. 

B 
9,000 
9,000 
9,000 
8,000 
9,000 
9,000 
9,000 

9,000 

9,000 
11,000 
9,000 
8,000 
9,000 
8,000 
8,000 
9,000 
'l,000 
9,000 

9,000 
9.000 
8,000 

~ooo 

9,000 

9,000 

8.000 

9,000 

Name of appUcanti. 

BO BA.Y~lIOtItd. 

D~,"'f.', 

Alliance Bank of Simla • 
Bombay Company, Ltd.. • 
Bauk of Baroda, BM'OCl& • 

Do. BoInbay. • 
Eaatern BMlk.. • 
National Bank of South Africa • 
Honkong & Shaughai Banking 

Corporation, Bombay. 
Bongkorg & Shanghai Banbng 

Corporation. for Rangoon 
Branch. ' 

Total 

MADRAS. 

I_diM". 

Bauk of Madril, Madra.. , 
The Tat&.IndUltrial Bank, Ltd.. 

Madra. 

National Bank of India, Ltd., 
Madra. Branch. 

National Bank of India, Ttl~iooriD 
Branch. 

Chartered Bank of India, Au.t,... 
lia " China, Madra. 

The Mereantile Bank of Iudia, 
Ltd., Madru. 

M(lIr •• Walker" Co., Madral 
Ileal", T.' A. Taylor " Co., 

Kadru. 

, 

Amount 
allotted. 

B 
&,000 
9,000 
9,000 

10,000 
8,000 
6,000 
9,000 

10,000 

6,68,000 

9,000 
9,000 

9,OOOi~ 

9;000 

9,000 

9,000 

10,000 
10,000 

'14,000 



xliv .A.l'l'ENDIX. 

List of applicants for Reverse Councils to whom allotmeuts have been made at 
the.Ie held on the 19th August 1920. 

Name of appUcallfil. 

Cca .t 00., (W01l". • • 
Co& .t 00., Sri.,.r , 0IIee • 
Cos .t 00., Rawalpindi 0tIGe • 
Chartered Bank of ladla. A_ 

tralla .t China, CalcQta. 
CIwtw.l Bank of India, 

c.wll}lOft ApnOJ. 
Chartered Bank of· 1Ddla, 

Colombo A.gtmcl. 
Chartered Bank of 1~. 

Bangoon ApuCf. 
Ladlow Jute 00., Ltd. • 
Eattem Bank • 
Burma on Co. • • 
Port CommliliODel'l, (Wcutta • 
International Banking Corpn. • 
National Bank of India, 

Calcutta. 
National Bank of I'IIdl&, 

Cawnpore Braaoh. 
N .tional Bant of India, 

Bangoon Branch. 
National. Bank of II1(U., 

Chlttagong Branch. 
Walker Goward and Co. • 
LUi Brothen • 
AllahaMd Bank • • • 
Mercantile Bank of India, 

Calcutta. 
X_ntile Bank of India, 

Rangoon Braneh. 
MllrCllntile Bank of India, 

n..lbi Branoh. , 
Hongkong &; !Shangbai Bank • 
Hongkmlg 4:. Colombe Oftloe • 
Union lniurance Soe1et, of 

Canton. 
Bombay Co., Ltd. • 
Bank of Bengal 
Bank of Bengal, a/o Tumer 

1rI00000ilOn .t Co. 
Bank of Bengal a/c E. D. 

SBHOOII 4:. Co. 
Tat. Induttrial Bank, Calentta • 
Tat .. a/c Rangoon Branch 
George BenderlOD &; {%I. • 
George Hendermn 4:. Co. ../e 

Bamagore Jnte Factory. 
Jliten! BUlian Kai.ha, Ltd. 
Mackinnon, Mackenzie & Co. • 
Shaw Wallace &; Co. • 
E. Myer 4:. Co., Ltd. 
B. Meyer, EIIl. 

:I 

9,000 
9,000 
8,000 
9,000 

9,000 

8,000 , 

8,000 

7,000 
9,000 
9,000 
9.000 
9,000 
9,000 

9,000 

8,000 

8,000 

7,000 
9,000 
9,000 
9,000 

9,000 

8,000 

9,000 
8,000 
9,000 

9,000 
9,000 
11,000 

9,000 

9,000 
7,000 
9,000 
9,000 

11,000 
7,000 
7,000 
9,000 
9,000 

Name of appUaantL 

cALctrrU~~"tcl. 

I ... 4ial.l-GODtd. 

Calcutta Induatrlal Bank 
Hl1rdutrol Chamria .t Co. 
Rampratap Chamria 

7,000 
9,000 . . .. ' 

To6al 

80IrlBAY. 

Mr. J. N. ROlle • • • 
Crown Spinning & Manufacturing 

Company. 
Snmitomo Bank 
Mr. J. E. Raymond 
M ... n. E. D. 8IUI.oon Co., for 

Karachi Branch. 
Mr.H. W. S-n 
IIr. R. E. 8111100n 
Capt. E. V. ,s...oon 
Sir E. S..,on, Bart. • 
Mr. A.. J. U .. ymond , 
M_,.. E. D. Sauoon '" Co. 
Mr. M. E. Saaaoon • 
Mereantile &nk of InlUa 
Sir Shapurji Broacha Milt. 
Sir Cowuji Jehangir • 
Ba1jk of Bombay 
Bombay Elootric Supply aud 

Tramway Co. 
Bombay Dyeing &; Manufactur-

----8,4.8,000 

9,000 
'7,000 

9,000 
8,000 
8,000 

8,000 
8,000 
8,000 
9,000 
8,000 
9,000 
9,000 
9,000 
9,000 
9,000 
9,000 
9,000 

9,000 
ing Cotilpany. (~ \ 

MOIII'II. 8allOO11 J. David.t Co •• 
Mercantile Bank of India for =-Karachi Branch. 
Bank of India 
Sir D. M. Petit, Bart. 
Meun. Tamer Morri.on &; Co. 
Mihui BUlian Kai.ha , • 
Central Bank of Jndia, Ltd., 

Bombay. 
Central B D~ of India, Ltd., 

for Karachi Branch. 
Central Bank of India, Wd., for 

Lahore Branch. 
Yokohama Speeie Bank, Bombay. 
Yokohama Specie Bank for 

Rangoon 01100. 
Me .. ,., Ralli Urothen, Bombay , 
Meurl. Ralli Brothen, for 

Karachi 01100. 
International Banking Corpn • 
MClin. Pl'8lllohand & BaychaDlI 

&; Son .. • 

9,000 
9,000 
7,000 
9,000 
U,OOO 

9;000 

9,000 

9,000 
9,000 

9,000 
9,000 

9,000 
- 0 .. 000 



APPENDIX. xlv 

List of applicants for Reverse Councils to whom allotment. bve been made 
at the sale held on the 19th Angust 1920-coned •. 

Nama of appUcant.. 

BOMBAY-_t4. 

I "' ... diat" -aontd. 
Camptoir National d'EIIOIIJDte 

de Pan.. 
~ 1I'Iim. W. 4: A. Grab&1D Co. • 

Mr. Dadiba Monraujl Dalal 
SUluki 4: Co. • • 
<>ukar S. HOItln Kalaba 
Ikeda 4: Co. 
Bank of Taiwan 
)(r~ Matbradu Goculdu 
Mr. R. D. Tata • 
Meura. Cox 4: Co. for KarlliObi 

Office. 
MOlin. Cox &, Co., Bomb6y • 
Mr. Arthur Pain • • • 
Tata Industrial Dank, Bombay • 
'I'ata Industrial Bank, far 

ClIownl'ore Branch. 
Imllllrillol Hank of Peraia 
lI_rl. M. B. Ciandbi & Co. 
Meara. R. P. Sbroff & Sona 
Chartcl'fl(l Bank of India, Alii-

tralia lind China, Bombay. 
Chartered Bank of India, AUI-

tralia and China, for Amritar 
BrlllWh. 

Chartored Blink of India, AUI' 
tmlia and China, for Karachi 
Brauch. 

t'bartered DlIonk of India, AUI-
tralia BlId China, for Delhi 
Branch. .. , 

National BtIlI\' of India, Ltd., 
Bc!JiIbay. 

KoTonal Hank of India, Ltd., 
for Ka\'&(lhi Brauch. 

National Dank of India, Ltd., 
for Delhi Branch. ... 

National Bank of India, for 
Lahore Branoh. 

• 

Amount 
all"'ted. 

9,000 

9,000 
9,000 
9,000 
9,000 
8,000 
9,000 
9,000 
9,000 
6,000 

6,OQO 
9,000 
9,000 
9,000 

9,000 
9,000 
7,000 
9,000 

9,000 

9,000 

8,000 

9,000 

9,000 

8,000 

9,000 

Name of appUeanti. 

BOMBAY -ItDft/lld,. 

I_."iaH.-.clODcId. 

Natioul Bank of buIia, for 
Tuticorin Branoh. 

National Bank of India, far 
Amritar Branch. 

D"ff'r',rl •• 

Bombay CompaJl)', Ltd. • 
Bank of Baroda, Bombay • 
Bank of Baroda OtIce 
Euteru Bank • 
National Bank of South AiM 
Hong Kong 4: Shanghai BanJdng 

Carpn., Bombay. 
HOIIg Kong 4: Shanghli Banking 

Corpn., far Rangoon Ollce. 

Total 

MADRAS. 

Bank of Madru, Madru • 
Mercantile Bank of India, Ltd., 

Madru. 
Chartered Bank of India, Austra-

lia and Cbina, Madl'&l. 
National Bank of India, Ltd., 

Madra BI'&JlCh. 
National Bank of India, Ltd., 

Tutioorin Brauch. 
Tat. Induatrial Bank, Ltd., 

Madru. 
](eurl. T. A. Taylor II: Co. 
Mealrl. Walker '" Co., Kadru 
M_n. Parry 4: Co. 

To~l 

8.QOO 

8.0(1) 

9,000 
9,0(1) 
9,000 
9,000 
7,«» 
9,000 

9,000 

678,000 

9,000 
V,OOO 
9,000 

9,000 

9,000 

8,000 

8,«» 
8,000 
9,000 -.--

79,000 



xlvi .PPENDIX. 

Lilt of applicants for Reverse Councils to whom allotment. have been made. 
at the -.1e held on the 16th Augut 1920. 

Nlimle of _pp1laa_ 

Chartered Balik of Iaala, .A-utr.-na 41; CbiDa, Calcutta. 
Chartered BalIk of IDclla. Auatra-

n. 41; Cbilla, CaWll'pCll'e. 
Cbarterecl Balik of lJull .. Auatra-

n. &: Cbiua, RaJllOOll. 
Chartered B&1Ik of ludia, Auatra-

lia & Cbiua, Colombo. 
BIIl'IUh Oil Co., LtAL • • 
lIeroautila Bank of ·Iudia, Ltd., 

CalClltt .. 
Mensntile Bank of IncUa, Ltd., 

Raagoou. . 
Internaticmal B&1Ild1ll Corpu; 
Butern Balik LtAL. • 
Graham & Co. • 
GeOrge Hendenon & Co. 
George Heodenon 41; Co., a/e JI. 

David&: Co. 
George Hend8l'lOn 4: Co., a/e Bar-

nagore J ute Factory Co., LtAL 
Walker Goward &: Co. • • 
Cox&:Co. • •..• • 
Cox & Co., Bawalpiudi OSee • 
Ralli Brotben • ., 
Bombay Company, Ltd. • • 
~lahabad Bank, Ltd. • : 
Commilllicnel'l for the Port of 

Calcutta. 
Bauk of Bengal • • 
Bank of Bengal ale Tumer Mor-

rlllOll & Co., Ltd. 
Bank of Bengal a/e E. D. Suo 

IOOIl &: Co. , 
National Halik of Iodia, Ltd • 
National Bank of Indi .. Ltd., a/o 

c.wupore. 
IITaticmal Bank of India, Ltd., _/0 
. Bangoon, 

National Bank of lDdia, LtAL, a/o 
Chittagong. 

'!'ala Indutrill Bank, Ltd. • 
Tat. In~ BaDk, LtAL, a/e 

Ralll 
Ea.te1'!I Ltd., 1'/0 Colombo 

Bra.ncb •. 
Yolrobama Specie Bank, Ltd .1 
Cox &: Co., a/e Srlnagar Olllee • 
lIackinnon irlackenlie 41; Co. • 
8h.,.. Wallaee 4; Co. • • 
J..op&:Co.. • • • 
InterDatlonal Banking Corpn.,a/c 

BoaDl'OOD. . 
Eo Meller & Co., lItAL 

N a. of applioall'" 

-. ·---1----------1----

9,000 

9,000 

9,000 

9,000 

8,000 
0,000 

0,000 

9,000 
9,000 
8,000 
8,000 
8,000 

8,000 

6,000 
9,000' 
9,000 
8,000 
8,000 
9,000 
8,000 

'9000 
8;000 
8,000 

9,000 
9,000 

9,000 

9,000' 

9,000 

9,000 

6,000 
9,000 
7,000 
7,000 
6,000 
6,000 

8,000 

CALCUTTA-eotlld.' 

E. Heyer, F..eq. • • 
Unillll IDlnrallCfJ 80clety of 

Callton, Ltd. 
HODg Kong 4; Shanghal BlI1Ikinl' 

COrporatlOD. 
Hong ~ &; IiIbanghal Banking 

Corporation _/0 Colombo OtBae. 
Hnrdutroy Chamrla & Co. 

8,000 
8,000 

9,000 

~,cftt 

8,000 1----
. 'l'otal 

BOHBAY. 

Mareantile Bank of India • 
Meara. 8uioou J. David &; Co. 
M_ra. Tnrner· MorrilOn & Co. • 
Meara. Promoband Raycband &: 

Son •• 
CompWlr National d'ElCOIIlpte de 

Parla. 
Mr. Dadiba Merwanji Dalal 
111_. E. D. SuIon &; Co. 
Mr. J. E. Ra)1llOnd 
Mr. R. E. SaQOOn • 
Captain E. V. 8111100n 
Mr. M. E. S .. .oon 
Meara. E. D. SlIItOOn &; Co., 

Karachi OSee. 
Mr. A. W. 8allllOOn. • 
Mr. A. J. Ra)'11lond • • 
Sir 8auoon. Bart • • • 
Central Hank·of India, Ltd*i 

Bombay. . 
Central Bank of India, Ltd., 

for Karachi Jlranch. 
Central Bank of India, Ltct, 

for Lllhore Ilt-anoh. 
Bombay Electric Snppl,y"& TraIB· 

way. Co. 
Bombay Dyeint &; Manufacturing 

Co. . 
Sir Shapnrj\ Broacha Milia • 
)I ereantile Bank of India, for 

Karachi BrallM. 
Sir Cow .. jl .Jebantir Bart • 
Yokobama 8tJeI:i.e Bank, Bombay 
Yokohama Spede Bank, fOr 

Rangoon 0ftI00. 
Meara. Shaw Wallace &; Co. • 
Mr. J. N. Roae • 
Bank of Iudia 
Mr. Narottam Morarjl • 

846,000 

8,000 
9,000 
'1,000 
8,000 

9,000 

9,000 
8,000 
9,000 
9,000 
9,000 
8,000 
9,000 

9,000 
9,000 
8,000 
8,000 

'~ , 
8,000 

9,000 

9,000 

9,000 
8,000 

9,000 
8,000 
.8,~ 

6,000 
9,000 
9,000, 
9,000 



Al'PBNDlX. xlvii 

List of applicants for Beverte Councils to whom allotments have boen made 
; at the IBle held on the 26th A~ 1920-cont1L 

----------------------~----------.------~--------~----~---------. 
Name at appllCl&llte. AmollDt 

a1Wted • Name of applicant.. Amount 
allotted. 

. ~, 
----~--------------I-------- I----- --------------  .-------

BOXBA.Y-eolild. 

I_cUote,-GOntd. 

X..,.. Col &: Co.. • 
SlImitomo Bank • 

..-1drperial Hank nt p.,ma. . 
·Tat. Indnstrial Bank for Ca_ 
. pore *lranch. 
Tat. lodnltrial Bank for Bombay 

Branch. 
'TlAta Indnltrial Bank for Luck· 

now, Branch. 
)I.r •. W. &: A. Graham '" Co. 
lIf_rl. Ralli Brothsn, Bombay. 
lII_ra. Ralli Brotherl, for 

Karachi Branch. 
Meal'l. Ram Brothera, for 

Tntioorin "ranch. 
National Bank of India tor 

Tntil'Orin Branch. 
National Bank of India for 

Delhi Brauch. 
Mitaui Bnaaan Kalaba 
Ikeda & Co. • • 
Suznki & Co. • 
OIIAka ShoBml Kal,ha • 
Balik of Taiwan •• 

. Crown. Spinning & Manufactur. 
ing Co • 

• r. H. J. Petchwhite • 
Mearl. 8ymons Barlow & Co. 
M_n. R. P. Shru!! '" Sons 
}I_I'fI. M. B. Gandhi & Co. 
Mr. }o'. E. }'\inahaw. . • 
InternatiiIM Banking Corpora. 

tion. 
o 'ifational Bank of IndiA, Bombay 

National Bank of India, for 
Karachi Branoh. 

National Bank of Iudia, for 
Lahore Branch. 

National Bank of Illdia, for 
Cochiu Branr.h. 

National Bank of Iudia, for 
Amrihar .~ranch. 

o Chartered Bank of India, 
ADitralla & China, Bombay. 

Gartered Bank of India 
AulltraUa & China, for DelhI 
Branoh. 

8,000 
9,000 
9,000 
8,000 

8,000 

9,000 

9,000 
8,000 
8,000 

9,000 

9,000 

9,000 

9,000 
9,000 
8,000 
8,000 
9,000 
6,000 

6,000 
9,000 
9,000 
9,000 
9,000 
9,000 

8,000 
8,000 

8,000 

8,000 

9,000 

8,000 

9,000 

• 

BOM8AY--oOtlCU. 

I,._di4ll • .-eontd. 

Chartered Bank' of India, 
Auralla & China, for Amritaar. 
Branch. 

Chartered Bank of India, 
Anatra1ia'" China, for Karachi 
Brall('.h. 

Bombay Company, Ltd. • 
Bank of Bombay, Bombay 
Eutern Bank • 
National Bank of South 

Africa. 
Hong· Kong & Shanghai BaDldng 

Corporation, Bombay. 
Hong.Kong & Shanghai Banking 

Co1'JlOratiuu for Rangoon Oftiee. 

Total 

• MADRAS. 

Bank of Madraa, Madrae 
Merealltilo Bank of India, Ltd., 

Madraa. 
NlAtional Bank of India, Ltd., 

Madraa Branch. 0 

National B&1\k of India, Ltd., 
Tutloorin Branch. . 

Charterted Bank of India, ADI' 
tralia Rnd China, Madru. 

M_ra. T. A. Taylor & Co. • 
M.rl. Walker & Co., Madra. • 
Meaara. ~rry & Co., Madraa • 
Tat. 1I1d1l.trial Bank, Ltd., 

Madraa. 

De/BN"tU. 

Mean. Binny & Co., Madra. 

8,000 

8,000 

9,000 
8,000 
9,000 
8,000 

8,000 

7,000 

669,000 

9,000 
8,000 

9,000 

8,000 

9,000 

9,000 
9,000 
9,000 
7,000 

8,000 

86,000 

• 



xlviii Al'PENDIX. . 
List of applicants for Reverse Connoil8 to whom allotment8 bave been made at 
• the sale held on the 2nd September 1920 . • 

Name of appUauta. Amount 
allotted. Name of applicant •• .Amout. 

all~. 

-.--- .. --------.----~I-----II-----------.-.. " ________ _ 

BOHBAY. 

Bank of Bombay • • • 
Bombay Dyei~ .t MUlufaetur-

iug Co. 
Bombay Electrio 8upply '" Tram-

way Co. 
Mr. DIMliba MerwUljee Dalal 
Meur .. SauoouJ. David. . 
Sir eow .. ji J ehall(Jir, Bart x-r .. R. P. Shroff .t 80m 
M ..... M. B. Gandhi .t Co. 
SirShapurji Broaoha lIrfilla • 
Memmtile Bank of India, Ltd,. 

Bombay. 
Mercantile Bank of India, Ltd., 

for Karaehi BrlUlch. 
Central Bank of India, Bombay . 
Central BUlk of India, for 

Lahore BrlUlch. 
Central BUlk of lDdia, for 

Amritpr Branch. 
Central Bank of India, for 

Karacbi Branch. 
"Bllnk of Taiwan 
Ikeda &; Co. 
8uznki &; Co. 
o..b Sholen Kaitha 
Capt. E. V. S_ . . . 
MeNn E. D. S88IOOD &; Co., for 

Karacbi 0tIlC,!e. 
Sir Edwr.rd 8_. Bart .. 
Mr • .,lhert Raymond 
Mr. R. E. SBIIOOD • 
Mr. J. E. Raymcmd . 
Mr. M. E. 8_ • 
M_r. E. D. 8uIOOD &; Co. 
Mr. A. J. Raymond • 
Mr. H. W. Saaaoon 
Y oJwhama Specie Bank, 

Bombay. 
Yokohama B1Jecie Bank for 

Rangoon OSee. 
YokohalllB 8pecie Bauk for 

Caleut. otlce. 
Mitlui BrillBn Kaitha • 
8amitomo Balik •• 
Comptoir National D'ElOOI11pte de 

Paria. 
Bank o.f India. • 
Jd:ea'-'"i'remchUld Boychand & 

S;;' 
Hr. J. .~OIe • • • »-n. w: .t Z. Graham " Co. 

£ 

8,000 
8,000 

III 

8,000 

8,000 
8,000 
8,000 
s,ooo 
8,000 
8,000 
8,000 

8,000 

8,000 
8,000 

8,000 

8,000 

8,000 
8,000 
8.000 
8,000 
7,000 
7,000 

8,000 
8,000 
8,000 
8,000 
8,000 
8,000 
8,000 
8,000 
8,000 

8,000 

8,000 

8,000 
8,000 
8,000 

8,000 
8,000 

8,000 
8,000 

Crown Spillning " Manufat-tur. 
lug Co. 

MeIII1'I. Cox &. Co., Bombay . 
ll_n. Cox & Co., for Kanohi 

0ftIee. 
Tat. IndUltrial Bank of Cawn. 

pore BrlUlch. 
Imperial Bank of Persia. • 
IDternational Banking Corpora. 

tion. 
Natioaal Bank of India, 

Bombay. 
National Bank of India, for 

Delhi Branch. 
National BUlk of India, for 

Karachi Branch. 
NUioual BUlk of India, for 

Amritaar Brancb. 
National Bank of India, for 

Coohin Branch. 
National Bank of India, for 

Lahore Branch. 
Mr. I'. E. Dinabaw. • . 
Charteroci Bank of India, Aust· 

ralia &. China. 
Charter6l1 Bank of India, Auatralia 

and Chioa for Amritaar Branch. 
Chartered Bank of India, 

Au.tralie '" China for Karachi 
!lraneh. 

Chartered Bank of Iudia, AUltralie, .'t 
and China for Delhi Branch 

Chartered Baok of India, AUltralia, 
and Chilla for Colombo Branoh. 

MeIlBrl. Ralli Brothen, Bombay • 
X_no Ralli Brotber., for 

Karachi Ofllce. 
Moun Ralli Brothen, for Tutl. 

corio Office. 
Mr. Narottam Morarji • 
Tata Indu.trial Bank, Bombay • 
Tat. InduIMal Bank, for Luek. 

now Oftlce. 
118I11I'II. CowlI.ji Din.haw.t 

Brol. 

Dife,....d,. 

MeNl'II. Turner MorrilOn '" Co. 
BUlk of Baroda, Bombay •• 
Hongkong &; IShanghai Banking 

Corporatl~. 

7,000' . ... _",'-
8,000' 
8,000' 

8,000 

8,000 
8,000 

8,000-

8,000: 

8,000-

8,()()() 

8,()()() 

8,000 

8,000 
8,000 

8,()()()o 

8,000' 

8,000' 

8,000-

8,000· 
8,000' 

8,000· 

8,000-
8,000 
8,000 

8,000. 

8,000' 
8,000 
8,()()() 



Arl'ENDIX. 

Lillt of applicants for &verae Councils to whom allotments have been made at. 
the .le Jleld on the 2nd SepiLember 1920-contd. 

Name of applicant.. Amoant 
allotted. Name of appUll&Dt •• Amout 

allotted. 

----------------------- .. --------~-----------------------~-------

D4/",.,.'lfl; -ilODtd. 
Butern Bank • 
JII_n. Wallace k Co. 
N-'icm&1 Bank of Soath Africa 
..... , Company, I.td. • 

Total 

MADBAS. 

I_,diatu. 

Bank of Madral, Madraa. • 
Tata Indu.trial Bank, Ltd., 

Madraa. 
Chartered Bank of India, 

Auetralia .t Chiua, Madraa. 
National Bank of India, Ltd., 

Madraa Branch. 
N al;ional Bank of India, 

Tutioorin Branch. 
Mercantile Bank of India, Ltd., 

Madra •. 
Melin. Walker &; Co. Madru. 
Me •• n. Parry .t Co., Madraa. 

D6.!errlld,. 

CALCUTTA-ao.U. 

£ I.""diGl, __ oontd. 
8,000 lIereantile Bank of India, a/t: 
8,000 KanlOOll. 
8,000 Meroantile Bank of India, a/e 
8,000 Delhi. 

1-- NatilDa! Ba'lk of India 
6,66,000 National Bank of India, a/o 

Ch &&agon,. 
National Bank or Jndia, a ~ 

Cawnpal"e. 
Salioaa) HlUlk of Iudia, a/o 

aangoon. 
8,000 Nationl\l Bank of India, a/o 
8,000 Colombo. 

8,000 
Commi.llolle-I for the PO" of 

Caloutt.. 
Geor"" Bd"de'IOO '" Co. 

8,000 George Hendel'lOn '" Co., ./0 K. 
Uayid '" Co. 

8,000 George HellderlOn k Co. a/o. 
lIarnlgore Jnte Factory Co., 
Ltd. 8,000 

£"t.rn Bank • • • 
8,000 Eut",11 Bank a/o Colombo • 
8,000 Hank of Be .. ,.,. • 

Tarner, Morrison & Co. 
E. U. Suaoen k Co. 
llillanden, Arbuthnot k Co. 

MtlIIII1'l. W. A. Bearden k Co., 8,000 Tata Indultrial Bank. , • 
Madraa. Tata Indultrial BlLalc, 1\/0 RallJOOD 

]4_rs. Binny & ·Co., Madra.. 8,000 Walker Uoward '" Co. • • 
1------4 Hurdntroy Chamria. • 

Total 80,000 n.mpurtllp Chalnria 
AlIah"bad B"nll. • • .- • CALCUTTA. 

Immlldia.t". 

Chartered Bank of India, A a.tra-
lia aud China. 

Chartel'lld Bank ot lndi., .hatra· 
Ua and China, ale Cawnpore 

Arnecy. 
Chartered 13aok of India, A ultra· 

till and Cbina, a/a MUIJOOD 
Appey. 

Internatlonal Hankin, Coporat\OII 
Interutlona.l BallkiDr Corporation 

ltillgoon. 
Cox kCo. •• 
Cox.t Co., a/o RaY"alpllidl 
eo.I&; Co., a/o brln.,., • 
GrablUll &; Co.: • • , 
Burma Oil Co. Ltd. 
]4eroantile Bank of Indla • 

tlbaw, W.llllee & Co. • • 
Illterlltltional Bankin, Corporation 

ale C. R. C,,..io & Co. 
Maokinnon, Maok8\lzi6 k Co. 

8,000 Ralli Brothers 
Bombay COIDp"ny, Ltd. 

8,000 Je..op & Co., Ltd. 
It Meyer & Co., Ltc!. • 
11:. Meyer, Etq. • 

8,000 Union Inlurance Soclety of 
CantoJlI. 

HOllr KOII, and Sbaorbai Banking 
8.000 Corporation. 
8,000 Hoog.Kong and S~.D l'ai Bankin I 

COl"pOratioh, ala Colombo. 
8,000 
8,000 
8,000 
8,00 
8,000 
8,000 

W'rT.d •• 
Alliance BeL k of 81mla 

Total 

£ 
8,000 

8,0000 

8.000' 
8,000·. 

',01» 
8,000 

8,000 

8,000. 

8,000· 
8,()()(). 

8.000 
8,000 

8,000 
8,000 
8,1100. 
8,OOG 
8,000 
8,000 
8""0 
8:000. 
6,000· 
8,000. 
8,000· 
8,UOO 
7,0(1)-
6,000 

6,000· 
7,000 
8,000 
fI,OOO 
8,000 
8,000· 
8,000· 

8,000 

8,000· 

6,000 

af)II,oOO 



1 Al'l'ENDIX. 

List of a.pplicants for Reverse Councils to whom a.llotments have been 
'made a.t the we held on the 7th September 1920 . 

• 

ULCUTTA. .. 
llercantile B.nk of ladl. 
.Jlereantile Bank of ladia, ./0 

B_lJIOOn Bnmob. 
:Me_atile Hauk of Iadia, I/O 

Velhi Bnmoh. 
llarma Oil Co., I.W.. • • 
HOII' Kong alll\ Shanghai BalikiDg 

CorporatioD. 
Bong Kong .Dd Shanlhal Bankln. 
• Corporation,I.fe Colombo 

Branch. 
tJnioD In.araDOfl 80cietJ of Canton, 

Ltd. 
COlt &. Co. • • • • • 
Col: &. Co., 1./0 Rawilpindl Branch 
George HenderlOD &. Co. • • 
-George HenderIon"" Co., a/e 

,nal'MCoJre· Jate Faetorl, Co., 
Ltd .. 

Eutem nank, Ltd.. . • 
&ttem Bank, L~., a/o Nether-

Iud. I ndia Commercial lIank. 
N.tional DUtk of J rlClia, I.td. • 
N &tional 'ank of India, L6cl., a/Il 

C&wnpCll'tl Kranch • 
• National nank of India, Ltd., a/e 

ChitfRgonr Dranoh. 
Nltional Bank of lndi ... Ltd., ./e 

Rango"n Dranch. 
N_tional Bank of India, Ltd., I/O 

Cc.lOllloo llrauob. 
.Sha., Wallaee &. Co. • 
Commi •• ionera for tbe Port of 

Caloo~ta. 
Hank of Benlal. • • • 
BanJc of Bengal, a/o Gillanderl, 

Arbuthnut & Co. 
nank of Bengal, a/o Mackinnon, 

Mackollzie & Co. 
Blnlr of Bengal, 1./0 E. 1). SllIOOn 

.& Co. . 
Bank of lIeng .. I, 1./0 Tarner, Korrl-

IOn &. Co., I.tel. 
Ch.rtereCl B.nk of Inelia, Aaitralla 

lind Cbinl. 
Cbartered Bank of IncHa, Au.h'l.Ua 

Ind China, a/e CIlJJlpore B ... nob. 
Chartered Bank of loelil,' A a.tr&UI 

a"d Chioa, ./0 R.ngooa UrBacb. 
E. }tVer, Eaq.. • • • 
~er oCo.. • • • 

Amoaut 
allotted. 

9.000 
8,000 

',oJO 
8,000 
8,000 

1,000 

8,000 

91X» 
9,000 
8,000 
8,000 

9,000 
8,ouo 
8,000 
9,000 

8,000 

9,OCO 

9,000 

",000 
1,000 

9,000 
B,OOO 

8,000 

e,ooo 
8,000 

9,000 

9,000 

9,000 

8,000 
8,000 

Name of appUaantl. 

CALCUTTA-co.tll. 

I .... ldilll" __ td. 
I 

COl & Co., a/o Sriaap' BmBOh .' 
JiMtern bank, ./0 Colombo BraDoh 
IInrcintroy Chamia '" Co.. • 
BII!II Brot·hera. • 
Walker Uoward. & Co. • • • 
lutrJrllatlou.l Banldng Corporallloa 
Iat.era&ttohnl Sanking Corporation, 

_/0 Raagoon Braaoh. 
Calcutta lndo.trill Mault 
Tat. Inda.trial Bauk • 
Bampartlp Chamria • 

De./,rred,.· 

Bombay Co., Ltd. 

BOKBAY. 

Total 

Domh.,. Electric' Sappll aad 
Tram. I,. CO. 

Bombay DleWg &Dd Manufactaring 
Co. 

B&IIk of EOtr. bay . • 
Mil"". 8 .. Il000 J. David "'·Co. 
llr. Dadlbr. Mer"'anji 11.1.1. .It 
Sir Co .... jl Jeha"gir, Bart.. • 
Iaternati?nal Danking Corporation 
Contrl' Hlnk of ladia . • • 
Y"koh8ma Speole Bank, Bomba,. • 
r okohama Specie Balik for Rangoon 

Ofllce. 
M ..... Col and ComPIDY, BomblY 
Melar.. Co:!: .lId CcmplIIY for' 

Karachi OSee. 
Kflllr.. W. aad A. Graham ud 

Co. 
buzaki and Company • 
)fltlo\ Bu •• a K.ltba • 
Ikeda I.nel Company 
Bank of Tal •• a • 
Ouka So.b", K.I.ba • 
Imperial Balik of Perala 

.. 
B."k of India . • 
Me_ntile Bank of Iadla for 

KU'IIOhi Brlllob. 

8,000 
' ••• < 8,000 
8,000 
6,000 
9,000 
9,OOU 

r.,ooo 
8,000 
S,CXl() 

tJ,OCO 

8408,000 

9,000 

8,000 

8,000 
9,000 
9,000 
8.000 ,,;000 
9,000 
8,000 
8,000 

7,000 
7,000 

. 

sPfX/ 
8,000 
8,000 
8,000 
8,000 
8,000 
8,000 
8,000 
·8,000 



APPENDIX. Ii 

List of applicant. for Reverse Councils to whom allotments have been made at. 
• . the sale held on the 7th September 19!O-coflttl. 

N.me of appliaant •• 

'''.flltNI flank of {ndla for AmrU., 
Branch. 

Con'r.1 Bank of India for Laborf 
Branch. 

lfercan'ile Bank of India . • 
(l(",t·ral Bank of Imlla for Xaraehl 

Branoh. 
National B&IIlI: of India, BoDibay • 
Natlllllli D.nk of, India for CocMn 

Branch. 
lIr. F. E. Dinlbaw • 
lb. J. N. Roae. • • • 
Chartl'J"ed Bank fOl' Karachi Branch 
Mr. Narottam MONrji . • • 
'fata Ilidoitrial Bank for C"'"1I' 

P"" Rrnneb. 
Tab' IndD.trial Bank for Lueknow 

BI'AII"b. 
Chartered Bal.k, Bombay • • 
NRtio"al Ba .. k of Iudia for Xaraohi 

Branch. . 
N.'iOl,al nank of India for Delhi 

Br,,"ch. 
National B,nk of India fOl' Amrit. 

• 1' Branob. 
National Bank of India for Lahore 

Bra"eh. 
Me ... l. R. P. Shroff &; Sona.. .1 
8umitomo Ba~  '.1 
Mr. A. ~. Raymond • • 
lb. Allmrt Raymond. • • I 
"r. B. W. SUIOOn • • • \ 
Mr. R. It a.llOOn • • • 
C.PL. K V. Sueoon • • • 
Crown Spinoh.g &; ManufartnriDf 

Co. 
Chart~red Balik for Pelhl Bl'Anch 

Cbartered Hank for Amrit.al'··Branch 
Tat. Inda.trial Bank, Bomh.,. • 
Sir ~h.pur i BrOllOha Milia . 
Mour •• M. B. Galldhl I;·Co • 
Sir E. SallOOn, Bart. 
1I .. 11'I. R. D. 81'_D &; Co. for 

Karatlhi Offict'. 
lIr. M. E. SHuoon 
Mr. J. E. R8,mo1l4 • 

; 

Amount 
allotwd. 

e 

8,000 

8,000 

9,000 
9,000 

9,000 
9,000 

9,000 
9,000 
9,000 
9,000 
9,000 

I!,OOO 

9,000 
8,000 

8,000 

8,000 

8,000 

9,000 
9,000 
8,O! () 
8,000 
8,OOu 
8,000 
0,000 
9,000 

9,OO() 
8,000 
9,000 
9,000 
9,000 
8,000 
9,000 

8,000 
8,000 

Name of applicant.. 

BOKBAY -fltHtI11d. 

IfllfllldW',......oonc1d. 

MelllrI. Premcband R010hlnd I; 
SOUl. . 

Comptoir National d'Eleompte de 
Pari,. 

}fellrl. Ralli Brotherl, Bombay • 
MeuN. Ralli Brothers for K.rachl 

Oftlce. 
~ee.ra. Ralli Brotbera for Tutlaoriu 
Meal... Eo D. Sauona k Co .. 

Bombay. 

MOMrI. Turner Morrl,on I;·Co. 
Balik of Haroda, Bombay 
Hong Kong &; bbanghai Boanking 

Corp"fatlon. 
MeliN. W&,1llee &. Co. • • 
Bombay Compa"y. Ltd. . 
National Bank of Sooth Africa 
BalterD Bank.. • 

'fOTAL 

9,000 

Il,QOO 
8,000 

8,000 
9,000 

9,000 
9,000 
9,000 

.9,000 
9,000 
9,000 
9,000 

~1,000 .-----MADRAli • 

lIeroantlie Bank of lodla, l.td., 
Madraa. 

U."k of MndlRa, Madr.. • . 
CbllrtorM Hank o~ Iodla, Aaatraiia 

&lid China, Madril. 
National Bank of Indi.. Ltd., 

Madral Branch. 
National Hank of Iadil, !.td., Tutl. 

corin B.'ancb. 
Meeln. Walker &; Co., Madral • 
Mee,\'II. Parry &. Co., Madr.. • 
TaU. Indu.trial B_llk, Ltd., Madral 

Def~rretl'. 
M.,\'II. W. A.. Beardlell I; CII., 

Madl'Al. 

TOTAL 

9,000 

al,OOO 
8,000 

8,000 

8,000 

9,000 
9,000 
',000 
9,000 

~.--
76,000 



ill APl'ENDIX. 

List of applicants for Reverse Counoilll to whom .uotmentb have been 
made at the sale beld on the 18th September 1920. • 

Name of appli.ntl. 

CALCUTTA. 

I 
E. Meyft &; Co., Ltd • I 
Ir. lIe1er, EIq. ••• 
latltll.tioaal Bau1:lal Corporatioa 
lateru.tion.l BlUlkiDi Corpon~ou, 

Raagoon BraDllh. 
GrahuD .ud Co. • • 
Jl ... eautil. Bank of ladi.. • 
lIeNRntile Duk of India, Bapon 

B ... llch. 
Cox Uld 00. • • • • eo. &; Co. a/e B.walpindi BlaDch 
COIIl.m.iouura for the Pan of 

C.lcutta. 
Charwred Baak uf II&4la, A ..... 1i • 

• nd Cbin •• 
Ch.rtered B"nk of India, Aaa'nlia 
. and Chi.:,O Cawnpore Branch. 

Cbartered of India, .a.traJia 
and Cbilla '/0 BaDluon branch. 

T.la lnda .. rial Bank, Ltd.. • 
Tata ludu.trial Uank, Ltd., a/a 

Haugoon Branch • 
. Walker Goward &; Co. • 
Au.baNd Bank . 
J_p &:. Co., Ltd. 
Barma Oil Ce., Ltd.. • 
Union I ... ara .. ee Society of C.nton, 

Limited. 
Hong KOIJI &; 8haaghal Buking 

(:orporatiov. 
Bong Kong &; Shanghai Baoldug 

Corporation a/e Colombo Branch. 
Shaw Wallace &; Co.. • • 
Cox &; C ..... a/a 8n.uapr B r a"ah 
B.1li B to' then • 
Butern Blnk. •• 
Eaetern B~n  a/e Netherlaud, Iadia 

Commercialliaak. 
Georgo HeuderlOn &; Co. a/e 

BarnAlrOr. J ute Factor, Co., 
Ltd. I 

08Cl1'le HenderlOll &; Co. , 
Jlltenl HUilan Kaiah .. LtcL • 
National Balik of India • • 
Natiullal Blink of Iud,a a/o Chitt.· 

goug BI-&Dch. 
.~lonal Benk "f India a/o Cawn-
jJOl'8 Brallcb. 

!iftloaal Bauk of India a/a Ban-
gooa Brallob. 

a~iu .. al Balik of india a/r 
.Cololllbo BraDoh, 
.. otBenpl. . i 

Amount 
allotted. 

9,000 
9,000 
9,000 
8,();JO 

9,000 
9,000 
8,000 

9,000 
8.00,' 
9,000 

Cj"LCU1'TA.-oollld. 

1 ..... W"-oootd. 

BlInk of Benpl a/o uUlandera 
Arbuthnot &; Co. 

Baak of Benpl, a/a TurDII' 
JrlomlOn &; Co. 

Harduliro,y Ohamria &; Co. 
B_purtap Chamrla • 
D. ehalUrla, EIq, • • 
Yukohama tlpecte Bank , 
Caloa'ta Ilidaearial Bank a/a 

B .. at Lal Nathan,. 
Caloutta Indu.trial BUlk a/c 

Haldle! D .. BIUIIaIIVW. 

D,.Iu,.,tl •. 

8,~., 

8,000 
6,000 
6,000 
6,0011 
6,000 

6,000 

.9,000 A.Uiaace Bank of Simla 9,000 

8,000 

8,000 
8,000 

8,000 
9,000 
6,ll(}() 
9,000 
9,000 

9,000 

8,000 

8,000 
6,000 
0,000 
9,000 
7,000 

0,000 

9.000 
7,000 
9,000 
8,000 

8,000 

8,000 

8,000 

8,000 

TOTAr. 

. BOMBAY. 

Imm,diate,. 

Sir 8bapurjl Bl'OIM'ha Mma , 
AI .. r,. SallOOll J. David &; Cu. 
U..mba, Dyeiul &; .. a .. ufactur!DI 

C", 

D,ooa 
9,000 
9,OiJO 

Bauk of BOlnba,.. 8,«)0 
lIercantllu Bank of India 9.uoo 
Interlilltiolial nanking Cor]JCIratloII • 9,000 
Tat. Iodu.'rlal Bank for LuokDllw 'i, 8,000 

"ranob. 
Tat. Indu.trial Bauk fur Cawupor. 8,OUt 

tlrancb. 
.Mr. F. E. Dinabalv 9,000 
Me .. ,.. Cox &; Co. •• 8,000 
lK_rt. PrelDOhlllld Boyobaaol &; 8,000 

Son •• 
Celltral BanI. of llldia, Bomba,. 9,000 
Celltral 11111111 of bdla for AlDritear 8,000 

Dr.nob. 
Central Balik of luella, Karachi 

BI'lJI(lb. 
Compteir National d'Eacompt. 

de Pari •• 
Mr. Dadiba Merwanjl Dalal , 
8ir Cuwa.jl JebBnglr, Bart.. , 
C8I,bral Haok of luella for Lahore 

llranch. 
Bank of India 
Mr. J, N. ROIl • • 
Yokobama Specie Bank 

!I,/1()() 
9,000 
9,000 



41'1'0DIX. liii 

LiRt of a.pplicants for Reverse Conncils to whom allotments have been 
made at the sale ~eld on the 18th September 1920--contd. 

N.me of .pplican .... Amoant 
allotted. HIlDIe of .pplicaat •• Amoant 

.1I0tted • 

. __ .-_. __ .. -- -·-------1---- .--- ._-_._---_._ .. _ .•. ---:._--
BOMBAY-oo.,d. 

X_rl. W. " A. Oraham .I; Co. • 
8amltomo Itauk.. • 
M'r. Harottam Morarll • • 
Tata Indult·rlal Bank • • 
Mr. B. W. Sa_a . • • 
X.n. E. D. 8uIoon "Co., KAra· 

• lIl Branoh. 
-captain E. V. SallOOn. 
Mr. J. E. Raymond 
lIr. R. E. SlilOOn 
Hr. M. E. BellOOa 
1[1'. Albert a.~lDOnd 
M_N. E. D. Sa.I01I.I; Co. • • 
Mr. A. J. Ravmond •• 
Sir Edward R_II, Bart.. • 
-Charte-ed Rank of Iudla, Aa.tralla 

and'Chilla fflt'Delhl A,enoy. 
Cbartered Bank of India, A u.tralla 

.nd China for Karacbi Agency. 
Crown Spinning .nd M.na-

facturi nr Co. 
MftliN. B. P. Shrol! & Son •• 
Heda & Co. • 
Mercantile Bank of Indla for 

Karachi Brauoh. 
Chartered Bank of Iadi&, AUltralia 

and China, BOIDbay. 
Chartered nallk of ludla, Australia 

IoIId China for Amritaar Br8Dob. 
Imperial lIallk of Peraia • 
11.1'1. M. B. Oandhi .I; Co. • 
Mitauill'/:ldn Kaiaba • o..k. ~bean KaI.b. . 

..l'~ .. uki & Co. • • 
~all  of Taiwan. • • • 
National Hank oUudia, Bombay • 
Nati01l&1 BADk of India for Amrit-

.ar Branob. • 
National Bank of India tor Dolbi 

BI'IUlcb. 
National B .. nk of India for Labore 

Braneh. ~ 
National Hank of lndia fill' Karechi 

Bralloh. 

8,000 
8,000 
8,000 
8,000 
8,000 
8,000 

8,000 
8.000 
8.000 
8,000 
8,000 
9,000 
9,000 
8,000 
8,000 

8,000 

9,000 

9,000 
9,000 
7,000 

8,000 

8,000 

9,000 
9,000 
9,000 
9,000 
9.000 
9,000 
9,000 
8,000 

8,000 

BOKBAy_tilrlII. 

l..,diol,l-OOIIo1cl. 

NationRI BBDk of Ia/lia for Coobin 
Branoh. 

Hoag Kong Shanghai BankiD, Cor. 
plration, Bombay . 

Hon, Koolf Sbaagbai Banking Cor-
poration for Rangoon nllae. 

Hank of Baroda. . • 
National nank cf Soath Africa 
M_I'I. Wallace.l; Co. • • 
Bombay Company, Ltd. 
Ellltern Bank • • 

MADRAS. 

1",.,d'GI". 

ToIIal 

Bank of Madra., Ha:!ru • • 
TAt. IndD.trial ank, Ltd., Mad, •• 
Chartered Bauk of India,Aaltr.li, 

& Cbinn, Mad •••. 
National H .. :.k of Indta, Limited, 

Madr ... Branoh. 
N .. tio,,,.1 Bank of India. Tlltic.lrin 

B,'anch. 
Merca,.tlle Halik of Iadla, Ltd., 

Madraa. 
M_rl. T . .1. Taylor & Co., Madr •• 
KOHrs. Parry & Co .. , Madraa • 
M8IIrI. Walker & Co •. ~Bdru • 

D'I,"',}" 
8,000 M8IIrI. Binny & Co., Ltd., Madrel • 

.v_I'I. W. A. Beardaoll & Co.,Ltd., 
9,000 111"",.1. 

8,000 

9,000 

S,OOO 

9.000 
7,000 
9,000 
9.000 
8.000 

6311,01)0 

8,000 
9,000 
9,000 

8,000 

8,O()l) 

9,000 

9,000 
9,000 
9,000 

, 1,000 
8,000 



liv ,Al'PENDIX. 

List of applica.nts for Reverse Councils to whom allotments have been lnade 
at the sale held on the ~l t September 1920. 

Amoant 
allotted. N.me of app11laatl. 

------------ ----1-._-------------
I .lmouut 

allotted. 

CALCUTT"· 

I_fl.". 
Coli. & Co. • • • • 
Cos & Co., I/e llawalplnai Braooh • 
COli: & Co., a/e 8ri ..... r Branch • 
Chartered Bault of 11Id~, Autralia 

.ndChilla. 
Chartered Bank of India, ./0 c.wn. 

pore Drauoh. 
Char tired Bauk of IIIdIa, a/o 

a."rooll BraDOb. 
Chartered Hank of lDdia, a/o, 

Colombo HrallCh. 
Inte,·.tioJ,,1 ~ lul Corporation 
Comwiaiollerl for '10. Port of Cal· 

00"-. 
Internatiollal Bauklng CorporatlnD, 

a/e RaPPA Breuch. 
llerc.util. Balik of ludla • • 
Mercantile Bank of India, Baugoon 

',Brancb. 
IImlantile Bank of India, Delhi 

Branch. 
Grahlm & Co.. • 
B. Meyer. Eeq.. • 
E. M.¥er & Co., Ltd. • • • 
Walk.r Gllwsrd & 00. . • 
Shaw, W.ll .. & Co.. • • 
£utero,Bahk • • • • 
E.utern B.ok, a/e Colombo Branch 
Allah." Blnk. -. • • 
Yokohau. Specie Ban,k • 
N.tioual Baok of Indi. 
N.tiooal B.uk of India, a/o Cawn· 

pore Branch. 
National· Baok of I04i., ./0 

Rangoon Btaneh. . 
N.tiollal BAlik of Inclis, ./0 Chit ... 

rUII, Branob. 
N.tiolUll &nk of India a/e 

Colombo Brlach. 
T.ta lud •• triIJ Bank. • • 

-' Hong'Kon, & Sban,hal Banking 
Cor.,ollltion. 

Bong KonR & Shanghai Jl&nkiDf 
Corporation, ./0 Colombo Braoc.b. 

Unloll In.arance SocIet1 of Cuton, 
Ltd. 

George Hendenoa & Co. • • 
(),eorge HendcrIon & Co., a/o 811m.· 
-~ ~ Jute lI'actory Co., Ltd. 
'airik of Bellp'. • • • 
GiI1auclerl, "rbathnut & Co. • • 
Tal'ner, MorrilOn & Co. • " 
B. D. f!_n & Co.. • 
JlacklDDqJt, Mackenzl. & Co. 

I,()OI) 
8,000 
8.000 
I,OOU 

8,000 

8,000 

s.ooo 
1,000 
8,000 

8,000 

9,000 
8,000 

8,000 

8,000 
l1,OOO 
8,000 
71»0 
S,OCO 
1,000 
8,000 
9,000 
6,000 
9,000 
8,000 

8.000 

8,000 

8,000 

9,00 .. 
9,000 

8,000 

8,000 

11,000 
8,000 

9,000 
8,000 
8,000 
8,000 
8,000 

M. David & Co.. • • 
Balli Brot bert • 
Calelltta Inda.trial Blnk, a/c Raldeo 

0.. RamIllWV. 
Calcutta Illdultrial Balik, ./0 

Bu.n' Lal N oobra. 
HIlrdUtro1 Chamrla & eo. • 

Bombay Co., Ltd. 

Toial 

llOMBAY. 

Bom.y Ele4f.rIcJ Sapply aDd Tram· 
w·11 1.:0. 

Slr Shapurji Broacha Mill. • • 
Bombay Dyeiul & M.Dututaring 

('0. 
Sumitomo Bank • • • 
Mr. Dadi. Merwanjee Dallli 
Hauk of Bomb.y • • 
Mr .. 1. N. ROle. • • • 
MI'. H. J. !'..cob White • • 
I'.nk of India. • • • 
Sir Cowujee J ehanllr, B..... • 
Mr. NarNttam Morarjl • " 
'I'ata IndDltrial Hank, Bombay • 
~l'ata Indultrlal B.nk, LlIcknow I 

Braucb. . 
T .. lnduatrial B.nk, Caw-Bpore • 
Mr. F. H. lJinlhaw • • • 
H.uk of Tai W.II • • • 
Mitlui BIdIAII XIJiIlIa • • • 
Suzuki & Co. • • • • 
Ikeda & Co. • • • • 
o..ka Sbol8D Kalah.. • • 
Mercalltile Bauk, Bombay. • 
Mercantile Bank, KalllObi ~ 
M_r •• R.1ll Broth" .. , DoInha)' • 
lIeun. R.lli Brothere, Karacbi • 
MllIerl. RIillI Brothen, Tatioorln • 
lutomational BanklDf ~orpora-

tloll. 
CelJtral Baok of IlJdIa, Uombay • 
Central Bank of India, Amri.r • 
Central Balik of India, Karachi • 
Central Balik Of India, Labore • 
MI!II\'I, I!:. D. 8uIOoD & Co., Bom. 

La,y. 

8,()()() 
8,000 
Ii,OOO-

.. , 
11.000 

6,000. 

8,(J()() 

81il,()()() 

9,000 

9,000 
(1,000 

8,000 
9,000 
9,000 
tI,ooo 
8,000 
8,000 
7,000 
8,000 
8,000 
8,OIp 

8,000· . 
8,000 
8,000 
8,000 
8,000 
8,000. 
8,000. 
6.000. 
6.000 
8,000 
.8;000 
.11,000 
1,000. 

8,000 
8,000 
8,000 
8,000 
8,000 



APPENDIX. Iv 

List of applicants for Reverse Councils to whom' allotments have been made 
at the sale held on the 21st September 1920-co·ntd. . 

~ ame of appliana. 

noMBA Y -eoflltl. 

M ..... E. D. SuIOOD .t Co., KMaOhi • 
Mr. A. I. Raymofld '.' • 

• .. ... oJ. E. Raymond 
,. H. W. BuIoon 
.. M. E. S..aoD 
II R. E. Sa.IOOD 

Captain I. V. SuiooD • 
Mr. }o'. B. Daney. • 
Sir 1'!d",.rd SauooD, Bart. 
Allahabad Bank 
Yolrohama Specie Dank • • 
M_ .... Gannon I~m erley .t Co. • 
Comptoir National d'Eicompte de 

P.ri •• 
ifenn. l'remcband Boychaad .t 

Sun •• 
National Bank of Indi., Ltd., 

Bombay. 
National Rank of India, Lt.d., Labore 
N ationa} Dank of India, Ltd., Karachi 
National Hank of India, Ltd., Cor-hiD 
N ationalBaDk of India, Ltd., Amritrar 
N atioDal Bank of India, Ltd., Delhi . 
Cbarteml Bank of India, Au .... Ua 

and China, Bombay. 
ChaHered Bank of -India, Au.traUa 

and China, Delbi. 
Charten!d Bau.Ir: of India, Au.tralla 

Mid China, Anlritur. 
Charlered,Bank of Illdla, AUI&nlia 

nd China, ara~bl. 
M.r •. S~~o J. David .t Co. 

., M. B. Gaodbl &; Co. 
• ..... W • .t A. GrahaIP .t Co. 

• E .. tern Bank • • • 
Netb,·rlaod. IDdia Commtrcial 

Bank. 
CreW-II SplDDlu,and lIanllfactvl.ol 

Co. 
Imperial BAlIk of Perlia • 
M ... I'I!. COlt '" Co., Bombay • 
MIIII1'I. Cox A <;., Kanahl • 

AmoUDt 
allo*ted. Name of appllnaat .. 

---'- -----_._--------
BOMBAY-·aolleU • 

• D,ftrr,d,. 
8,000 Melll". Tar~er, MorrilOn II; Co. • 
8,000 HODr KOI', and Sbanghai BaDklDI' 
8,000 Corporation, Bombay • 
&,000 Ho"g KODg and Sh"orbal BankiD, 
8.000 Cor~lou, Rangoon. . 
8,000 
8,000 Allianc. Bank of Simla 
8,000 BaDk of Baroda, lIombay 
8,000 Mellr .. Wall..,..t Co •• 
9,000 Bombay CampaD1, Ltd. 
8,000 
8,000 Total 
8,000 

9,000 

8,000 

8,000 
8,000 
8,000 
8,000 
8,000 
8,000 

8,0Q() 

8,000 

8,000 

0,000 
8,000 
9,000 
8,000 
8,000 

MADRAS. 

i",,,,,alGl,,. 
Bank of Kadrae, Madr.. • • 
Tat, InduI&rial Bank, Ltd., Kadru 
Cbarflered Bank of India, AUltralia 

"Dd Chinl, Mldn •• 
National Bank of IDdia, Ltd., 

Madrae BraDch. 
Nasional Bauk of Inclla, Ltd., Tat!-

corlD Branob. . 
X.reantile Buk of IDdia, Ltd., 

:Madru. 
X_rl. T. A. Taylor & Co., Madr .. 
Meurl. Walker and Co., Madral • 
M ....... Parry and Co., Mldrar 

8,000 M_r •• W. A. Beard.ell aDd Co., 
Ltd., M.adru. 

8,000 
7,01:0 
'1,000 

To6Il 

AlDOan' 
aUotW. 

7,000-
8,000-

8,000-

15,000· 
8,000-
8,000 
8,000 

&87,000 

9,oao. 
8,000' 
8,000· 

8,000. 

8,000· 

8,000-

8,000 
8,000 
8,000 

0,000-

82,000 

------------------------~----.-------------------~-----



lvi .ArrBNDIX. 

List of applicants for Reverse Councils to wbom allotments bave been 
made at tbe sale held on the 28th September, 19iO. 

N .... of app1leuak. 

CALCU'l"l' A.. 

l-.c1itd,.. 

Iateraat1cma1 BukiDI ('orporatiOD 
InterDationl BaDktIlIl' Corporation, 

ata Baqoon Branch. 
E .• ey., EIq.. • • • 
E. ile,yer 4:. Co., Ltd.. • • 
oChart.ertd Bank of Iadla, Au.tralia 

udChID .. 
'bartend Buk 01 India, Aaltralla 

and Cbln, a/o Ca_pore Bl'Ulob • 
.(Jbaoterecl Baak of ladia, Aultratla 

IUId Chioe, a,e Banpoa BraDt'b. 
l;bartered Bank of India, A.altralia 

ud Cbln, a/o Colombo BraDob. 
·Graham & Co.. . • • 
oCommbliOJi8N tk tbe Porf of 

Calcut,a. 
Call & Co. • • . • • 
.col( & Co., a/e RawatpiDcli Branch. 
.colt " Co., a/e Srinapr • • 
<:Oll &. Co., a/o 1Wdeoda.. Rames-

.. e:-. 
lIeraalltile Bank of loella 
lIercantiltl B.onk of India, a/o 

Bangoou B1'IIIcb. 
It:erClllat,le Benk "t Iodi., a/o 

Dt'lbi B1'IIIoh. 
Walker, OD"'ard '" Co. 
BaJli llrotbe,. • 
Yokohama specie Bank 
Tate loduttrial Bank • 
Allahabad BlIok 
Eutern Bank ••• 
Elltem Bank, a/e Colombo Drenob • 
V lIio II lD.nranCII SlhIiety of C&'ntoD 
Hong KonlC and ShaDlI'hIli BanJdag 

Cor)loratioii. 
Hong Kong AdShangbat Bellklr., 

Cor IlOratinn, a/e Colombo Breoob. 
Sbaw, Wallace '" Co.. • • 
George HBDdenon '" Co. • . 
.George Henllll1'lOll 4: c.lD., a /e Banta-

gora J ute Factory Co., Ltd. 
National Bank of Ineli,\ • , 
National Bank of India, a/o Cawn-

pore Brenob. 
l.ion~l Dank of India, a/o Baa· 
goon Brancb. 

Na,ional Bauk of India, ale Cbitt .. 
·f, gol., Brancb. 

National Dank of India, a/e 
;:.·,:,:·Colombo Brallcb • 
. . CAlcutta ladnltrlal Bank • 

Bank 01 Bengal. • 

Amollnt ' 
• 1Iotted ... Name of .ppllllaDt .. 

0,000 
8,000 

8,000 
8,000 
9,000 

0,000. 

8,000 

CA.LCUTTA.-ooal". 

I.""',_oontd. 
M. David'" en. • ., 
Mackinllon, Xaekenale & Co. _ 
IJilland-. A.rbut "QUt & Co. -. • 
Turner MorrIiou .t. Co., Ltd. , 
K.'D. s._ 4:. Co. •• 

. Britl.h belia" StAIn N.vi .... on 
Co., Ltd. 

8,000 BomLay Company. Ltd. 

8,000 
8,000 

9,000 
8,000 
8,000 
8,000 

9,000 
8,000 

8,000 

'1,000 
8,000 
6,000 
9,000 
9,000 
11,000 
8,000 
8,000 
9,000 

8,000 

8,000 
8,000 
8,000 

0,000 
0,000 

8,000 

8,000 

8,000 

7,000 
9,000 

Total 

BOXBA.Y, 

X ... ,.. Sa_n J. David & Co. . 
Bombay Eltdrle 8l1ppt~ k Tram. 

"ay Co. 
Bombay Dyeing & »anafaetl1l'hur 

Co, ~-
Somitomo Bank • • 
MCl'cantile Hank of Indi. 
Mercantile Bank of India, Karacbi 
Mr. J. N. R,*,. • • 
Bank of Indi.. • • M_,.. Cox'" Co., Bombaf 
Melll'I. CoJ: & Co., Karacbl • 
BI ... k of Bombay • • 
Sir Co""jee Jebangir, Bart. ooj 
Sir 8hapurji BnJ&Oba Mil1a. . •.. 
Sir Edw.rd 8111100n • 
Mr. M. E. 8111100n 
CaptKin E. V. SuIoon. 
Mr. n. E. Sueoon , 
lb. H. W. tiUlOOD 
Mr. A •• J. Raymond 
Mr. J. E. Uaymolld • 
Mr. }o'. R. Dayey • • • 
Mellr.. E. D. S&IIIOOn ... eo.. 

Bombay. 
Ml'IIIn. 1<:. D. SIIIoon " Co., 

Karacbi. 
Me •• ,., R. }'. Sbrofl! ... Sone. • • 
Comptolr N ationa! d'E_pte 

dePari •. 
X_I'I. Premebllld Roychand & 

Son •. 
Yokob&ma Specill Bauk, Bombay • 
Yokohama S}leoiiJ Bank, Rangoon • 

8,000 
8,000 
8,000 = '11X» 

8,000 

8511,000 

8,000 
8,000 

8,000 

8,000 
0,000 
8,000 
8,000 
9,000 
9,000 
7,000 
9,000 
8,000 
8,000 
&.000 
1:1,000.'; 
8,000 
8,000 
8,000 
8,00Q 
8,000 
8,000 
8,000 

8,000 

6,000 
9,000 

8,000 

8,000 
8,000 



Al'PDDIX. lrii 

List of applicants for Reverse Councils to whom a.llotments have been 
'made at the sale held on the ~8th September 1920-aonltl. 

Name of appUoanta. 

BOMBA Y -110,.,<1. 

1",lIudialtl- QIIIltd. 

Hr. Dadtba Kerwanjee Dalal • 
International Banking Corpora· 
., tlon. • 

-I1ank Af Taiwan • • 
Suzuki & Co. • • • 
Ikeda & Co. •• 
!\Iitlui lIuII&n Xailba • 
0..0 Sholen Kaiaba. • 
Allahabad Bank • • 
Imperial Bank of Plll'lia • 
)I .... M. B. Gbudi & Co. 
Central Bank of India, Bombal • 
Central Bank of India, Karacbl 
Central Hank of India, Amrit.&r 
Central Bank of India, Lablml • 
Meun. cannon Dunkerley & Co. • 
National8ank of India, Bombay 
National nank of India, Delbi 
National Hank of India, Cocbln 
National Hank of India, Labore 
National Dank of India, Amritear • 
National Bank of India, Aden • 
Cbal'tMed Uank of India • .: 
Chartered Balik of Amrltear • 
CbartAll'Od Bank of Karachi. • 
Cbwrtered Barak of Delhi • • 
Eutern Bank . • • • 
Netherlands India Commercial .Bank 
Crown Shipping & Manufacturing 

Co. 
MCIII'I. W. & A. Grabam & Co. • 
Mea.rf. Ralli Ilrotben, Bombal • 
MeuIII. Halli Brothert, Karaebi • 

'Meau •. Ralli Brotbere, Tntloorln 
M_ra. Balli Brothere, Delhi 

1J4!,,.,..,z •• 
Bank 0' Baroda, Bc.mbal· • 
HOl'g on~ and Shangbal Banking 

Corp>ratloD, Bcn1bal· 

Amount 
aUotced. 

8,000 
9,000 

9,000 
8,000 
6,900 
8,000 
8,000 
9,000 
9,000 
8,000 
9,000 
8,000 
8,000 
8,000 
8,000 
0,000 
8,000 
8,000 
8,000 
8,000 
8,000 
9,000 
8,000 
8,000 
8,000 
11,000 
8,000 
8,000 

9,000 
11,000 
8,000 
8,000 
'8,000 

Name of applillMltl. 

BOMBAY -II,IIC'''. 
D",,,..dl-fJl1fJbl. 

Rong KOUjf" Shangbal Banking 
Corporation, ~n IIl'&Dob. 

Bombll Companl, litd. • • 
M_n. Wall_ & Co. • • 

Am01lDt 
allotted. 

8,000 

9,000 
,e.ooo 

Total • 6401,000 

MADUAS. 

HllDk of Madru, Madr.. • 
Tat. Indn.triil Buk, Ltd. • 
Chartend Bank of Illdla, AUltralil 

and Clllna, 1I.dru • • • 
N"tlonal Bank of India, Ltd., 

MadrI, Bnmeb. 
National Bank of Iudia, Ltd., 

~-

9,000 
9,000 
9,000 
8,000 
8,000 

Tutioorln Brancb. -
8,000 

0,000 

8,000 

8,000 
8,000 

Mermntile BalIk of India, Ltd., 
Madru. 
~. T. A. Taylor & Co., 

MadnI. 
M8IIJ'I. Walker & Co., Madru • 
M8IIn. Mohamed. Khaleel ShIrali 

& Son •. 
M.ealn. Parry & Co., Madru 

Melin. W. A. Beardlell .t Co., 
Madru. 

8,000 

8,000 Me"lI. Binnl '" Co., If.dru 

8,000 

8,000 
9,000 

Total 100,000 
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